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PRINCIPAL BENCH, NEW DELHI1

Original Application No. 80172023

R L e

L AR T L LR T e LTS

IN THE MATTER OF: "
Mohan Prakash .Applicant
Yersus
Mimstry of Environment, Forest and
'l Chmate Change & Crs, ...Respondent(s)

AIFIDAVIT ON BEHALF OF THE MINISTRY OF ENVIRONMENT,

FOREST AND CLIMATE ANGE.
MOST RESPECTFULLY SHOWETH:
» [, Dr.(Ms) Satya, currently working as Scientist “E' at the Ministry
lr juf Environment, Forest and Climate Change (MoEF&CC), Regional Office,

+ ]
Lucknow, do hereby solemnly affirm and state as under:

1. That I, m my official capacity in the Ministry of Environment, Forest and

Climate Change, in the above mentioned matter, I am conversant with the
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facts and circumstances of the case on the basis of official records, and as
such authorized and competent to swear this affidavil.

2. It 15 submitted that a short affidavit is being filed by the answering
respondent at this stage and craves leave and liberty to file a detailed
Counter Affidavit to the aforesaid application, as and when required

3. That, the applicant has filed the present application stating that the
Respondent MNo. & 1.2, Distret Magistrate, Agra issued an advertisemnent
dated 22.06.2022, for auctioning the mines on the ground without a District
Survey Report (SE) and replenishment study. The Applicant has further
stated that the DSR for Agra was prepared in the year 2017 which expired
it the year 2022 and neither a new DSK nor a replenishing study have been
completed as of vet. The applicant has also stated that the impugned
advertisement has been ssued in vielation of the Guidelines of 2016 and
2020.

4. It is submitted that, the Ministry issued Environmental Impact Assessment
(herein afier referred as “EIA") Motification dated [4th September, 2006
which requires certain projects o obtmin prior Environmental Clearance
(*EC™) before any construction work 1n case of new projects or expansion
and modernization of existing projects or activities, The Schedule to the
Notification details the categories or Projects or Activities which require

q,p prior environmental clearance,
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5. That, all Projects and Activities are broadly categorized into two categoncs
- Category “A™ and Category “B", based on the potential impacts on spatial
extent and human health and natural and man-made resources. All projects
or activities included as Category “A” in the Schedule, including expansion
and modernization of existing projects or activitics and change in product
mix, require prior environmental clearance from the Central Government
in the Ministry of Environment, Forest and Climate Change { MoEF&CC)
and all projects or activities included as Category “B” in the Schedule
require prior environmental clearance from the State/Union termtory
Environment Impact Assessment Authority (SETAA).

6. That, in exercise of the powers conferred upon the Central Govemment
under sub section (3) of section 3 of the Environment (Protection) Act,
1986 and in accordance with the procedures specified in the EIA
Motification, 2006, SELAAs have been constituted in different StatesUTs
to discharge the functions of the regulatory authorities for the respective
States/UTs. [t is humbly submitted that State Environment Impact
Assessment Authority (SETAA) Uttar Pradesh, isa regulatory authority in
the instant matter.

7. That, the Ministry vide notification no. 5.0. 637 (E) dated 28.02 2014

delegated the power to SEIAA 1o issue show cause notice o project
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their junsdiction, A copy of the notification 8.0. 637 (E) dated 28.02 2014
are marked and anncxed herem as ANNEXURE RI/1.

8. That, the Ministry vide notification 5.0. 1886 (E) dated 20.04.2022 has
delegated the power to the State Level Environment Impact Assessment
Authonty (SELAA) to gramt Environmental Clearances to all miner mineral
(including sand) mining projects, irrespective of mine lease area and < 250
ha mining lease area in respect of major mineral mining lease other than
coal. A copy of the Notification 5.0. 1886 (E) dated 20.04.2022 is marked
and annexed herein as ANNEXURE RI1/2.

9. Tt is most respectfully stated that, the Ministry has formulated the new
guidelines 1.c. “Enforcement & Monitoring Guidelines for Sand Mining"”
(EMGSEM-2020) supplemental to the existing guidelines i.e. Sustainable
Sand Management Guidelines 20016 (SSMG-2016), which focusses on the
cffective monitoring of the sand mining since from the identification of
sand muncral sources to its dispatch and end-use by consumers and the
general public. Further, this document will serve as a guideline for

collection of ertical mformation for enforcement of the regulatory

,r"_f # rovision(s) and also highlights the essential infrastructural requirements
f ! nepessary for effective monitering for Sustainable Sand Mining, Further,
I\*.IE \, GSM-2020 & S5MG-2016 shall be read and implemented in sync with

'H.,, each other. In case, any ambiguity or variation between the provisions of

“T\ both these document arises, the provision made in “Enforcement &
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Monitoring Guidelines for Sand Mining-2020" shall prevail. A Copy of the
“Enforcement & Monitoring Guidelines for Sand Mining” (EMGSM-
2020} is annexed herete, for the perusal of this Hon'ble Tribunal as
ANNEXURE R1/3 and Sustainable Sand Management Guidelines 2016
(SSMG-2016), is marked and annexed herein as ANNEXURE R14
(Colly).

10.That, Minsstry of Mines has prepared a *Sand Mining Framework® in
consultation with Mining Departments of the States incorporating best
practices amongst States and sugpestions based on the objectives of
sustainability, availability, affordability and transparency in the and
mining. The *Sand Mining Framework” has been circulated to afl the States
for necessary action. A copy of the Sand Mining Framework is marked and
annexed herein as ANNEXURE R1/5.

| 1. That, the answering Respondent in exercise of the powers conferred by
sub-section (1) and clause (v) of sub-section (2} of section 3 of the
Environment (Protection) Act, 1986 (29 of 1936) read with sub-rule (4) of
mle 5 of the Environment (Protection) Rules, 1986, the Central
Government made further amendments in s parent notification dated
14.09.2006 vide Notification having 5.0 No. 3611 (E) dated 23.07.2013% .

wherein, a detailed procedure for preparation of disirict survey report as
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In the “Appendix X" of the Notification detailed procedure regarding
preparation of DSR. and report of minor minerals other than sand mining is
mentioned. A copy of the Notification having 5.0 No. 3611 (E) dated
25.07.2018 marked and annexed hercin as ANNEXURE R/6.

12. That, in Civil Appeal No. 3661 of 2020 in the matter of State of Bihar vs
Pawan Kumar the Hon'ble Supreme Court vide order dated 10.11.202]
emphasized on the importance of DSR. The DSR is required to be prepared
before the auction/e-auction’ grant of mining lease by Mining Department
or Department dealing with mining activity in the respective States. The

Hon'bie High Coun Turther directed as follows;

“13...We further find that when the 2020 guidelines as well as the
moiification issued by MoEF and CC of 2016 itself provide for
constitution of sub-divisional commitiees comprising of the afficers of
the State Government from various Departments for identificarion of the
potential sites for mining, there would be no necessity of the DSRs being
prepared through private consuliants as directed by the Tribunal in the
impugned order. The sub-divisional committee consists of various
afficers from Revenuwe Deparimens, [rrigation Department, Siate
Pollwion Control Beard, Forest Depariment and Geplogy Mining
Depariment af the State Government. They are better eguipped fo visi

the sites and prepare the draft DSR for the concerned district. Apart
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from thai, preparation of DSR through private consultants would also
wnnecessarily burden the public exchequer. We are therefore of the view
that the direction in that regard issued by the Tribunal reguires to be
modified. We are further of the considered view that until the DSRs are
finglized and granted approval by SEAC and SEIAA, it i appropriate
that certain necessary arrangements are permitted so that the State can
continue with legal mining activities. This apart from preventing illegal
mining activities wowld also ensure that the public exchequer ix not
deprived of its share in legalized mining... "

A copy of the Hon'hle Supreme Court order dated 10.11.2021 in Civil

Appeal no. 3661 of 2020 in State of Bihar vs. Pawan Kumar is marked

and annexed herein as ANNEXURE R1/7.

15, That, State Department of Mines and Gealogy is the Nodal Authority in
the State for dealing with the allotment of mining leases under the Mines
and Minerals {Development and Regulation) Act (MMDR Act) and 1s
entrusted with the enforcement and regulation of mining operations in a
State including illegal mining. Further, the State Government is
empowered under Section 23 C of the Mines and Minerals {Development

and Regulation) Act 1957(MMDR. Act) to make rules for prevention of

illegal mining, transporation and storage of minerals and the State
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dealing with the allotment of mining leases under the MMDR Act and is

entrusted with the enforcement and regulation of mining operations in a

slate.

16.1t is humbly submitted that, the State Pollution Control Board is the Nodal
Authority in the State for dealing with cases related to pollution or
environment management coming under the purview of the Waer
(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and
Control of Pollution) Act, 1981 and the Environment {Protection) Act
1986,

17.That, in view of the aforementioned facts and circumstances, this Hon'ble
Tribunal may kindly be pleased to pass appropriate order( s)/directions as

the Hon"ble Tribunal may deem fit and proper in the interest of justice.
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MINISTRY OF ENVIRONMENT AND FORESTS
MOTIFICATION
Mew Daelhi, the 23th February, 2014

5.0, 63TE Jo—In exerciee of the powars confermed by sectlon 23 of the Envirenment (Proteetion) At 986 (29 of

1986, the Central Govemment hereby delegates the powers vested in o under section 5 of the said Act o all dee Scave and

Urion Termitory Eavironment Impact Assessment Awthorities {Hereinafter refeoved 10 a8 the soid Authorities) constijuted

by the Central Government undsr sub=section {3 of secticn 3 of Environment (Protoction b Act, 1986, to fssoee show cange

notice by project opancnis in ce of violation of the conditions of the envioronment clenmnees issed by the said

Authorities ta peajects or astivities within their jusisdiction and 0 issiee dirsetons 10 the sad project proponents for

kespang sisch environment clearanees in abeyance or withdrawing them, i { recpatrad, fror violations, subject tothe condition

Lbﬂur;hc Centrol Government may reok Lum_ﬂ:|l:gilli*u'm.lf|:l¢1h|.'|'- o iy insel Fimwoke the provisioss of section 3 of the
suie At iF in the apinion of t _-fm;ri] @: nt such a Cowrse of acfion is negessary in he poblic inksrest

L
e

[Mer. 31100 337200 3-LA (13
ALAY TYAGL R Secy
o5g GLATI4

(¥ Scanned with OKEN Scanner



il

257

= THEGAZETTE OF INDIA:EXTRAORDINARY __ TPurrl—u. Vi
afiryern

i Tt 28 TRTEA, 2014
LA, 638( ), —Fwi 18 T, Tt (Howm) sfuiE, (one {1986 W 10) W U9 W W (W) 5T
TS o1 P O G S W 00 F T & T TR TG 20 e % e (3) 9 5 © e o wee afl
AP & T 39 T S W (2) 6 Sieetes Wi st = ofa e b
ki)

T H T A shsiten
i1} (2 {3}

L T (E ) AfafEn, (9Re 9 5 I () F T T W T T
NS T WO e i T W T W
AT SR (Tl )
1 T A T T (AT ) % R S wEeE qaE A 9 AEhTe 3w 9wl
H ¥ I T, o s W o A e oW Tws Pafafvem v s 5 s
[T W1 L013i2/2013-5W U ()]

MNOFTIFICATION
Mew Detha, tha 28tk Febmuary, X014
S0, EJ-SII:‘.}.—In cxeetise of the powers cnnfemed by clanse {a) of section 1% of tha Envengnmant {Protection)

Acl. 1986 (29 of 1986). the Central Governmez! bereby outhorises the Awthoesty of officer mentioned in column (2) of 1he

Table: hencto for the purpose of the sxid section with the jurisdection meationed agairsteach of them in eolumn (3) of thas
Tabz:

TARLE
5. Ma. Anithonby T icer Jurisdiction
(1 2 3
I State or Unlon Temtvery level Enviromirsant Trpact Whele of State or Union Territory

AssEsament .H.ulhm'.i!_:.' (SElAMA) constitwicd IJ}' the
Central Government under sub-section {2} od section
1af the Environment{Frotection] Act, |96

.5 Any Director, Conservatnr of Farests or Addtional Farisdiction of the Regional Offsce ag
Principal Chiel Congervator of Forests Posted in decided by the Mantitry of
any of the Regional Offices of the Ministry of Enviranntent and Foresis

Envizonmeat and Foreas [ MoEF),

[Ddn. J-L 101 202001 3. 1A, 4T
ATAY TYAGL I Sacr

..-r'"

i i'_\
¥ N e |
AL

- -

-

e T,

Priniesd by the Manoger. oisnmeiil & Tadia Pigss. Ring  Bood. Alarapurl. Mew Belhi-1 1058
and Puldished ¥ the Toatmlle of Pisticstions, Delbe-{ M9

(¥ Scanned with OKEN Scanner



ANNEXURE - Rif2

Treft . £ 33004158 REGD. Ne. D, L-33004/89

<IST94d

Che Gazette of India

B S O - M- 2004202 2-215 241
UL E=2UDd 22 2-2352:4 1

E LR
EXTRADRDINARY

i [l—aE 3—a9-177 (i)
PART I1—Seetion 3—Sub-section (i)

wrierRTe I i
PUBLISHED BY AUTHORITY

—_—
W 1795] = Freeft, o, i 20, 202203 30, 1944
No. 1795] NEW DELHI, WEDNESDAY, APRIL 20, 2022/CHAITRA 30, 1944

warfereer, o7 ofit ST T AT

EIEE

A% P, 20 379w, 2022

AT, 1886(=)—%m Fewe watrw i 37 Fww § ol Aamy § s (@
sfirfaas, 1986 FF wr (3) B F9-amer (1) @ I (2) F 5w () vl s orfREat T W
=GR AATHA i HiEEE, 2006 [Hﬂﬂﬁmﬂ’mfmﬂﬂw 2006 =7 747 ),
P ATHT R S A P O T W AT 44 & A, S 1533 (), T
14 Fsae, 2006 ST TR &7 2

sdrr 7= e e oo sfte (e F T v w  andtr T wert F
ferm eyt s (3 0 EETE Wmﬂtﬁﬂ?mﬁﬂ!rﬁﬁfwmqﬁ%ﬁmmq?
by syfirer=rT, 2006 Tt % N wai (v afaf, 1986 7 a3 6 T (3)F
i R AT &

weptere R T wie § st Al weree afer § fre v v w

EI:TI'FHmfﬁ?ﬂr:ﬁm?ﬁﬂﬁ_vmﬂﬁmsiwﬂo#mﬁﬁwnﬁ#%rﬁqr
Frém ¥ Aoy # A S 5 R A

——— =

s S T e E T AT Fr w5 e i = i 1 T Wl e

" - I ,rl.-ll_ 1:F|1.—r=|'rgf|7q-|-q-ﬁq;mﬁ_
st s 6 arie #, g anftee F e Awl W Ay e
i et o T SRS T T = 7T A geide e o vy &, R S e iy e
ﬁmﬁ#&mﬁm&rw%ﬁ-ﬁmﬂqwﬁﬂmuwmﬁﬁi

2770 GIF2022 1}

(¥ Scanned with OKEN Scanner



'} THE GAZETTE OF INFR) R TRACRDINARY _ [PART 1—Ser. Min] .

oW, Wt wew, v (Arem) B, 1986 F Fraw 5§ wo-Faw (4) F oy ofA
b () seffAeTe, 1986 (1986 %1 20) F1 4T 3 % Tr-aTT (1) s Ir-arer (2) o (v) 3T
=t et T g A g T P e 5 T (3) ' ww () ¥ s i i st @
THTA TA T OTENY, ATHEA ® oa0A av4 i qaefE waew vg 99 gyver § st e
.37, 1533(w), AT 14 Frrere, 2006, % whirpen # Frafafies s woimees 57417 § srafq-

T AT H-
(1) &7 4 &, T7-977 (jii %) % == o=, FwFtas a9, 991 -

(i %) TrETT T 3T ATEAE T qTRT WEeT A AT & 97 (2 ¥R0T FOIT 2 AeA a9 wgrr,
TTFIA T STFTH AT HATFITFATH 3 F700r (A owT T e Eraars a7 sriEe ey aar § ar gt
FIVFERT A7 St g7 Feer ay 0w/ T # i vaiEew 7 agge FreeTe 9 498 I
faTT AT TF WA & ayr sftrwfie gedier i sfiw el #F o swrgay o g §ay 5 -
HET SIS BT O WAL £, IvE $EI9 ST g g o afararst ¥ &5 § e A anem

(2) T 4, -
(i) =% 1(%) F A7 -
() =i (3) &, -
(%) =TT GAA 07 F SEY § s 100 T e v gt F ey 07, FreiEiis o= A,
A -

"R ST S SN A me vy sy ¥ >250 e we aar am

() ">150 FoaT WHTE, 3% 3T e ¥ o g, s 500 Fer wHirE, ey o i of I
(=) =T (4) | -
(%) == A F HH F <100 AT W T 4 F ey O,
e, Frmfoafa v e, wei -
HY HIRT GAT V¥ A F THT G 95 57 HT $09F F HE A Gy ghY a9
Fy § <250 FFEAT GAF 5T ST
(@) "<150 TF=T7" F W1, 391 7 901 F oy 97 <500 TR F T, 8% 4 s
S

(iiy 7= 1{m) & AT, -

() = (3) 7. -
(F) T AT (i) F, "> 50 T, GACEL, F97 o7 T ¥ e e "> 100 e vwdt, stwe
T AETT T T,
(=) o e (i) e e wE e vl 3 e e A,

(=) =9 (4) 7, -

(%) 9 AT (1) H, "<50 g’ o, dF AT w12 T R 97, <00 FEr v, w9 i gue

ﬁwi_iﬁ & E

() o #eT (i) , - /!

{1y ST <50,000 FFEaT" or=x, wfrn s o= w1 Ay Ry Ao,

{1y T () # =rvrofi 3, M5 <60,000" or=2, T S 3 w5 Ay R e Vs

7% —

(¥ Scanned with OKEN Scanner



lr-j'
"- o (- mvE JTE',:.] ar= 71 @ Qrerarm ’ 1

{or) = (5) F, w A (i) T v, Pt o dw e R e, e
i) AT g 7 AT FTE A w g # T g e & of &
I
(i) 7 1() 3 A, -
(=) w7 (3) F, > 50 Forare” wof i, ST s st ¥ e 0w, > 100 TAITETE" W, ST A s
i TET FTUAT;
() = (4) F, "=50 e o, #w @ o ¥ e 0, <100 S T, Wi S W T
ST,
{iv) 71T 2(%) & AT, -
() =9 (3) F, "> 1" vt ofte ofw i s o, ">2.5 e 4T o T T AT
(=) 79 (4) 7, "< 1" TRt 1T ¥F TR O, < 2.5 v o i T
(a1) = (5) . Forereme & % e, St fer i fr an, @ -
gftgiaTsl i T frerare Atar # qEre ¥t w97 ey A O, eI, e e o
LR
(V) 9% 2 () ¥ JTa, -
() ==t (3) T, Brerarer wf=feat w0 =i R oo,

() =T (4) 3, "<0.5 Fafrr A a Tearet e, o, e ol e o O e e
o T, niis i 7 s S e v Al

(m =W (5) 7, g & F wa, e §a T wmm,
AT -

wsfere o wreerrdt s S AT R T AT we T A T e = e
FaaT JTAT TR T gTRg R, e WY, "@Ae AT & R e d E s

(vi) #= T (%) ¥ A,
() = (3) &, vt afrrerere ot ¥ me o et T efrrE = T A,
(=) =t (4) ¥, Trmfei =i e ame, a7 -
varef ey o, vl gars ot At afeafi 8, A amiofers s F B T
[=7. 7. 3T 3-221 002022-373, 11T

faoqur: T TSRS WO ¥ TR, HATTEW, AT U, W, FT-FE (i), T wA, 1533(),
14 Trdas 2006 =TT wferr &7 mF o =@ afingse s w7 1807(a), AT 12 s,
2022 Frey aifam Ay FE T 6T

(¥ Scanned with OKEN Scanner



T

[PART H—5EC Yl "

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
Mew Delhi, the 20th April, 2022

5.0, 18B6(E).—WHEREAS, the Central Government in the erstwhile Mimstry of Environment
and Forests, in exercise of its powers under sub-section (17 and clause (v) of sub-section (2) of section (1)
of the Environment (Protection) Act, 1936 has published the Environment Impact Assessment Matification,
2006 (hereinafter referred to as the EIA Notification, 2006), vide number 5.0.1533 (E), dated the 14th
Seplember, 2006 for mandating prior environmental clearance for ceriain category of prajects;

And wherens, the Stare Environment Impact Assessment Authorities (SEIAAs) have been
constituted under sub-section (3) of section 3 of the Environment (Protection) Act, 1986 for
implementation of the E[A Naotification, 2006 at State level for exercigng delegated powers to consider and
grant Environmental Clearance (EC) for all proposals under Category B;

And whereas, the SELAAs have gained substantial experience over the past fificen years in the EC
appraisal process and the process at the State level has alse been made completely online through the
PARIVESH portal for efficient and transparent disposul of EC proposals;

4 THE GAZETTE DF INDIQ @ TRADRDINARY

And whereas, the Central Government deems it pecessary to further decentrolise the EC process for
facilitating clearances at State lavel:

And whereas, as on date, calepory 'B° projects, relating 1o pational defence and strategic
importance with significant element of security involvement are also being apprnsed at the State level
which, the Central Government deems it necessury 1o be oppraised centrally taking into account national
hlll.-'l.ll.'l.l-]" SOICCITLS]

Mow, therefore, in exercise of the powers conferred by sub-section (1) and clavse (v) of sub-section
{2) of section 3 of the Environment (Protection) Act, 1986 (20 of 1986) read with sub-rule{4) of rule 5 of
the Emvironment (Protection) Ruales, 1986, the Central Gowernment, after having dispensed with the
recuiirement of nolice under cliuse (a) of sub-rule {3) of rule 5 of the said mules, in public interesi, herelby

makes the following farther amendmenis in the notification of the Government of India, in the erstechile
dimisiry of Environment and Forests, number 5.0. 1333 (E), dated the 14ith September, 2006, namely:-

In the snid potification,«
(1) in paragraph 4, for sub-paragraph (i1 o), the following shall be substituted, namely:-

{iil @} Such Category ‘B’ prajeces, relating fo the National defence ar stralegic or security imporfance or
these ay notfied by the Central Government on aocovnt of exigencies such ay pandemics, natural dirasrers
or ta promote envirgnsentelly friewdly activitier wader Natioral Programmes or Schemes or Missions or
FHEh projects wihicly aee mr.l."l:lrl'ma.'r:'.ll_:.: delayed J.llr_':'r.hluﬂ' the .'-'JJFIT.II{J'R."LII thmeline ar datd down dm thic
rotification and aizo meel the criteria ag laid down in this vegard from time to tiwee. shall be considered ar
the Central level as Category '8’ profocts;

(2)in the Schedule,~
(i} againstitem |{a}—
{a) in column {3},-

{A) for “>100 ha. of minmg lease area in respect of non-coal mining lease™, the following shall
be substited, namely:—

“=250 ha minisg kease aren in respect of major mineeal mining lease other than coal™,
(B) foe the symbol, figures and letters “= 150 ha", the symbol, Grures and letters “= SO0 ha™

shal| ke suhstituted: e "

{b) in columnn (4)- ' "
(AT For "< 100 e of mining lease area in respect of non-coal mine lease™, |h'-'-j4-“j‘-"ing shall be - | ".1L
substituted, namely:- + § gk e e
“All minkng lease area in respect of minor mineral mintng leases and < 250 b m.{lir_ll%was.:. Im-._-_'-& -,.r?. j '::

in respect of mager minerl mining lease other than coal™;

(5 N
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(B7 for the symbels, Aguics and letters “< 150 ha", the symbols, figures and letters “'= 500 ha”
shall be substituted;

{ii) against item 1{c)~
(a) in columm {3),-

(A) in serial number (5), for the symbols, figures and letters “z S0 MW, the symbols,
figures and Jetters "2 100 MW" shall be substituted;

{B) serial number (31) and the entries relating thereto shall be omitted;
(b} in column (4)—

{A) in serial number (i), for the symbol, figures and letters < 50 MW", the symbal, figures
and letters < 100 MW™ shall be substituted;

{B) in serial number {11},
{1} the word, symbol and figures “and < 50,000 ha * shall e omitted;
(I} in point {c) in the table, the word, symbol and figures “to < 50,0007 shall be
omitted;
{c) in column (5), after serial number (i), the following senal number shall be inseried,
namely:—

“{iii) Irrigation projects involving Inter-State issues shall be approised at Central level without
change in category.”;

(i) against item Lid)—

{2} in eolumn (3), for the symbols, figures and letters “> 50 MW™, the symbols, figures and letters
= 1 00 MW shall be substituted;

[b] in column (4), for the symbol, fipres and leters < 50 MW, the symhol, figures and letiors
= 100 MW shall be substituted;

(iv) against item 2{a)—

{a) in column {3), foc the symbols and figure "217, the symbels and Ogures "z 237 shiall be
substituted;

(b in column (4), for the symbols and figure <", the symbaols and figures = 2.5 ghall be
subgtituied;

{c}in column (5} afier the existing paragraph, the following paragraph shall be insened, namely.—

“[ntegrated coal mining projects with washeries located within mining lease area shall continue to
be considered at Central laval or State level, os the case may be, as per the extont threshold for coul
mining projects.”;

{} against item 2 (b)-
{a} in column (3}, the exssting entries ghall be omitted;

(b in column (4), for the symbel, figurcs, words and letters < L5 million TPA throughput™, the
wards “All mineral beneficiation projects imespective of the procedure for beneficiation™ shall be
substituted;

(¢} in column (5), after the existing paragraph, the (ollowing paragraph shall be inscrtc!d nnmely:—

“Integrated muming projects with bepeficiotion plants loested within mining h:as.e aren *sh"“ll_
continue to be conzidered at Central level or State level, as the case mﬂ:r,rE;': as i:-Lr the extanf
threshold for mining projects.”,

{vi] againstitem 7 {a),~ | <1, ; }
(&) in column {3}, for the words “All projects”, the words “All new [‘I-I'I:IJEI!H“ ::lnil he zubstituted;
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(b} i column (4], the following shall be inserted, namely—

“All expansions projects, including airstrips, which are for commercial use.”.
[F. No. IA3-22/10/2022-14_111)

Dr. SUNT KUMAR BAJPAYEE, Jt. Secy.

Note : The principal nesification was published i the Gazette of Tndin, Extraordinary, Part [T, Section T11,
sub-section (i), vide, number §.0. 1333(E), dated the 14th September, 2006 and was last amended,

vide, the notification number 5.0, 12307(E), dated the 12th Apnl, 2022,

Y

Upleaded by [ite, of Privting at Governmen al Indin Fress. ﬁtHERﬂ-'rd.-?-[a_trlnun e Tielhi-1 Hind
anil Fublizhed by the Controller of Publications, Delhd-[ 10054, 29 .o
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Enforcement B Moniloring Guidelines for Sand Mining

1.0 INTRODUCTION

The Mimistry of Environment Forest & Climate Change formulated the
Sustainable Sand Management Guidelines 2016 which focuses on the
Management of Sand Mining in the Country, But in the recent past, it has
been observed that apart from management and systematic mining
practices there is an urgent need to have a guideline for effective
enforcement of regulatory provision and their monitoring.

Section 23 C of MMDR, Act 1957 empowerad the State Government 1o
make rules for preventing illegal mining, transportation and storage of
minerals. But in the recent past, it has been observed that there was large
number of illegal mining cases in the Country and in some cases, many of
the officers lost their lives while executing their duties for curbing illegal
mining incidence. The illegal and uncontrolled illegal mining leads to loss
of revenue to the State and degradation of the environment.

India is developing at a faster pace and much technological advancement
has already been taken place in the surveillance and remote monitaring in
the field of mining. Thus, it is prudent to utilize the technological
advancemant for the effective monitoring of the mining activities
particularly sand mining in the country.

Use of latest remote surveillance and IT services helps in effective
monitoring of the sand mining activity in-country and also assist the
government in controlling the illegal mining activity in the country. Thus,
there is a need for an effective policy for monitoring of sand mining in the
Country which can be enfarced on the ground. These guidelines focus on
the effective monitoring of the sand mining since from the identification
of sand mineral sources to its dispatch anc end-use by consumers and the

general public,

Page | 2
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It is the respongibility of every citizen of India to protect the environment
and effective monitoring can only be possible when all the stakeholders
viz. Central Government, State Government, Leaseholders/Mine Owners,
Distributors, Dealers, Transporters and Consumers (bulk & retail) will
contribute towards sustainable mining, and comply with all the statutory
provisions, It is felt necessary to identify the minimum requirements across
all geographical region to have a uniform protocol for monitoring and
enforcement of regulatory provision prescribed for sustainable sand and
gravel mining.

This document will serve as a guideline for collection of critical information
for enforcement of the regulatory provision(s) and also highlights the
essential infrastructural requirements necessary for effective monitoring

for Sustainable Sand Mining

The document is prepared in consideration of various orders/directions
issued by Hon'ble NGT in matters pertaining to illegal sand mining and
also based on the reports submitted by expert committees and
investigation teams.

Further, this document is supplemental to the existing "Sustainable Sand
Mining Management Guideline-20168" (SSMG-201€), and these two
guidelines viz. "Enforcement & Monitoring Guidelines for Sand Mining”
(EMGSM-2020) and 55MG-2016 shall be read and implemented in sync with
each other. In case, any ambiguity or variation between the provision of both
these document arises, the pravision made in "Enforcement & Maonitoring
Guidelines for Sand Mining-2020 "shall prevail.

Page | 3 | =)
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2.0 MNEED FOR POLICY GUIDELINES

The Ministry of Environment, Forest & Climate Change (MoEF&.CC) pu blished
Environmental Impact Assessment Motification 1994 which is only applicable
for the Major Minerals more than 5 ha. In order to cover the minor minerals
also into the preview of ElA, the MoEF&CC issued EIA Motification 2006 for
Major & Minor Mineral more than 5 Ha. The Hon'ble Supreme Court in its
Judgment dated the 27th February 2012 in L.A. No.12- 13 of 2011 in Special
Leave Petition (C) No.19628-19629 of 2009, in the matter of Deepak Kumar
etc. Vs, State of Haryana and Others etc. made prior environment clearance
mandatory for mining of minor minerals irrespective of the area of mining
lease. In order to comply with the judgment of Hon'ble Supreme Court, the
Ministry issued 5.0.141 (E) dated 15.01.2016. Further, MoEF&CC published
Sustainable Sand Mining Management Guidelines 2016 for scientific and
sustainable sand mining in the Country. The recommendations for the
management of sustainable sand extraction are the key objective of the
Guidelines. Special emphasis is given on manitoring of the mined out
material, which is key to the success of the environmental management plan.
Use of IT and IT-enabled services for effective monitoring of the quantity of
mined out material and transportation aleng with process re-engineering has
been made a part of the Guidelines. Guidelines support the fundamental
concept, promote environmental protection, limit negative physiclogical,
hydrogeclegical and social impacts underpinning sustainable economic

growth,

The Hon'ble NGT in its order dated 04.09.2018 in O.A, 173/2018 in the matter
of Sudarsan Das vs. State of West Bengal & Ors. Inter-alia observed that
“There can be no two views that an effective institutional monitoring
mechanism is required not only at the stage when Environmental

Paga | 4
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in sustainable sand mining guidelines as well as notification dated
15.01.2076 ought to be scrupulously followed."...It is a known fact that
in spite of the above-suggested guidelines being in existence, on the
ground level, illegal mining is still going on. The existing mechanism
has not been successful and effective in remedying the situation."” ..."
Since there is an utter failure in the current monitoring mechanism
followed by the State Boards, SEIAAs and DEIAAs, it is required to be
revised for effective monitoring of sand and gravel mining and a
dedicated monitoring mechanism be set up.”

The Hon'ble NGT in its order dated 04.09.2018 in O.A. 173/2018 in the matter
of Sudarsan Das vs. State of West Bengal & Ors. directed that MoEF&CC has
issued directions from time to time under Section 3 and 5 of the
Environment (Protection) Act, 1986, The MoEF&CC needs to revise its
directions keeping in mind the following:

» Mining Surveillance System discussed in para 23 above be finalized in
consuitation with ISRO Hyderabad,

» Sofequards suggested in Sustainable Sand Mining Guidelines published
by the MoEF&CC in the year 2076,

» Suggestions in the High Power Committee Report,

» The requirement of demarcation of boundaries being published in
respect of different leases in the public domain.

o« Need fo wtssue S0P laying down mechanism to evaluate loss to the
ecology and to recover the cost of restoration of such damage from the
legal or illegal miners. Such evaluation must include the cost of mining
material as well as the cost of ecological restoration and the net present
volue of future ecosystem services forgone.

o Need to set up a dedicated institutional mechanism for effective
monitoring of sond and gravel mining which may also take Fr
done without any Environmental Cledrance as well as
violation of Environmental Clearance conditions.
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* The Mining Department may make a provision for keeping apart at least
25% of the value of mined material for the restoration of the area affected

by the mining and also for compensating the inhabitants affected by the
mining.

* One of the conditions of every lease of mine or minerals would be that
there will be independent environmental audit at least once in a year by

reputed third party entity and repart of such audit be placed in the public
domain.

* In the course of such an environmental audit o three-member
committee of the local inhabitants will also be associated. Composition
of three members committee may preferably include ex-servicemen, a
former teacher and former civil cervant The Committee will be
nomingted by the District Magistrate.

The Hon'ble NGT in its order dated 05.09.2018 in O.A. 44/2016 in the

matter of Mushtakeem Vs, MoEF & CC & Ors. Inter-alia observed the
following:

"Para 20. In Original Application No. 487/2016, the allegation is that there
is the connivance of the District Administration with the miners and mining
is going in violation of conditions of Environmental Clearance. According to
the applicant, an effective mechanism is required to be evolved so that
illegal mining does not place.”

“Para 22, We proceed to consider the main guestion proposed for the
consideration stated earlier hereinobove as to how to ensure the

protection of the environment by checking illegal mining."

Pags | B
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“Parg 23. We have dealt with the identical issue relating to the illegal sand
mining in the border districts in the State of West Bengal and Odisha in the
order dated 04" September 2018 in Sudarsan Das Vs. State of West Bengal
& Ors, Original Application No. 173 of 2018. We have directed the
MoEF&CC to revise the guidelines on the subject for an effective mechanism
for sand mining, relevant portions of which are reproduced below: -.."

The Hon'ble NGT in its order dated 10.09.2018 in O.A. 304/2015 in the

matter of Jai Singh & Anr.Vs. Union of India Ors. inter-alia observed the
following:

"Para 6. After disposal of the above matters, a disturbing event widely
reported in media which took place on 07th September 2018 has been
brought to our notice. A Deputy Ranger who tried to stop illegal mining
was killed by mining mafia at Morena in the State of M.P.

“Para 7. The above disturbing event may also be kept in mind by the MoEF,
while considering the issuance of revised guidelines in light of the judgment
dated 05th September 2078 (Supra).”

The Hon'ble NGT in its order dated 05.04.2019 in O.A. 360/2015 in the
matter of National Green Tribunal Bar Association & Anr.Vs. Union of
India & Ors. inter-alia observed the following:

*The 2016 Guidelines need revision in the light of the report of High
Powered Committee in September 2076, failure of Monitoring mechanism
followed by State Boards, SENAs, DEIAAs and M35 system developed by
Ministry of Mines & IBM with the assistance of BISAG and MAITY and other
observations quoted in paras 12 to 15 above.

50. As noted earlier in paras 17, 23, 27, 31 and 35, States of West Bengal,
Odisha, Gujarat, Karnataka, Maharashtra, Punjab, Haryana and Uttar

P
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Pradesh are required to follow 55MG, 2076 as may be revised by MoEF&CC
and even other States where illzgal sand mining is taking place.

The States may review the monitoring mechanism in terms of several
directions of the Tribunal and guidelines of MoEF&CC.

The international conservation concern regarding natural wealth is a
universal demand. Article 57(a) subsection (G) of the constitution requires
every citizen of India to protect and improve the natural environment

including forest, lakes, rivers, wildlife and to have compassion for the living
creqture,

The Hon'ble Supreme Court in the case of M.C. Mehta Vs. Kamal Nath
(1997) T 5CC 388 held that under Article of Indian Constitution incorporates
the "Public Trust Doctrine” and as such extents to the protection of all-
natural resources which includes the protection of flora and fauna.

The Hon'ble Supreme Court in the case of Vellore Citizens Welfare Forum
Vs. Union of India & Ors (1996) held that the precautionary principle is part
of the Environmental Law in India. It further stated that onus of proof is on
the actor of the developer/industrialize to show that its actions are
enviranmentally benign.”

Paga | &
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OBJECTIVE OF GUIDLINES

Identification and Quantification of Mineral Resource and its optimal
utilization.

To regulate the Sand & Gravel Mining in the Country since its
identification to its final end-use by the consumers and the general

public.

Use of IT-enabled services & latest technologies for surveillance of the
sand mining at each step

Reduction in demand & supply gaps.

Setting up the procedure for replenishment study of Sand.
Post Environmental Clearance Monitoring.

Procedure for Environmental Audit.

Ta control the instance of illegal mining.

‘;L] Page | 9 y,
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of small mining leases which sometimes is difficult to requlate and
manitor. In order te address such issues, more emphasis is required
on the preparation of District Survey Report and its format for
reporting,

Mining Plan is an important document to assist the mine owner 10
operate the mine in a scientific manner. States have their own format
for preparation of mining plan and it is observed that recording of the
initial level of mining lease at shorter interval say 25m X 25 m grid
interval is not present,

There is no practice for regular replenishment study to ascertain the
rate of depositing, plan and section needs to be prepared based on
the restrictions provided in letter of intent and provisions of
Sustainable Sand Mining Management Guidelines 2016.

Environmental Clearance is a process wherein the regulatory
authorities after considering the potential environment impact of
mining clearance is granted with a set of specific & standard
canditions to carry out mining operations, but often it is observed that
letter of intent is granted for a location which has less potential for
mining and not feasible for environment-friendly mining. This leads to
an unnecessary financial burden on the mine owners and litigations.
Thus, Lol should be preferably granted for those locations which have
the least possibility of an impact on the environment and nearby
habitation.

It is the responsibility of the mine owner to cbtain all the statutory
clearance and comply with the conditions stipulated in the clearance
letter. Mining should be carried out within the mining leasg-&r,

"x o -
* ‘- N\
( AK fx-'.:u-',-;!\x.
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approved mining plan or mining plan concurred by other regulatory
authorities.

vii)  Mining operation also involves transportation of mineral from the
mining area to end-user and its necessary that movement of the
mineral needs to be manitored.

The State Government already have power under section 23c of
MMDR, Act 1357 to make rules for preventing illegal mining,
transportation and storage of minerals, However, there are instances
of illegal mining which shows that there is a need for strengthening
the system of mineral dispatch and its monitoring. This document
provides good practices already under implementation by varicus
states for requlating the mineral sale, dispatch, storage, transportation

and use.

viii) The river reaches with sand provide the resource and thus it is
necessary to ascertain the rate of replenishment of the mineral.
Regular replenishment study needs to be carried out to keep a balance
between deposition and extraction. This document provides the
procedure to be followed for conducting replenishment study,

ix)  Ewven after all the regulatory procedure and policy being in place, there
are instances where illegal mining is taking place. There is a need for
reqular surveillance of the sand mining reaches. The monitoring
agencies can monitor the sites remotely by using Unmanned Artificial
Vehicles (UAVs)/Drone which is now a viable option. The drone can
aleo be used for reserves estimation, quantity estimation, land use
monitering. This document  highlights  possible use of

d'p IT/Satellite/Drane technology for effective monitoring DLEW“Q
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4.1 Identification of possible sand mining sources and preparation of
District Survey Report (DSR)

411 Preparation of District Survey Report.

"Sustainable Sand Mining Guidelines, 2016" issued by MoEF&CC
requires preparation of District Survey Report (DSR), which is an important
initial step before grant of mining lease/Lol. The guidelines emphasize
detailed procedure to be followed for the purpose of identification of areas
of aggradation/ deposition where mining can be allowed and identification
of areas of erosion and proximity to infrastructural structures and installation
where mining should be prohibited. Calculation of annual rate of
replenishment, allowing time for replenishment after mining, identification
of ways of scientific and systematic mining; identifying measures for
protection of environment and ecology and determining measures for
pratection of bank erosion, benchmark (BM) with respect to mean Sea Level
(M5L) should be made essential in mining channel reaches (MCR) helow
which no mining shall be allowed.

The Hon'ble NGT in its Judgment dated 08.12.2017 in the matter of
Anjani Kumar vs State of Uttar Pradesh 8 Ors. inter-alia mentioned the
following regarding sand mining in the Uttar Pradesh.

"It states that the main object of preparation of District Survey Report is
to ensure dentification of areas of aggradation/deposition where mining
can be allowed and identification of areas of erosion and proximity to
infrastructurol structures and installation where mining should be
prohibited and calculation of annual rate of replenishment and allowing
time for replenishment after mining area. Thus, the environmental

protection requires a strictly regulated mining in terms of ﬁr{r};uﬁhﬂy.&
as well as most importantly replenishment thereof " ' ' h
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"The data collection and declared for preparation of DSR shall take
precedence over other deta and would form the foundation for providing
mining lease in terms of Appendix- x to the Notification dated 15th
January 2016 must be prepared by the statutory authority stated therein
Le. DEIAA prior to awarding of permits for carrying on mining activity in
any part of the State of UE."

The Hon’ble High Court of Jharkhand at Ranchi in its orders dated the
11™ April 2018 and 19th June 2018 in W.P. (PIL}) No. 1806 of 2015, in
the matter of Court on its Own Motion Versus the State of Jharkhand &
Others with W.P. (PIL) No. 290 of 2013, in the matter of Hemant Kumar
Shilkarwar Versus the State of Jharkhand & Others, has inter-alia
directed the preparation of District Survey Report for minor minerals other
than Sand and Bajri or delegation of the powers for preparation of format of
District Survey Report of minor minerals other than sand and Bajri to the
State Government and/or District Environment Impact Assessment Authority
and District Expert Appraisal Committee. To comply with the direction of
Hon'ble High Court the Ministry has issued 5.0. 3611(E) dated 25.07.2018,
wherein, the procedure of preparation of DSR is mentioned. But it is felt that
still there is other information that needs to be reported in DSR to make it a
comprehensive DSE,

Therefore, preparation of District Survey Report is a very important step
and sustainable sand mining in any part of the country will depends on the
quality of District Survey Report,

Considering the importance of district survey report, the Ministry of
Environment Forest and dimate change, after consultation with experts
dealing with mining-related matters, formulated the following guidelines for

ﬁ#‘ the preparation of comprehensive District Survey Report for sand-mining.
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District Survey Report for sand mining shall be prepared before the
auction/e-auction/grant of the mining lease/Letter of Intent (Lol) by
Mining department or department dealing the mining activity in
respective states.

The first step is to develop the inventory of the River Bed Material and
Other sand sources in the District. In order to make the inventory of River
Bed Material, a detailed survey of the district needs to be carried out, to
identify the source of River Bad Material and alternative source of sand
{(M-Sand). The source will include rivers, de-siltation of reservoir/dams,
Patta lands/Khatedari Land, M-sand etc.

The revenue department of Kerala already conducted river
mapping and sand auditing of around 20 rivers of Kerala which is a good
example wherein the profile of rivers was created at regular intervals and
aggradation/deposition was identified along with water level. In the
same study, benchmarks were also created at a prominent location at
reqular interval for future surveying. Such study helps the mining
departments to identify the source of sand.

Thus, it is proposed that for preparation of district survey report,
the auditing of rivers needs to be carried out. There is already a provision
under MMDR Act 2015 for Mational Mineral Exploration Trust (MET)
wherein a 2% of royailty amount to be deposited in the trust, This fund
is used for mineral exploration in the country. The Sand Auditing is also
a sort of identification of mineral and State Government may request
Central Govt. for proving funds for river auditing. The Central Gowt,
(Ministry of Mines) may also explore the possibilities for providing the
funds for river auditing. The other option is that State Govt. may conduct
such studies by its own fund and the same may be recwered,-fr'pm the
leaseholders to whom the mining lease will be allocated. iy
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District Survey Report is to be prepared in such a way that it not enly
identifies the mineral-bearing area but also define the mining and no
mining zones considering various environmental and social factors.

Identification of the source of Sand & M-Sand. The sources may be from
Rivers, Lakes, Ponds, Dams, De-silting locations, Patta land/Khtedari
lands. The details in case of Rivers such as [name, length of river, type
(Perennial or Non-Perennial ), Villages, Tehsil, District], in case of Lakes,
Ponds, Dams, De-silting locations [Name, owned/maintained by (State
Govt,/PSU), area, Villages, Tehsil, District] in case of Patta land/Khtedari
lands [ Owner Mame, Sy No, Area, Agricultural/Non-Agricultural,
Villages, Tehsil, District], in case of M-5and Plant [Owner Name, Sy No,
Area, Quantity/Annurm, Villages, Tehsil, District], needs to be recorded
as per format given in Annexure-|.

Defining the sources of Sand/M-5and in the district is the next step for
identification of the potential area of deposition/aggradation wherein
mining lease could be granted. Detailed survey needs to be carried out
for quantification of minerals. The purpose of mining in the river bed is
for channelization of rivers so as to avoid the possibility of flooding and
te maintain the flow of the rivers. For this, the entire river stretch needs
to be surveyed and original ground level (OGL) to be recorded and area
of aggradation/deposition needs to be ascertained by comparing the
level difference between the outside riverbed OGL and water level, Once
the area of aggradation/deposition are identified, then the quantity of
River Bed Material available needs to be calculated. The next step is
channelization of the river bed and for this central 34™ part of the river,
width needs to be identified on a map. Qut of the %" part are re

there is a deposition/aggradation of the material needs to

'f.ﬂ%‘ﬂlffiéjd\
The remaining %™ area needs to be kept as no mining .:T'.*;rrée.fur_thé'.x '
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pratection of banks. The specific gravity of the material also needs to be
ascertained by analyzing the sample from a NABL accredited lab. Thus,
the quantity of material available in metric ton needs to be calculated
for mining and no mining zone.

Mote: As physical survey with conventional method is time-consuming,
use of unmanned aerial vehicle (UAV) may be explored to carry out the
survey and finalizing the original ground level and for developing a 3D
model of the area.

The permanent baundary pillars need to be erected after identification
of an area of aggradation and deposition outside the bank of the river
at a safe location for future surveying. The distance between boundary
pillars on each side of the bank shall not be more than 100 meters.

Identifying the mining and no mining zone shall fallow with defining the
area of sensitivity by ascertaining the distance of the mining area from
the protected area, forest, bridges, impartant structures, habitation etc.
and based on the sensitivity the area needs to be defined in sensitive
and non-sensitive area.

Demand and supply of the Riverbed Material through market survey
needs to be carried out. In addition to this future demand for the next 5
years also needs to be considered,

It is suggested that as far as possible the sensitive areas should be
avoided for mining, unless local safety condition arises. Such deviation
shall be temporary & shall not be a permanent feature.

The final area selected for the mining should be then divided in c-r:nw.mg\
lease as per the requirement of State Government. It is mgges’ted -t?‘hf:
mining lease area should be so selected as to cover the efLr_}f.tT.é dépositio

iy
gl
area. Dividing a large area of deposition/aggrada nj{!.nm amqfl_'ep
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mining leases should be avoided as it leads to loss of mineral and
indirectly promote illegal mining.

ki Cluster situation shall be examined. A cluster is formed when ane mining
lease of homogenous mineral is within 500 meters of the other mining
lease. In arder to reduce the cluster formation mining lease size should
be defined in such a way that distance between any two clusters
preferably should not be less than 2.5 Km. Mining lease should be
defined in such a way that the total area of the mining leases in a cluster
should not be more than 10 Ha.

) The number of a contiguous cluster needs to be ascertained. Contiguous

cluster is formed when one cluster is at a distance of 2.5 Km from the
other cluster.

m) The mining outside the riverbed on Patta land/Khatedar land be
granted when there is possibility of replenishment of material. In case,
there is no replenishment then mining lease shall only be granted when
there is no riverbed mining possibility within 5 KM of the Patta
land/Khatedari land. For government projects, mining could be allowed
on Patta land/Khatedari land but the mining should only be dene by the
Government agency and material should not be used for sale in the
open market, Cluster situation as mentioned in para k above is also
applicable for the mining in Patta land/Khatedari land.

nl  The State Government should define the transportation route from the
mining lease considering the maximum production from the mines as at

this stage the size of mining leases, their location, the quantity of mineral

that can be mined safely etc. is available with the State Government. It

is suggested that the transportation route should be selected in such a

gh way that the movement of trucks/tippers/tractors fro yillages

having habitation should be avoided The tranzp i:atjg?*?-?dd:tg-.;gi
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selected should be verified by the State Government far its carrying
capacity.

o) Potential site for mining having its impact on the forest, protected area,
habitation, bridges etc, shall be avoided. For this, a sub-divisional
committee may be formed which after the site visit shall decide its
suitability for mining. The list of mining lease after the recommendation
of the Committee needs to be defined in the following fermat given in
as Annexure-ll. The Sub-Divisional Committee after the site visit shall
make a recommendation on the site for its suitability of mining and also
records the reason for selecting the mining lease in the Patta land. The
details regarding cluster and contiguous cluster needs to be provided
as in Annexure-Ill. The details of the transportation need to be provided
as in Annexure IV,

Pl Public consultation-The Comments of the various stakeholders may be
sought on the list of mining lease to be auctioned. The S5tate
Government shall give an advertisement in the local and national
newspaper for seeking comments of the general public on the list of
mining lease included in the DSR. The D5R should be placed in the public
domain for at least one month from the date of publication of the
advertisement for obtaining comments of the general public. The
comments so received shall be placed before the sub-divisional
committee for active consideration. The final list of sand mining areas
[leases to be granted on riverbed & Patta land/Khatedari land, de-
siltation location (ponds/lakes/dams), M-5and Plants (alternate source
of sand)] after the public hearing needs to be defined in the final DSR.in
the format as per Annexure-V. The details regarding cluster and
contiguous cluster needs to be provided in Annexure-VI. The /détsnls {}f
the transportation need to be provided in Annexure-VII, (
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4.2 Grant of Letter of Intent to those mining leases which are falling
in potential mining zone

The State Government shall issue letter of intent as per procedure laid
down in their Minar Mineral Concession Rules with due consideration of final
district survey report. The State Government shall ensure that all the letter of
intent shall have complete details of the mining lease including geo-
coardinate of the comer points, the involvement of forest land, distance from
the forest land, distance from the protected area, distance fram other sites
of archaeclogical importance, details of the cluster situation etc. The
demarcation of the boundaries of Lol/Lease area shall be placed in public
domain along with Lol/lease deed details.

The LOI should not be granted for mining area falling on both riverbed
and outside riverbed. Therefore, in the same lease, both types of area should
not be included.

The authority responsible for grant of lease for sand mining shall
ensure that annual audit of the sand mining process, production and
compliance of the imposed conditions by regulatory authority
(Envircnmental clearance or mine plan) shall be one of the essential
condition of the lease agreement. The annual audit report shall be submitted
to the district administration, which shall be put in public domain through
the district website. Any deviation observed shall be appropriately and in-
accordance with applicable law shall be dealt by the concerned autharity and
corrective  measures  shall  alse be taken to restoration of
ecological/environmental damage, if observed.
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4.3 Mining Plan

The preparation of Mining Plan is also very impartant. The mining plan
should include the original ground level recorded at an interval not more
than 10M x 10M along & across the length of the river. In addition to this-
levels, cutside the mining lease and bank of the river up to meters needs to
be recorced. In the mining plan, there should be 3 plates for each year
production & development planning (pre-monsoon, monsoon and post-
monsoon). The time period of monsoon should be defined in the DSR. At the
time of review of the mining plan, the details of the replenishment study
conducted for all the years needs to be included in the mining plan. The
Mining Plan should include the certificate from PCCF on forest land, distance
from the protected area, past production details for mining leases seeking
expansion.

Following considerations shall be kept in mind for sand/gravel mining

while approving mining plan

a) Parts of the river reach that experience deposition or aggradation shall
be identified. The Leaseholder/ Environmental Clearance holder may be
allowed to extract the sand and gravel deposit in these locations to
manage aggradation problem,

b) The distance between sites for sand and gravel mining shall depend on
the replenishment rate of the river. Sediment rating curve for the
potential sites shall be developed and checked against the extracted

volumes of sand and gravel.

¢) Sand and gravel may be extracted across the entire active channel
during the dry season. '
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Abandoned stream channels an the terrace and inactive floodplains be
preferred rather than active channels and their deltas and flood plains.
The stream should not be diverted to form the inactive channel,

Layers of sand and gravel which could be removed from the river bed
shall depend on the width of the river and replenishment rate of the
river.

Sand and gravel shall not be allowed to be extracted where erosion may
occur, such as at the concave bank

Segments of the braided river system should be used preferably falling
within the |ateral migration arez of the river regime that enhances the
teasibility of sediment replenishment.

Sand and gravel shall not be extracted up to a distance of 1 kilometre (1
km) frorn major bridges and highways on both sides, or five times (5x)
of the span (x) of a bridge/public civil structure (including water intake
points) on up-stream side and ten times (10x) the span of such bridge
on down-stream side, subjected to a minimum of 250 meters on the
upstream side and 500 meters on the downstream side,

The sediment sampling should include the bed material and bed
material load before, during and after the extraction period. Develop a
sediment rating curve at the upstream end of the potential reach using
the surveyed cross-section. Using the historical or gauged flow rating
curve, determine the suitable period of high flow that can replenish the
extracted wvolurme. Calculate the extraction volume based on the
sediment rating curve and high flow period after determining the

e S g
Y allowable mining depth, T LA AN
¢ -.H...h - !\ |
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Sand and gravel could be extracted from the downstream of the sand
bar at river bends. Retaining the upstream one to two-thirds of the bar

and riparian vegetation is accepted as a method to promote channel
stability.

The flood discharge capacity of the river could be maintained in araas
where there is a significant flood hazard to existing structures or
infrastructure, Sand and gravel mining may be allowed to maintain the
natural flow capacity based on surveyed cross-section history.
Alternatively, off-channel or floodplain extraction is recommended to
allow rivers to replenish the quantity taken out during mining.

The Piedmont Zone (Bhabhar area) particularly in the Himalayan
foothills, where riverbed material is mined, this sandy-gravelly track
constitutes excellent conduits and holds the greater potential for
groundwater recharge. Mining in such areas should be preferred in
locations selected away from the channel bank stretches,

Mining depth should be restricted to 3 meters and distance from the
bank should be %™ or river width and should not be less than 7.5 meters.

The borrow area should preferably be located on the riverside of the
proposed embankment because they get silted in the course of time.
For low embankment, less than & m in height, borrow area should not
be selected within 25 m from the toe/heel of the embankment. In the
case of the higher embankment, the distance should not be less than 50
m. In order to obviate the development of flow parallels to the

embankment, crossbars of width eight times the depth of borrow pits
spaced 50 to 60 meter center-to-center should be left in th E:/PELD\
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o) Demarcation of mining area with pillars and geo-referencing should be
done prior to the start of mining.

p) A buffer distance /un-mined block of 50 meters after every block of 1000
meters over which mining is undertaken or at such distance as may be
the directed,/prescribed by the requlatory authority shall be maintained.

q) A buffer distance funmined block of 50 meters after every block of 1000
meters over which mining is undertaken or at such distance as may be
the directed,/prescribed by the regulatory authority shall be maintained.

r}  River bed sand mining shall be restricted within the central 3/4th width
of the river/rivulet or 7.5 meters (inward) from river banks but up to 10%
of the width of the river, as the case may be and decided by regulatory
authority while granting environmental clearance in consultation with
irrigation department. Regulating authority while requlating the zone of
river bad mining shall ensure that the ohjective to minimize the effects
of niverbank erosion and consequential channel migration are achieved
to the extent possible. In general, the area for removal ef minerals shall
not exceed 60% of the mine lease area, and any deviation or relaxation
in this regard shall be adequately supported by the scientific report.

s) Mining Plan for the mining leases(non-government) on agricultural
fields/Patta land shall only be approved if there is a possibility of
replenishment of the mineral or when there is no riverbed mining
possibility within 5 KM of the Patta land/Khatedari land. For government
projects mining could be allowed on Patta land/Khatedari land but the
mining should only be done by the Government agency and material
should not be used for sale in the open market. % =it
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The minerals reserve for river bed area is calculated on the basis of
maximum depth of 3 meters and margins, width and other dimensions
as mentionad in para (s) above. The area multiplied by depth gives the
volume and volume multiplied with bulk density gives the quantity in
Metric Ton. In case of river bed, mineable material per hectare area
available for actual mining shall not exceed the maximum quantity of

60,000 MT per annum.
Obtaining Environmental & Other Statutory Clearance

The LOI Holder/Lease Holder to obtain Environmental and Other
Statutory Clearances from the concerned authorities as per provision

of applicable laws.
Baseline date before Commencement of Mining Operations

Baseline data in respect of the initial level of mining leasze in the interval
not more than 25 X 25 meters shall be collected for record by
leasehclder. The level of river bed upstream and downstream up to 100
meters also needs to be recarded. The area outside the mining
lease/river bank (if lease boundary coincides with mining lease) up to
100 meters from both the banks/mining lease needs to surveyed for

initial level.

Additional measures where project proponent is selected by a
bidding
In those states where sand plots are auctioned to the highest bidder,

the following Is suggested:

are received for certain plots where legal mining is done, "r'r';qm
| J .
certain other plots don't elicit any response. Sand fr efé.‘é-’urg— N
. o .-._:._.: 5 -.:_I- l
H 25 E oL B s
G see | ANV,
o ."-\-|.\_\___ e Ih
Q574
o

(¥ Scanned with OKEN Scanner



. "-.1|.{

290

Enfarcement & Monitoring Guidalines for Sand Mining

auctioned plots is then excavated using the same machinery deployed
for the excavation of adjacent plot which might have been auctionec
off. It is not easily possible for the field machinery to prevent such
illegal activities. This may be prevented by having plot of larger size.
plots are large in size as possible are identified for auction. Care may
be taken to ensure that no continuous stretch of plot in the river bed
is divided for auction. A continuous stretch of plot shall be preferred
for auction, and the attempt may not be made to auction it off in
pieces.
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5.0 REPLENISHMENT STUDY

The need for replenishment study for river bed sand is required in order
to nullify the adverse impacts arising due to excessing sand extraction,
Mining within or near riverbed has a direct impact on the stream's physical
characteristics, such as channel geometry, bed elevation, substratum
composition and stability, in-stream roughness of the bed, flow velocity,
discharge capacity, sediment transport capacity, turbidity, temperature etc.
Alteration or modification of the above attributes may cause an impact on
the ecological equilibrium of the riverine regime, disturbance in channel
configuration and flow-paths. This may also cause an adverse impact on in-
streamn biota and riparian habitats. It is assumed that the riparian habitat
disturbance is minimum if the replenishment is equal to excavation for a
given stretch. Therefore, to minimize the adverse impact arising out of sand
mining in a given river stretch, it is imperative to have a study of
replenishment of material during the defined period.

5.1 Generic Structure of Replenishment Study

Initially replenishment study requires four surveys, The first survey
reeds to be carried out in the month of April for recording the level of mining
lease before the monsoon. The second survey is at the time of closing of
mires for monsocn season. This survey will provide the quantity of the
material excavated before the offset of monsoon. The third survey needs to
be carned out after the monsoon to know the quantum of material
deposited/replenished in the mining lease. The fourth survey at the end of
March to know the quantity of material excavated during the financial year.
For the subsequent years, there will be a requirement of only three surveys,
The results of year-wise surveys help the state government to Eﬁtﬂbh&h—'lhe
replenishment rate of the river. Based on the rep!emshment taﬂ;_“‘;‘utme ¥
auction may be planned. /
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The replenishment period may vary on nature of the channel and
season of depasition arising due to variation in the flow. Such period and
season may vary on the geographical and precipitation characteristic of the
region and requires to be defined by the local agencies preferable with the
help of the Central Water Commission and Indian Metearalogical
Department. The excavation will therefore, be limited to estimated
replenishment estimated with consideration of other regulatory provisions.

5.2 Methodology for Replenishment Study

The replenishment estimation is based on a theoretical empirical
formula with the estimation of bedload transport comprising of analytical
models to calculate the replenishment estimation. The iso-pluvial maps of
IMD can be used for estimation of rainfall. Catchment yield is computed
using different standard empirical formulas relevant to the geographical and
channel attributes. eg. Strange’s Monsoon runoff curves for runoff
coefficient). Peak flood discharge for the study area can be calculated by
using Dickens, Jarvis and Rational formula at 25, 50 and 100 years return
period. The estimation of bed load transport using Ackers and White
Equation or similar can be made. A simulation model is used with basic data
generated from the field in the pre-study and post-study period (preferably
pre-monsoon and post-mansoon) to estimate the volume of replenished
material, The particle size distribution and bulk density of the deposited
material are required to be assessed from a NABL recognized laboratory.
Considering the bulk density and the wvolume, the estimation of
replenishment in weight will be calculated after considering safeguards and
stability of the slopes and riverine regime. Some of the common methods
used for field data acquisition for replenishment study

"
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Physical survey of the field by the conventional method

The conventional survey technical using DGPS and ather survey tools
are used to define the topography, contours and offsets of the lease
area. The survey should clearly depict the important attributes of the
stretch of the river and its nearby impartant civil and other feature of
importance, Such information will provide the eligible spatial area for
mining. The contour and the elevation benchmarks will provide the
baseline data for assessing the pre and post-study period scenario,

Physical benchmarks are to be fixed at appropriate intervals (preferable
Tin 30 m) and the Reduced Level (RL) shall be validated from a nearby
standard RL. These RL should be engraved on a steel plate (Bench Plate)
and shall be fixed and placed at locations which are free from any
damages and are available in pre and post-study period. The bench
plates shall be available for use during the mining period as reference
for all mining activity. Reference pillar may also be used in place of
Bench Plates with visible and readable demarcation on the ground as
common reference points to control the topographic survey and
mining activity.

Baseline data on elevation status for a grid of 10 m % 10 m is preferred
to have accuracy in the assessment_ It s expected that two consecutive
cross-sections in longitudinal and lateral direction should not be more
than 10-meter distance apart, however, the regulatory authority may
fix these intervals depending on the geographical and site-specific
conditions, only and after providing the scientific reason for such
dewviatian.

The changes observed in the elevation in per and post scenarigat@ch™-,

LY

node should be depicted in graphical forms with an appropriatescale .\
to estimate the area of deposition and erosion. The E’.‘;:E“ra’ﬁﬁi{fa‘h;r;}.l_:‘_,,_"l.
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presentations should depict the active channel regime and the flow
bed elevation with other important features required to be considered
for estimation of the mining area. The area of depasition and erosion
shall be calculated for each cross-section after giving due regard to the
stability and safety of active channel banks, and other features of
importance. The elevation level shall be in reference to the nearest
bench-plates established for the purpose.

The levels (MSL & RL) of the corner point of each grid should be
identifiable and safety barriers (Mon-Mining) demarcated as restricted
in consensus with Mineral Concession Rules of respective State, and

the provision mentioned in this Sustainable Sand Mining Management
Guidelines.

A clear identification is required to be highlighted between grids under
mineable and grids under the non-mineable area. These baseline data
(pre and post) be subjected to stimulation with the help of data mine

software to derive at the replenishment area and corresponding
volume and estimated weight.

The database should be structured in a tabulated form clearly depicting
the nomenclature of the section lines, latitude and longitude of the
starting point, chain-age and respective levels of all the points taken
on that section line,

Net area shall be derived after the summation of the area of deposition
minus area of erosion for each cross-section. The volume will be
estimated by multiplying the distance between two cross-sections with
the average of net area of these two consecutive cross-sections.

sample density for assessment of bulk density for
deposition rate. Care should be taken that the sample f
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of bulk density is taken from the deposition zone and not from erasion.
However, depending on the site condition, river morphalogy and
geographical condition, sample density may be adjusted. Reason for
such deviation shall be aporopriately highlighted in the report with
supporting scientific data,

5.2.2. Use of UAV/Drone and other image data processing
techniques

With the development in image data processing tools and its accuracy
acceptability, Drone/UAV fitted with the advance camera are used for survey
purposes. Such technology has promising potential in the survey of sand
mining zones due to its fast and reliable output deliveries, The survey is
conducted using a set of instruments and compatible software to utilized the .
properly referenced data for depicting the topography of the study area,
Instrument calibration and software compatibility and its validation with the
ground data are an essential requirernent for using this technigue.

The details of the instruments their limitation and software used shall be
demonstrated in the form of the accuracy assessment report, through a
chapter in the replenishment study report. Other details to be incorporated
in the report with regard to the study using such imaginary techniques shall

highlight the followings:

a) Flight Planning: - The lease co-ordinates and the flight plan devisad ta
capture the front and side overlap percentages for in each flight in
reference to global coordinates (Kml or SHP file) system. The software
used for the purpose and its details along with limitations with basic

analytical assumptions. Pl o

b, L E !
2

oy

b) Block file generation: - This operation concerns the 5-E|l':-'_*'|;‘2ﬁl§}f'lpﬂf the,
sensor model and the definition of block properties, theraddition of
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imagery to the block file, marking of GCPs, generation of tie points and
refining of the model,

) Interior orientation: - The interior orientation of the stereo pair rational
polynomial coefficients (RPC) used, which should be bundled with the
scenes. RPCs are coefficient, which is used by photogrammetric software
to represent the ground to-image viewing geometry.

d) Exterior orientation: For exterior orientation, ground control points
shall be used, which are collected from the DGPS survey.

e) Aero Triangulation: - A critical phase in photogrammetric mapping is
to rectify the satellite imagery at an appropriate tract on the surface of
the earth. This is accomiplished by collecting horizontal and vertical data
[GCP's] to ascertain the spatial location of a number of features that are
visible and measurable on the aerial images — this process is often called
control bridging, which refers to passing horizontal and vertical
information from one aerial image to the next.

fi Ortho Generation: - After running the above steps; the software shall
automatically generate orthorectified imagery.

gl DTM extraction: For extraction of DTM, Generated point cloud data
classified manually to extract bare earth,

5.2.3 Accuracy Assessment of Aerial Data:

To check the accuracy of DTM generated by Aenal data, few points are
fl"‘ selected and compared with on-site by using DGPS instrument for the
ground-truthing purpose. It is preferred to do ground-truthing at minimum
5 locations spread evenly across the lease area. The readings f oM the-DGPS -,
instrument are then compared with the Drone data for accuracy assessment v
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purpose. A comparative chart will be prepared in comparison of Data related
to ground-truthing (by DGPS) and from Drone. Such accuracy assessment
report shall a chapter of the replenishment study.

5.2.4 Replenishment study shall have the details of

« List of instruments

s List of software

« Establishment of Benchmark by putting Mo, of pillar paints and various
Ground Control Points (GCP) at the site.

+ Ground Contral Points (GCP) Collection: - Various GCPs were observed
by using DGPS far Permanent Benchmarks and for control points,

» The summary of the elevation data from each section’s profile based
on the post-monsoon the survey should have mentioned in the table
form.

« The detail of post-monscon survey data in the tabular form shall be

« The detailed comparison of both pre-maonsoen and post-monsoon
elevation data shall be attached

= Cross-sectional depiction of depaosition and erosion for each section in
pre and post-deposition season shall be given supported by relevant
field study data and plan,
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6.0 ENFORCEMENT
6.1 Mining Operation:

The mining operations should be strictly carried out in accordance with
the approved mining plan and after complying with all the conditions
stipulated in Environmental & Other Statutory Clearance. Mine owner shall
follow the operational procedure (for sale, dispatch, storage, reserve
reconciliation and transportation) as may be defined by the concerned state
government in its monitoring guidelines. Mine owner should comply with

the recommendation and suggestion made by the High Power Committee
as applicable.

6.2 Post Environment Clearnace Monitoring:

Its the respensibility of the EC Holder to comply with the
Environmental Clearance conditions and upload the six-monthly EC
compliance report on the website of the Ministry. For the category, ‘A’ mines
(=100 Ha individual & cluster) Regional Office of the MoEF&CC are entrusted
to carry out EC Menitoring and for the Category ‘B’ Mines by SEIAA, The
monitaring shall be carried out as per the procedure/schedule suggested by
MoEF&CC from time to time. MOEF&CC vide its notification $.0. 637(E)
dated 28.02.2014 has delegated the power to 5State/Union Territory
Environmental Impact Assessment Authority 1o issue show cause notice to
project proponent in case of violation of Conditions of Environmental
Clearance issued by the said authority and to issue direction for keeping the
said EC in abeyance or withdrawing it. Thus, for category ‘B’ (0 to 100 Ha)
projects SEIAAs are responsible for EC monitoring.

6.3 Environment Audit:

‘E'Eh The Hon'ble NGT inits order dated 04.09.2018 in Q.A. 1?3 ﬂ1 rre ;,_\

matter of Sudarsan Das vs. State of West Bengal & Ors. Int —\uli'ﬂ I:IJrer:ted

r"l
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that “One of the conditions of every lease of mine or minerals would be that
there will be independent environmental oudit at least once in a year by
reputed third party entity and report of such audit be placed in the public
domain. In the course of such an environmental audit, a three-member
committee of the local inhabitants will also be associgted. Composition of three
member's committee may preferably include ex-servicemen, a former teacher

and former civil servant. The Committee will be nominated by the District
Magistrate.

The gazette notification on environmental audit has been issued by the
Ministry of Environment and Forests on March 13, 1992 (amended vide
notification GSR 386 (E) dated April 22, 1993). This notification applies to
every person carrying on an industry, operation or process requiring consent
to operate under Section 25 of the Water (Prevention and Control of
Pollution) Act, 1974 (& of 1974) or under section 21 of the Air (Prevention and
Control of Pollution) Act, 1981 (14 of 1981), or both, or authorization under
the Hazardous Waste (Management and Handling) Rules, 1989, issued under
the Environment (Protection) Act, 1986 (29 of 1986). The notification requires
that an Environmental Statement for the financial year ending the 31st March
be submitted to the concerned 5tate Pollution Control Board, on or before
the 30th September of the same year.

It is suggested that NABET Accredited consultant may be engaged for
Environment Audit and during the course of the audit, a three-mamber
committee nominated by District Magistrate shall be associated.
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6.4 Monitoring of Sale & Purchase of Sand:

6.4.1 In order to curb illegal mining it is very necessary that the general
public is aware of the legal source of sand and RBM suppliers. The
Ministry of Mines issued Sand Mining Framework 2078 wherein it has
proposed two mechanisms for the online sale of sand depending on
whether there is a free market for sand in the State or the prices are
regulated by the Government.

Para 1.2.12.2 Under the market model

In the case of the market model, all the lessees/ certified dealers in the
State should register themselves on the online portal/ mobile app. For
registering, the lessee/ certified dealer will have to enter the details of its
concession/ stockyard, location, the quantity of sand expected on a
weekly basis, as per the approved mining plan. Once registered, the
online portal/ app will display the name of the reach/ stockyard and sand
could be booked by the consumer from those leases/ stockyards and
prices up to the delivery level, Further, the lessee/ certified dealer needs
to regularly update the sand available in the reach/ stockyard, and they
can decide the price at which they want to sell their sand, Anyone who
wishes to purchase sand (n the State will have the following opticns for
buying:

1. Mobile app

2. Online portal

3. Customer care/ telephone call
4. Licensed traders

The consumer needs to register on the portol and log in using his/her
WP credentials (Aadhar card based only). After logging in, the portal will
display the entire list of reaches/ stockyards along wfff?_!hé qﬁ&nt{ﬁr‘ of
sand available in those reaches/ stockyards and thé guality and price E:f
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sand. The consumer can filter/ sort the reaches/ stockyards based on
such parameters as location, quality and price, and book from the lease/
stockyard he/fshe wishes to. The consumer should also have the option
to purchase the sand by ordering at custemer care. Also, stockyards
should be made around all the major consumption hubs in the State
based on their estimated demand.

Para 1.2.12.3  Controlled market prices

In case the prices are regulated by the State Government, the only
difference frem the previous model is that the price of sand at the river
reach/ stockyard shall be uniform across the State/ district based on the
quality and transportation lead. A consumer after logging in may choose
the reach/ stockyard from which he/she wishes to purchase the sand. The
payment for booking the sand in both the cases should be made on the
portal/ app so that proper accounting of the sale of sand can be
maintained by the Government. Also, stockyards should be made around

all the major consumption hubs in the State based on their estimated
demand.

It is suggested that the State Government should develop an online
portal for sale and purchase of Sand & RBM. In addition to this State
Government shall decide on the model viz. Under market model or Contralled
market prices or both to be adopted for their respective States. The State

Gavernment shall accerdingly modify their Minar Mineral Concession Rules
within & months of publication of these guidelines, It

is suggested that the
controlled price model is more effective in contrallin

g illegal sand mining.
Because if the State Government is the only agancy to provide the sand in

the State, then price and supply of sand can be controlled mare effectively,
There will be no confusion in the consumers aboyt legality of the purchase

the State Gﬂuemment,m;augh.ji_ts ™

as the only source of sand provider is

network of registered stockiest, retailers and transporters. THe ;dﬁgumﬁ.,-s' ¥l
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can fill the orline request, pay the amount, select the transporter and give its
feedback after the receipt of the sand. The transportation can also be
contralled as the tippers used for transportation is registered tippers with
GPS facility, the transportation route is well defined for easy monitoring,
control over overloading of tippers, control over spillage of mineral etc. The
State Gowt. shall alse make provision for penalizing the persons/agency
buying the sand and REM from the illegal sources.

6.4.2 The Ministry of Mines in its Sand Mining Framework also mentioned
the following different level of monitoring:

Para 1.2.13.1 Level 1- Reach/ Stockyard level monitoring
For monitoring of the active reaches:

a.  Quantity of sand to be extracted from the reach should be based on the
quantity of sand assessed in the reach by the Joint Inspection Team.

b. The lease boundary should be demarcated with geo-coordinates or geo-
fenced to ensure that sand extraction is going on only within the permitted
area.

¢.  De-casting from river beds should be monitored on a regular basis to keep
a track of excavated quantity.

d After every two years, a mandatory audit of the quantity extracted and
quantity permitted along with the replenishment rate.

e, Mandatory e-pass/ e-permit should be made available at reach level for
transportation of any sand by any GPS enabled vehicle with the provision
of entering the vehicle number of the sand carrying vehicle and expected

dp delivery address and custormer name/ mobile number. Also, provision

should bz made available for stockyards/ stockiest of sny:‘ m@f

e ‘I
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nomination based (controlled pricing) business model, the margin of
private stockist should be capped over a fived percentage of notified prices.

f. At the stockyard, the stock supervisor should verify the authenticity of
online payment receipt before issuing the transit pass. The loading of sand
should be monitored electronically and all transporting vehicles should
pass through an electronically monitored weighbridge. g. Real-time data
capture for transportation

Para 1.2.13.2 Level 2 - Transportation monitoring

To make transportation monitoring effective and useful, all the sand
carrying vehicles (tractors/ trucks) should be registered with the department
and GPS equipment should be installed in all the sand carrying vehicles.
Weighbridges with CCTV should be installed at all the stockyards, active
reaches to ascertain the exact quantity of sand being transported in the vehicle.
Check posts with CCTV cameras should be established near all major
consumption centres fo check if all the transporting vehicles are carrying a
valid tronsport permit. The transpart permit generated should contain the
security features mentioned under section 5 17 so that one permit cannot be

re-used by generating photocopies of the permit.

Para 1.2.13.3 Level 3 - End consumer monitoring/ bulk
consumer

For end consumer monitoring, a customer grievance redressal center
should be estoblished to enquire about the grievonces faced by the sand
consumers. The telephone number of the call center should be advertised so
that it reaches the general public through which gnyone in the State can
register his/her complain reloted to the sand, be it in terms of price or any other |
grievance. Additionally, profiles of customers should be analyzed such as the .
delivery of sand af the same address, usage pattern and its comparison with ‘ \
the estimated usage, as mentioned in purpose, efc. Further, surprise checking
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should be conducted by the district level committee staff as per instructions of
the monitoring agency.

Para 1.2.13.4 Level 4 - Indirect monitoring

Indirect monitoring con be done by determining sand consumption
through the quantum of cement sales in the State, as the sale of cement s
quite organized and data is egsily available at the State level and district levels
for the same. From district-wise cement consumption, the further trend of sand

consumption can be derived. Any anomalies in the sand consumption/demand
can be analyzed further.

Note: The above monitoring mechanism s just o suggestion and the States
may visit Andhra Pradesh and Telangana to study the monitoring mechanism
in greater detail

It is suggested that State Government may consult with concem
department of 5tate of Telangana and Tamil Nadu to have better
understanding on their experience and knowledge in adopting best sand
mining enforcement provisions and monitoring practices and frame their
own regulatory regime and monitoring framework. The framework of
monitoring should essential include online sale & purchase of River Bed
Material/ Auction of leases, Sand from rivers and other sources, online
monitoring of excavation, storage and transportation of mineral for control
of illegal mining.

The respective State Governments shall develop the online Sale &
Purchase System after defining the model viz. Under market model or
Controlled market prices model. The level of monitoring needs to be defined
and guidelines need to be finalized by the respective State Governments as

'qr\per their requirement with due consideration of suggestive guideline in this
document. These all measure will help in curbing illegal mining.
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7.0 Recommendations of High Power Committee:

A high power committee (HPC) was constituted by Hon'ble National Green
Tribunal to assess the status of illegal mining the stretch of River Yamuna,
under the chairmanship of Secretary, Ministry of Environment Forest &
Climate Change. The committee after exhaustive field survey and interaction
with stakeholders and having surprise visits submitted a comprehensive
report on river sand mining along with certain reccmmendations on
enforcement requirements and manitaring essentials. The same is provided
in the following section for consideration of monitoring / regulatory
authority to adopt applicable provisions in their monitering framework and
also to ensure that the infrastructural requirements recommended by the
HPC are put in use at all lecations including the lease area,

7.1 Recommendations of High Power Committee (HPC)

The following recommendation of the High Power Committee shall be

Enforcement & Monitaring Guidelines for 5and Mining

considered while framing the monitoring mechanism by the State

Government,

.  Project Proponent must ensure that following secunity features are
included in the Transport Permission/Permits (TP) so  that
duplicate/fraudulent/forged TPs for transport, not accounted for in the
IT-based system, is not possible..

(a)
(b)
(c)
(d)
(e}
if)
\al
th)

Printed on Indian Bank Association {IBA) approved
Magnetic Ink Character Recognition Code (MICR) paper;
Unigque Barcode;

Unigue Quick Response Code (QR);

Fugitive Ink Background; - {.-173':-_—;;_&!1
Invisible Ink Mark; P -,‘:;I;\
Void Pantograph; ( P " . 3, .~
\Watermark. '|| ' i3
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Project Proponent must ensure that CCTV camera, Personal Computer
[PC) or laptop, Internet Connection, Power Back up, access control of
mine lease site; and arrangement for weight or approximation of waight

of mined out mineral on basis of volume of the trailer of vehicle used at
mine lease site are available.

The PP has to enter the destination, distance between plot and
destination, vehicle number etc in the system. After scanning, unique bar
code number, invoice date time and validity date-time are generated by
the software which gets printed individually on each TP Validity of TP is
calculated based on the distance between plot and destination. After
validity time is over the TP stands invalid,

The officers invaolved in monitoring should be provided with mobile
application and/or bar code scanners using which the TP can be checked
anywhere on road. As soon as the bar or QR code on TP gets scanned
through using the maobile application and/or scanner or vehicle number
is entered into the application or sent by SMS to a predefined number,
all details of TP such as plot details, vehicle details, validity time, etc.

should be fetched from the server. This means if anything is re-written
on TP and attempt is made to reuse the same, it can be traced
immediately. Varicus reports can be generated using the system
showing daily lifting reports and user performance report, This way the
vehicles carrying sand can be tracked from source to destination,

The facility to fetch details using mobile app, website and SMS may be
made available to the general public as well. However, they shall not be
allowed to stop the vehicles to check the transportation. The anly option
that they should have is to check vehicle numbers Df/?.{ 5ing

Icle

e o

in the mobile app or SMS for the validity of the pass h@dﬂly resuit K
should be available to them should be if the vehlclr E:arrwng santd hq.fra
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valid permit at the relevant point of time or not. If the citizen finds that
the vehicle doesn’t have such a permit, as ascertained from maobile app
or website or SMS, he should alert local authorities, who shall then take
further action as per the law.

In case, the vehicle break-down, the validity of Transport Permit or
Receipt shall be extended by sending SMS by the driver in specific
format to report the breakdown of the vehicle. The server will register
this information and register the breakdewn. The State can also establish
a call center, which can register breakdowns of such vehicles and extend
the validity period. The subsequent restart of the vehicle also should be
similarly reported to the server/call center,

The route of the vehicle from source to destination shall be tracked
through the system using checkpoints, Radie-frequency identification
(RFID) tags, and Global Positioning System (GPS) tracking.

The system shall enable the Autharities to develop a periodic repart on
different parameters like daily lifting report, vehicle leg/ history, lifting
against allocation, and total lifting. The system can be used to generate
auto mails/SM5. This will enable the District Collector / Magistrate and
other authorities o get all the relevant details and will enable the
authority to block the scanning facility of any site found to be indulged
in irregularity. Whenever any authority intercepts any wvehicle
transporting illegal sand, it shall get registered on the server and shall
be mandatory for the officer to fill in the report on action taken. Every
intercepted vehicle should be tracked.

It is necessary to prevent any truck/vehicle from transporting sand out
of the identified plot bypassing the strong IT enabled system. Therefore,
at each of the sand plot, the following additional measures should be
taken.

Page | 43

i i

(¥ Scanned with OKEN Scanner



6L
: 308

Erforcernant & Monitaring Guidelines For Sand Mining

(a) There shall be one entry and exit point provided for trucks/vehicles.
The said entry point should have facilities as mentioned above. In case,

it is necessary to have mare than one entry/exit points, all such points
shall have checkpoints with facilities as mentionad above. All other

possible ways of entry/exit should be closed using barriers like
compound, trench, etc. All provisions shall be made to not make it

possible for any vehicle to enter or exit without entry inta the
computierized system.

(b)All such points should have 24X7 CCTV coverage, the footage of which

should be made available online to the district administration. In cases,

where sufficient internet bandwidth is not available, it may be
deposited with the district administration on a weekly basis. If possible,

the entry/exit points should have boom barriers which will record the

vehicles entering and exiting the plot.
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GENERAL APPROACH TO SUSTAINABLE SAND MINING
Pre-requisite for starting sand mining operation

All district to prepare a comprehensive mining plan for the district as
per the provision of District Survey Report. These reports shall be put
on the website of District Administration. No mining shall be allowed

in the area which has not been identified in the comprehensive mining
plan of the District.

Replenishment study should be conducted on regular basis.

All potential rivers mining zone/area shall be identified and put for
auction with proper geo-tagged details by the auctioning authority
concerned.

The latitude and longitude of each mining lease shall be clearly
mentioned in Letter of Intent issued to the potential mine lease. Such

information shall be provided on the website of the district
administration,

The provision of these guidelines shall be considered while identifying
the potential stretches flocations and boundaries of the leases far the
minable area,

The Lol holder shall seek Environmental Clearance as per the provision
of EIA Notification, and the regulatory authority shall ensure that the
provision suggested in "Sustainable Sand Mining & Management
2016" and in this documents, as applicable are part of the clearance
conditions. Ah e, 8

J =

There shall be no river bed mining operation allowed in monsoon
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period. The period as defined by IMD Nagpur for each state shall be
adhered with.

vilij  The monitoring infrastructures including weighbridge and adequate
fencing of the lease area, CCTV, Transport permits, etc, as suggested in
this document shall be ensured in order to reduce unrecorded
dispatch.

i)  Regular monitoring of mined minerals and its transportation and
storage shall be ensured and all information shall be captured at
centralized database so that easy tracking of illegal material can be
done.

¥)  Annual audit of each mining lease shall be carried out wherein three
independent member of repute, nominated by District administration

shall also participate.

8.2 Mining of Sand from Agricultural Fields

This practice is prevalent in Haryana, to ensure that mining from
outside doesn't affect rivers, no mining is permitted in an area up to a width
of 100 meters from the active edge of embankments or distance prescribed
by Irrigation departrment whichever is critical. The top layer of soil varying
between 1 and 2 meters is removed and stacked separately and thereafter
the sand deposit which maybe 10-15 meter deep is mined. After removing
the sand layer up to a maximum depth of 09 meters or the maximum
mineable minerals, as permitted by competent authority. The topsoil stacked
is spread out on the field and the same is brought under the cultivation,
Though the level of this land (mined out area) is lowered to the depth of the
excavation and in initial years of cultivation the productivity is low, but the
productivity of the fields improves with continued cultivation and
organic manure in the field. In Haryana, some leases are
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(ranging from 1000 hectare to 2000 hectare) and agricultural fields and river
bed both are included in the same lease for mining.

The following recommendations should be kept in mind for mining in
such leases:

1. Mining of sand in such mine leases will require environment clearance.

2. The lease should be of sand mining either from the agricultural field or
river. In the same lease, both types of area should not be included.

3. The sand mining from the agricultural field is being done in Haryana
for a long time and it can be done in a more sustainable manner
without adverse impact on agricultural productivity if proper
environmental safeguards are taken,

4. The slope of mining area adjacent to agricultural fields should be
proper (preferably 45 degree) and adequate gap (minimum 10 feet) be
left from adjacent agricultural field to avoid erosion and scouring.

The provision for sand mining in agricultural field may be permitted,
whenever replenishment of sand occurs due to natural phenamena.

Permission may also be granted by competent authority (District
administration) for excavation of sand/Soil from agricultural fields, after due
diligence of this prevailing condition in order to avoid any unacceptable
impact on the environment and nearby livelihood fram agriculture provided
such objective of such excavation mining of Soil/Sand in limited increase the
productivity of sand agricultural field,
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9.0 MONITORING MECHANISM
9.1 lllegal Mining

The Hon'ble Supreme Court in its Judgment dated 2.08.2017 in W.P 114 of
2014 in the matter of Common Cause Vs Union of Indiz & Ors, inter-alia
passed the following:

Para 128. The simple reason for not accepting this interpretation is that Rule
2(ii-a) of the MCR was inserted by a notification dated 26th July
2012 while we are concerned with an earlier period. That apart, as
mentioned above, the holder of o mining lease s required to
adhere to the terms of the mining scheme, the mining plan and
the mining lease as well as the stotutes such as the EPA, the FCA,
the Water (Prevention and Control of Pollution) Act, 1974 and the
Air (Prevention and Control of Pollution) Act, 1881. If any mining
operation is conducted in vialation of any of these requirements,
then that mining operation is illegal or unlawful. Any extraction of
a mineral through an illegal or unlawful mining operation would
become illegally or unlawfully extracted mineral”

In view of above Judgement, any mining activities which are not
governed under the provision of Environment (Protection) Act 1985, The
Water (Prevention & Control of Pollution Act, 1974, The Air (Prevention &
Control of Pollution) Act, 1981, Forest Conservation Act-1980, Wildlife
Protection Act - 1972, shall be considered as illegal mining within the
provision of section 21(5) of Mines and Minerals (Development &
Regulation) Act, 1957 (MMDR Act) and the concerned authority shall take
necessary action within the provision of MMDR Act.

(r  As per the provision of 23(C) of MMDR Act, the State Gove _1'_5\
ermpowered to make rules for preventing illegal mining, and{ arﬁpﬂﬂahﬁn

o x\
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& storage of lllegal minerals. All such mining which gualifies under illegal,
shall be dealt with in the provision of MMDR Act by the concern authorities.

State Pollution Control Board (SPCE) is the nodal authority in the State
for dealing with cases related to pollution or environment management
coming under the purview of the Water (Prevention and Control of Pellution)
Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981 and the
Environment Protection Act 1986. SPCE shall initiate appropriate action
under the provision of these acts for non-compliance of violation of the
provisions,

9.2 Environmental Damage due to illegal mining

The environmental damages incurred or resulting due to illegal mining
shall be assessed by a committee constituted by District Administration
having expertise from relevant fields, and alse having independent
representation of locals and State Pollution Control Board. Guidelines for
assessment of ecological damages prescribed by the State Government or
Concerned Pollution Control Boards or any other authority shall be
applicable and compensation as fixed shall be paid by the project proponent,
in light of Hon'ble National Green Tribunal orders.

9.3 Monitoring of Mining near Inter-district or inter-state boundary

There are situations where bifurcated river becomes district boundaries or
state boundaries in such situation it is difficult to assess the mining potential,
or to have close monitoring and enforcement of the regulatory provision.
Such challenges have been identified and dealt with in SSMG-2016. However,
in the absence of any standardized procedure, the monitoring has not been
effectively practiced. This has been highlighted by the High
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The districts/state sharing the boundary shall constitute the combined
task force for monitoring of mined materials, mining activity and also should
actively participate in the preparation of DSR by providing appropriate
inputs. In such cases, the draft DSR so prepared shall be put up for public
consultation in both the districts through respective district administration
website,

The task force shall meet every quarter to reconcile the data collected
during the period and identify any gap/ lapses based on the outcome of such
meeting. The respective district shall take action/ corrective measures. Effort
shall be made for real-time data sharing between both the district.

The task —force shall include essentially the representative of respective
districts from the mining department, transport department, regional office
of SPCB concerned and a reputed citizen nominated by district
administration. The Taskforce shall be headed by officer not less than ADM
rank and quarterly outcome shall be submitted to District administration.

In addition to the above, there is a need for strict surveillance,
particularly at night. The State of Gujarat has already initiated a program
called ‘Trinetra' for night surveillance by using night-vision dranes to co ntrol
illegal mining incidents. This program is giving satisfactory results. Such type
of system may also be developed by each State within a reasonable time.

A typical standard operating procedure for assessing illegal mining by
the committee constituted shall, but not limited to, include the steps given
in the following table. However, the process of assessing can be madified
based on site-specific conditions and any deviation shall be recarded in the

report with proper justification.

g

1l
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Suggestive standard Practice for assessing illegal mining

r 1 1
Step1 | The assessment team should collect the information and
documents prescribed in the Pre-Requisite section.

Step 2 | The assessment team should verify the applicability/validity of
statutes under EPA-1886, Air and Water Act, MMDR 1957, State
Mines and Mineral Rules, etc.

Step 3 | Field visit should be conducted for identification of mining
lease area (in hectare) and boundary pillar constructed to
indicate the same.

Step4 | With the help of GPS instrument, the team should assess the
area where any extraction or mining have been carried out on
; the day of visit and calculate the mined- out area in a hectare,

Step 5 | If available, the team may avail the use of latest satellite i images
for calculating the total mined out area.

Step 6 | The team should verify the Ground / Surface Level (in meter
above M5L) of at least 04 highest points in or around the area
where mining has been done. The Ground/surface level will
then be computed based on averaging of 04 highest points
verified by the team. '

Step7 |With the help of Depth Measursment kit or any depth
measuring instruments, the depth should be measured for at
least 04 points in the mined-out area.

For computing, the depth, averaging of the value obtained at
04 paoints should be done,

Step 8 |Verification of compliance conditions of Environmental
Clearance and Consent to operate, mining methodology under
Mining Plan

Step 9 | Identification of vulnerable impacts observed on the field and
non-compliance of conditions of Environmental Clearance and
Consent to Operate,
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Step 10 | Field Survey for identification, monitoring and verification of

ecological species based on the information available and

documents mentioned in the Pre-requisite section.

Step 11 | Preparation of inventory of machinery used/observed on the

field {optional)

| Step 12 | Preparation of inventary of hydraulic structures observed on

the field (optional)

Step 13 | Water sampling for assessment of water guality including

physical and biological parameters. (optional) ]

| Step 14 | Reconciliation collation of data/information and compilation to
maintain violation.

Step 15 | Identification of restoration plan and computation of cost of

the restoration plan.

9.4 Monitoring Mechanism

A uniform monitoring mechanism is required to assess the regulatory
pravision in quantitative terms, with robust institutional and legal framework.
Based on past experience and suggestions aveilable, the following
requirements are suggested for defining a mechanism for menitoring of
mining activities which will help in identification of mining which is operating
sither illegally or are violating the regulatory provisions. Some suggestion
will facilitate direct or indirect information to help in such an assessment.

1. Al precaution shall be taken to ensure that the water stream flows
unhindered and process of Matural river meandering doesn't get
affected due to mining activity.

2. River mining from outside shall not affect rivers, no mining shall be
permitted in an area up to a width of 100 meters from the active edge

Lot
funcsig
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The mining from the area outside river bed shall be permitted subject
to the condition that a safety margin of two meters (2 m) shall be
maintained above the groundwater table while undertaking mining and
no mining operation shall be permissible balow this level unless specific
permission is cbtained from the Competent Authority. Further, the
mining should not exceed nine-meter (9 m) at any paint in time.

survey shall be carried out for identifying the stretches having habitation
of freshwater turtles or turtle nesting zones. Similarly, stretches shall be
identified for other species of significant importance to the river eco-
system. Such stretch with adequate buffer distance shall be declared as
no-mining zone and no mining shall be permitted. The regulatory
authority as defined for granting Environmental Clearance, while
considering the application of issuance of ToR and/or EC for the
adjacent block (to non-mining zone) of mining shall take due precaution
and impose requisite conditions to safeguard the interest of such
species of importance.

District administration shall provide detailed information on its website
about the sand mines in its district for public information, with an
objective to extend all information in public domain so that the citizens
are aware of the mining activities and can also report to the district
administration on any deviation observed. Appropriate feedback and its
redressal mechanism shall also be made operational, The details shall
include, but not limited to, lease area, geo-coordinates of lease area and
mineable area, transport routes, permitted capacity, regulatory
conditions for operation including mining, environmental and social
commitments etc.

¢
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A website needs to be maintain to track the movement of centralised
sand mining and a Centralised server system should be made to manage
the data related to sand mining across India.

The mineral concession holders shall maintain electronic weighbrnidges
at the appropriate location identified by the district mining officer, in
order to ensure that all mined minerals from that particular mine are
accounted for before the material is dispatched from the mine. The
weighing bridge shall have the provision of CCTV camera and all
dispatch from the mine shall be accounted for.

The mineral movement shall be monitored and controlled through the
use of transit permit with security features like printing on IBA approved
MICR papers, Unique bar/OR, fugitive ink background, invisible ink mark,
void pantographs and watermarks papers or through use of RFID tagged
transit permits and IT /IT-enabled services. Such monitoring system shall
be created and made operationalised by State Mining department and
district level mining officer shall be responsible for ensuring that all legal
and operational mines are connected and providing the requisite
information on the system. Regular check and associated report shall be
submitted to DLTF and uploaded on the website.

State Gowvernment shall constitute a District Level Task Force (DLTF)
under the Chairmanship of Deputy Commissioner/District
Magistrate/Collector with Superintendents of Police and other related
senior functionaries (District Forest Officer, District transport officer,
Regional officer- SPCBs, Senior Officer of Irrigation Department, District
Mining Officer) with one/two independent member nominated by the
Commissioner concermned. The independent memb rm‘:gttred

¢f* government officials/teacher or ex-serviceman or £x-judiciary “T'f*:—:-l‘;n er.
SR
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The DLTF shall keep regular watch over the mining activities and
movement of minerals in the district. The DLTF shall have its regular
meeting, preferably every month to reconcile the information from the
mining activity, and other observations made during the month and take
appropriate corrective and remedial action, which may include a
recommendation for revoking mining lease or environmental clearance.
The DLTF may constitute an independent committee of the expert to
assess the environmental or ecological damage caused due to illegal
mining and recommend recovery of environmental compensation from
the miner's concern. The recommendation may also include action
under the provision of E(P) Act, 1986,

The area not identified for mining due to restriction or otherwise are
also to be monitored on a regular basis by the DLTF. Any observations
of mining activity from the restricted area shall be reported and
corrective measures shall be initiated on an urgent basis by the DLTF.

The dispatch routes shall be defined in the Environmental Clearance and
shall be avoided through densely habituated area and the increase in
the number of vehicle movement on the road shall be in agreement with
the IRC guidelines / carrying capacity of the road, The alternate and
dedicated route shall be explored and preferred for movement of
mining to avoid inconvenience to the local habitat. The mining
production capacity, by volume/weight, shall be govemed by total
permissible dispatch calculated based on the carrying capacity of
dispatch link roads and accordingly, the preduction should be regulated.

The movement of minerals shall be reconciled with the data cl:ullcected
me the mines and various Naka/check pDStE Other measu
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which has not been leased/auctioned or permitted for mining due t0
regulatory or other reasons,

13, The location and number of check post requirement shall be reviewed
by DLTF on a regular basis so that appropriate changes In
location/number could be made as per the requirement. Such review
shall be carried out on a regular basis for the district on inter-state
boundary or district providing multiple passages between two districts
of different states.

14. The district administration shall compile the information from their
district of the permitted and legal mined out minerals and other details
and share such information and intelligence with the officials of the
adjoining district (Inter orfand Intra State) for reconciliation. The
information shall include the area of operation, permissible quantity,
mined out minerals (production) the permitted route etc, and other
observations, especially where the mine lease boundary is congruent
with the district boundary. Such coordination meeting shall be held on
a quarterly basis, alternatively in two district headquarters or any other
site in two districts decided mutually by the District Magistrate.

15. The mining department shall include submission of an annual
environmental audit report as one of the conditions in the mining lease
agreement. The annual audit for each river bed mining lease shall be
carried out and the audit report shall be uploaded on the website of
district administration. The audit shall be carried out by an independent
team of 3 members nominated by District
Collector/Magistrate/Commissioner comprising of Ex-Serviceman, Ex-
Government officials of repute, Professor or Person having experience
of mining/environment. The quidelines and methad of

w reflect adequately the monitor-able parameters and o

fidwege | i ¥
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the compliance status with respect to the conditions imposed by the
regulatory authorities including conditions of Environmental clearance.

The in-situ and ex-situ environmental mitigative measures stipulated as
EMP, CER, CSR and other enviranmental and safety conditions in mines
including the welfare of labours shall properly reflect in the audit report.

"'U
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9.5 Suggestive additional requirements are

i. The requirement at the Mine Lease Site:

a. Small Size Plot (Up to 5 hectares): Android Based Smart Phone.

b. Large Size Plots (More than 5 hectares): CCTV camera, Personal
Computer (PC), Internet Connection, Power Back up.

c. Access control of mine lease site.

d. Arrangement for weight or approximation of the weight of mined out
mineral on the basis of the volume of the trailer of vehicle used.

ii. Scanning of Transport Permit or Receipt and Uploading on
Server:

a. Website: Scanning of receipt on mining site can be done through
barcode scanner and computer using the software;

b, Android Application: Scanning on mining site can be done using
Android Application using a smartphone. It will require internet
availability on 5IM card;

c. SMS: Transport Permit or Receipt shall be uploaded on the server even
by sending SMS through mobile, Once Transport Permit or Receipt get
uploaded, a unique inveice code gets generated with its validity period.

iii. Proposed working of the system:

The State Mining Department should print the Transport Permit or
Receipt with security features and issue them to the mining leaseholder
through the District Collector, Once these Transport Permits or Receipts
are issued, they would be uploaded on the server against that mine lease

L‘l"" area. Each receipt should be preferable with pre—ﬁxedfqﬂﬁ?{lﬁ?ﬁg?; e

total quantity gets determined for the receipts }skﬁad',",!i‘-'héh"‘t!’ﬁé
£ s\ 2
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Transport Permit or Receipt barcode gets scanned and invoice is
generated, that particular barcode gets used and its validity time is
recorded on the server. So all the details of transporting of mined out
material can be captured on the server and the Transport Permit or
Receipt cannot be reused.

iv. Checking On Route:

The staff deployed for the purpose of checking of vehicles carrying
mined mineral should be in a position te check the validity of Transport

Permit or Receipt by scanning them using the website, Android A pplication
and SMS,

v. Breakdown of Vehicle:

In casa the vehicle break-down, the validity of Transport Permit or
Receipt shall be extended by sending SMS by the driver in specific format
to repart the breakdown of the vehicle. The server will register this
information and register the breakdown. The State can also establish a call
center, which can register breakdowns of such vehicles and extend the
validity period. The subsequent restart of the vehicle also should be
similarly reported to the server or call center.

vi. Tracking of Vehicles:

The route of the vehicle from source to destination can be tracked
through the system using checkpoints, RFID Tags, and GPS tracking.
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vii. Alerts or Report Generation and Action Review:

The system will enable the authorities to develop a periodic repart
on different parameters like daily lifting report, vehicle log or history, lifting
against allocation, and total lifting. The system can be used to generate
auta mails or SMS. This will enable the District Collector or District
Magistrate to get all the relevant details and shall enable the authority to
black the scanning facility of any site found to be indulged in irregularity.
Whenever any authority intercepts any vehicle transporting illegal sand, it
shall get registered on the server and shall be mandatory for the officer to
fill in the report on action taken. Every intercepted vehicle shall be tracked.

The monitoring of mined out mineral, environmental clearance
conditions and enforcement of Environment Management Plan will be
ensured by the regulatory authority and the State Pollution Control Board
or Committee. The monitoring arrangements envisaged above shall be put
in place. The meonitoring of enforcement of environmental clearance
conditions shall be done by the Central Pollution Control Board, Ministry
of Environment, Forest and Climate Change and the agency nominated by
the Ministry for the purpose,

Some of the State has followed the SSMMG-2016 and has also
improvised or customized on the provisions given therein, and are
successfully in operation. Salient provision adopted at different stages of
sand mining in the state of Tamil Nadu is given as Annexure VIII,
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9.6  Actions against illegal excavation and transport

Solapur district administration in Maharashtra had adopted a multi-pronged
strategy to penalize the persons involved in illegal excavation and transport
which resulted in a significant increase in revenue earned by the state,
Following rules and procedures as mentioned in these guidelines will add to
the costs of PP. Those involved in illegal activities are not required to bear
these costs and this will make their supply in the market cheaper (though
illegal). This will put the players running their business by following rules and
procedures laid down by the government to disadvantage as far as the
selling price is considered. Therefore, it is necessary to come down heavily

on those invelved in illegal excavation/transport, so that there is no incentive
for players to abide by the rules,

The following action may be taken to achieve this deterrence

against illegal business:

1. The action should be taken under all legal options available
simultaneously. Thus, after identifying the case of illegal excavatian,
storage and/or transport of minor minerals (including sand), fine should

be levied as per the land revenue laws/code(s) of the state. In addition,
FIR should be lodged in the police station under relevant sections of law

including sec 379 PC. In addition, action under the Motor Vehicle Act
1989 and relevant rules should initiate to cancel/suspend the driving
license of the driver and permit of the vehicle. Further, action should be
initiated under provisions in the Income Tax Act, 1961 for unaccounted
income and under the Central Goods and Services Act, 2017 for non-
payment of G5T. (Earlier this was done under the state act pertaining to
Value Added Tax/5ales Tax). Habitual offenders should also be taken up
under local state laws for externment and/or preventiuﬁcﬁun
clarified that as per law, it is possible to take all actions'under 'uranm..'rs,__a
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simultaneously for one offence. What is prohibited in law is an action
under the came law for the same act more than once.

The action should be taken against all persons responsible. Often, there is
a tendency to penalize only the drivers of the vehicles. The mafia of illegal
mining and transport is much bigger and drivers are only one part of the
system. It is necessary to identify all those involved in the offence. It is
usually not possible to reach the place of excavation without creating &
motorable pathway up to the same through land which may be private
land. Such role of such landowners needs to be locked into for each
offence and proceeded against simultaneously. Further, the role of vehicle
owners neads to be probed, Role of the person whe allowed his land to
be used for illegal excavation and storage should also be examined. Lastly,
the person who purchases such sand should also be probed. The legal
proceedings stated above needs to be initiated against all of these
togather. An attempt should be made to fix the financial responsibility in
joint and several ways so that recovery is easier.

Thiare may be discretion available in law about the extent of the penalty
to be levied. If such discretion is very wide, then it is advisable that
guidelines may be laid down to reduce such discretion in law for levying
penalties. For example, in Maharashtra, Land Revenue Code, fine of any
amount of penalty up to thrice the value of the sand can be levied. Solapur
district administration had instructed Tahsildars and 5DMs not to use
discretion and levy the fine of three times the value. Availability of
discretion makes junior level functionaries susceptible to pressures and it
may also lead te corrupt practices.

It is emphasized that actions, as stated above, are most.impe
ensure that the IT-based system works. If these exemp :a__@ As ﬁ?g_
taken against everyone, it shall create a strong d(';in'ir:é'ﬂtiue.tn_ tho;
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invalved in legal excavation and transportation. For |T-based (or any
other) legal system to work, it is necessary to ensure that illegal system

stops working altogether.
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Annexure-|

Details of Sand/M-5and Sources

a) Rivers:
River  Name/M-Sand | Total Stretch of River (in KM} | Type of River (Perennial or
Plant

Mon-Perennial )

b) De-Siltation Location: (Lakes/Ponds/Dams etc.)

Name of | Maintain/Contrelled | Lacation | District | Tehsil "-"i“;EIQE. Size(Ha)
Reservoir/Dams | by State Gowt,/PsU
atc.
c) Patta Lands/Khatedari Land:
Owner Sy No Area (Ha) | District Tehsil Willage | Agricultural
| Land
| (Yes/MNo)
!
! |
d) M-5and Plants:
Plant | Owner | District | Tehsil | Village Geo- | Quantity
MName locaticn | Tonnes/Annum
=1

Note: For inclusion of M-5and Plant/Patta Land in DSR the plant/landowners
need to submit the request to the Mining Department with complete details.
Inclusion in DSR does not give them the right to operate the M-Sand
Plant/Sand Mining lease.

o
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Annexure-ll
List of Potential Mining Leases (existing & proposed)
Rivers
| River Lease | Area | Distance (in | Distance Mining | Total Minaral to be | Existing /
Details | Details | (in Kb}  from | from | leases | excavation | mined Proposed

Ha] | PA/BRAWLY | Forast within | im  Tannes
Area (in | 500 FAnnum iSand/  Bajrif
Kid}) metars | considering | RBM eoc)
i yes | digging
cluster | depth mas
area) | @53 meters

l | |
Patta Land;fl(hai_:lidari Land: (existing & proposed)

Cwmner 5y Area | District | Tehsil | Village | Total Total Existing
Mo Reserve | Mineral | /Proposed
(MT) to be
| mined
(MT)

De-Siltation Location: (Lakes/Ponds/Dams etc.) (Existing &

proposed)
Mame of | Maintain | Locatio | Distric | Tehsi Villag | Size | Quantit | Existing
Reservol | /Controlle ' n t I e (Ha |y MT /| /Propose
r/Dams |d by State 1 Year d
Govt./PSU
ete,

M-Sand Plants :( existing & proposed)

Plant | Owne | Distric | Tehsi Villag | Geo- | Quantity Existing/Propose
Mam |r t I 2 locatio | TonnesfAnnu | d
e n mi
T e,
el 2 i
) =, \
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Annexure-1l1
Cluster & Contiguous Cluster details

Clustars:

River Cluster | Lease No | Location | Village | Area (in | Total Total

Mame | MNo (Riverbed Haj Excavation | Mineral
/ {Tan} Excavation
Patta {Tan)
Land)

Contiguous Clusters:
River | Contiguous | Clustar | Number | Location | Distance | Village | Area | Total

Mame | Cluster No. | Mo of (Riverbed | between of Mineral
leazes |/ clusters Cluster | Excavation
in the| Patta [ Ha) Ton)
cluster | Land)
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Annexure-|\V

Transportation Routes for individual leases and leases in Cluster

Lea | Transporta | Mumb | Mumb | Leng | Type | Recommend | The road | Routa
se. |tion Route|er of [er of| th of | of | ation farroad | wall  be | Map
Na | No tfipper | tipper | Rout | Road | {Black Construc | &
s /day | s /day | e in|{Black | Topped/ ted by Locati
of of all| KM | Toppe | unpaved) Govt/ on
lease | the d/f Lease
lease unpav Ohwiner
on ed)
route
1

Clust | Transporta | Num | Num | Leng | Type Recommend | The road | Route
er fion Route | ber of | ber of | th of | of ation for | will be | Map
No | Mo tipper | tipper | Rout | Road | road(Black Construc | &
s /day | s fday | e in| [Black | Topped/ ted by | Locati
of of all [ KM | Toppe | unpaved) Govt/Lea | on
cluste | the d/ 58
r cluste Unpay Dwner
s on ed)
route

A Al iya
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Annexure-V
Final List of Potential Mining Leases (existing & proposed)
Rivers
River |Lease | Asea | Distance {in | Distance | Mining | Total Mineral to be | Existing
Details | Details | {n EM)  from | from leases | excavation | mined /Proposad
Ha} | PAJBRAWC) | Forest within | In [MWT/Ye)
Area (in | 500 S [ {3and/Bajri/RBM
KR} roeters | depth max | ete)
(if yes | as3mij
cluster
area)
I

Patta Lands/Khatedari Land: {Existing.ﬂ roposed)
Owner | Sy. | Area |District | Tehsil | Village | Total [ Total Existing
|

Mo | Reserve | Mineral | /Proposed
: {MT) ta be
: mined
i {MT)

De-Siltation Location: (Lakes/Ponds/Dams etc.) (Existing &
proposed)

Neme of | Maintain/ | Location | Distt, | Tehsil | Village SizE{HH}. Quantity | Existing/
Reservoir/ | Controlled MT/Year | Proposed |
Dams by State

Govi /PSU

]

M-Sand Plants :( existing & proposed)
Plant | Owner | District | Tehsil | Village | Geo- Cluantity Existing/Propasad
Mame location | MT/Annum
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Annexure-VI
Final List of Cluster & Contiguous Cluster
Clusters:
River | Cluster | Lease No | Location Village | Area (in | Total Total
MName | No. (Riverbed Ha) Excavation | Mineral
! {Ton) Excavation
Patta {Ton)

Lanl:l]_-

Contiguous Clusters:

River |Contl | Cluste | Numb | Location | Distance |Villa | Area of | Total
Mame | guous | riko er of | {Riverbad | between | ge Cluster (in | Mineral
Cluste leases | /Patta clusters Ha) Excavati
r No. in  the | Land) on
cluster (Ten)
I__.*:'.a"-l:_l Lo
.ﬂ’ral""'rk-' —
il it
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Annexure-\Vll

Final Transportation Routes for individual leases and leases in Cluster

Lease | Transp | Number | Mumber | Length | Type of | Recomm | The road | Route
Mo ortatio | of of tippers | of Road endation |will be | Map &
n Routa | ippers | /day ofall | Rowute | (Black for Construct | Locati
No fday of | the lease | in KM | Topped, | moad(Blac | ed by | on
leaze an route unpaved) | k Goviflea
Topped/ | se Owner
unpaved]
Cluste | Transp | Numbe | Mumber | Lengt | Type of [ Recomm | The road | Route
rNo |ortatio (r of | of h of | Road endation | will be | Map
n tippers | tippers | Route | (Black for Construc | &
Route |/day of | /day of|in KM | Topped/ | road(Bla |ted by | Locati
Mo cluster |all the unpaved | ek Gavt/le |on
clusters ] Topped/ | ase
an route unpaved | Owner
_| }
U
|
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Annexure VIl

Salient provision for sand mining in the state of Tamil Nadu

STEPS TO BE FOLLOWED BEFORE EXECUTION:

The state as a policy should endeavor to have single authority/agency
responsible for all river sand mining in the state with an objective to ease
the gap in demand and supply and accordingly, take necessary
measures including planning, monitoring of mined material and its
transport, and to curb illegal mining and sale of materials.

The prospective site for sand quarry may be identified based on the
availability of adequate sand deposits along the river beds, which
hinders the free flow of water and results in flooding during mensoon
seasons. Emphasis may be given to such quarry sites which is more
viable for replenishment.

A detailed study may be conducted by engaging expert from reputed
Institutions to identify prospective sand reaches, assessment of the
impact of sand quarrying on the Ground Water Table and water
availability, conduct bore log detaills and study the social and
environmental aspects. The generic requirement for replenishment
study is to be followed.

Once the site is identified for prospective sand quarry site based on the
detailed replenishment study, the concerned departrment shall submit

the proposal with the geo-tagged boundary of the propased mining
Precise Area Proposal to the District Collector for approval,

A joint inspection may be carried out by the FEDD t] ,ﬁa‘ﬁ I‘:~.
Assistant/Deputy Director, .

g e 177 \Bluy i &
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Executive Engineer, TWAD Board and the PWD officials to consider the

various factors before giving consent to the proposal.

The RDO concerned along with Revenue officials may verify the revenue
records of the proposed sand quarrying area and give the NOC,

The AD/DD Mines may verify the presence of permanent structures such
as tower line, bridge, monuments if any, in the vicinity of the proposed
mining site as per Tamil Nadu Minor Mineral Concession Rules, 1953 (As
per Rule 36 " there shall be no quarrying of sand in any river bed or
adjoining area or any other area which is located within 500 meter radial
distance from the location of any bridge, water supply system,
infiltration well or pumping installation of any of the local bodies or
Central or State Government Department or the Tamil Nadu Water
Supply and Drainage Board head works or any area identified for
locating water supply schemes by any of the above mentioned
Government Department or other bodies” and " The distance of 50
meter shall be measured in the case of railway, reservoir or canal
horizontally from the outer toe of the bank or the outer edge of the
cutting, as the case may be ... ). Also, the availability of minerals may
be cross verified with the available D5R.

The TWAD officials may verify the drinking water schemes located
nearby the proposed quarry site and the minimum distance required as
per statutory norms.

Based on the feasibility report of the joint inspection by the Revenue,
Tamil Madu Water Supply and Drainage Board and Mining
officials/experts, the District Collector may give consent for the Precise
Area proposal, A
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After getting Precise Area approval, a detailed Mining Plan and sketch
shall be prepared by the Executive Engineer, PWD using the services of
a MNABET accredited consultant who holds the pivotal role in the
preparation of mining plan. Due responsibility will be expected on the
concerned consultant in the mining plan preparation taking care of
adhering to all mining rules, existing as on date. The mining plan shall
contain the details of quantity to be excavated, the period of mining,
method of excavation, deployment of required machinery, Environmant
Management Plan (EMP), proposed number of laborers to be deployed
and Conceptual Mining Plan, as per Rule 41 of TNMMC Rules 1959. It is
also the duty of the consultant to give the safe distance of 50 m or twice
the bank height from the toe of the riverbank, whichever is higher and
fixing the Geo coordinates for boundaries using DGPS instruments,

The concerned Executive Engineer, PWD shall submit the Mining Plan
prepared by the NABET accredited consultant to the concerned
Assistant/Deputy Director, Department of Geclogy and Mines for
approval, as per Rule 42 of TNMMC 1959. After scrutiny, the
Assistant/Deputy Director, Department of Geology will present the
Mining plan before the State Level Environment Impact Assessment
Authority (SEIAA) for granting Environmental Clearance.

The Executive Engineer, PWD shall prepare Form | and Pre-feasibility
report with the help of the consultant and submit to SEIAA for an area
less than 50 Ha. or to the Ministry of Environment and Forest and
Climate Change (MoEF&CC) for the area more than 50 Ha.

The State Expert Appraisal Committee (SEAC) under SEIAA, consisting of
experts from renowned fields such as Mines, Environment, Sociology ete.
shall conduct a site inspection of the proposed sand quarry si

intense scrutiny, may recommend the proposal to SEIA ar approvs [ ,
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SEIAA shall grant Environmental Clearance for the sand quarry proposal
after analyzing all the statutory provisions and based on the

recommendation of the SEAC.

The Environmental Clearance shall be informed to the public with basic
details through advertisement in at least two widely circulated local
newspapers with at least one in the vernacular language of the locality,
within 7 days of the receipt of the clearance.

On receipt of the Environmental Clearance, the Executive Engineer, PWD
shall apply for Consent to Establish (CTE), from the Tamil Nadu Pollution
Control Board as per the Air and Water Act, to enter upon the sand
quarry site and commence the preliminary works such as construction
af temporary sheds, bic-toilets, formation of biodegradable road using
sugar cane leaves etc, drilling of bore wells etc. as per the statutory
requirements, After all the preliminary works are completed, the
Executive Engineer, PWD shall apply for the Consent to Operate (CTO)
from the Tamil Nadu Pollution Control Board. Earmarking boundary of

the identified land site through the concrete posts along with red flags
need to be established.

On receipt of the CTQ, the Executive Engineer, PWD shall request the
consent of the District Collector to commence the quarries. The District
Collector shall request the Taluk Level Task Force comprising of
Tahsildar, Inspector of Police, Officials from the Departments of Geology
and Mining, Transport and Forest, Assistant Engineer, PWD and the
Village Administrative Officer concerned, to verify the compliance of all
preconditions mentioned in the Environmental Clearance and arant
necessary permission to start the functioning of new sand quarries.
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STEPS TO BE FOLLOWED DURING EXECUTION:

Before the commencement of mining operations, the depth of sand
quarrying needs to be measured accurately using Advanced technology
and new gadgets like Total Stations, Global Positioning System (GP3)
instruments etc. The Total Station and GPS instruments also need to be
calibrated before measurement. Both the traditional and modem
techniques may be infused in the right blend to get an accurate measure
of the depth. A clear contour map (0.25m interval] of the levels within
Z2Km (one Km U/s and one Km D/s) needs to be prepared and submitted
to both the Project Director, Sand Quarrying Operations and all the
Monitoring Committee members. The depth of sand quarrying shall be
restricted to 1 m from the theoretical/design bed level.

The mining area must be demarcated at a minimum distance of at least
50 m away from the river embankment on either side. The boundaries
of the quarries may be fixed with reference to the existing survey marks
from the survey fields adjacent to the river. Sand quarrying lease area
shall be demarcated on the ground with pucca stone or concrete pillars
to show the present natural bed level and the depth of mining allowed.

Maodern techniques such as drone survey may be adopted to assess the
depth and gquantity of the mined area. Boundary pillars shall be erected
at an interval of 50 m each on all four sides of the sand quarry site with
red flags on every pillar and also in site pillars. The levels of shaal height,
river bed height and depth to be excavated up to one meter downwards
shall be marked in the pillars to avoid any deviation from the approved
depth of excavation.

It shall be ensured that no sand quarrying of any type is und-eﬁ:a k‘éﬁ'iﬁ;ith
50m of the distance mentioned in the proposal (whichever is higher)
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from both the banks of the river 1o control and avoid erosion of river
banks.

Temporary access roads or Katcha roads shall be formed between the
banks of the river and the mining area with |ocally available bio-
degradable materials such as sugarcane waste (bagasse), hay, etc.

Proper entry and exit point for the movement of loading vehicles in and

out of the sand quarry site shall be carefully located taking into
consideration the habitations/settlerments in the area.

To monitor the groundwater level during sand quarrying operations, a
network of existing wells may be established around the sand quarrying
area and new piezometers must be installed at all sand quarry sites.
Monitoring of Ground Water Quality in the vicinity (one Km radius from
the sand quarrying site) shall be carried out once in two months.

Periodic Monitoring (at least four times in a year — pre-monsoon,
Monsoan, Post monsoon and winter) once in each season shall be
carried out by PWD and the data thus collected may be sent regularly
to SEIAA/TNPCB. If at any stage, it is observed that the groundwater
table is getting depleted due to the mining activity; necessary corrective
measures shall be carried out, which includes immediate stopping of

mining.

Similar to the Baseline studies for data on water, soil and air etc,, that is
being done before the sand quarrying operations, the air and water
quality may be checked periodically by Tamil Nadu Pollution Control
Board to ensure that no pollution is caused due to 5and Quarrying
Operations. 10, Safety gadgets such as earplugs, goggles, respiratory
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devices, luminescent vests etc. may be provided to the warkers at the
cand quarry site,

First aid kit with all essentials shall be kept ready at all quarry/depot site,
in case of any emergency.

To prevent air pellution due to the dust during sand quarrying
cperations and safeguard the persons in the sand quarry and depot site,
constant water sprinkling on the pathways and dust prone areas may be
done. The sand loacded vehicles are to be covered with a tarpaulin before
moving out of the quarries/depots.

Suitable depots shall be located in the vicinity of the sand quarry site to
facilitate the sale of sand. While selecting the site for depots, it must be
ensured that the site is within 25 km from the sand quarry site and has
an area of around 10-15 Acres with parking facilities and proper entry
and exit for smooth movement of the vehicles. The depot site shall
preferably be a Government poramboke land, foreshore area of tank
bund etc, near an NH/SH/MDR/ODR. In the absence of any
Government land in the vicinity, private Patta land may be laased out
and rent fixed as per the approved Government rates applicable therein.

Permission must be obtained from the Electricity Board for power supply
to operate the CCTV cameras at sand quarry site and depots.

Minimum of two CCTV cameras, one each at the entry and exit point
and one PTZ camera may be installed at all quarries/depots to maonitor
illegality if any taking place in the sand quarry/depot.

To ensure uninterrupted seamless live streaming of mdeus.frnm f}.ﬁ_
surveillance cameras, a high-speed Internet Lease Lmer cnnnectmn m‘ay: \

Page | 77 'i;_,'-

——n - a.-'—'f} \ T 7

(¥ Scanned with OKEN Scanner



gé
¥ 342 '

Enfarcemant & Manitoring Guidelines for Sand Mining

be made available at all quarries/depots. Arrangements may also be
made for anline monitaring of the sand quarmying, Centre for Assessing
Real-Time Sand Mining (CARS) that could be located at the office of the
Project Director in Chennai.

The live streaming of the videos shall be monitored at a Centralised
control room and the data shall be stored in the Server for future ;
references. A robust Customer Care may also be functional 24 x 7 at the
Control Room, to redress the grievance of the public.

Drop gates shall be installed at the entry and exit points of all
quarries/depots.

Display beoards shall be erected in local vernacular language at sand
quarry/depot site, in the nearest village by which sand transportation
will be carried and at the entrance of the village road from the main
road.

The concerned authority of PWD shall call for e-tender to select the
cantractors for loading/raising of sand at the quarry site, transporting
contractors to transport sand from the quarry site to depots and
loading/maintenance contractors at depots,

Sand shall be loaded in the quarries in the PWD tendered GPS fitted
vehicles and online transmit permit shall be issued by the competent
authorities in PWD to the transporting vehicles to transport sand from
the quarry to depots.

On the arrival of the sand shunting vehicles from quarry to the depot,
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appropriate guantity of sand mentioned in the transport permit into the
depot.

The loading of sand from the depots shall be carried out by booking
through the online portal "www.tnsand.in® as done presently. Online
transit passes will also be issued to the loaded vehicles which could be
verified by using an Android app "TNsand Investigator”.

During operation of the quarries, the PWD officers shall ensure that at
no point in time, the depth of quarry exceeds 1 m depth from the river
bed level and quarrying is done in a uniform manner over the entire

mining area to avoid overexploitation and formation of pits at fixed
places.

Proper registers may be maintained at the entry and exit points of the
sand quarry/depot sites and a Loading Register may be made available
during inspection. An Inspection Register and a Complaint Register may
be made available at the sand quarry/depot site.

The functioning time of quarries/depots shall be from 7.00 AM te 6.00

PM. No sand transporting vehicles to be parked inside the guarry/depot
site during night time.

A copy of the approved mining plan may be kept at the quarry site for
ready reference.

Photographs and sketch showing the pit dimensions, depth etc. may be
recorded every week and maintained in the sand quarry. The Executive
Engineer, PWD may inspect each sand quarry on a wee
ensure that mining activities are taking place withi
boundaries/depth.

il
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The sand quarrying activity shall be stopped if the entire quantity is
quarried even before the expiry of the sand quarry lease period and the
same shall be mentioned by the PWD authorities.

The Taluk Level Taskforce shall inspect the quarries every fortnight, as
per G.0. (Ms) No. 135 of Industries Department, dated 13.11.2002 and

record the status of the compliance in the registers maintained at the
sand guarry site.

The Taluk Level Task Force has to submit its inspection report to the
District Level Task Force chaired by the District Collector. The District
Level Task Force has to be convened every month to discuss cases of
illegal quarrying. An Environmentalist from reputed State / Central
Institution and a legal expert on environmental matters may be part of
the District Level Task Force. The District Level Task Force shall also
dispose of the petitions an illegal sand quarrying after due enquiry and
scrutiny, and pass orders within a period of two months from the date
of receipt of the complaint. If any person is aggrieved with the orders
passed by the District Level Task Force, an appeal may be preferred
pefore the Appellate Forum,

The District Collector shall take necessary steps to strengthen the
existing District and Taluk Level Committees and act on the complaints
received, if any, on illegal sand quarrying and take strict remedial
measures to rectify the same in a time-bound manner. The District Level
Task Force may send its manthly report to the Appellate Forum formed
as per G.O. (Ms) No. 27 of Industries Dept. dated 17.02.2015.

The Appellate Forum shall hear the appeals fiied{gﬂime orders
passed by the District Level Task Force. The Appéﬁaﬁﬁ F’éﬂin‘:l"hﬁ’_n:mprise';
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of the Secretaries to Government from Industries Department, Public
Warks Department, Revenue Department, Environment and Forests
Department, Commissioner of Gealagy and Mining and an Expert from
a reputed Government Institution.

The Appellate Forum may convene once in 2 months to deliberate on
the reports from the District Level Task Force and shall dispose of the
appeals made by the petitioners aggrieved with the orders passed by
the District Level Task Force.

Perindical Capacity building and sensitization of PWD officials on the
environmental and legal aspects of sand gquarrying may be made
mandatory. Continuous training and awareness programs shall be
scheduled and conducted by IT/Anna University for the PWD staff to
keep themselves aware of the best practices in this field, It may be
ensured that the enforcement officials from the Departments of
Revenue, Police, Geology and Mining and Transport in the districts
where quarries are situated are given adequate training and capacity
building on their duties and responsibilities with respect to inspection
of sand quarries and sand transporting vehicles at specified time

intervals.
No blasting shall be carried out any point in time.

It is the obligation of the Public Waorks Department to run the quarry in
an environmentally friendly and ecologically sustainable manner.

The Hon'ble High Court-appointed Manitoring Committee shall inspect
the sand quarries periodically and submit a report to the Hon'ble-High
r e '-\,“
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The PWD should explore/take necessary steps to introduce Mining
surveillance System (M5S] in line with MSS evolved by the Indian Bureau
of Mines and Bhaskaracharya Institute for Space Applications and Geo-
informatics (BISAG).

STEPS TO BE FOLLOWED AFTER EXECUTION:

A Judicious mine closure plan may be formulated once the quarry is
closed after exhaustion of the quantity of sand.

Reclamation works may be factared into the contract agreement and
strict monitoring by the PWD officials may be initiated to scrupulously
follow up the mine closure plan.

It may be ensured that the total guantity of sand permitted in the EC
shall not be exceeded in any case.

After the exhaustion of the quantity of sand, the sheds constructed at
the quarry site may be removed. All the roads and pathways may be

levelled so that there is no obstruction for the normal flow in the river,

All the records/registers may be carefully maintained by the PWD for
future reference.
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PREFACE

Sand Is nafurally ocouring granrular maerial compesad of finaly divided rock and mineral
particles. Sand and graved together known a8 agoregale, represent the highest valume of rew material
used on earth. The mining of aggregate has been continuing for many years. Mow the mining of
aggregates has reached a level Breatening the snvironmant and ecosystem besides also reaching a
level of scarciy tial would hreaten the econamy. It & recommended that sand and aggregate mining,
and quarrying shoud be done only efter saund scientific assessment and adopting best practices 1o
limit e impact on the anvironment

Thee main cbjectives of the Guidefines, infer-aia, includes o ensure lhal sand and grawvel
mingng is dane in emvircnmentally sustainable end sccially responsible manner; availability of
adequate quantiy of aggregats in sustminable manner, mprove the effectivenass of meonitaring of
maning and {ransporfation af mined out material; consarvation of the river equilibrium and its natural
envicnmend by pratection and restorstion of the ecoiogical system, aved aggradabion al the
downsiream reach especialy those with hydraulic struclures such as jeilies, waler intakes &l o
enszure Ihe rivers are profacied from bark and Bed eraslen beyand |is siable profiie; no obatruction bS
e fiver flow, waler transpor and resioring the rparisan fghits and in-slrearm habitals; o aeod
palitian of rver water leading o woler quadty detericeation; ko prevent dapation of ground waler
regendes due 1o sxcessive dralning out of ground wates, and streamlining the procass for grant of
gnvirgrimental clzarance (EC) for sustainable minng

T recommendations for managemeant of sustalinebie sand extraction are tha key objecives
af the Guidelnes, Empghasis is given to the seltng up of montoring plans that will provide data an
profie changes and sedimant iranspod capacily to enable the authorities to evaluate the longdnm
effect of the mining activities beth upstraem and downsiream of send estraction sltes, Special
emphasks is given an monitering of the mined oul material, which i key to the swccess of emvironment
management plan. 6 use of IT and IT enabled sarvices for effective monitoring of the quantdy of
mined cut material and transportation along with process resngineering has besn mads a pat af the
Capdaling. The Guidelines praposa delagation of responsibility and authority to the cutiing edge bawel
ia the Distrizt Ervelronment Impact Assesament Authority along with streamlining the procass of
impact assessmeand, ermironment management plan and efvroament chaarance in chster Situation.
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EXECUTIVE SUMMARY j

The sand und gravel are one of the most imponant construction miderals, Ensuring their
wvailability is vital fur the development of the infrastouciom in the country, There are different
sources of sand and gravel, the most important among them is the river. As the requisement of these
constraction materizls is on fise, they also are very vital lor the healih, physical character of the
river and the different important functions of the iver. The extroction of sand and gravel from the
river bodies has 1o be I:I!HIJ[:I.!E\'IJ and done with :u:]upti:nn u-l'r:quin:l.l anvirunrmeilal ::aﬁ:guard.*:.

For making available these resources, a mapping of these msources at the district level,
identification of appropriate sites for extraction, apprisal of the extraction process, putting in place
the required environmental safeguards, and deorors monitoring of the volume of exiracted matesial
i regired tooengure sustinability of the entre process,

The district is the unit of sdministemion which is best placed o do the mapping of these
resources, adopt the best environmental practices for extraction of these malerizls and monitor its
extraction mnd movement. The large number of keases whech are awarded, the seattered peographical
loeation of the avsilahility of these mafenals and deceniralized requirement and wsage of the samd
and sggregates alse places districts in o unigue position to play a vital role in adeption of
environmental safeguards nesded for sustainsble extraction of river sand and gravel.

Recommendations for mensgement of sustainable sand exteaction are the key objective of
the Guidelines. Emphazis is given to the sefting up of monifering plans that will provide data on
profile changes-and sediment transport copacity to esable the authorities to evaluate the long-term
effect of the mining setivities both upsteam and downstream of sand exirction sies,

Special emphasis is given on monitoring of the mined out material, which i5 key to the
success of onvironment managament plan, Se e of IT and IT enabled services for affecthve
monhoring of the quantity of mined oot material and ansportation along with process reengincoring
has been made a part of the Guideliness. The Guidelines proposes delegation of responsibility and
authority to the cutting edge level .2, the Distnct Environment Impact Assessment Authorizy along
with stresmiining the process of impact assessment. environment management plan and environmen|

elesranee in cluster siteabion.

Promotion of manofactured sand, artificial sand and allemative technologies in constmuction
materials and processes are also required for reducing the dependence and demand on naturally
oceurring sand and gravel. Development of slag sand, sand from stone chips and there cenification
under BIS is an important step in this direction,

F i,
GUSTAIMNABLE SAMD MIMNIMG MANAGEMENT GUIRELINES - 1010 {:-!J 31 s :,-'
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| INTRODUCTION |

Sustainable Development ix built on three pillars - environmental, social and economic,
Sustamnable development canncd be achieved if the environment is protected but poverty is prevalent
in asignificant pant of the population, Similarly, sustsinable development cannol be achicved through
inappropeiste economic growth, if it andermings the environment in which people and businesses
exists. These Guideliness support that fundamemal concepd, promoting environmental protection,
lirniting negative physiolozical, hydredogicnl and social impocts under pinming sestrinible economic
arovwih.

Sand and gravel have long been ssed as aggregate for construction of roads and building.
Today. the demand for these matenals continues io ase. In India, the mainsources of sand are river
Aood plain, coastal sand, pales chanuel sasd, and sand from ageiculural felds,

River suml mining is u comnyon prictice as habitation concentrates zlcag the rivers and the
muning lncations are preferred near the markets or along the transportation route, for reducing the
transpartation cost, River sand mining can damage private and public properties a5 well as aguatic
habitats. Excessive removal of sand may signiflcantdy distorr the nomral equilibrium of & stream
chonnel.

Removing sediment from the aetive chanmel bed in fiver interrupt the continuity of sedimem
transpart through the over system, disrupting the sediment mass bolance in the river downstream
and induces channel adjustments (wseally incision) extending considerable distances (commonly
one kilomeser or more] bevond the extraction sile.

The magnitude of te impsct basically depends on the nagnitedes of the extraction relative
ux bed load sediment supply and transport through the reach. Implememation of the principles and
processes outlined in this Guidelines will limit the negative externalities of sand and sravel T,

SUSTAIMABLE SAMD BIRBG MAMNAGEMENT GLIE
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[EIEED FOR POLICY GUIDELINES ]

Sand & naturally occurring granular material composed of finely divided rock and mineral
prticles betoeen 130 micron o4, 75 mm in diameter (15 383- 19700, Saed is formed due to weathering
of rocks due 10 mechanical forces. In the process the weathered rocks forns gravel and then sasd.

Sand and gravel logether known as aggregate, represent the highest volime of mw material
wsed on earth aftee water The mining of aggregate has heen contunnng For many years. Now the
mining of agerepates has reached 3 level thaatening the eoviromment apd soesystem besides also
reaching n level of scarcity that would threaten the ceanomy, 1t is recommended that sand & apgre pate
rining, and quarrying sheuld be done only after sound scientific assessment and adopting best
practices to limit the impact on the environment.

It is also felt that the greater use of substitute material (Manufactured Sund, artificial sand
o1, ) e construction technology, aed susiaimble use of the resource could drastically reduce adverse
impact of mining un the environment.

[nBJEcTWE OF THE GUIDELINES

The Guideliness hos been based on the following principles:
- Uncomntenlled sand mining is not sustainalle,

. Compliance with present and fiture legislation and regulations o te subject is mandatery
and naot volunrary,

8 Each lease holder should be given the opporunity to self-regulate 1o the extent that it can
demonstrate complionce with legislation 2wl regulations

- Wihere self- regularion falls o deliver complionce with legislation and regulations, increassd
tormal enforcement and monitoring showld be implemented with punitive measures applied
i line with the legal framework.

. There iz a need to profect the envisonment and the dght of the popalaton o live in clean and
safe surroundings, with the need to use nntural resources in a way that will make a posilive
and sustainable contrifsnion o le economy.

The main ahjeciives of the Guidelines

. To ensurc that sand and gravel mining is done in environmenlally sustainable end socially
résponsible manner.
. Te ensure availability of adecuate quantity of nggregate in sustamable manner.

; Te improve the effectivencss of monitoring of mining and transportation of mined owl menal.

wssm?mr:a:u E SAMD MINING MANASEMENT GUIBELINES - 2016 ; " \
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wsmre comservation of Ui ver equilibiinm amd it il eavironment by protection anid
restoration ol the ceologrieal syshim.

Awrridd ggsraddation wn e downstrenm resch espiecially thise with hydedic sireclares such
s Jellies, water intakes cie,

2 Bnsmre thant the rivers are proteeted Gom ik amd hiad coosion beyond its stable profile,

. Nex aibestruction 1o the river Flow, water tmnsport and restoring e riparian rights and in-
shvean lelbany .

. Avnid pollution of river water leading 1o witer quality deteriontion,

. T prevent depletion ol grownd water reserves doe o exeessive deniming oo of ground water,

L T prevent prowsl witer pollution by profdbiting sand mdiing on lssunes where it works as
Filter pricr to growmd wiler rechiane.,

. Tor maintain the river cguilibrionm with the applicstion of sedimenst transpont principles in
dletermining e liscations, peried] gl quantity W e exiraciol,

* Streamlining aml simplifying the process for pront of environmental clearunce (EC) [or

sustainable mining.
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[THE EFFECT OF SAND AND GRAVEL MINING |

Mining within or near riverbed b a direct impaet on e stream’s physical characteristics, such as
chunpel geometry, Bed elevation, subsicatum compuosition and stability, in-stream rutrzhness of the
bed, fow velociy, discharge capacity, sediment lransport capacity, lerhicaty, Lemperatire eld,
Alleration or modification of the above alribules may ciuse hazardous Impact on ecological
equilibrium of rverine regime. This may alse cause adverse Wmpact oo in=siream biota amd ripari
hahitats. This disturbance may also canse changes in chanrel eonfiguration and flow-paths.

The effects of sand aml gravel mining are as Follows:

2)  Extraction of bed material in excess of replenishment by transpont from upstream causes the
hed o tower (degrade) upstream and downstream of the site of removil,

b1 Inestream habital is impacsed by inerease in dver gradient, sospended Inad, sediment tramsport
and =ediment deposition. Excessive sediment deposition for replenishment incredses i dity
whilch prevents penetration of light reguined for photasynthesls and reduces food availability
of aquatc fauma.

¢y Riparian habitat including vegetative cover on and adgcent to the rives hanks it controls
erosion. provide murient inputs into the stream and prevents intruson of pellutanis in te
strenm thratigh menofl, Bank erosion and change of mophology of the cver can destray the
riparian vegcitive cover.

d)  Bed degradstion are respossible for chanaed shifting, cansing koss of properties and degradation
of landseape, it can also undermine hridge suppars, pipe lives or aither strictures

gl Depradation may change the meaphology ul the river bed, which constitsles oac sspect ol
the aquatic habifat.

fi Degmdation can deplee the entire depth of gravelly bed material. exposing ether substranes
that may wnderlie the gravel, which could in um affect the quality of aquatic habitat. Lowenng
of ground water tbls in the flood plain because of lowerng of riverbed level os well as river
water level tkes plave because of extraction and draining out of excessive ground waler
fram the adjacent areas, So, il o foodplain aquifer deaing 1o the stream, groundwater levels
can be lowered as a result of bed degradation.

g} Lowering of the waler table can destray ripanian vegetation.

k)  Excessive pumping of ground water in the process of mining in abandoned channels depletes
ground water cousing scarcaty ol irmgation and drinking water, In extreme cases it moy create
ground fissarres and subsidence in sdjacent areas.

il Flooding is reduced as bed elevations and food heights decrease, reducing hazard for hwman
occupancy of Moadplains and the possibility of damage o engincering works,

i1 The supply of overbank sediments to flondplaing is reduced o= Mol heights decrease.

K An up-scientific and unrepulated sand and grovel mining tends o increges
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scuur_mg and grosion, This couses a lunge degree of meandering of nvers and somelinges i
ould be in kms

i g i g ’ ;

1 Rapid bed degradation may induce bank collpse wmd erosion by increasing the heights o
Danks,

m)  Polleung ground warer by reduging the thickness of the Gler material expecially if mining is
taking place ar top of recharge fssune,

n Choking of sand Lver which acts as ffiter for ingress of growsd water from nver by dumping
ot fiker matenal, compaction of filter zone due 1o movement of beuvy vehiches. [e also radnces
the permeability and porosity of the flter moterial

o)

Removal of grave] from bars ma canse downstresm hars to evode if they subsexuently recenve
less bed material than is carnied downstream from them by uvial transpor.

p Ecological effects on hind nesting, fizh mograbon, ancling, o,

ql  Indiscrete mining activities lead w increased concentration of suspended sediment in the
river which in werm cawses gltation of waler resoarees FII'1_'|j-|:|_"'|_';i._

r) Un-scientific aml unreguluted sand aml gravel mming losds s the severs healih hazards like
air guality degradation ond duss fog,

§)

Direct destruction from heavy equipmwnt operation; diseturges from equipment and refueline.
] Biosecurity and pest risks.

i) Imipacts on constal processes.

The other deleéterious impacts of indiscrele mining inclwde

Loss of Aparian habity resulting from dicect remesal of vegetation along the stream bank to Facilitate
the use of a dragline or through the process of lowering the water table, bank undercuning, and
channel incision. The physical composition and stabality of substrates are altered as o resull of in-
stream miming and most of these physical effects may exacerbase sediment entrainment in the channel.

Furthermore, the process of in-stream mining and gravel washing produces fine sediments wnder gll
Mow conditions. resuliing 1n & depasition of fine sediment in riffles as well ws other habitats ar low
discharge. Exceis sediment is considened the greatest pollatant in waters and constitutes one of the
major environmental factors in the degradation of stream hsheries.

However. in-stream mining misy contribute additional sediment 1o downstream reaches due 1o the
disruption of substrate stability. Once sediment onters the stream. it is best w let natural

genmorphological and hydrological processes reach a dynamic equilibum, rather than Tu —
P ™
f'{ i ) H" -k L
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BMISTRY OF ERVIRONMENT FOREST AND SLAATE CHINIGE - GOVERNVEENT OF MDA

All piher things being coual:

2} Extracting gravel from an excavation that does pot penetrate the water table and is located
aveay [rom an aclive stoeam channed shoutd causs linde or no change o the natural hydrological
processes unless the strenm captures the pit during periods of Aeoding.

B)  In-stream extraction of gravel from below the water level of a stream generally causes more
changes to the natural hydrologic processes than limiting extraction te a reference point
above the waler level,

g} Ie-stream extraction of gravel below the despest part of the channel (the thalweg} gencrully
causes more changes to the natural hydrological processes than limiting extraction to 2
reference poinl shove the thalweg.

d)  Escavaling sand and gravel from a small straight channel with a namow fleedplain generally
will have a greater impact on the natural hydrological processes tan excavations on a brarded
channel with a wide Moodplain.

¢}  Extracting sand and gravel from a large river or stream will generally create Jess impact than
eatracting the same omount of material from a smaller fver of stream.

fi  Owverexteaction of gravel can destabilise channels and hanks, and/or affect the ecologic
funclioning of rivers particularly if undertaken a2 the wrong time, orin the wrong place, of in
a wiy that domages the river bed or margins.

4
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GENERAL APPROACH TO SUSTAINABLE SAND
AND GRAVEL MINING

Following considerations should be kept in mimd for samd / gravel mining:

aj

i3]

a3

c)

g}

1)

i

Parts aif the river resch that expoerience dn:pu;i_l_-iun or :|g;|_1T:|.¢I||I:'|:!ll.'¢|I:|.|-.| be identified et The
Lezase holder Environmental Clearance holder may be allowed 1o extract the sand and gravel
deposit in these locations 1o manage ageradation problem.

The distance between sites [oc sand and grave] mining shall depend oo the replenishment rate
af the river, Sediment mting curve for the patential gites shall be developed and checked
againztthe extraced volumes of sand pnd grovel.

Sand and gravel may be extrocied across e enlire sctive channel during the Jry S28500.
Ahandonad stream chinnels on terace sl inactive Aoodplains be preferred rather nnactive
chamnels and their delis and food plais. Stream should pot be diverted to form inactive
chanmnel,

Layers of sand and gravel which could be removed from the nver bed shall depend on the
wiidth of the river and replenishment rate of the nver.

Sand and gravel shall not be allowed to be extracted where erosion may ocour, sach as at the
concave bank.

Segments of braided fver sysiem should be used preferably falling within the Lateral magration
arca of the river regime that enhances the [eambility of sediment replenishment.

Sand and gravel shall pot he exiracied within 200 1w 300 metzr [rom any crecial hydraslic
structure such as pumping station, water intakes, and beidges, The cxact distance should be
asceriained by the local suthorities based on local siwation. The cross-section survey should
cover o minimum distance of 1.0 kmupstream and 1.0 km downstream of the potential reach
for extraction, The sediment sampling should include the bed material and bed material load

hefore, during and after patraction pericd. Develop a sediment rating curve at the upstream
end of the potential reach using the surveyed cross- section. Lising the historical or gauged
Miow ruting curve, determine (he suitable period of high flow that can replenish the extracted
volume. Caleulate the extraction volume based on the sediment rating curve and high How
period after determining the allowable mining depth.

Sand and gravel could be extracted from the downstream of the sand bar at river bepds,
Retaining the upstream one (0 1o thirds of (e bar and riparian vegetation is accepted as 4
method to promote channcl stability.

B D W v :
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MIMISTRYT OF ERVIRDAMENT. FOREST AND CLIVATE GHARGE - GOWERNUENT OF Hiua

11 Flood discharge capacity of the river could be maintained in 2reas where there are significant
finod hazard to existing structures or infrastructure, Sand and gravel mining may be allowed
to maintain the natural flow capacity based on surveyed cross- ssction history,

k) Alternatively, off-channel or floodplain extraction is recommended 10 allow rivers toreplenish
the quantity taken out during mining.

I} The Piedmont Zone (Bhabhar ares) particularly in the Himalayan foothills, where riverbed
rmaterial is mined, this sandy-gravelly rack constitetes excellent conduits and holds the greater
potential for ground water recharge. Mining in such areas should be preferred in locations
selecied away from the channel bank stretches

m)  Mining depth showld be restrcied 1o 3 meter and distance [rom Lhe bank should be 3 meter or
10 percent of the river width whichever loss.

n}  The bomow area sheuld preferably be located on the river side of the proposed embankment,
because they get silted up in course of ume. For low embankment less than 6 m in height,
borrow area should not be selected within 23 m from the toc'heel of the embankment. In case
of higher embankment the distance should not be less than 50 m. In order o obviate
development of flow parallel to embankmant, cross bars of width aight times the depth of
barvow pits spaced 50 10 60 melers centre-to-cenie should be Lefi in the bomrow piis.

(4] Demarcation of mining area with pillars and geo-referencing shoulbd be done prior 1o stant of
MiniGg.

Y
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WINESTRY OF ENVIADYUENT FOREST AND CLUKATE CHANGE - GOVERNRBENT OF b

[ THE WORLD SCENARIO J

sand amd gravel are mined world-wide and sceount for the largest volume of solid material extracted
globally, Formed by erosive processes over thousands of wears, they are now being extracted al o
vate far greater than their renewal, Furthermnee, the volume bemng extracted is having a major
impact on rivers, deltas and coastal and marine ecogystems, resulting in loss of land through rdver or
coastal erosion. lowering of the water table and decrease in the amount of sediment supply. Despite
the colossal quantities of sand and gravel being used. increasing dependence on them and the

significant impact that their extraction has on the envitommedt, this issae needs Gar betler atemtion
and avwareness.

Globally, betwesn 47 and 59 billien tonnes of muterial is mined every vear of which zond and
gravel, known as aggregates. account for both the largest share (from 68% to 85%) and the fastest
growth in extraction increase. Although more sand and geavel are mined than snv other material,
reliable data on their extraction & not available. The absence of global data on aggregates mining
makes environmental assessment very difficult and has contribated 1o the lack of awareness aboit
this issue. Ohne way 1o estimate the global use of aggregates indirectly is through the production of
cement for concrete (concrets is made wilh cement, water, sand and gravell. The produgtion af
cement is reported by 150 countries and it reached 3.7 billion tonnes in 2012 (USGS, 2013a). Eor
eich tonne of cement. the building industry needs about $ix to seven times more onnes of sand and
gravel {USGS, 2013b). Thus, the world's use of pggregates for concrete can he estimated at 25.9
billion tonnes a year for 2012 alone,

Added w this are all the aggregales used in land reclamation, shoreline developments and road
embankments {for which the global statistics are unavalable), added to this is te 180 million
tonnes of sand used in industry (USGS, 2012). Aggregates also contribute 10 90% of asphalt
pavements and 8086 of concrete roads (Robinson and Brown, 2002). Taking all these cstimates into
account, a conservative estimate for the world consumption of aggrepates exceeds 40 hillion tonnes
o yelr,

This lorge quantity of material cannot be extrocted und used withowt o signilicant impact on the
environment. Extraction has an impact on biodiversity, water wrbidity, water table levels und
landscape and on climate through carbon dioxide emissions from Wansportation. There are also
socio-economic, cultural and even political consequences., In some extreme cases, the mming of
marine aggrepates has changed intemational boundaries, such as through the disappearance of sand
isleruls in Indonesia (Mew York Times. 2010; Guerin, 2003),

The impacts of sand mining can be mainly emegorized as follows:
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MINISTRY OF ENVIRGNMENT. FOREST AMD CLIMATE GHANGE - GOVERNMENT OF MOW

IMPACTS ON DESCRIPTION

Biediversity _rrnpal:h on related eoosystems (for example; fisheries)
Land losses Both inland ard eoastal through erosion

Hydrological functions Change in water flows. flood regulation and marine currents
Water supply Through lowering of the waker table and pollstion
Infrastruciures Damage to bridzes. nver embankments and coastal

infrasiruciuras

Climate Directly theoagh transporl emissions

Landscape Coastal erosion, changes in deltouic siructures, quarries,
ol bution ol rivess

Extreme events Drecline of pratection against extreme events (Mlood, drought,
storm surge)

Waorld aver sand was until recently extracted m land gquarmes and riverbeds; however, a shifi to
marine and coastal aggregaes mining has occumed dise 1o the decline of inland resowrces. River and
manne sgeregates remain the main sources for building and fond reclamation, For concrete, in-
Sirearm Emw_-! rﬂ]ll:in:f. ]F.m,' i:n}:‘tEﬁ:ii:‘lg anil ;'ll'-:1||.IJ|.'“Ex |i[E|ir|.|_ILH|.E[:r material u.hﬂi: man'nr. il.ggrcgah:
needs to ke thoroughly washed to remove salt. If the chloride is not removed from monne aggregate,
a stractiere builtwith it might collapse aftee few decades due to corrosion of steel reinforced stnectares.
Most sand from desents cannet be used For conerete and lond reclaiming, a2 the wind erosion process
formis round grains that do not bind well,

e e,
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L INDIAN SCENARIO J

The data on consumption of sand and aggregate in country is not avaikable with any spurce. It can
be derived indirectly from the usage of cement, crnstructinn of roads and stowing of mines. The

trend for aggregates extraction can be estimated using cement production as a proxy-

Cement production has multiplicd three-fold in the last 20 years from .37 billion tonnes of cemenl
in 1994 10 3.7 billion tonnes in 2012 (USGS, 20134) mainly 25 a result of rapid cconomic grow th in

Asin (UNEP 2nd CSIRO, 2011} Five countrics China (585, India (6.75%), the United Stares
(2%}, Brazil and Turkey - produce 70% of the world's cemenl fUSGS, 201 3c), The consumplion of

cement is cxpected to reach 324 millien tonnes, which cquates 1e use of 7.2 hillion onnes of
aggregales, This is in addition to samd and aggregales used in stowing of mines. industry and olher

allied usage.

In India the main sources of sand are:

fa}  River (riverbed and flood plain).

(h)  Lakes and reservoirs.

fey  Agriculwral ficlds (Horyana),

(dy Coastal / marine sand.

e} Palaco-channels (Bikaner in Rajasthan),
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THE PRICE ELASTICITY FOR DEMAND OF SAND |

Ad the price elasticity of demand for sand is inelastic {-0L38), any increass in peica in absence
of marketable altemative will not have any significant impact on demand. Use of erushed
stones or other substitute material should be prometed. The regional context of wgaregale
resources, matket demand, and the environmentol impoets of ¥oarious alternatives st be
understood before any site-specific proposal for aggregate extraction can be reviewed.

Evaluation of agzresate supply and demand should be wndertaken on the basis of prodwsction-
coRsumption regions, encompassing the market for agareoate and all potential gonrees of
aggregate within un economical trassport distance. The [nite nature of high-quality alluvial
gravel resources must be recogrized. and high-qualily FCC-grade agpregaites should be reserved
omly [or the uses demanding this quality material (such as concrete). Allernative sources should
b used in less demandine applications (such as road sub-basc). Part replacement with fly ash
in roads and embankments be promoted in place of sand and aggregates.

The envirenmenial costs of sand mining should be incorporated inte he price of the product
g0 that alternative sources 1hat require mors processing but have less environmental impact
become mone atirnotive.

{PHDCESS OF SEDIMENT TRANSPORT

The loose boundary (consisting of movable material) of an alluvial channel deforms wnder the
action of flowing water and the deformed bed with its changing roughness (bed forms) interacts
with the flow, The resulting movement of the bed motenial {sediment) in the direction of low is
ealled sediment ramsport and o crilical bed shear stress must be exceedsd to start the particle

moveErnenL

Sich a eritical shear stress is refered a3 incipiznt (threshald) motion condition, below which (he
particles will be at rest and the fow is similar 1o that on a rigid boundary. Some sediment particles
roll or slide along the bed intermittently ond some others saltate (hopping or bouseing along the
bed). The material transported in one or both of these modes i called "bed o™

Finer particles (with low fall velocities) are entrained in suspension by the fluid turbulence and
tramsporied along the channel in suspension. This mode of wansport is called ‘suspended fomd',
Sometimes finer particles from upland carchment {sizes which wre not poesent in the bed material ),
called ‘wash load', are also ranspored in siwspension. The combined beid mutenial mad wash bl is
called “toeal foad'.

Lo 8
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Bed lond ranges from a few percent of wtal load in lowland rivers to perhaps 15% in Mountain
Rivers o over 60% in some asid catchments. Although o relatively small pant of the total sedimenl
bisel, the armngement of bed load sediment constitutes the architecture of sand, and gravel-bed
chonnels,

The rale of sediment transport typically increases as a power function of flow; that %, a doubling of
Now typically produces more than a doubling in sediment tremspon and most sediment transport
accurs during floods. The environmental impacts trom in-stream UG Can be nvoided, if the
annual bed load is calculated and aggregae extraction is restricred to that value or some portion of
it. To accararely limit extraction 1o same portion of bed load, the amoont of sedimeant that passes the
in-sream mining site during a given period of time must be calculated.

There is 0 large amount of uncertaingy in the prooess of calculating annual rates of bed load ransport.
How much coarse material is moved, how long it remains in moten a5 also how far it moves
depends on the size, shape & packing of the matenal and the characteristics of the river flow.

Downstream movernent comumonly eoours a5 regular bursts of shof-distance movement separated
by longer periods, when the particles remain at rest. Because bed Inad changes from hour-ta-hour,
day=to-day, and vear-to-vear, estimziing annusl bed load rates 15 a dynamic process mvalving ceretul
examination.

Constant variations in the flow of the river make the channel floor and Averbanks a dynamic interface,
where some matesials swe bemmg emded while others are being deposited. The et balance of this
activity. an o short- term basis, is refemed toas scour or f11

Om & long-term basis, continued scour results in erosion (degradation), while contimued fill resnlis
in deposition {aggradation).

“A peneral indicator of the stability of o stream relates to the amoont of veeelation present. Gravel
bars that ure vegetifed or where the gravel s fighily packed, generally indicate sieeams. where the

grivvel supply is in balance. Streams with excessive gravel generally have gravel bars with little or
no vegetation, and are surfaced with loosely packed pravel.
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SUSTAINABLE SAND AND GRAVEL MINING GUIDELINES

The hroad principle on which any swstainable sand mining CGardelines £ policy can be based it thit
fiverf matural resources must be utilized for the benefit of the present and future generation, so river
resaurces shoukl be prodenily managed and developed. The preparation of Distncr Susvery Heport
15 un imporiand inieal Sep.

The Processes wnder the Guidelines;

fa) Tdentification of arcas of sgpradation / deposition where mining can be sHowed: and
idemuification of areas of erasion wnd proximity tw infrastructueal strectures and installageons
where mining should be prohibited. Use of sutellitz. imagery for identifying arcas of sinc
deposit and guantity be done,

k)  Calculation el annual rate of replenishment amd allowing time for replenishment afier mining
1T i,

e} Identifying ways of scientific and systematic mining.

fd)]  Identifying measures for protection of envdronment and ecology

(e} Determining measures for peotection of bank ervsiun.

(0 A bench mark (BM) with respect to mean sea level (M3SL) should be made essential 1o in-
mining channel reaches {IMCR). Bebow which ne mining shall be allowed

() Tdentifving steps for conservation of onneral.

{th) Permanent gavging facilitics (for discharee and sediment both ) should be made compulsory
for the siles having excessive mining in consultalion with Cantral Water Commission or any
compelent Stale Agency.

(i3 Implementing safegpuirds for clrecking illegel and indiscrete mining.

Following the above processes, to begin witli it is impodtant to prepare 2 survey document mapping
the status of sand sources in-a district, This survey should be conchucted and repor be prepured for
each district. Though it i3 an acceptable fact that nvers cut across distrcts and States and every
river is an ecosysiem in itself. But, keeping in view the Tuct that the district is the most established
unit of administration at which this kind of servey, planning and monitonng can be ensured effectively,
H is proposed that every distract will prepare this decument taking the over siretch in that disteien as
an eeolagical unit and inventorizing other sources of sand in the district

Besides, the prodiesction of aggregate in a particular areg is a function nf availability of natural
resources, the size of the population, the economy of the area and varions developmental and
infrastiructural works bemng undertaken in the area.
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The natural resounces must be atilized in environment friendly minuer in scientific and systematic

way and with the objective of sastamable development the pelicy on the subject shoulid have
pravisions for prolection of environment & ecology, These Facturs can he accounted fof in a most

efficient manner at disirice level,

The susizinable mining plan needs to be dynamie. A survey should be carried out by the District
Envisonment Tmpact Assessrent Authority (DELAA) with the asstsance of Geology Department,
Imgation Departenent, Forest Departmem. Public Works Dopartment, Grouml Water Boands, Remaote
Sensing Depariment and Mining Department e1c. in the district at regular intervals.

The survey shall contain:

1 Diastrict wise detail of river or stream ongd other sand soures,

R Drisrrict wise availability of sand or gravel or ag@rezae resonces.

3. Districe wise deiail of ealsting minmng leases of sand and nggrepalés,

Based on this survey decument, the action plan shall divide the river! streamy sther sonroes of
ihe District into the folowing calegories:

1. River [ Stream beds sections / other sources suitable for extraction of sand and azgresates,
2. River/ Stream beds sections f other sources prohibited for extmaction of sacel and aggregates,

The river! streams’ other sources of sand and agerepate are studied on fellswing parsmeters:

@) Geomorphological studies

i}  Place of origin

il Cachment area,

iy General profile of river stream.

ive  Annual deposition Factor

vl  Replenishment,

vi}  Total porential of minos mineral i the nver bed.
iy Gealagleal studdies

i) Lithology of cofchment area

ii)  Tectomics and structural behavior of rocks.

ey Climatic Factors
1y Imiensity of rainfall.
iy  Climate Zoac.
iif)] Temperature variation

£e SUSTRIMABLE SaAMND RIEIING AR SLES,
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The following poknts to be considered while selecting the Fiv er ! stream for mining besides the

abrove parameicrs:

[ A stable gver s able to constantly transpon fhe Mow of sediments produced by wates shed
cusch thar it « dimensions | width and depeh i patiers and vertical profile are muintained withoul
aggrading ibuilding up) or degrading (scounng QOWTH).

i1 The amount of boulders, cobbles, pebbles. and €and deposited in river bed equals to the
ammatiat delivared to the river from carehment area and from ban erosion minus smount
rassported dosnstream sach veis

sit) It &5 compulsive natere of rver to meander in their heds and therefore they will have 'iﬂ_bi-‘
provided with adequare comider for mezndering without hindrance. Any attenipt to diminish
the width of the corrider (floodway) and curb the freedom to meander wouid prave
counterproductive.

jv) Erosionend depeosition iz law of naure. The aver singam his 1 complete its g-e:{'ntru:-q:ﬁn]ugird
cycles from youth. matuze o old age.

Vi River caproring is nmovaadable,

vi)  Fundamenrslly the lowest poimt of any iream 35 fxed by sea level

This amvey document <hould be prepered in the distriet based on direct and indirect benefits af
miining and identification of the potential theeats 1o the river / sream beds in the district.

Basides. calcnlating the carmving capacity of the river / stream bads / other sources to find a1
maximem quastit: svailable o be lowed for removal cach year from the sources. it shoold also
provide various measwres to regulye send and agsresate mining in 3 eEemic way.

[t has to provids for enviroamemzlly safe depth of mining snd safeguards of banks by prescobing
safe distance from banks. [t is required ther there should be @ Sub-Divisional Commize which
should wisit each size and make recommendation. The Comminee should comprise of Sub-Divisional
Magistrate. Officers fzom Irigation departrent. Stare Pollurion Control Board or Committes, Forest
depanment, Geoloyy o mining officer <hall vt each site for which environmaninl clesrsnes has
been applied for and make recommendation on seizbiliey of sie for miving or prohibiton thereof,
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[ THE STRUCTURE OF DISTRICT SURVEY REFORT

The report can have following structure:

1 Intraduction

1 Overview of Mining Activily in the District

The Lise of Mining Leases in the DNstrict with location, ares and period of validity
Detils of Royalty or Revenue received in last three years

3. Detail of Production of Sand or Bajori or minor mineral i last three vears

6,  Process of Deposition of Sedimests in the rivers of the District

7 CGeneral Profile of the Disirict

Land Urilization Pattern tn the district: Forest. Agriculiure, Horticulture. Mining ete.
8. Physiography of the Dustrict

10, Runfall: month-wise

1. Geology and Mineral Wealth

1Z. Drainage System with description of main rivers,

SL.No. NAME OF RIVER AREA DRAINED Tt AREA
(34, K DEAINED

13.  Salicnt Features of Imporiant Rivers and Streams:

S1.Mo. Mame of the River / Tostal Length in the Place of

Altitwde
Stremm District (in Km) origin

ot Oyvkrin

14, Mehodogy Adopied for Caleulating of Mineral Potontial

The mineral poiential is caleulaed based on feld investigntion and geology of the carchmens arei
of the dver! streams, As per the policy of the Stae and location. depth of minable mineral is delined.
The area for removal of mineral in o river or stream can be decided depending on gea-morphiloey

—
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unid other factors, it can be 0% to 60% of the aren of o particular riverfstream, 2.4 in Himachal
Praudesh mineral constituents like boswlders, rver bom bajart, said up 1o 3 depth of one meter ore
considered 38 fesvurce mineral, Other constituents like clay and siht arc excluded as waste while
calculating the mineral potential of particular fiven’ stream

The specific gravity of cach mineral constituent i5 different, While ealeulating the minesal potential.
the average specific gravity is taken as 2,25, The percent of mineral constituent like boulder. river
bajari, sand also varies for different river and sireams. White calcutating the mineral potearial the
percentage of each mineral constituent 15 taken as, Boulders 35-40%, Bujari « 30-33%, Sund 23~
30¢% and 5-10%: for silt and clay.

The quantum of deposition varies from stream to stream depending wpon factors like catchment
lithology, discharge, river profile and geomorphology of the river course. There arc ceriain
sesmerphological features developed in the river beds such as channel bar, point bar ete. where
anninl deposition s mare even two o thiee melers.

For illusteation one example of Yamuna River in Sirmaour district of Himachal Prodesh is
given helow:

J2#

Portion of the River / Length of Avernge Area Aimeable
Stream Hecommended arc width of area [recommended minaral
for Mineral Cencession | recommended | recommended| for mineral | potentisl (in
for mineral for mincral | concession | mmedric fonone)
COnCession concession | (insgueare (6lh S of total
(in kilometer) | {in meters) melery mineral
podcndial)
From Downsiream of
conflusnce with Tons
River 1o Behral near 3 478 EEAEEAH 16803612
Haryana and Utnr
Pradesh border
Note: Considering the density of river hed material to be 1.89 gfem?
Present Status of Mining
This gives the detail of mining leases alroady in operutiva in this swetch, areq sind [Htﬂupﬁl;%hﬂ_
three years from these leases is caloulaed. il A Tt
[ A Y
e | |

ir = § _'.l_l ..... T_._a"_‘ ,J"J
: e -:'-;‘___.-"'
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Mineral Potential & caleulated in following way:
Mineral Potcntial

Boolder (MT) Bajari (MT} | Sand (MT} | Total Mineahle Mineral Potentizl
{MT}
AT 204 AAN14A2 4400846 | GRO3G] 2
Anmnual Deposition
136072 408088 264057 1O0E21T7
Recommendntion:

From the above it s clear that ahour 16803612 metde rewmes of mineral iz available op to depth of
ong meeter in the iver bed of Yamuna in Sicmoar district.
The anunl deposition is 1008217 MT.

The sverage annual produection is 80000 MT,
5o, 16723612 MT of mineral can be safely removed.

In similar manner it should be calewlated for cach river and stream in the district and compiled
in [ollowing Format:

51N,

River/ |Portien of the | Length of the [  Average Are Adinealile
Stream | river | stream (recommended | width of the | recommended]  mineral
recnmiended area for  [recommended| for mimeral | potendial
for mineral mineral area For eoicessian | (in melric
CoRcession SOHRsEion mwineral | {in sqomirs, ) tomne)
COM eSS0 (605 of
(in kilometer) | (in meters) total mineral
potential)
Total for the
District

b

_q&._ IS
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tone of deposition, These sencs of deposition and eroston are extended wdifferent paiches
i the river.

Any mining lease granted in larger fract cun cover both the zones, and miming sciivity an
rone of erosion cany farther ageravate the problem of criosion aned a5 sach the Jtli.nin';. ackiy i.I}'
can be allowed onldy in therone of the deposition. The mining leases of [arger areas inrivers
are metther in interest of environmsent nor m the interest of nuperal conservation.

ln Himalayan states the fivers and wasteland has been mostly classed s forest land and
mining om thal requires diversion of forest land and payment of compensatory afforestanion
and NPV ete. The Tand in river beds in hilly tracts and many small nivers al any one site
saldom exceed 3 hectare. so not allewing sand mining Jeases less than 5 hectare on fver
beds further agoravates the simation. So the sure of muining lease for river sand mining
should be determined by the Siate as per the local situation.

SUSTAINABLE SAND MINING MANAGEMENT GLIDELINES - 301
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MANAGEMENT PLAN ]

. River Bed Mining Becommendations:

@) Permil Mining Volume Based on Measured Annual Eeplenishinient

In the first year [ollowing adoption of the management plan, & volume equal to the
estimeted pnnual eeplenishment could be extracted From the reach of channel.
Replenishment {up to the elevation of the selected chunnel configuration) would need
10 accur hefors subsequent exiraction could take place. The concept of il
replentshment aceoums for the episadic nabme of sediment transport. For example,
during wet periods with high stream flows, and a high contnbution of sedimeat from
il shogpes and tributaries, monitoring data would show that sand and gravel bars are
replenished quickly. During drought pedods with lew stream flaw, and linle sediment
supply or transport, moniteeing data would likely show that bars were replenished ot a
slovver rate.

The use of monitoring dita is essential in measuring when actual replenishment aceurs.
The uwse of the conzept of annual replenishment protects long-term channel stahility as
well as aguatie and riparion habily by cxiracting & volume suseainabic by watcrshed
processes.

by Establish an Absoluote Elevation helow Which No Extraction May Oceur
iMinimum Enveloped Level or Redling),

The absoluse elevation below which no miring could occur or “redline” would be
surveyed on a site-specific bass in eder 1o aveid impacts to structures such as bridges
g toavoud vegetation impacts associated with down-cuttmg dire 10 excessive removal
of sediment. An extraction site can be determined after seiring the deposidon level a |
m above natmral channe! thalweg elevation, as determined by the survey apprenved by
mine plan approving anharity,

¢}  Limit River Bed Extraction Methods to Bar Skimming

If mining is lmited 10 the downstream end of the har with o riparian buffer on botl: the
channel and hill slope (or floodplain) side, bar skimming would minimise impacts.
Oither methods such as cxcavation of trenches or poals in the Jow low chasnel lower
the local base level, and maximise upstream (hend cutting and incisien) and downsteam
{widening and braiding) impacts. In addition, direet disturhance of the subsirnse in the
low flow channel shoold be aveided. Trenching on bars may be beneficial in the futane
if the river becomes severely ageraded, flat. shallow and braided. Trenching of bars
may imthally impact & smalber area of riparion habitat than skimming - as & result of
excavating deeper ruther than shallow skimming of & lugge mren, Howeves, over

28 !,}\ SUSTAIMABLE SANT BMING MANAGEMENT GUIDELIMES
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lemg-termn, the apstrear and downsdream effects of o trench on the hear or in the channel
may offset any short-term benelit derved Tram this methol,

dy  Extract Sand and Crravel from the Downstream Portion of (he Biars

Retoining the upstream one lo two thinds of the bar and ripanan vegetation while
excavating from the downstream one 160 twio third of the bar is acoepoed a5 o method to
promate channel stabilicy and protect the narrow width of the low flow channel necessary
[or axguatic Lile. Sand and gravel would be re-deposiied in the excavatsd downsiream
one i fwn thirds of the bar (or downstream of the widest point of the bar) where an
eddy would form during sediment fransparting Aows, [neontrast, if excavation oceurs
om the entire bar after removing existing riparian vegetotion, there is a greater potential
For widening and braiding of the low flow channel,

el Concentrate Activities to Mindmase Digorbance;

River bed extraction activities should be corcentrated or locabised w3 few bars rather
than spread out over mony bars. This inculisation of extmaction will minimise the area
of disturbance of wpsiream and downstream effects. Skimming decreases habital and
species diversity - these effects showld not be expandisl over o logge: portion of The
anen

N Review Cumulative Effects of Sand and Gravel Extraction:

The cumudative impact of all mining proposzls should bg eviewed onan annsil basis
1o determine if cumulative Averine effects or eflects o the estwary are likely.

gl Maintain Flood Capacity:

Flood capacity an the river shanld be maintained in areas where there are sizmificant
flood hazards 1o existing strucines of infrastniciure,

h)  Establish & Long-term Monitering Program:

Momitoring of changes in bed elevation and chunnel morpholegy, and aguatic and
ripatian habital ypstream and downstream of the extraction would identily any Lmpacts
of sand and gravel extraction 10 biologic resources, Long-term data callected over o
pericdl of decades as sund and gravel extracton eoours will provide data o use in
chetermining tremds.

il Minimise Activities Thal Release Fine Scdiment to the Kiver:

Mo washing, crushing, screening, stockpiling, or plant operaticns should ocour ot o
below the streames “average high waber elevativn,” or the domimnt disclarpe. These
and similar activities have the potential to release fipe sediments inio the stream,
providing habatal conditions haomful 1o local Hish

SUSTAINASLE SAMD LAIMIMNG MANAGEMENT GIMDELINES - 201
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Jb Retain Vegetation Buffer at Edge of Water and Against River Bank:

Riparian vegetalion perfomms several functions essemial w the proper mamicmuse of
geoimorphic and binlogical processes in rivers. It shields dver hanks and bars o
erasion. Addiioaally. riparian vegetation, including roots and downed trees, szrves as
cover for fish, provides food source, works s a filter azainst sediment snputs. and aids
in matrient cyeling. More broadly, the riparian 7one is necessury to the integrity of the
eoosyatem providing habitat for inverteheates, hinds sl other wikdlifa.

ki The River Bed mining should only be allowed during the dry season,
ben River bed mining should be permitted during raimy senson (see Appendiz 2,
I'  An Annual Statos and Trends Repart:

Thiz report should review permined extraction guantities in light of results of the
I'I'Iﬁfri!{'lrling: [FOETIT, OT 28 iITIu|:l'v|'|'rE|.| eelirnales of re:|'||r.||i:|.'|rru:|1r berome avarlahls
The report should decument changes in bed elevation, channel morphalocy, and sguatic
and riparian hakitat, The report showld also inclode a record of extroction volumes
permitted, and cxcavation lecation, Finally, recesmmenalations for reclamation, if nesded
shoubd be documented.

2. Off-Channel or Flondptain Exstraction Recommendations
ay  Floodplain Extraction should be 2e2 back from the Main Channel

In @ dynamic alluvial system, it 5 nod uneommaon for meanders to migrate across o
foodplain. Inareas where sand and gravel vocars on floodploing or terraces. there 3s a
potential for the river channel to migrate toward the pit. 7 the Aver erodas theough the
area left between the exeovated pitand the river, there is a patential for "river coptime,*
a situntion whers the low flow chaneel is diverted though the pit. Tn osder 1o aveid
piver caplure, excavation pits should set back from the fver o provide o buffer, and
phould be dezigned o withsinmd the 00-year Aoad (100-vear ART) Aubeguate baffer
witths and reducad piz slope gradients are preferred over engincered strucires which
require maindenance in perpetuty. Hydmuobc, gesmorphic, and peatechnical siudies
should be conducted prior o design and consinigtion of the it sl baznd. In addition
to river caplure, exiraction pits create the possibihity of stranding fish.

I The maximum depth of Floodplain Extraction should remain aheve the Channel
Thalweg

Flocdplain pits should not be excavated below the elevation of the thalweg n the
adjacent channel. This will mintmise the impacts of potgntial nver capiure by lmiting
the potential for head cutting and the prdential of e pit to tap sediment. A shallow™
excavation (above the water table) would provide 2 depression that woald fill with

[ B i
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water part of the year, and develop seasoral wetlund habitat. An excavation below the
water table would provide deep waler habitat,

Side Slopes of Floodplain Excavation Should Range from 3:1 to 10:1

Side slopes of a Aoodplain pit should be graded wa stope that ranges from 3:1 ta 1851,
This will allow for a range of vegetation from wetland to uplard. Steep side slopes
excavated in floodplain pits on other systems have not been successfully reclaimed,
since it is difficult for vegetation to hecome stabilised. Terrace pits should be designed
with 1 large percentage of edge Babitat with 2 low gradient which wall naturally sustain
vepetation of & varety of water levels,

Place Stockplled Topsoll above the 23-year Return Perfod or ARI Level

Staekpiled lopsail can fntroduce 3 large supply of fines 1o the river during a flood
event and degrade fish habitar. Sterage above the 25-year flood (25-vear ARD inundation

level is sufficient to mimimise this nsk.
Flondplain Pits Should Be Restored in Wetland Hahbitat or Reclaimed for
Agriculiure

The key to successful restoration or reclamation i (0 conserve or import adequate
material 1o re-fill the pit, while ensuring that pil margins are greded to allow for
development of significant wetland armd comcrgent veectation.

Establish a Long-term Monitoring Frogram

A lomg-term moniteeing program should provide data illustratng any impacts to river
stahifity, sroundwater, fisheries. and fparian vegetation. The moriwring program should
aszess the success of any reclomation or restaration arrempted.

An Annoal States and Trends Report

The status and trends report described previously should include o section on the
hydrologic and biologic components of foodplain pit seclamation.

X Extraction Methods
The important methods of sand and gravel mining operations are as below:

W)

Bar scalping or skimming is extraction of sand and gravel from the surface of bars.
This meethod generally requines that surface irregularities be smoathed out and that the
extracted materid) be limited to what could be taken sbove an imaginary line sloping
upwards and away [rom the waler from a specilied level above the eiver's water surlace
al the time of extraction (typically 0.3 - 0.6 m (1-2 M. Bar scalping is commonly
repeated year after year. To muaintiin the hydraulic contrel provided to upstream by the
Riffle head, the preferred method of bar scalping is now generally to leave the top one-
third (approximately) of the bar undishethed, mining oaly from the downstream two-
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thards.
Dry-Pit Channel Mining

Dry-pit chamnel mines are pits excavated within the active channel on dry intermattent
of ephemeral stream heds. Dy pits are often left with abrupt spstream macgins., from
wlhiteh head cuts are likely to propagate wpsiream,

Wet-Pit Channel Mining

1|5I-r1!!-pil :II'H-I'IJHE invedves excavation of o p'il; in the active channel below the surface
walter in a perenial stream or below the allovinl groandwater table.

Bar Excavation

A pitis excavated ar the downserenm end of the bar os a source of aggregate and as a
site o trap sand and gravel. Upon completion. the pit may be connected to the channel
at its downstream end to provide side channel habitat

€) Channel-wide River bed Mining

I rivers with a highly variable flow regime. sand and gravel are commanly extracied
acrosy the entire active channel during the dry season. The bed is evened out and
eniformly {or neady so) lowered

A baseline survey consisting of existing condition cross-section data: Cross-sections
mast be surveved between two documented endpoinis saf back Trom the tap of hank,

The propased mining cross-section dota shoatld be plotied over the baseline daia fo

The cross-section of the replenishid bar shoald be the same os the baseline data. Ths
illigstrates that the bar elevamon afer the bar is replenished will be the same az the bar

A F.lmmr_jri-: rap showing the serial extent of the excavation znd extent of the ipanian

A planting plan developed by o plant ecologist familiar with the flosra of the river for

A monitoring plan: The appropriate reclamation plans can lumn river-bed and Hoodplain
sand and gravel mining operations intn spmething perceived by the public as desirahle

4 Rechiimatbisn Plans
Reclamation plans should include:
i)
and elevations should be relerenced to bench mork;
b}
illustrate the vertical extent of the proposed excavation;
)
before exirnction;
d)
buffers;
el
any areas such as mods that nesd 1o be restoved;
I
a2 - SIS TAIMSELE SARLD FAIMING RARA LIz g
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MARINE SAND MINING AND IMPACT ON
MARINE BIODIVERSITY

The mining of maring agpregates is increasing signifcantly. Marine sand mining has had an
mpact on seabed flor and favng. Dredging and extraction of sggregates from the benthic {sea
bomam) zane l:l-I:"FtI.'IJ_'r'ﬁ orgnnisms, halntals and eoosysiems and deeply affocts the |:|:l.|'l'l|:u:r5ir.i1:ln of
bindiversity, uswally Jeading 1w a nel decline in Faugal biomass and abupdance or a shull in species
composition. Aggregate particles that are too fine to be used are rejected by dredging boats, releasing
vast dus! plumes and changing waler torbidity, résulting in magor changes 1o aguatnc and fparian
habirats over larze areas

Direct and indirect impacts
1. Inerensed lurbediy 5 Sesoad medwmanl vaneers ¥ Seabad reronal Batymeing change
Z P el charges intides and currerts & Dapotedan b dockenen | phuten 10 Draghesd noda
3 Faganw el phume T “Acise oveelow plums 11, ‘hoiwe’ soeenng plune
4, P dsperal & Smptlacteneny nzse 13 Sasa of dwpond
_TedulResefusl
Ll
1:.:'1"!.-—",__ - ﬂf‘"'.' ;
s _'_._m £
) ﬂl .Iu. 15 ke
| Watarcolorn [0 Resource . sand and gravel B Bedrock Licence boundary

Figure: Directand indirect consequences of aggregates dredging on the marine environment.

Source; Tillin, H.8., Houghton, A J., Saunders, LE., Drabble, B, and Hull, 5.C.. 2011, Dicect and Tadirect
Impacts of Aggregue Dredging. Murine Aggregale Levy Sustainnbility Fund (MALSF). Science Monograph

Bepies 1, 1-46
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[ REDUCING CONSUMPTION OF sarm]

Because sandis 84l very cheap - sand itself is freely accessible; only extractinn and transportation costs
veed tobe covered - there is Tiitle or no meentive w induce 2 change in our consumption. Despéle the very
high value of minesals found in the sand. it is mastly wsed for concrete or is bursed under highways,
Recycled building and quarry dust material can be a substinde for sand. Concrese rubble should be
recyched bo avoid using ageregates, al least for low-gqualily uses,

Substinates for sand are availabbe. Quarry dustcould be wsed toreploce sand in general concrete sruchires.
The replacement of sod by up to 4% of incincrater ash exhibits higher compressve strength t_hﬂﬂ
regular coment mortars, Some desert sand can beused if mixed with other material, There are altematrves
fiowr brilclinge bowses, including wood, straw ond recycled material However, the cusrent building mdustry
is peaned 1oward concrere Kbow-how and equipinent,

Trnining of architects and engineers, new baws and regulations, and positive incemives we needed 1o
inftiate a shift for lowering our dependency on sand. Renewsble and recycled moteriols need to be
tarieted for building houses and roads. Use of Manufactured Sand (M-Samd) alse needs 1o be promared.

Alternative sources oF sand and grovel, which socumitlate at the bottom of dams, can also be targened.
Their use would acddress the problem ol these ageresaes sceumulaing which leods o reduced capacity

ol damns w siore witer and could result in the dams’ water ingakas being bincked. Dums regulardy releass
barge armouris ol wister 10 fush ow agerepsies,

The impoctant standard setting bodies in Tndin are taking steps to promete the usage of altematives to
somd and praved, Bureay of Indian Stasdards, the Nations] Standards Body of the comtry, considering
the searcity of sand and course apgregmes from namral sources, has evelved number of alternatives
whteh are ultmidely aamed of comservition of il sesoerces apat from promsting use of vakous
wales matenials without compronusing in qualey.

These measures include permiting in the Concreie Crde (154500 ax alsa i ke Natvaral Building Code
al Inclia, the use of slag - nowaste [em steel industrs, By ash - @ waste fmom theomal power ploms. crushead
over=timt bricks and tiles - waste from cliy brick and Gls industry, in plain cement conarele 25 an
aliermative w0 sndfnausal agprepate, sobject o fullilling e requirensents of the Cedde. This Coske,
further. encourages use of 1y ash and ground graoulubed blast omaee slag a5 partreplacement of ondinary
Poitland cement in plain as well a8 seinforced cement conerete,

The Indian Standard on concrete mix desizn (15 10262} has been upgraded o include goidsnce and
examples of designirg concress mixes wsarg fly ash and slag, Provisions for complionce for requisiie
quality of concrete mace using My ash and slag hove been duly covered for the manufacturers of ready-
mixed concrete in the Indian Stindard Code of practice for RMC (15 4926).

BIS bas also formmulated an Indian Standard Specification for artificial lightweight agercgates covering
manufactured aggregates, such as foamed blast furmace slag, bloated clay aggregme, sinered fly ash
agpregale and cinder aggregate (15 9147

Acserses of Indian Standords has alin been fornmdated on vakos precast concrete products such as solid
and hollow concrete blocks, light wedght coscrete blocks, amoclvved sersted conerete blocks, pref:
foam concrete hlocks, parial prefabricoted concrete fooring end roofing wits, concrete pi
permitting use of fly ash and slag.
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THE REPORT OF THE COMMITTEE
HEADED BY SECRETARY, MoEF - 2010

A Commiltes headed by Seeretary, Ministry of Environment anid Forest wis set up on the subect in
A0, The Committee considerad this sabject in detail i prepared a report, The important pars of
ihe repait aoe as follows:

Prefinition of Minor Mineral:

The teem ‘minor mieral” is defined i el (el of Section 3 of MMDE Act, 1957 3 (e) "nueor
minerals” means bulding stones, gravel, odinary cty, ordinary sand other than saad used for
preseribed purposis and any viher material which the Central Goveniment muy, by Nutification in
the Gazette of Indin declire 1o be a minor minem|;

The term “ordinary sand used in clase Ge) of Section 3 of the MMDR Act, 1957 has been further
clzrified in nike T of the MOR, %6tk b8!

(ivl  Parposes of stowing incoal mimes,

ivd  For manefactore of silvicreie cement,
(vl Manulaciure of sodiom silicate and foc
ivii]  Monufacture of potery and glass.

Additionally, the Central Government has declared the following minerals s miner minerals:

SIENo|  Minor Minerals  [[SLNo] Minor Minerzls | |SLNo) Minor Minerals
1) Boulder vi) [ Brick-carth xi) | Slote ond shale when
il Shingle used for building
i) [Chalcedony pebbles || vii) | Fuller's carth muaterial

gsed for ball mill ) | Marble

purposes only xni) | Steme used tor making
i) [Lime shell, kankar || vl | Beatonte hosehold uiensls

and limestone wsed xiv) [ Quarzite angl

sapdstone when vsed
for  purposes  of
buideling or fos making
road  metal  and
ousehold utemsils
xv) | Salipetre, and

in kilns far
mianufEciure of lme || 1x) Resad mietal
used as building
myalerial

V) Murrim x} | Beh-math

xvi) |Ordinary earth (Used for filling or leveling purposes in construclion or

embankments, roads, railways building). ,_:.--: T
oh L
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It miay thus be observed that minerals have beer classified into major and minor minerals bassd on
their end use rther than level of production. level of mechanization. expert and import eic, There
do exist soee minor mineral mines of silica sand and limestone where the scale of mechanization
and level of production is much higher than those of indistrial mineral mines. Forther, in terms of
the economic cost and revenue, it has been eatimated that the total valie of miner mincrals constituies
about 105 of the total value of mineral production whereas the value of non- metallic minerals
camprises only 3%. It is. therefore. evident that the aperations of mines of minor minerals need 1o
be subject w some regularory paramesers as that of menes of major minerals. Further, unlike India
there does not exist such system in any ather country whene minerads are classified as major and
miner based on end usage. Thus, there s a need 1o re-look at the definition of ‘minor minerals’ per
2. 11 15, therefore, recommended that Ministry of Mines along with [sdian Bureay of Mines, in
comsultation with the State Governments may re-examine the classification of minerals infe major
and mings categories so that the regulstory aspects amd environmen! mitization measures are
approgeiately integrated for ensuring sustainable and scientific mining with least impacts on
ENVirnikment.

Size of the Mine Legse:

#Ared for grant of mine leage varies from State to State. Maximum ares which can be beld under one
or mare mine lease is 2590 ha or 25,90 sq. miles in Jammu and Kashmir. Rajasthan prescribed 2

minimurn limit of 1 ha for a lease. Masimum acea preseribed for permit is 50x50 m. In most of the
Stotes anca of permit is not specified in the rules,

It has recently been ohserved by Punjob end Haryana High Court in is ceder duted 15.05.2000 thar
State CGovernment are apparently granting shost ferm permits by dividing the mining ares into small
aomes 1 elfect o avoids envivonmental norms. There is, thus a need 1w bring wnilormity in the
extent of area to be granted for mine lease 5o as to ensure that e friendly scientific milisag
practices can be adopted. It 15 recommended that the minimum size of mine kase should be 5 ha,
Further, preparation of comprehensive mine plin for contgueus stretches of mineral deposits b}r
the respeclive State Governments may also be encouraged. This may suitably be incorporated in the
Mineral Coneession Bubes, 1960 by Mimsiry of Mines.

Period of Mine Lease:

The pericel of lease varies from State 1o State depending on type of concessians, minerals and its
end use. The minimwm lease period is onc year and maximim 30 years. Minerals like granile where
hisge investments are required, a period of 20 years is generally given with the prowisions of renewal

Fermits are generally gramted For short periods which vary from one month 1o 2 muximum CHIE VEAL
In States like Haryana, mince mineral leases are suctioned for o particular time pesiod, Mining iy
considered to be capital intensive mdustry and conssderable time i lost for developing the ming
betore it artaing the staties of fully developed mine. 1 e tenure of the mine lcase 15 short, it woald
encourage the lesses Lo concentrute mure on raphd exploiiation of minend witliou really undenaking

atequate measures for reclamation and rehabilitation of mined out area, posinge therchy W
threit 1o the environment and health of the workers and public ot luge, A TN “
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There s this, a meed (o being wnd foomity in the period ol lese. M 35 recoamrendbed thit o Iﬂiﬂil‘ll!lhl
period of ming dease dwald be 5 yoars, s that ec- frivndiy scientifie and suctainable mining
st s adogenl. Hemveser, incer exceptivnn] sicunmgances arising due o judicial interventions,
slhoart b oaiing beases £ eontracts ool be graed o the Stane Agencies 1o meel (he sitaation

uriang there (o,
Cluster ol Mine Approsch for Small Sieed Alines:

Considering the natune of occirence of minoe mineral, sconmmic condition of the lessee and the
likely difficultics to be faced by Regulmory Authorities in monitoring the environmentil lmpacts
anbimmplensentation of necessary mitl gt ion measeres, ity be desinshle o adop chester approach
i cse of sasoller mime leases being aperaied presently, Further, these clasters need e provided
will proscessingerasher zomes Tor forwaed nlegration and minimizing excessive pressune on rod
infrstrmcture. The respeative State Governments / Mine Owners Associations may facilitate
implementation of Environment Management Plas s such chisier of mines,

Requirement of Mine Plan for Minor Minerals:

Al present, mast of the State Governments have not made it mandatory for pregaration of mining
plan in respeet of minor minetals. T some States like Rajasthan, coo- (rendly mining plans are
pregaredl, which arc approved by dw Stale Mining Degartment. The ecu- friesdly mining plamns so
prepared, though concepuually welcome, are observed to be deficient and need Lo be msicle
comprehensive in 2 manner as is being done for major minerals, Besides, the aspects of reclamation
and rehabilitation of mined oat arens, progressive mine closire plan, 28 in vogee For major minerils
cauld be introduced for minor minerals as well.

it is recomimended that provision for preparation and approval of mine plan. us in the case of major
minerals may appropriately be provided in the Rules goverring the maning of minor minetals by the
respeclive State Governments. Theso should specifically include the provizion for reclamation and
rehabilleation of mined out area, progressive ming closere plan and pos mane land wse.

Creatinn of Separate Corpus for Reclamation | Rehabilitation of Mines of Minor Minerals:

Mining of minor minerals, in our country, is by and large unorzanized sector and is practiced in
hophacard and unscientific manner, Ar tirea. the size of the leasehold s al=o tno small to address
ihe issue of reclamation and rehabilitation of miged oans areas. I0may. tdeerefore, be desirable that
before the concept of mine closure plan for minoe minerals is adopied, the existing abandoned
mines may be reclaimed and rehabilitated with the involvement of the State Government, There is
thass, 2 need to crente o separate corpas, which may be utilized for reclamation and rehabilitation of
mined out arcas. The respective Siate Governments may work out o suitnble mechantsm for creation
of such corpus on the *polluter pays' principle. An organizational structure may also neéed to be
created for undertaking and mondtoring these acivities,

Depth of Mining:

Mining of minerals, whether majorar minor hive a divect beanng on the hydrological regime of the
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area. Besides, affecting the availability of water as a resaurce, it abso affects the quality of wiaer
through direct run of going into the surface water bodies and infiltration { leaching into groundwater,
Further, groundwater withdrawal, dewatering of water from mine pil and diversion of surface waler
may cause surface and sub- surface hydrologic systems tadry up. An ideal simation would require
thal quarrying should be restricted to unsanirated 2ene anly above the phreatic water table and
should not imersect the groundwater table at any point of time. However, from the point of view of
mineral conservation, it may not he desirable to impose blanket ban on mining operation below
grommehwater table. It is, therefore, recommended that detailed hydre-geological report should be
preparce in respect of any ining operation forminor minerals tobe apdemsken below sroundwater
table, Based on the findings ol the study so underiaken and the comments’ recommendations. of
Central Grownd Water Authority’ State Geound Waler Boanl, o decision rezurding resirietion on
depth of mining for any area should be taken on case o case basis.

Uniform Minor Mineral Concession Rulos:

The economic value of the minor minerals excavated i the country is estmated to contribute 1o
ahout 95 of the total value of the minerals whereas the non- metallic minerals contribute o about
2.8%. Keeping in view the large extent of mining of mince minerals and its significant petential 10
adversely affect the environment, it is recommended that Made! Mineral Cancession rules may be
Frammed for minor minerals as well and the minar minerls may he subjectad to 2 simpler regulatory
regime, which s, however. similar to major minerals regimme

River Bed Mining:

1. Envirenment damage being cawsed by unregulated river bed mining of sand, bajr and boulders
& utbacting considemble attertivn including in the courts. The following recommendations
are therefore made for the river bed mining,

(@) Inthe cote of mining leases for riverbed sand mining, specific river stretches should
be identified and mining permitsflease should be granted siretch wise, so that the
requisite safeguard measures ase duly implemented and are effectively monitored by
the respective Regulatory Authonities,

(b}  The depth of mining may be restricted to 3m £ water level, whichever is Jees,

ie)  Forcarmying out mining in proximity to any bridge and f or esbankment, appropriate
safety zone should be worked oul on case to case basis, king into account the stractural

parameters, locational aspects, Mow rate ete, apd po mining should be carried out in
the safety rone so worked out

Conclonsion:

Mining of minor minerals, though individually, because of smaller size of mine leases is perce)
to have lesser impact as compared to mining of majer minerals. However, the activity as a phele

seen to have significant adverse impacts on environment. It is, therefore., necessary that A taining
of minor minerals is subjected to simpler hut strict regulatory regime and casried out o E'ﬁh;h:-r i

SUSTAINAHLE SAMT TAIMIMIG MASARENENT GLIDE kizaam
_q, i SATH ek

(¥ Scanned with OKEN Scanner




11

387

approved frsmewark of mining plan, which should provide for reclamation imd rehobilnation of he
mined out aress, Further, while granting mining leases by the respective State Govemnments "location
of any cuo-frugibe zone (5] within the impact zone of the proposed mining area. the linked Rules/
Mot fiestinns governing such zoncs and the judicial pronouncements, if any, need be duly noted,

The Union Ministry of Mines along with Indian Burcau of Mines and respective Siate Governments
shauhl therefore make necessary provisions in this regard under the Mines and Minerals
{Development and Regulation) Acl. 1957, Mineral Concession Rules. 1960 and adopt mnde!
Ciuideliness to be followed by all States (emphasis suppliad)”.

. ]

SUSTAIMAELE SARD MIMING MAMNASEMEMT GUIDELIMNES

(¥ Scanned with OKEN Scanner



\'-J-EP
388 '

REGIME OF LAW AND ADMINISTRATIVE ORDERS
RELATING TO MINING OF MINOR MINERALS

THE_E““'!-' 5_'1 of List 1 in Schedule VIT to the Constitition of India is the entry which empowers the
Parliament in respect of ‘Regulation of Mines and Minerals Development. Eniry 23 of Lizt 2 of the
sume Schedule. read with Article 246 (3) of the Constinition confers legislative powers on the Ste
Ll:gls]nture:l i Tespect of Regulation of Mines and Mineral Development, bal, this power 15 subject
to the PIvIsOns of List | with respect 1o the regulation and development under the control of the
Union. The Parliament. with the ohiect ta amend and consolidate the law relating 10 the regulation
of labour and safety in mines enacted the Mines Act. 1952, Section 2 {11y of the Mines Act, 1952
defines "minerals® to mean, all substances which can be obtained from the carth by mining, digging,
'_d"“”“F-mi"ﬁ-h}drmlitins.qwng or by any other operatinn and includes mineral oils (which,
in turm, include naral gas and petrolenm]. On Est Jung, 1958, the Mines ond Minerzls { Development
and Regulation) Act. 1957 was promulgated. This Act provides, imier alia, for gener] restrichions
on undertaking prospecting and mining operations, the procedure for obtaining progpocting licenses
or mining leases in respect of the land in which the minerals vests in the Government, the mle
making power for rezulating the grant of prospecting licenses and mining leases, special powers of
Cantral Govemment to undertake prospecting or mining operations in certnin cases. and for
development of minerals.

The protection of natural environment i= ane of the fundamental duties of every citizen under
Article S1-A of the Constiwtion of India. Articke 48-A of the Constiution, obliged the State 1o
endeavor to protect wnd improve the environment amd to saleguard the fogests and wild life of the
country. The Environment (Protecrion) Act and Fales, 1986 werne enacted and came into ferce on

[95h November, 1986, The object of this At is o provide for the proleenion and improvement of

envirenment and for meatters coanected therewith, Under provisions of the Act und Rules of 1986,
mining of minor mincrals, specifically

MOEFCC leas issued various Notifications regulating the

stating the procedures that wert required 1o be complied by persons intending 1o cary on such

miming activity and for the authoritics to regulate the same,

Prior o 1964, there wis no specilic regime in place in relation L minng petiviey being cartied oul,
anuary, 1994, in exercise of the powers vested in it

The Notification issued by MoEF on 2Tth Js
onder Sub-Rule 3 of Rule & of the Bules of 1956 and Sub Seclion (1) and Clause (v of Sub-Section

{2) of Section 3 of the Act of 1986, prescribed the requirement and procedure for seeking

Environmental Clearance for the projects listel in Sehedule 1. Scheduole 1 ol this Motification did

not list mining projects of minor miinernls: Om the contrary, the projects eavered under5. No. 20 of
Erhedule I of this Notification wene oaly "mining projects {rmajor mineral) with leases more than 5

hectarss"

It provided for the coRstiuti
Assessment Report which wis
exercise of its stabrlgry powers

om of Expert Commitiees and preparation of Fnvironmental 1

w0 be evaluated and assessed by the bmpact Asgessment ;
fore-indicated, the Contrul Government on 14th Sept

i 'f.h GUSTAINABLE SAND MINING MANAGE [
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‘Environment Impact Assessment Notilicaton, 2006, In terms of this
Notification required pricr Environmendal
Cleasnnce ns per the procedure, The projects have been caleg: wised into two Kinds, i.e., Cabegary A
and Category "B’ under Clanse 2 of the Notification. Projects uider Category 'A” were required 0
take prioe Environmental Clearance by Mol FCC, For Cateprey B progects, Environmental Clearance
was to be given by State Environment Inspact Assezement Authonty (SETAAL

isoed o Notification, 1€,
Nesti fication. the projects o stated m the Schedule o this

The mining of minerals {both major and minor) were browght under the ambitof e E1A Hedificutinn,
006, The mine lease area of more than squal to 50 ha was Category ‘A’ and mine lease arci less
than S0 ha and mose than equal to 5 ha was category ‘B’ project. Mine lease area of less than 3 ha
fhosth major smdd miner) was kept out of E1A Notiication purview.

The Notification of 2006 came t3 be amerded by Notification daied Lt December, 2004, Itincluded
the category of non-coal mine and coal mine lense midd provided that pon-conl mive lease of area
more than equal o 5 ba ind Jess than S0 b will be category B’ and mine jease arc mor than cqual
10 50 ha will be categary 'A’. Similarly, mine lease area of more than el 1o 5 ha and less than 150
ha for coal mine lease will be category ‘B’ and mine lease area of coal mine mose thin 150 ha will be
category ‘A", Here ngain mining lease area of less than 5 ha (both coad and non-coal mine) was Kept
aut of ETA Maotification purview.

The Hon'ble Supreme Court, vide its order dased 27.2.2002 in LAC No.12-13 of 2011 in SLP (C)
Mo | 9628- 10620 of 2000 titled Deepak Kusiar ete. vis State of Haryans & Ors. has inter alia ordered
"W, in the meanwhile, order thar leases af minoy mineral including their renewal for on arca af
Tesy thann fve hectares be grionted by the StoresUnion Ternitones only after gefting envirgmmential

elearance froi the MagEF,"

Hon'ble Apes Coart in Despak Kumar's case (supra) extensively examined the envirpnmental
compcerns, in the context of mining of minor minerals, considering its impact on the environment,
The Apex Court observed that Extraction of allwvisl material from within or mear a ancambed has a
direct impact en the stream's physical hobilak characteristics. These charscteristics includz: bed
elevation, substrate composition and stability, in-stream mughness dements, depih, vekociy, nirbidizy,
sediment irasport. stream discharge and temperatine, Altering these habital charagienistics can
have deleterions impacts an bath in-siream bioto and the sssociated fpanan habitat The demand
for sand contines to increase day by day as building and constraction of new infrastrectures and
expansion of existing ones is conlinuous therehy placing immense pressure on the sapply of the
sani resource ol hence mining activities are going on legally and illegally without any resinctions,
Lack of proper planning and sand management cause disturbance of manne ecosystem and alse
upset the ability of nuural marine processes to replenish the soad. Quarrying, mmaning ancd remdoval
of suml from in-stream and wpstream of several rivers, which may have sericus environmentul
impact om ephemeral, seasonal and pereanial rivers and river beds and sand exiraction may have an
sdverse effect on bio-diversity as well. Further it may also kead 1o bed degradation and sedimentation
hiving a pegative effect an the ayguatic life.

Apex Court observed that without eonducting any stedy en the possible envirommental impact on/
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i the viver beds and else- where the auction notices hive been issued, Hon'ble Apex Court observed
that "W are of the considered view that when we are faced with a situation where extraction of
alluvial material within o near a fiver bed has an impacton (he nvers physcal habitat characteristics,
fike river stability, flood risk, environmental degradation, loss of habitat, decfine in biodiversity, it
i5 not o answer o say thar the extraction is in blocks of less than 5 heetares, separated by 1 kilo
meter, because their collective impact may be significant, hence the necessity of o proper
environmental assessment plan'.

I oeder 1o ensure complionce of the aforesaid order of the Hon'ble Supreme Cowrt, MoEF issusd an
OM No.L-11001/47/2011-1A3(M) dated 18.0:5.2002 staing iner alia that all mining projects of
minor minerals including their renewal. irrespective of the stze of the lease woulkd henceforth require
prier EC and that the projects of minor minerals witl lease anea less than 5 ha would be ireated as
Category "B as defined in EIA Notfication, 2006 and will be considercd by the respectivg Sime
Environment Impact Assessment Authorities (SETAAS) notified by MoEF and following the
procedure preseribed under the ELA Notilication, 2006,

O 24th June, 2013, MoEF issued another Office Memorndum stating Guideliness for considenstion

of proposals for grant of Envirenmenial Clearance under the Nolification of 2006 for mining of

brick carth’ and ‘ondinary earth’ having Jease arca of [ess than 3 hectares, Referring 1o the judgment

of the Hon'ble Supreme Court in the case of Decpak Kumar (supra) und its Office Memorandum

dated F5th May. 2012, it further considerad that the Brick kiln' manufactures had stated that 2 was

a small seale activity requiring that certain depth should be kept outside the purview of Enviroamental

Clearance, Having considercd varous aspects, examining the recommendations of the Expert

Committee. constitated by MoEF, finally it wos directad a8 follows:

"(a) The activities of borowing f excavation of ‘brick eurth’ and ordinary earth’, upto an area of less

than 5 ha, may he categorized under ‘B Category suhject to the following Guideliness in terms of

the anl.'isin:ms under '7.1 Siﬂge{l]-.'é'.nccnlug' ol E1A Motification, 2005

iy The activity associated with befrowingfexcavation of Trick earth’ and "ordinary earth® for
purpose of brick manufaciuring, construction of roads, embankmens etc. shall not involve
blasting.

{iiy The borrowing/excavation activity shall be restricted to 2 maximum depth of 2 m below
peneral grownd level at the site,

(i) The borrowinglexcavation activity shall be restacted to 2 m abeve the ground water table al
the sike,

fivl The hoarrowinglexcavaton actvity shall not alter the naceral deainage panem of the arci.

() The borrowediexcavated pit shall be restared by the project proponent for useful pumese(sh,
i) Appropriate fencing all amund the borrowedfexcavated pit shall he made 1o prevent any N\
mishap. 3
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{vit] Measures shall be ukens 1o prevent dust emission by covering of borrowediexcavated earth
dafing tronsporition,

it Safeguards shall be adopted against health risks on aceount of breeding of vectors in the
waser bodics created due to bomowingfexcavation of earth.

{ix)  Workers / labowrers shall e provided with facilitics for drinking water and samtation.

{x] A berm shall be left From the boundary of adjoming field having 2 width equal to at least half
the depth of proposed cxcavation.

iy A minimum distance of 15 m from any cvil sinienire shall be kept from the periphery of any
ERCAV TR e

2 aad  The concermed SELAA while considering zranting envirenmiental ¢learance for such
nptivity for brick eorth / sedinary earh wall prescribe the Guideliness as stated at 3] to
(%1} above and specify that the clearance so zramed shall be liable to be cancelled in
case of apy vicdntion of ohove Guidcliress.

{b}  MNotwithstanding what has been statod o (2) above. the following will apply:

(1) No borrowing of eanth [ excavation of ‘brick earth’ or ‘opdinsry earth’ shall be
permitied in case the aren of bormowing' excavation is within | km of boundary
of natiznal parks and wild [ife sanchianas,

(1) Incasethe aresof bomowing S excavatran 15 likely to resaltinte a chester simation
i, if the periphery of one horrow area 15 less than 300 m from the periphery of
anather borrow area and the totad bomow ara equals or exceeds 5 ha, e sctivity
shall become Category ‘B I Project under the ElA Netification, 2006, [n such a
case, mining opertions in any of the borrow areas inthe cluseer will be alloaed
only i the enviconmental clearance has been obtuined in respect of the cluster,
This tssues with the approval of the Competent Authority,

These directions which were specific only o brick earh' and ‘ordinary earth’ activities for areas
kess than 5 hectares, as decided 1o be categorised as 'B 2" Category projects, subject ta the restrictions
gtated in the memorandum, provided that if the cluster orea exceeded 3 hectares, then it would
become Category ‘B 1" and would not be trested os Category 'B 2' projecis. The above Office
Memorandum was not dealing with the issues of sund mining or any other minor mineral activity
excepl brick earth’ and 'ordinary earth'. Further, MoEF has issued an amendment to E1A Notification
vide Notification 5.0, 2731 (E) dused Sih September 2003 and amended the ET1A Netification, 2006
foritem | (a} a5 follows;

T
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(n (2 (3 {4} {3)
Tl |G Mining off = SO ka of miniog [<50 ha ol mining | Geoeeal Conditions shadl apply
minerads, | lewse aren in respect | lease anca in respect ol | e o project ar setivity of
of non-coal mine |minoe minerals mine | 1ess than 5 b ol mininge lease
losispe Bt = il area Tog miner minesils:
Provided that the wbove
< 50 ha =5 ha af exception shall pol apply Tor
mining lense anca in |1""".i'f"':l o activity il the sum
respect of other non- | il of the minmg lease anca of
coal mine lease, the sadl project or activity and
that of existing operating mines
antl mining projects which were
accarded CEVIOImE i
clenrmice and e located within
A00 meetres Troan the periphery
of such project or .'IEI:i\"iI:}'
equils or exceeds 3 la,
=150 ha of mining (= 1530 ha = 5 ha of | (] Pros esviranmental clearance
lpmse area in respect {mining lease aren in |6 reguined ol the stage of renewal
of coul mime lease. [respect of coul ming {of ming leiase for which an
leaze. application shall b2 made up o
bwo venrs prios o (he date due
For renewal. Furthes, a pericd of
bwo yewrs with effect from the 4
April. 2001 15 provided For
obtaining  environmental
clearance For all those mine
benses, which were operating as
# L »

"f.‘:' £ i et |_.-*-

(*/n 2 vz

(2l I
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44 BUSTAINABLE SAMD MINING MANAGEMENT GUIDELINES 2818 |

(¥ Scanned with OKEN Scanner



® . Lk
- 393

() (2} (3 (4} £5)

on the 4 April, 20101 w:ilhr
requisile valid environmental
clearance and which have fallen
tlisg T rencwnl on o afier the
Aih Movermber, 200 1

Provided that no  fresh
environmental clearance shall be
required for 2 mining project or
activity af the time of renewal of
mining lense, which has alreacy
ohtmined environmental
clisnrmee under this notification,

(1) Slarry | All projects. (ii} Mineral prospecling is
pipelines exemphed,

(ooal lignite
and cther
oTes )
passing
through
naticanal
parks or
sanchianes
or-coral
reefs,
ecologically
sensitive
ATEAS,

i g e —
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I this Notification 1 new category of minee mineml was introduced ond itwas provided that mining
lease area of minor mineral less than 50 ha will be category ‘B and will require EC. Accordingly the
manor mineral mining projects having less than 5 hectare of leass anet are required to be appraised
by the SEIAASEAC of respective State for granting environment clearance. [ was provided that
the project or activity of less than 5 ha of mining lease are for minor minerals will be exempt from
the Gieneral Conditions. Simultaneously the concept of cluster wes introduced and it was pravicded
that the exemption of applicability of Genern] Conditions shall kot apely for project or activity if
the sum total of the mining lense area of the said project or activity and it of existing operating
mines wnd mining projects which were scoorded EC and are located within 500 m from the periphery
af such project of activity equal or exeeeds § ha.

The Mimastry, on 24th December, 200 3, issued another Office Memorandum for consideration
ol proposils for grant ol Environmental Clessance regarding calegorisation of Category ‘B projects
inte Category "B (1) and 'B (2)'. Mining of minor mincrals had heen spparately dealt with in this
Office Memorandum: This Office Memorandum stated that no river sand mining project with mining
beasé arca of less than 5 hectares may be conssdered for grant of Environmental Clearamce. Such
area wp 1o 23 hectares would be categorised a5 ‘B (2) and such projeets were 1 be consdered,
suigect to the stipulations stated theremn. This Office Memorandim stated that no Environmental ;
Clearance would be granted for extraction of minor minerals from any riverbed whese the ares is '
less than 3 hectares. Sond mining, in area otler than dverbeds, would be permitted, only if the
Project Proponent takes Environmental Clearance

The Ministry vide Notification No. 5.0, 1599 (E ) dated 25.06.2014 radueed the area of 10 ko
meter to 3 Kilo meters for applicability of General Conditions increasing the delezation to States by

laking out projects located 1 5 ro 10Kk meter of intemstate boamclary, CEPL, and, PAs from eatewnry
A

The anomaly cveated by the Natification dated (0.00.2013 was corrected vide Notifleation Mo,
8.0, 2600 (E ) dated Tth Octobar M114, and entepory of minor mineml was deleted and mining
leases were again classed as pon-coal mine sod coal mine and minieg lease arca of less than 50 ha
was made category "B for non-conl mine wnd mine lease arca of less than el ta 150 ha for coal
mine was made category "B, The mine lease areq of less than 5 ha was exempl from the applicability
of Creneral Conditions and cluster concept of Notification dated 09092013 was retginsd.

:| SLIS TAMABLE SAND 1IING MAKAGERE!
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Notification 5.0, 2601 (E} dated Tth October 2014 provides as follows:

(1) {2)

(3)

4

(5)

"fiiy Mining of
minerals,

{ii}  Sluery
pipelines (coal
ligmite and other
ores) passing
through
national parks
OF SNCIERes ar
coral  reeis,
ecologically
sensitive areps

250 ha of mining
lease arca 1n
respect of non-
coal mine lease.

=150 bha ol
mining lease area
in respect of coal

mine lease.

Asbesios mining
irrespective of
MUming area.

All projecs,

<50 ha of mining
lease arca in respect
of non-coal mine
lease.

‘1= 150 ha of mining

lease area in respeéct
of coal mine lease.

General Conditiens shall
apply except for project or|
activity of less than 5 ha off
mining leass area:

Provided that the above
exception shall not apply for
project ar activity if the sum
todlal of the mining lease area
of the said project or activity
anl that of existing operating
mines and mining projects
which were accorded
environment clearance and
ave locatcd within 500 metres
from the periphery of such
project or activity equals or
exceeds 5 ha

Mote:

(i} Prior envizronmental
clearance is required at the
stage of renewal of mine
lease  For  which  an
application shall be made up
0 LW VEITs prios o the date
due for renewal.

Provided that no fresh
cnviranmental ¢learanee
shall be required fora mining
project or activity at the time
of renewal of mining lease,
which has already oblained
environmenial ¢learonce
ungder this mHiheation

{1} Mineral prospecting s
exempled, "

SUSTAIMASLE SAND MIMING IMANAGEMENT GLINELINES
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419 of 2014) has

jL. The abowve artler
i'IND

123 of 2014 and M.A, N,
tive and quashed
e 2013 which provided tha
be permritted in €356 the area

The NGT vide oeder dated 13.01.2015 (O.A. Mo
declared the Notification dated (0.0, 2013 as invalid. inopers
has also quashed the paragraph 4 (b (1) of 0. M. dated 24th Jun
horrowing of earth f excavalion of ‘brick earth’ or ‘ordinary earth’ shall ¥
af harrowing | excavation is within 1 km of boundary of national parks apd wild life sam.'t:lfur:-.

Though this provision was taken from the ohservation of Hon'hle Supreme Court in W.E. f"-'i‘r._-'-l-_'lj U.F
2012 (Goa Foundation Vs. Union of India) and order dated (0408, 2006 of Supreme Court in T.iv-
Gadaverman Thirtemdpad v. Union ef India & Ovs. Supreme Court has tuken a view that 1 km.
fram the boundares of Natienal Parks and Sancianes would be g safcly Zonc. subjoct to the orders
that may he made in 1A o, 1000 regarding Jamua Ramgarh Sanctuary and the State will not grant
any Temporary Waorking Permit ¢TWP) in these safety Zonss comprising | km. from the hotindaries

af National Parks and Sanctuagies.

Similarly the proviso at paragraph 2 (iii} of 0. M. dated 74.12.201
mining project. wilh mine lenss area less than 5 ha. may be considersd [or granting EC" has been

guashed. This condition wis taken from the recommendations of the Committze headed by the
Secretary, MoEF constituted in 2010, The above provise Were guashed on Lhe ground thal 3= ElA
Motification places no such resiriction. 5o Same cannnt be imposed by an executive order and many
hill States find it very difficult o gel an ared equal to or mere than 3 ha. in dverbed. The information
made available by the States also makes it clear that majority of the mining leases of sand are of

area bess thun 5 heetares.

3 which says that “No river sand

(¥ Scanned with OKEN Scanner
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THE ISSUES AND MANAGEMENT OF
MINING IN CLUSTER

In LA, No. 1212 60 2011 in SLP Nos, 729.731 1 X011, APETT 7 2000, | 2408404 /2010, SLE(L )
CC L 1617 P 2000 & OC 18235 / 2011 (Deepak Kumur aivtl Ors. Ve, State oof Haryuna and Ors.
etc,) Hon'ble Supreme Coart in ils order daed Z7.02. 2012 on the subject of cluscer as qtml:-efi .ﬂ'n:'
swhmission of effidavit dined 23.11.2011 of MOEFCC. [t says tha "The pinksiry is of the ppnion
that where the mining area is homogeneows, physically proximate and on ilentifinble picoe of land
ol § b, o¢ more. it should not be broken into smealler sizes to circumvent te ELA Naotilieation, 2006
2% the ELA Netification. 2006 is ant apphicabla i the mining projects having leass area of less than
5 he. The Report of Committee on Minor Minerals, under the Chairmanship of Secretary (E&F)
with represeniatives of various state govermnents as members including the Stawe of Haryana llll'ld’
Rajasthan recommended o minimum lease size of 5 ha for minee mincrals for undertaking ecientific
mining for the purpose of integrating and addressing environmental concems. Ouly in cases of
isolated discontinued mineral deposits in less than § ha. such mining leases may be cunsidered
keeping in view the miseral conservation”.

The crder further quetes that "Claster of Mine Approach for Small Sized Mines Considering the
nalure of vecurrence ol minof mineral, ceonomic condition of the lessee and the Bkely difficultics
1o he foced by Rezulatory Autherities in monitoring the environmenial impacts amil implementalacedg
of necessary mitigatton measurcs. it may he desirable to adopt cluster approich in case of smaller
mine leases being operated presently. Purther these chsters need be provided with processing /
crusher zones for forward integrtion and minimizing eacessive pressure on road infrastructore

The [eﬁpccliw: Siate Governmeals / Mine Crwners Association muy Facilitate implomentation of
Environment Management Plans in such cluster of mines.” The arder has furibier quoted the letter
dated 1.06.2010 writien by the then Minisier of Envireament. Forest and Climate Change which
says an the subject that " A clister appraach to mines should be taken im case of smaller mires leases
wperating currently”, The Hondle Court has grfered that " The Stale of Harvena and various other
Spates have not o Jar implemented the above recommendations of the MoEF or the Guideliness
izaed by the Minlsiry of Mines before issuing auction polices grantng shiit tenm poeemits by way
af auction of minor mineral boulders pravel, sand e, in the river beds and elsewhere of less than
% hectares. We therefore, direct to all the States. Union Territories. MoEF and the Ministy of Mines
e give effect i the recommiendations made by MoEF in ils repont af Mareh 2010 and the mode!
Guideliness framed by the Ministry of Mines. within a period of six moaths from today and submit
their compliance reports.”

*We in the meanwhile, arder that leases of minor minertl ineluling their renewal for an area of less
than [ive heclares be granted by the States! Union Territories only after getting cnvironmental
clearance from the MoERE”

——
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The Ministey viche O, Nu, L DU AT/000-EA M dated 1820 May 2012 said that *In order o
IS '—'l-m““i-"'ﬂl:.'l.' ool Bl ahesve relorred oedor ol ||'||_- 1 lawi bl ".:|.|I1n|_lr|1|_l ot chded 2T 022002, 0

ha mow been decibed thi o) g grreajects af peinor mineeds inclodang their renewal, iespective
ol the siee of the lease would keseelonh reguire prior anvirmment clearance. Mining prajeces with
beribea e e Diss than 56 | ineluding projuects of minor mineral with lease area less than 5 ha
wonlid b trented s Category "B as delined in ELA Notification, 2006 and will be considered by the
respective SELA AL Illllirﬂ.'t“'l}' MaEF il I'ulhm.'in’__l the preseechine pTu'\.'l:nhr_'ll uneler LA Matificanon,
20"

O the issue of clister, te Notifications No, 5.0, 2730 {E 5 duted 0%,00,200 3 and Notifieation No.
500 Mo 2600 (F ) of 07 10,200 4 were jsmed.

Thee above Nodificalions i Schedule at Iem Mo | G e Condinens mentions thal "CGeneral
Conditions shall apply except foe peojects or activity of loss thun 5 ha of mining lease sirea:

Provided that ihe above cuceiom shall not apply for project or activity iF the wom poal af e
rining bease aren of the sald project or sctvity and thal of existing operating mimes and mining
projects which were aceonded environment clearance anil are located within SO0 meters from the
periphéry of such projects or activity equals or exceeds 5 ha, The Office Memarandum No., J-
|32 120 3-1A-TT 1 datee] 240223303 15 sbot Guoideliness for eonsideration of p{npn-:.;]_li foer

grunt of envirenment clearmsce under Environment Imponct Assessmest Notificmion 2006 and its
amenslments « regarding cutegorizion of Calegory "B projecial activities intn Category "B & 'BY

The above O.M. besides categorizing the Category B o Caterory BL & B2 alsi has disections on
mining of brick carth / ordinary carth and rver sand mining, These provisions are as follows:

"Mining of minor minerals:

As of now, mining projects of minor minerals with less than 30 hectare of minkng lese areas ane
categerized as Caregory "B as por Notification 5,05 2731 (E ) dated Yth Septemiber 2003, Also vide
O.M. No. L- 1101 L472011-RA-IT (M) dated 24.06.2013. Guideliness has been issued regarding
categorization of mining projects of brick carth and ordinary earth having bease areas less than 3
hectare as Category 'B2' subject b stipulations stated therein,

In the above backdrop, the projects of mining of minor minesals, categorized as Category ‘B are
hereby categorized as ‘B2 as per the follwing:

(i) 'Brick Eanh' S "Orchinary Exeth’ mining propests havisg léase arca less than § ha will ke
eonsidered for granting EC a5 per the aforesaid Guideliness jsued by MOEF ar 24.06,2013,

(i) 'Brick Earth’ ! 'Owdinary Earth’ mining projects with mining lease rea more thanequal oS ha
but less than equal to 25 ha and all other minoe . mineral mining projects with miniiE Tefae
irea < 25 ha, except fornver sand mining projects will be appeaised as Cotegort m#ﬂﬁf}f:“ ;‘_, ml
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These projects will be appraised based on the following documents:

{2)  Form-| a= per the Appendix-1 under the E1A Notification 20006

(b} Pre-leasibality report of the project

e Mining plan approved by the authorized agency of the concerned State Government.

Provided in case the mining lease area is Hikely to reselt into a clustes sitaation, i.e. if the peeiphery
of one |ease area is less than 500 meter from the periphery of another Jease ares and the ttal lesse
area equals or exceeds 25 ha, the activity shall become Category 'B1' Project under the EIA

Matification, 2006, In such a case, mining operations in any of the mine lease areas in the cluster
will be allowed only if e envirenmental clearance has been obtained mn respect of the cluster,

Alsoudt river sand mining it says that:

{iii} Mo river sand mining project, with mine lease area less than 5 ha, may be considered for
granting EC. The river sand mining projects with lease urea more than equal to 5 ha but Jess
thin 25 ha will be coteporized as'B2". In xldition 1o the requirement of documents, as brogght
out above under sub-pora (i1) above for appraisal. such projects will be considered subject 10
the following stpulations:

fa)  ‘The mining activity shall be done manually. The depth of mining shall be restneted 10
Fa  weater level, whichever 15 lass,

ibi  Forcarrying out mining in proxirsty 0 any bridge and ¢ or embankment. appropriate
gafery zone shall be worked out on case to case basis to the satisfaction of SEAC /
SETAA. taking mto account the structural perameters. locational pspects. flow mate
eic., and no mining shall be camied out in the sofety zone so worked oul. No in-stream
maning shaoil be allowed.

{g)  The mining plan approved by the authorized agency of the State Govemment shall
inter-alia melede stedy to show that the annuzl replenishment of sand in the mining
lease area is sulficient 1o sustain mining opesrailons ot levels prescrbed o the mining
plan and that the transpost infrastructure 15 sdequate to transport the mines matesial. Lo
cose ol wansporiation by road the iranspert vehicles will be covered will the tarpaulin
to minimize dust! sand particle cmissions.

(i B will be valid for mine lease period subject tooa ceiling of § years,

Provided, in case the mining lease area is likely to result into & cluster ssuation e if the penphery
of one lease ares 1= less than 1 ken fromm the periphery of another lease area and ol lease anes
eqieals to orexceeds 23 ha,, the actvity shall become Category "Bl Projects unrder ETA Notification,
2006. Ins such 2 case, mining operation in any of the mine bease aroa in the clugeer will be allowed
only if the environment clewrnnce has been ebtained in respect of the clissnee.

SUSTAINAELE SAND MINING MAMNAGEMENT GUIDELIKES - 2016 /
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The NGT order dated 13.01.2015 in 0.A. No. 123.0f 2014 and M.A. No. 419 0f 2014 hus following
directions on the issue of chester: “In light of the judgment of the Supreme Court and what las
ererged {rom the varkous cases that arc subject maiter of this Judgment, we direct the Ministry of
Environment and Forest (o formulate a unifom chuster policy in consulaton with the States for
permitling minor mineral mining sctivity incleding is regulatory regime. in accondance with law,

Notification 5.0, 1559 (E j duted 25th June 2114 provades thit “Any projoct o activity specified in
Categocy 'B' will be appraised at the Central Level as Calegory ‘A, if located in whole or in part
within 5 km. from the boundary of: (i} Protected Areas; (i} CEPL; i) ESA: (iv) Inter-state
boundaries or intemational houndaries M

The NGT vide its onder doted 13.01.2015 has quashed the Notification dated 98 September 2013,
but similar provision on ¢lusters exists in Notification dated Tth Qctoher 2014,

The EIA Nofification 2006, as amended makes it ciear that projects in respect of non-cool mins
lenses, where the anea = more than cqual o 50 hecteres would require prior Environmeneal Clearance

from MuEFCC, while the projects of area legs than 50 hectares would be uppraised for prior
Enviranmenial Clearance 2t the level of SEIA A,

The EIA Nosification of 2006 in Clause 7 specifics the stages through which prajects for grant of
Environmental Clearance are mquired o be passed and processed. The Stages include Screemmng,
Scoping. Public Consultation and Appraisal, upon which. the Expest Appraisal Committes makes
recommendation to the MoEF/SEIAA. Under Screening', this Clause 7 also provides for a further
bifurcation of projects Falling under category B/ into 'B 1’ und ‘B 2. The relevant part of Clauss 7,
dealing with this aspect. reads 35 under; *Stage (13 - Sercening (Only for Category ‘B projocts and
activitiesy; In case of Category ‘B’ projects or activities. this stage will entail the serutlny of an
gpplicution sceking prior environmental cleamnee made in Form | by the concerned Smm level
Expest Appraisal Committes (SEAC) For determining whether of not the project 0T aclivity requires
further enviranmental studies for preparation of an Environmental Impact Asceesment (ELA) for its
appraisal prior 1o the grant of environmental clearance depending up on the ratore and location
specificity of the project . The projects requiring an Environmental Impact Assessment report shall
be termed Category "B1' and remaining projects shall be termed Category ‘B2 and will not reguine
an Environment Impact Assessment sopert. For eategorization of projects into Bl or B2 exceEpl item

E (b}, the Ministry of Environment and Farests shall issue sppropriate Guideliness from tme to
time."

fiar grant of Environmental Clearance regarding categorisation of Casegory B projects into Catepory
Bl and "B2'. Mining of minor minerals kad boen separately dealt with in this Offjee Memorandym,

Such area up to 25 hectares would be cateporised a5 'B 2' and such projects wers to be ¢ siderod, 3
suhject to the stipulations stated therein ; :

- SUSTAINABLE SAND MBMING AAMAGE
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The ETA Notification, 2006 does nol provide for issuance of Environment Clearanee w Cluster o
mines. I provides for EC to individusl leage holders / praject propoments. This position has also
been upheld by the Hon'ble Supreme Conrt in its judgment of Yivek Bansal Vi State of Harana
that EC should be applied for and granted 1o the individual lease holder.

There has been rizsing concerns about adverse impact of mining on small kzases (less than § hectare)
in casc the numbers of such leases are Torze and they are located in close proximity to each other.
This Jeads o the definition of Cluster, To aveid the rigors of environment impact assessment studies,
environment management plan and the environment clearance there has been a fendency (0 breik
the leases into size which does not attract the provisions of environment impact assessment studies,
envirsnment management plan, public consultation and the enviromment clearance. In Deepak
Kumar'scase Hon'ble Supreme Court also encounteresd this situation and in its order dated 27.02.2012
mandated that no mining lesse or renewsl be done without environment clearince imespective of
sizc.

It 15 seen that the categorization of mines into 'B1’ and B2 category in which Catcgary "B’ leases
are heing exempted from the requirement of Enviconment Impact Assessment, Environment
Manasernent Plan, and Public Consultation for grant of EC, tn many cazos now the mining eases
are being given for 25 hectares or less. This defeats the purpose and intent of Hon'ble Supreme
Court JTudgment which orders environment clearance for all mining leases imespective of size, The
environment clearance without Environment Impact Assessmenl, Envirooment Management Flan,
and Public Consultation docs not serve the purpose of environment clearance which 15 e ensore
environmentally sustainnble ond socially respongible mining. Soif o closter or individual lease siee
excepds 3 heciars, the ELAY EMP should be completed i the process of grant of poor envitronment
cloaramce.

The ElA Motification, 2006 and subsequent amendments to that or ony OLUM. issued by the Ministry
do not provide for procedures and Compatent Authority for environment clearance for cluster. In a
cluster there will mostly be situation where there are a number of different lease holders and as per
the settled law the leass holder has to do the working of mine and the lense holder @ the ong who
can apply for and get the environment clearance. The conditicns stipulated in the environment
clearance have (o be complied by the EC holder and any violation of that empowers the authority to
cancel the environment clearance or prosecute the EC holder if necessituted by the circumstances.

For cluster there is no mechanism aboet who will apply foe EC, EC will be issued in whose name,
and who will be responsible for compliance of EC conditions.

The intent of cluster assessment is 1o have a holistic knowledge of the impact an environmaent by
di flerent mines oporating in close proximity of each nther. There are also requiremost of mitigative
measures which need implementation in concerted manner by different EC holdegs of that clusies.
Tor ensure that it is impostant that there should be an integrated Envirgns ‘l.‘.!_'lllg‘.[ly'ipﬂs.‘ﬁf:hﬁﬁﬁ_ﬁlr]l!n[ !
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Environment Management Plaa for the cluster 1o be presented before the auhority appraising the
projects md considering the proposals for grant of EC. This integrated EIAY EMP can be prepared
by either the lease holder, group of lease holders, State or the Stare Agencies. This E1AS EMT need
to he prepared by the accredited consultands / Registered Qualified Persons of the Stale Governments
The application for EC and grant of EC should be dene in the name of individisl lease hobders in
the heckgroand of the integrated EIA/EMP report, The Competent Authonity (SEIAAS SEAC
EAC) will enteriain individual lease holder's application for grant of EC to individual mining lease
projects in that cluster in the mame of lease holders. The conditions related 1o miligative measures
necessitased by the integraled EIAVEMP may run across more than one lease holder or EC holders,
that should figure in each EC accardingly and its compliance be ensured by the indivicual EC
holders.

The Honble Supreme Court, NGT, SEAC/EAC and the Project Propenents have razsed issue af
cluster in fmine lease allodment and environment clegeance [or the same, w0 following comditions
need to be ensered for cluster of mines:

|, To address the concern of adverse impact of minor minerul mining on enviroament it is
propased that all mining activity including river sand mining (above 5 heetare individual or
cluster) will need to prepure Environment Impact Assessment Report and Enviroament
Management Plan hefore grant of environment clearance. These reports (ELA /EMP) can be
prepared by the State or State nommaled Agency § the Project Proponent (=),

2. Aucuon be smen from the dista provided by the States most of the mining leases for minor
minerats are of lease arca less than 5 hectare. It 15 also reporied that in hill states getting a
siretch in ver with acea more than 5 hectare i5 very ancomanon, 3o the size of lease for
minor minerals including viver sand mining will be determined by the Stares a5 per their
CIrcumSlancss.

3. The EIA Naotification, 2006 does not provide for chaster EC, it provides for issuance of EC to
individual project proponents and the same has also been upheld in the judement of Ho'ble
Supreme Court in Vijay Bansal ve. State of Haryana case. So BECwill have 1o be apphed foc
and ixsued o the individual project proponent.

4 A eluster shall be formed when the distance Beiween the peripharies of one leaze 15 lees than
500 meters from the periphery of other lease in o homegereous mineral aren,

g The mining of minod minerals is mostly in clesiers. The Epviroament Impast Assessment or
Environment Management Flan are roquired to be prepared for the entire ¢luster in order to
capture all the possible externalities. These reporis shall caplure carrving capaaly of the
eluster, transpartation and related issues, replenishment and recharge issues, geo-hyidrological
sty of the cluster area, The Environment Impact Assessment or Enviconment Managermeni
Plam =hall he pr:pum:l: by the State or Stule nominsted Agersy or group of pmji:::l, Propanents

Ey SUSTAIMNABLE SAND WIMNING MAMAGENMENT CUIDELINES - a7 v
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i thee Chester or e project propomngast i the clustee.

fx, The indlivickeal lense hodders in cluster cin use e <ame Envicanment Impact Assessment o)
Environment Management Flan for upplication for envirenmental clearance. The cluster
Envtronment Tmpact Assessment or Eavicomment Management Flan shall be updated as per
peed keeping in view any significant change

7 There shall be one pablic consultaiion for entire cluster alter which the final Environment
Impact Assessment or Environment Management Plan repont for the chester shall be prepared.

3. The details of clester Envircaument Impret Assesamenl or Environment Maaagement Plan
shall be reMected ineacl environmenil clearmee in Ui eluster and Disidc Expert Appraisal
Commitiee (DEAC), SEAC, wnd EAC shall ensure that the mitigative imeaseres emanabing
from the Environment Impact Assessmenl or Environment Management Plan study are fully
reflected as environmental clearance conditions in the envirommental clearance's of individual
profect proponenis in that clusler,

9. As the sand iz mosily mined from rivers and majority of the rvers which aré important
soree of sand also form boundary betwesn States, so becawse of Geneéral Conditions most of
the sand mining projects beconte Calegory 'A’ project. 5o the General Condinons will mot
apply it case of river sond ond gravel maming projects on account of being in 5 Kilemeter of
imer-state Boonadary,

0. The Commattee headed by the Distnct Maogistrote or Distog Collector will be empowered (o
appraise and grant EC for mining leases up o5 ho incase of individead lesse and op 1o 25k
in case af clester for sand mining.

11 Imocaee dee mining leases ave in chaster {if periphery of one lease is within 300 meters),
fowling are the categonization of projects:=
» Category 'B2Project: Chester arca of mine leases up o § ha and o be dealt at DELAAY
DEAL level
#  Category B2 Project: Clwster area of Mine leases > 5 ho and < 25 ho with no individual
lease = 5 ha and 0 be deali ot DEIAAMEAL level
Catezoey 'BI'Project: Cluster of mine keases of area > 25 hectares with individua)
lease size = S0ha and 10 be deall at SETAASEAL level

#  Category "A' Project Cluster of any siee with sny of the individual lease =50haand w
be deéalt ar MeEFCCIEAC level

W
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cluster situation is dedailed ns hedows- . .
Areaol |Category| Require- |Require-Reguire- Whao con ‘-’-"I'HIJ ‘-':_"H -"l“’jr‘:”t-'-"' A“ti‘:nu
! : -
Lease | of |mentof |mentof|ment of| prepare fapply ise/| monitor
(Heetare)| Project | EIA/ | Public | EC [EIA/EMP| EC “f;’;‘:ji:; S
EMP Heurjug =l - an]iﬂﬁ:l
EC Proposal of Sand Mining in cluster situation TERY
. 5 ¥ o
Cluster | "B2" | Form- Ni Yes State, | Project | DEALY SELAA
area of IM. Statc |Proponenl{ DEIAAS | “c o
minge FPER. and Agoncy, CPCH
leases up Approved ﬁrm:!p of MOEFCC
o3 ha Mine Projec Agency
Plan Proponents,|
Prosject by
Reaponant [MoEFCC
Chaster | "B2" | Form-L No Yes State, | Project | DEACY
aren of PFR State  |Proposent| DEIAA/
Mine and Agency,
leases > 5 Approved Group of
ha and < Mine Projec
25 ha Flasn and Proponents,
_wj_"! e e Propect
IMI:.TI F._h'fP]fﬂr Pr{lpﬂﬂcul
al
=5 ha feases in
tie
Cluster
Cluster | 'BI' Yes Yo Yes Sute, | Project | SEACY
of ming State  |Proponent] SELAA
leases of Agcency,
area > 25 Creomp ol ¥
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MANAGEMENT OF SAND DEPOS
OF FARMERS

FLOOD ON AGRICULTURAL FIELD
concerning floosd management,
¢ band in the county il ing
d right to disposal of the sand

The Standing Committee on Water Resolrecs 0N 155UCS,
nerchip of submerged and ermde
heir crops destroyed by floods an
eling held on 249 (34 2015 made abservations on this subjecl

compensation, and sELs of aw
cofmpensation 10 farmers for loss of 1
Lefi in the ficlds of Farmers in its me
The Committee observed that parswant to Hon'ble Supreme Court of Tndia decision in “Deepak
Kumar Cise” in 2017, regulations were framed by the Ministry of Mines to guide environmental
clearance of minor minerals. .., The Committes, therefore, desires the Mindstry of Water Resources,
River Development and Ganga Rejuvenation wark in close coordination with the Ministry of

Mines and Environment, Forest and Climate Change to frame regulations / Guideliness in this

regnrd expeditiously.

Mining of Samd

The Coommitiee further ohserved that due 1o the floods, the agricultural land of farmer is destroyed
and rendered infertile. Further the farmer boses his livelihood as the produce of his land is destoyed
by Mood and become unsalable, The fanmer is ala deprived of the nght of lifting sand from his
land. He 15 therefore, left helpless and destitute and leave their land in search of job,

The Comimittes ohserves that "mining cperation” means any operstion urdertaken for the purpose
of winning amy maneral. Accordingly, if desiking i5 underken perse with the objective of winning
o mineral then only 1t will be construed & a mining operation, Apparenily, if the desilting is undenaken
gt fior winaing any mineral, it will not be construed s mining operation and therelone, the farmer
can remdave the sand from the land without requiring the requisite permits, However, the Commitiee
arengly feels that the farmer be given the right tor use ancl dispose-off the sand accumulated aver
their land post Aood, by incorporating the necessary provisions in the Mines and Mineral

{Development and Regulation) Act. 1957°,

Remeaval of sand from the sgriculturs! field by the owner [armer of the land from environment point
of view will not be considered as mining operation and its remaval and disposal can be allmwed
without the requerement of environment clearice 1Lt s done only tothe eadent of reelaiming the
agricuitural land. The sand deposited after flood only be removed, sono mining / digging below the
eraund level is allowed, For removing sand in case where private land fias gone info diE v s
erosion, the requirement of mining lease and envisonment clearance will cmti_rfi_:.n:,-’]_'hi:.':';.'l'-,,..a'.“r.;n'i_.,‘:,ﬁ.':ll
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of remaval of sand depasited on agricultural field should be done after a mapping of deposition is
dane by the Land Manngement Committee of the Gram Panchayast. The sand so deposited post
flond can he removed by the farmer owning the land / group of farmers affected by this post flood
sand deposition or the Gram Panchayat, Customary cights 1o remove and dispose ofT the sund should
be given 1o the farmer affacted by deposition of sand on sccount of sudden flood in his agriculral
lamd.

o
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(" MINING OF SAND FROM AGRICULTURAL FIELD |

This practice is prevalent in Haryana, wheee the top laver of soil varying between | and 2 meters is
remaved and stacked separately and thereafter the sand deposit which may be 10-13 meter decp is
mined. After removing the sand layer up 10 2 maximum depth of 09 meters, the top =nil stacked 15
spread out on the field and the same i5 brought under the cultivatenn, Thowgh the level of this land
imined out area) i5 lowered o the depth of the excavation and in initial years of cultivation the
productivity is low, bul the productivity of the fields improves with comtinued cultivation and addition
of organic manure in the ficld. In Haryann some leoses are of large ared {ragging fram 1000 hectare
to 2000 hectare) the agriculmral fields and river bed both are included in the same lease for mining.

The following recommendations should be kept in mimd for mining in such leases:

1. Mming of zand in such mine leases will Fecuire epvironment clearance,

3, The lease should be of sand mining either from the agricultural field or river. In same fease
both type of area should not be included.

3. The sand imining from agricultural field is being done in Haryana for a long time and it can be
dowie in & more sustainable mammer without adverse impact on agricultural productivity, if
proper environmental safeguards are nken.

4. The slope of mining arca adjcent to agriculiural felds shoukl be proper (preferably 45-60
degres} and adequate gap (minimum 10 feet) be left from adjacent agriculmral field to avoid
erosion and scouring.

EUSTDMART RIGHT ON SAND MMNGJ |

The native people have their long held customary rights to take silt, sand & soil from their @nks and
nearhy rivers for their use oo community works in the village in almest all the Sixies in some form

or the other.

Next o the reserved forests, tunks and rivers are the biggest commnon properiies in India. Most of
the village tanks are ‘government propertics’ with some exceptions of privately held tanks. Land
revente department, igrigation department and forest department is given powers to deal with property
right' and hence proteciing all tanks and dvers preventing damages including encroachments is
their responsibility. The local villagers were given eustomary rights' under the Revesue Department
Orders. and other laws related 1o Panchayats and Easements to take sand, soil and ez for agricultural
and domestic purposes withou seeking any permission from anyoae, The States strive o keep these

ry rights ta use such resources like soil and sand for individuals werk and communit
in the village intact withou requirement of any permit and clearance. These custnmary r

to be proecied and respretedl
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DESILTING OF RESERYVOIRS / BARRAGES /
ANNECUTS / LAKES | CANALS

These gtructures ace penerally in possession and maintenance of Irrigation Department -'_h"linuT
Irrigation Department / PHED of Staze Governments. The dams and reservoirs can be a significant
souree of sand, Many such structures aee silted and their water holding capacity has gone down
eomsiderably, In snme instances to compensate for silted capacity raising of height of dam or
eonstroction of new structures 14 propoced which further leads o submergence of mew areas af
agricultural field ard forests, Taking up désilling of such projects con serve dual purpase of increasing
the water hobding capacity and making availahle the sand for ather usage. In some States the [migadion
Depariment is permitied to nse it for the departmental works free of churge and balance can be
disprsed of in market after payving the due royalty. & detailed stedy is required to be carried out 1o
verify sconamic vishility and envicanmental sustainaility befose contemiplating dredging of storage
reservoirs for sand £ gravel mining.

The de-silting of reservoir, drediring for wpkeep and maintenance of srvctures, channels and avening
patural disasters will not be trealed @ mining lor the purpose of envirommental clearance.

The Ministry of Water Regources (MoWRI view on desiltation from flood control point of view i3
a5 follows:

A mubtidisciplinary Commitse (Mital Commitee) under the chairmanship of Dr. B.E. Mittal.
Forrser Chairmean, Central Water Commission wasconstinmed by MoWR, vide letter cated 08 L0001
e entify canse and extent of silations in rlvers, suggest measures Lo minimize sillation, cxamine
as to whether desilting is o technieally feasible means w minimize mognitede of food in rivers,
suggest appropriue technalogy! methods of desiling of fvers, propose o realistic opermiional
programme in & time beund manner and other related aspects, Tls commities stedied in respect of
few sites on Ganga, Brahmputra, Godavar, Erishna ete., and inter-alia concluded thai:

i Sileation in river is not propounced and alarming;

it Desilting of rivers for flowd contsel iz sot an economically viable solution;

i} Dredging in gpeneral has been fourd 10 be inadequate and shoukd not be resorted Lo, partculary
im IA{ET Fivers

iv)  There are. of course, some tocations such as Lidal rivers. conllucnce points with narrow
constrictions and the like which can be teckled by desilting after thorough examination and
pechmo-coonomic justificalion:

vi  Selective dredging is suggested depending wpon local conditions: and

vi)  Diesilting of rivers con morginally minimize the magnitude of Moods and be effective only for
n shert period.

Thus, desilting in 2eneral is nat feasible technically, due w several reasons like non-sustainability.
non-availability of vast land reguired for disposal of dredged matenal etc. This cannot be viewed in
solation of other approaches 10 manage. floods, Desiling of nivers in wilnerasle repcles may be
sugpested based or model sudy, iFitis found weekno-economically viable. For navigaion porposes,
the river reaches in the waler wavs path may be dredeed to have minimuam depth of water,
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L MINING PLAN

The Environment Clearance shall be given o anly thase mining beases which have mine plan approved
by the Competent Awtharity designated by the States. Maodification of the mining plan during
operation will also need approval of the Competert Authority, The Mining Plan shall be prepared
by the Recognised Qualifizd Persons (RQP). The person to be recoenized for preparing the mining
plan shoulil be a holding a degres of Mining Enginesring, Eaviconmental Engineering or o post
prachiate degres in Geology _g_r:ml.url h:.r i Unitl:r:il:.' metnhl izhad or in-:.:tu':!q,!u'.:led h:.' or umnder a
Central Act or a Swte Act including any institutions recognized by the UGC or any equivalent
qualification gramed by any Unive rsity or institurion ouigide Tndia and kave a professional experience
of thaee years of working in a supervisory capacity in the feld of mining after obtaining o degree,
The States wall devise their own mechanism of selection and empanclment of RQPs. A mining plan
showld be valid for a period of 5 years, which can be renewed funher.

lE‘MLUATH‘IG THE IMPACT OF SAND MINING

Tor aness (he impact of nining and effect of remedial measures con be assessed through monitoring.
Tleis = also resuired for mid-courss corections. Monitortng will provide data to evaliie the upsiream
and downstream effects of sand and gravel extroction sctivities, and lnng-term chanzes. A bricf
report smmarizing the anneal results of the physical and biological monioring should decument
the eveluton of the siles over lime, and the cumulstive effects of sand and gravel extretion, The

surnmary should also recammend any madification of extraction rmtes seeded 1o minimize impacts
of extraction,

Sand Replenishment, Geomorphology and Hydrology:

Fhysical monituring requirements of sand and gravel eatrsclion ectivities shwuld include surveyed
channel cross-sections, longitudingl profiles, bed material measuremnents, gecmorphie s, and
discharge and sediment transport measurements, The physical dats will lustrate bar replenishment
andd any chanzes in channel morphology, bank erosion, or panticle size,

In addition te local menitoeing for replenishment a1 specific mining sites, monitoring of the cotire
reach through the estuary will provide information on the cumulative response of the system to
sand and gravel extraction. For example, it is imponant for downsiream bars and the estuary tn
reveive sutficient sand and gravel b maintiin estudrine streeture and fanction, Recare the elevation
of the bed of the channel is varable from year (o year, 2 reach-based approach 1o mnhjnrm-g;mll
provide & Rrger context for sile-specalic changes., If long-term manitoring data xhuw-t"hu.'uh:m |-F"r|_
reach-acale trend of bed lowering (on bars o in the thalweg). the extroetion E‘{:lu!,ﬂ b unul-l:d
Cross-sections: ,-

Burveyed channel crowesections should be Iocated ot permanently dm;-urr.:nl_n:dlm.a:. lpstream,
downstream and within the extraction arca. Cross-scctions intended to show rénch- scale changes

——
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should be consistently located over geomonrphic features such as at the head of riffles, across the
deepest part of poals, or neross particular types of channel barg

Cross-section spacing should be close cnough to define the morphology of the iver channel. Cross-
section data should be surveyed in March or April 10 evaluate changes thal may occur during the
flooding semsom.

Cross-section data should be collected over the reach to the estuary, and locally upstream,
downstream, and within each minmeg site.  This long-term monitoring data should be collected and
analyzed even if no mining seewrs in order to understand and estimate the sund budget of the river
reach.

Fhoto-documentation:

Photagraphs of the project sites should be taken prior w excavation o document the baseline
conditions, and again during each manitoring session. Photos should be taken twice a year Pholos
of strectures neartsy like catfalls { off-takes, itakes, bridges and ofher structures may also be regulady
takei,

Grommdwater Loevel:

Manitoring wells should be established adjecent to cach off-chonmel flondplain excavation to record
changes in ground water levels. Measuraments should be taken manibly. This should help analyse
surfuce water and ground water intersction along the reach.

Extent and Quality of Riparian Vegelation:

Document the extent and quality of riparon vegetation. including successional siatus, and any
inerease i disturbance indicators (non-native plants), The extent of riparian habitat can be determined
utilising acrial photos. Habital quality data, i.e.. gipcressional status and specics composition, mast
e determined through Feld reconnaissance:

Riparfan Vegetation Maps:

Develop yearly maps of the sensitive habitat areay and document therr aerial extent over time.
These maps may be combinad with the geomarphic maps. Monitor sites identified as sensitive for
disturbance in excess of expected geomorphic rends - 1.2, massive bank wasting up or downsiream
from an active mine site. Monitor sand and gravel mimng impacts which moy transiate wp and
downstream, cnusing accelerated erosion of sengitive zones and impucting the akility of new habitat
1o fortn due 1o excessive sceur or sedimeniation.

This monitoring / documentation should be done by the EC holders and will be regnlarly checked

and assessed by the DELAA for comeciive steps i time. The DE[AA should review the status of
monitoring and decumentation dara of each mining site especially for sand mining once in a year.

L’l,‘EUET.-’--'IL-‘-.‘;‘.LEE.ﬁ.ND.‘#.IIJIrIi_‘. MAMAGEMENT GLIDELINES - 2015 !
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1MUNITDRD-IG SYSTEM FOR SUSTAINABLE SAND MINING

The implementation of these Guidelinass an Sustainable Sand Mining is nol possible il States
create a robust mechanism to maonitor the mining opemtion and measure the mined out mineral. The
entire exercize of Environment Impact Assessment and Environment Management Pl aims wwards
making the mining process envirnnmentally sustainable. The Environment Clearance letter indicates
the: EC capacity that is the quantity of material which can be mined n a year. If this quantity is not
measured, and much more mineral than envisaged in the EC is mined aut then the entire process of
EC 1s rendered futile. Keeping above objective in mind it is required of the State / State Agencies to
ereate and establish o robust system to monitor and measure the mined out mineral at each lease
loeation and its transpontation in State.

The State Governments have tried various methads for monitering the sand mining in their arcas,
the main featwe of which generally has been through Transpost Permits (T.E). The printing of
Transport Permits on seeurity paper. invisible ink mark, fugitive ink backgraund, VOID pantograph
and Uinique Barcode are some of the tools used by the States, These 1ools need w be backed by
suitable software and dedicated websites with security certifications at different levels,

The system proposed is that States should issue Transport Permie. Bar code on the T.F. when scanned
using the system. will generate a unique invoice number. The bidder has 1o enter dastinatian, distanee
between plot and destination, vehicle number ¢ in the system. After scanning, unigue bar code
nimber; invoice date & time and validity dite & time is sent o the bdder, which peed 1o be written
on T.P. Validity of T.P. i ¢aleulated hased on distance botween plot and destination. Afrer validity
tirne iz ovar the TP stands invalid. The officers involved in maenitoring should be provided witls the
android application using which the T.P. can be checked anywhere on road. As soon as the bar code
on T.F. ge1s scanned through using android applicahion, all details of TR such as plot details, vehicle
details, validity time ete. should get fetched from server. This means, if anything is re-written on
T.F. and attempt is made to reuse the same, it can be traced immediately. Regisee ring of T.F. on
sarver can be dore oging website, using android application (smartphone with intermnet) or even
through SMS {smartphone without inteciset), Thes implies that TP can be regislered on SECVEr evel
if only mohile phone renge is availuble on ploL Various reports can be gencrated using e system
showing daily lifting reponts and user performance repon. This way the vehicles carrying sand ean
be tracked from source (0 Jestinagion,
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MONITORING SYSTEM FOR SUSTAINABLE SAND MINING

PROCEDURE FOR MONITORING OF SAND MINING OR RIVER RED MINING

1.  The security feature of Transport Permit shall be az under:

{a)  Printed on Indian Banks' Association (IBA) approved Magnetic Ink Character
Recognition {MICE) Code paper.

(B} Unigque Barcede

{e)  Unigue Quick Response (QR) code.
()  Fugitive Ink Background.

fei  Invisible Ink Miark.

(fl  Voud Pantograph.

(rd  Watermark.

2. Requirement at Minc Lease Site:
(ay  Small Size Piot (Up to 3 hectare ). Android Based Smart Phone,
(b}  Larme Si7e Plos (More thun 5 hectare}: CCTV camera., Personal Computer (PC), Tnternet
Connection, Power Back up.
{ch  Accesscontrol of mine lease sibe,
{d)  Armrangement for weight or approximation ol weight of mined out mineral on brasis of
volume of the trailer of vehicle used,
3. Scanning of Transport Permil or Receipl and Uploading on Server:
fa) Website: Scanning of receipt on mining site can be dons through barcode scanmer and
computer using the software;
(by  Android Application: Scanning on mining site can be done wsing Android Application
wiing smart phone. It will require internel svailabiltly on SIM card:
fe]  SMS: Transport Pesmit or Receipt shall be uploaded on server even by sending SMS
threagh mobile. Once Transport Fermit or Receipt get uploaded, an unigue inveice
code gets generated with iits validity penaod.

7 SLSTAIMNABLE SAMD BAMIMG MAMASEMENT ) ITRELINES: -
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4. Froposed working of the system:

‘The State Mining Department should print the Transport Permit or Receipt with security
fentures enumerated at Paragraph | above and issue them to the ming lease hobder through
the Dfistrict Collecton. Once tlese Transport Permits or Receipes are issued, they would be
uploaded on the server against that mine lease area. Each receipt should be preferably with
pre-fixed quantity, so the total quantity gess determined for the receapts issued.

When the Transport Permit or Receipt harcode gets scanned and invoice is generated, that
particular barcode gees wsed and its validity time is recorded on the server. So all the details
of transparting o mined oul material can be captured on the server and the Transport Permit
or Receipt cannot be reused.

3. Checking On Route:

The staff deployed for the parpose of checking of vehicles carrying mined mineral should he
in a position to check the validity of Transport Permit or Recgipt by scanning them using
websits, Android Application and SMS.

6. Breskdown of Vehicle:

In case the Vehicle breakdown, the validity of Transport Permit or Receipt shall be extended
by sending SMS by driver in specific format o report beeakdown of vehicle. The server will
register this information and register the breakdown., The State can olsoesiablizh a eall centre,
which can register breakdowns of such vehicles and extend the validity pericd. The subsequent
restart of the vehicle also should be similarly reporied 1o the server or call centre.

T Tracking of Yehicles:

The route of vehicle from source w destination can be tracked through the system using
check points, RFID Tags. and GPS tracking.
&  Aleris or Report Generatlon and Action Review:

The system will enable the suthorities o develop periodic report on differcnt paramcters like
daily Tifting repon, vehicle Tog or history, Lifting against allocation, and ol lifing, The
system can be used to generate auto mails or SMS. This will enable the Disiwict Collector or
District Magisirate to get all the relevant details and shall enable the autherity to block the
scanning facility of any site found o be indulzed in irregulanty. Whenever any authority
intercepts any vehicle transporting illegal sand, it shall get registered on the server and shall
he mandatory For the officer ko Il in the report on action tken. Every inlercepled vehicle
shatl be trucked.

The monitodng of mined oul mineral, environmental clearance conditions and enforcement
of Enviconment Management Plati whll bie ensured by the DEIAA. SELAA and the Seate
Follution Control Board or Committes, The moniiceing arrangements envisaged above shall
be put in place, The mositoring of enforcement of enviconmental clearance conditi
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ADMINISTRATIVE STRUCTURE FOR ENVIRONMENT
CLEARANCE AND ENSURING COMPLIANCE
OF EC CONDITTIONS

-

Anno mining in allowed without Envimomental Clearance. The process of EC involves preparation
of ETA/EMP, PER amd mine plan,

The ETA/EMP can be prepared by the State Government or any agency of the State. group of project
propunents in the cluster ur the individual project proponent. The EIA/ EMP can be prepared by the
accredited consultants or the Registerad Qualifled Personis) / agencies selected by the States.

DISTRICT ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

The Central Governmest kas constitwted the District Level Environment [mpact Assessment Authority
(DEIAA), for grant of environmental cdeasance for Category 'BY Projects for mining of minor
minerals, for all the districts in tle counry.

For. minor minerals including sand and gravel mining lease of area up to 5 hectare in case of
individual lease and up to 25 ha in case of cluster for sand mining, the giant of EC will be done by
the District Environmen! [mpact Assessment Authority (DEIAA) headed by the Distnet Magisteate
ar District Collector. This Authority will be responsible for proper and sustaanable management of
aand rmining in the diswrict. The Authority will be responsible for desigrating the area [ sretch in
river suituble for mining in the districl and alzo identifying the area / strétch in river prohibited for
sand mining. The Autherity will ensure clear demarcation of minmg sits; 5 decumentation, and
ensuring that o mining takes place without EIA f EMF and EC of the mining sile.

The Chairperson and afficial members of the Awberity Tor the districts should hold office during
their temire in the district on said posts and the expen member shall hokd office for & period of three
vears from the date of nomination by the Competent Aunthoriy. The Committes shall meet at least

pnce in a marth.
The Digirict Environment Impact Assessment Authority (DELAA) ;
The DEIAA will have fellowing composition |

I, Deistrict Magistrate or Dsirict Ciollocior of the distnel Chnirperson
2 Senior modst Divigional Forest Officer in the distric Memher
3. An expert member to be nominated by the Divisonal Commissioner  Memnber

or Chiel Conservator of the Foresl

4. Sub-Divisional Magistrate or Sub-Divisional Officer of th
district head quarter

qi‘ SLSTAIMNARLE SAND MIMING REAR AGERENT GUILELINES - 20

(¥ Scanned with OKEN Scanner



416

MINSTHY OF ENVIRONMENT, FOREST AMD CLIMATE CHANGE - GIWERMMENT OF iDL,

DISTRICT LEVEL EXPERT APPRAISAL COMMITTEE:

The District Level Expert Appraisal Commities {DEAC) will appraize the coses and make
recommendations 10 the Disrict Environment Impact Assessment Aulhority for environmental
clearance. This Commitiee will also make recommendations | suggestions on the District Servey
Repont to the DEIAA. The DEAC will have following compesition:

. Senior most Executive Engineer. Irrigation Department Chairperson
I.  Senior most Sub-Divisional Officer {Forest) Member
3. A representative of Remote Sensing Department or Geology Member

Department or State Ground Water Department to be nominated
by the District Magisirate or Dhstrict Collectar

4, Orecupational health expert or Medical Olficer o be neminaed by Member
the District Magistrate or District Collector

5. Engineer Mo Lila Parishad Member

&, A representative of State Pollution Coatral Board or Commitize Member

7. Anexpen io be nominsted by the Divisional Commissioner or Chiel

Conservaior of Forest Memher

8. Anexpert (i be nominated by the Divisiona] Comaussioner or Chiel Member
Conservator of Forest

q An expert to be nominated by the Divizioms! Cnammmisstoner o8 Chief Member
Conservanor of Fores)

0. Senior mos! Assiztant Enginear, Pablic Works Department Member

1. Assistant Director or Deputy Director or District Mines Officer or - Member- Secretary
Cealogist in the district in that order

The DEAC will me=et at least ance a month, depending on the work Load the frequency of meatings

can be decided by the Chairpersen of DEAC and Chairpersoi., DELAA.

Each proposal for the mining Jease under consideration for environmental clearance in the district -
will be inspected on-site by the Sub-Divisional Level Commitiee headed by the SDM.
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The Sab-Divisional Committec should comprise of following officers:
Sub-Divisional Magistrate

Chaitperson
Sub-Divisional Officer. Forest/ Assistanl Conservator of Forest/ Menshar
Forest Ronge Officer
Represeniative of State Pollution Centrol Beard Member
SDO. Trrigation Department Member
Geologist or Assistamt Geologist of Mining Oflicer / Mining Inspeciar Member

The presence of at feast three members will be needed for inspection. This Commitice shall submit
its repoat within 15 days Irom the receipt of the proposal.

The monitoring of EC conditions and enforcement of EMP will be ensured by the Disirict Collector
and e, 3tate Pollution Control Board. The monitoring of enforcement of EC conditions can also
be done by the Central Pollution Control Board. Ministry of Environment, Forest & Climate Chanse
and the agency nominsted by the Ministry for the purpaose.

Schematic Presentation of Reguirements on Environmental Clesrance of Sand Mining
including cluster situation

Area of [Category| Require-| Require- \[Required Who can) Who will|Authority| Authority
Lense ol prvent of |muent of | meent of | Prepore | apply for b 10 IaRTBE
{Hectare)| Project ElA [ | Public EC ELAS EC appraise/ EC
EMP |Hearing EMP grant ECleompliance
EC Proposal of Sand Mining on the basis of individual mine lease
0-5ha| 'BY | Form-| Mo Yes Praject | Project | DEACY DELAA
1M, Propanent| Froponcent| DELAA SETAA
THE SPCR
uig CPCE
Ao i MoEFCC
hine Agency
Plan nominated
by
MoEFCC
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>3 ha "B | Form-l,| No Yes Project | Project | SEAC S DEIAA
and < 25 PFR Proponent |Proponent| SETAA SELAA
ha and SPCE
Approved CPCR
Mine MoEFCC
Flan Agency
and pominated
EMP by
MoEFCC
2 25ha| "Bl' | Yes Yes | Yes | Pmoject | Project | SEAC/
and < Proponent Propanent] SELAA
Sltha
2 S ha| ‘"A° Yes Yes Yes | Project Project {SEAC/
Proponent |Froponent] SE1AA
EC Proposal of Sand Mining in cluster situation
Cluster | 'B2" | Form-| No | Yes | State. | Project | DEACY | DEIAA
area of 1M, State  [Proposent| DE1AAS| SEIAA
leases and Group of CPCE
up to 5 Agpainaal Project MoEFCC
ha Mine Propaneats, Agency
Flan Project nominaied
Proponent by
MaoEFCC
Chuster | "B2' [Form-I.| No Yes State, | Project | DEACS
area of PFR State  [Propoment| DELAAS
Mine and Agency,
.;EIIEH 3 Approved Ciroup of
'.|l.‘.d|n Mine Projeci
T Plan Proponents,
with no ;
individual and one Project
o i EMF Proponent
ha for all
feases -r‘f.:""h -
irn the P '_j ol IGIR I:E -,
Cluster / g H\
; i, . i 3 !
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- MINSTAY OF EXVIRGUMENT FOREST 4 -I‘Jf?l-il-"""'i-’*'”'”':‘El—' SRNERIUEHTOR e TE5 ——
Cluster | 'BI' | ‘Yes Yes | Yes | State, [ Project | SEACY
of mine Stale  [Proponent] SELAA
leases of Agency.
fres = af

Crroup
28 Project
ol Proponents.;
with Project
Proponent
lease size P
= Sllha
Cluster | ‘A’ Yes Yes | Yes 533!61 Project | EACY
of any State  [Proponeat {MoERCC
size with Agency,
any of Group of
the Project
idivid Proponents
™ Pruject
Ir::us: = Froponent
Slkha

General Conditioas will not apply o account of inter- state boundaries for rver sand mining leases.

i}n SUSTAINABLE SAHTH Witah
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MIMISTHY OF ENVIRDNAIENT FOAEST AND CLIMATE CHANGE - GONERNMENT OF MDIA

EXEMPTION OF CERTAIN CASES FROM BEING CONSIDERED
AS MINING FOR THE PURPOSE OF REQUIREMNT OF
ENVIRONMENTAL CLEARANCE

L

Keeping in view the purpose, maintenance of infrastructure, abatement of disasters, costomary
easerment and property righes, it is felt that following eases may not be treated as mining for the
purpuse of requirement of environmental clearance, The following cases shall not require prioc
environmental clearance, namely:-

1. Extraction of erdinary clay or sond, manually, by the Kumhars (Potter) to prepare earthen
pots, lamp, Loys, eio. a5 per eir customs.

2. Extraction of ordinary clay or sand, manually, by earthen tile makers who prepare earthen
tiles.

Lad
=

Femoval of sand doposits on agricnliural fickl after flood by farmers.

4, Custormary extraction of sand and ordinary earth from sources sitmated in Gram Panchaya:
for personal use or community work in villoge.

3 Communily works like de-silting of village ponds or tainks, constrecton of village roads,
ponds, bunds undertaken in Mahatama Gandhi NMalional Rural Employment and Guarantee
Schemes, other Governmen: spansnred schames, and commiinaty efforts

6.  Dredging and de-silting of dams, reservoirs, weirs, barmages, river, and canals for the purpose
of their mainienance, spkeep and disaster management.

7 Tradticnal ocovpational work of sand by Vanjara and Oads in Gujasst vide notification namber
GUANTAYVMUR-2 | BHa3Y5-CHH, dated the 14th February, 1990 of the Government of
Gujerat
Digging of well for irrigation or drinking water.

a Digging of foundation for buikfings not requiring prier environmenial clearance,

I, Excavation of ordinary earth or ciuy for plugging of any breach caused in canal, nala, drin,
water body, ete., 0 deal with amy disaster or flood like sitwation upon orders of District
Collector or District Magizicane,

1. Activities declared by State Government under legislations or mles as mon- mining activity

with concarrence of the Minisiry of Enviconment. Forest and Climate Change,

of Indio,

(¥ Scanned with OKEN Scanner
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MIMISTRY OF ERVIRGHAENT, FORERT AND CLAJATE CHAMGE - GEVEANMENT OF M4

135

STANDARD ENVIRONMENTAL CONDITIONS FOR SAND MINING

for carrying cut the mining operation.

|'[mp1:|r_t Catepory | 5.No. Environmental Conditins
Srakeholder 1 In the case of privase land not owned by the lease holder an affidavit
Engagement shoubd be vlstaioed reganding consent of the concerned land owner (5)

niddressed.

Z Stakehodder awureness and ability to mise concerns and petting i o be

3 | Implementation of Action Plan an the issues raised during the Poblic

Hearing. The Proponent shall complete ull the tasks as per the Action
Plan submitted with the budgetary provisions during the Public Heanng.

4 | Having valid lease and all the permits is very much needed.

the same.

5 To establith o Momtoring Commities incleding Local Panchayar, o
check on raffic doe o transportation angd subsmit an aonsal report on

i | The directions given by the Hon'ble Supreme Court of Indin vide onder
dated 27.02.2012 in Deepak Kumar cose [SLP(C) Nos. 1962819629 of
008 amd arder dated 05.08.20 13 of the Hon'ble National CGroen Tribunal
in application Na. 1712003 may be sictly followed.

7 Al the provisions made and restrictions imposed as covened in the Minar
Mineral Rule, shall be complied with, parficalarly regarding
Environment Management Practices and it Tund munagement anid
Paymenl of compensation to the land ewners.

meters on defined feaches nf the Biver

Sustainable ) Distidict level Survey Report should ke prepared and ares suitable for
Mining mining and area prohabited for minng be identified.
Practices ] The depth of mining in Riverbed shall not exceed one meler or wiler

level whichever i% less. provided that where the Joint Inspection
Commiitee certifies aboul exgessive deposit or over accumulation of

mineral in cenain reaches requiring channelization, it can g wp o3

[} | Mo River sind mining be allowed in riny season.

11 | Tasubrit annoal replepishment report certified by an amhorized agency,
Incase the replensshment 15 lower than the ppproved rake iof production,

SUSTAMABLE SANEANING WAHAGEMENT GUIDE
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MIHISTAY OF ENVRDAMENT FOREST AND CLIMATE CWANGE - GOVERAMENT OF N0

then the mining activity / production levels shall be decreased / "’H’Fi“:d’
accordingly vill the replenishment is complened

)

Ultimate working depth «hall be wp to 3.0 m from Riverbed level
and nat kess than one meler from the weter level of the River channel
whichever is reached earfier, In hilly termin this depth be preferably
reslncled Lo one meler

13

In Baver Flood p!q.in Tn:ni:llg o buffer of 3 meter 1o be l2ft from the River
bank [or minng,

L4

T mining from agricultural field o buffer of 3 meter to be left from the
adpcent [ebd

Mining shall be done in layers of | meter depth 1o ovaid ponding effect
and after fiest laver is excavated, the process will be repeated for the

mexk Il:r'El.'E

16

i

To maintain safety and stability of Kiverbanks L., 3 merer or 10% of
thie widtl of the River whichever 1s more will be leftintact a% no minng

i)l

17

M stream should be diverted for the purpose of sand mining. No natural
waber course and’ or waler resources are obstructéd due 1o mining
OPEFHIS,

18

Mo blasting shall b resorted W in Biver mining and without permission
at any other place.

0

Depending upen the loeation, thickness of sand, deposition. agricultural
landfFiveried, e method of mining may be maneal, semi-mechanized|
or mechanized; however, masual method of mining shidl be preferred
over any other methad,

Identification
and Preparation
of Mining Site

|

Mininz should he done oy s area d stretch identified in the Districl
Level Survey Report suitable for mining and so certfied by ihe Sub-
Divisional Level Committee after sibe visig,

Mining should begin only afier pucea pillar marking the boundory of
lease area is erected at the cost of the lease holder afier cerufication by
the maning edficinl ond iis peo coordinaes are mode available (o e
District Level Conmitize T

The wp el in cuse of surfuce land mining shall be stored lemiposin ly 1%

in un cormarked site wwd coneurrent]y used for land eeclamation. ' ‘\I

i L s L
A i

= . gl

H LIS TAINABLE SATL) DUSBNG MaMAGEEN T | S s - e § &
o = Bl GEUENTLEAEDNSS - 2008 11 /.
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423 )

Monitoring the
Blining of

Alineral and its
Transporiation

3

The EC holder shall keep acorrect account of quantity of mineral mined
out, dispatched from the mine, mode of transport, registratzon number
of vehicle, person in-charge of vehicle and mine plan, This should be
pracuced before officers of Central Government and State fug inspection.

For each mining lease site the sccess should be vontrolled in u wuy that
vehleles carrying mineral from that area are tracked and accounted for.

The State / Diserict Level Environment Comniftes should vse technology
like Bar Coding. Information and Communications Technefogy (ICT),
Web based and ICT ennbled services, mobile SMS App elc. to acconmt
Tor welght of mineral being taken out of the lease ares and the member
of trucks moving out with the mineral.

6

There should be regular monitering of the mining sctivitiesin the State
1o ensure effective compliance of stipulated EC conditions and of the
provisions under the Minor Minersl Concessions Rules framed by the|
Stte CGovernment,

Nose
Maonagement

a7

Muoise ansing out of mining and processing thall be abated and controlled)
akb sopce o J-;qep wilhin ln::ll:l'.iﬁih]! limit

Restricted working hours. Sand mining opemtion has to be carried out
between G am i T 0

Air Pollution
and Duesi
Management

29

The pollution due to transportation load on the environment will be
effectively controlled and water sprinkling will also be done regularly.

i

Adr Pollution due to dust, exhawest emission or fumes during mining and
processing phase should be controlled and kept in permissible limits
specilied under environmemntal lows.

The minersl tmnsportation shall be carried out through covered incks|
only and the vehicles cammying the mineral shall not be overioaded.
Wil washing facility should be mstalled and used.

Management of
Visual Impact

The mining operations are b be done in o systematic manner so that the
operations shall create 2 major visual impact on the site

Bio-Diversily
Protection

Restoration of flora affected by mining should be done immediately.
Twice the number of trees destroyed by mining 16 be planted preferably
of indigenous species. Each EC holder should plant and maintsin for
lease period ai Jeast 5 wess per hectare in area near lease,

34

Mo mining leage chall be granted in the [orest area without foresi)
clearance in accordonce with the provisions of the Fevest Conscrvation

Act, 1980 and the mules made thereunder

SUSTAIMARLE SAND WINES MAHAGEMENT GLIDELINES - 24 / .
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MINETRAY OF SNVIRDYMENT FOREST AND CLIMATE CHANGE - GOVERNMENT OF HEAA

35 Protection of tertle and hird habitais shall b ensored.

36 | Nofelling of tree near quarry iz allowed. For mining lease within 10km
of the Nationa] Park f Sanctuary or in Eco-Sensitive Zone of the Protected
Area, recommendation of Standing Committee of National Bosrd of
Wild Life (MEWL) have to be ohtsined ac per the Hon'ble Supreme
Court order in [A, No, 460 of 2004,

3T | Spring sources should not be affected due 1o mining activities. Necessary
Protection measares are to be incorporated.
Management of | 38 | Removal, stacking and utilization of top so0dl in mining are sheuld be
Instability and ensured, Where top s0il canbot be used concurrently, it shall be stored
Erosion separately for furre wsie keeping b view that the bacterial organism
should not die and should be spread nearby area.

39 | The EC should stipulate corditions for adequate sieps o check soil
erasion and contrel debris flow ele. by constructing enginesning
strughures

&0 Use of oversize material w controd erosicn and movement of sediments

a1 Mo overhangs shall be allewed to be lomed due 10 mining and mining
shall not be pllowed in area where subsidence of rocks 15 likely o oecur
tlue §o gleep :nE'Ie o sl:pe.

42 Mo extraction of stooe  boulder £ sand in Jandslide prone areas.
43 Controlled cleasance of ripaian vegeiation o be undenaken

Waste 44 | Bite clearance and tidiness is very much nesded o have less visual impact
Management of nnming.
45 | Dumpng of waste shall ke done in earmarked places as approved in
Mining Plan.
46 | Rubbish burial shall wot be done i the Rivers.
Pallution 47 | The EC holder shall take all possible precaations for the protection of
Prevention environment and control of pothiution,

] Effluent discharge should be kept to the minimumy and it showld meet
the stantords preseribed.

Protection of 40 [ Mining shall not be undertaken in & mining lease located in 200500
Infrastructure meter of bridge, 200 meter opstreanm and downstream of water supply /
irrigation scheme, 100 meters from the edge of National Higheay and

railway ling, 50 meters from a rescrvolr, canal or building, 25 meter

lrom the edge of Siate Highway and 10 meters from the rdg;jlfw‘!ni
; !

N

T8 ,.:l SUSTAIMARLE SANEE MIMIPG AEARN ADELIE
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MINIETRY OF ENVIRCNMEMT, FOREST AND CLIMATE CHAKNIE - GONERNMENT CF MO

roads except on special exemption by the Sub-Divisional level Joint
Inspection Commmitiee.

S0 | For carrying owt mining in proximity to any bridge or embankment,

appropaate sofety cone nol less than 200 meters) should be worked
Ut on case to case basis, taking into account the structural parameters,

location aspects and flow gate, and no mining should be carried ot in
the safety rone so warked cul,

1| Mining activities shall not be done for mine lease where mining can

cause danger (o site of flood protection works, places of cultural,
religious. historical. and archeological imponance

Enhancement | 52 | Viehicles used for transportation of zand are to be permitted anly with of
Road Safety fitness and PLIC Cartifictes.

33 | Junction @ tukeofl point of approsch rosd with main road be properly
developed with proper width and gesmetry required for safe movement
of waffic by concession halder at his own cost,

34 | Projoct Proponent shall ensure that the road may not be domaged due 1o
trangportation of the mineral; and transport of minerals will be as per

IRC Guideliness with respect to complying with traffie congestion and

density.
55 | No stacking allowed on road side along Mational Highways.
Closure and 56 | The Project Proponent shall undertaies phased restoration, reclamation
Reclamation and rehabilitation of Tand affectes) by mining ard completes tis work
of Mimed Out betore abandonment of mine.
Area 57 Restoration, reclamation and rehabilitation in cluster should be done

syslematically and jodntly by cach EC holder in that eluster. This shoeld
be approprizcly reflected as EC condition in cach EC i cluster.

=8 Site gpecific plan with eco-restoration should be in place and

implemented.
Henlth mmd 54 Health and safety of workers should be taken care of.
Safety
G0 | Transport of mineral will not be done through villages f habiations,
fl The Project Proponent shall make arrongement for donking water, first
aid Facihity (along with species specilic anli-venom provigicnmg) in
case of emergency for the workers
Fiii':._--"-li.'l-‘l.“!-_: SEMTE MG EAS D -_" :'- : ! -. 'i'-!.:_ll -I'__ _"'|"_ Fin s A

T |
- -

(¥ Scanned with OKEN Scanner



426

MIBISTAY OF ENWACHMENT FOREST ANM CLIWATE CHANSE - GOVERNMENT OF INDIA

62 | Project Proponent shall implement the Disaster Management Plan if
the mine lease area 15 located in Seismic Zone-TV. Project Propansnt
shall appoint @ Comminee 1o kive a check aver any disaster 1o wam
workers well befove for the safety of the workers. Emergency helpline
number will be displaved at afl levels.

63 | Project Proponent shall appoint @ Oveupational Health Specialist for
Regular and Periodical medical examinabion of the workers engaged
in the Project and records mointained; oiso, Occupational health check-
ups for workess having some nilments like BP, diabetes. habitual
smokers, cte. shall be undertaken once in six months and necessary
remedialpreventive measures taken avcordingly. Recommendaiions of
MNationil Institute for Labour for énsuring good occupational
environment for mine workers would also be ndopied.

Munitoring the | 64 | The Project Proponent shall report moritoring data on replenishment,

Impact of traffic management, levels of production. River Bank ercsion and
Mining muintenance of Road ete
Mineral 65 | Useofalernate material such 3s M-sand in place of naweral River sand
Conservation shall be encorrraged in order to reduce stress on natwral eco-system,
T
R | [ 28 g
A v '-'“':-'-. e ""'LI.
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{4 £ b Maiya
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WIMSTRY OF ENVIROAMENT, FOREST AND CUMATE CHANGE - GOVERRWENT OF inli
T
APPENDIX: TABLE - 1
[ REVENUE FROM SAND MINING IN STATES / UTs ]
(Rs. in crores)
N, ETATE /LT 012 - 013 - 2414 - 2015
2013 20i4
M| Andoman & Nicobar 0O73 0 0
02 | Arunachal Prodesh 7 &
03 | Mutiona] Capital Tesritory 0 0
oo Trelhi
04 | Himachal Pradesh 0.70 .35 L7
5 | Jharkhard 4,25 30 07
06 | Kamatokn 23.H 15.33 1589
07 | Mzdhya Pradesh [ Bg.93 179.41 172,33
08 | beghalnia 14,50 1588  |15.50 (as forest ropalby from o,
coniraciors)
% | Mizoram 0018 (.0475 (061
10 | Puducherry .50 .20 (03
1 | Rajasthan 173.36 | 25206 134
12| Tamil Madu 184.50 117.73 10810
13 | Uttar Pradesh or.2T 166,45 16838

s Srates/UTs not mentioned have not provided the dofs

SUSTAIMAELE SAND MISING BANAGEMENT G IDELINES - 2318 i
btk - — T FE= 1

i STt )
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WAESTHY 02 ExVIRANVENT FIOCST AND CLMNTE SHAMGE « GOVEMIVENT OF INDiA

APPENDIX: TABLE - 2

L NUMBER OF MINING LEASES IN STATE ]

5l.Mod ETATE/UT In Flood | Sea | Agricul- [ River | Total
stream FMlain | Shore | taral feld
0 | Andaman & Nicobar il
02 | Andhrs Pradesh il
03 | Harvena 5 |2 | il
4 | Jommu & Kashmir G50 G50
05 | Jharkhand i 387 w?
05 | Lakshadweep 10D | 1090
07 | Mampur NIL
0f | Meghaluya NIL
02 | Oiisha MIL
i | Punjab I+ R0 T3 135
Tempsary
Warking

- Pernui
1T | Sikkim a3 a3
12 | Tripura | 244 5 70

* States/UTs nat mentdoned hove not provided the date,
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ANISTRY OF ENVIRONMENT FOREST AND CLINATE CHANGE - GOVERNWENT OF A

APPENDIX: TABLE - 3
AVERAGE SIZE OF SAND MINING LEASES IN
STATE / UT: 2014-15
{In Hectars)
SN STATE/U.T AVERAGE SMALLEST LARGEST
SIFL MINING MINING
LEASEAREA | LEASE AREA
01 | Andaman & Nicobar MOT APPLICAEBLE
(K2 | Armnachal Pradesh DMLY MINING PERMITS
03 | Himachal Pradesh [.H] .25 409
(| Jhaklum] 0,25 013 &7.38
5 | Kamataka 5 5 19.42
(¥5 | Bladhya Pradesh £.52 30 30608
07 | Meglalava Mostly < 1.5 ba
0E | Mizoram BA
¥ | Puduchemy MA
10 | Rajasthan 2 2482 [901.589
5 ia Bikaner 2in Bikaner 3 in Hikuner
11 | Tamil Maduw 20 Jepses < 10 ha, 14 leases of 42 leases
[0- 15 ha = 15 hao.

12 | Uitar Pradesh ] 5 206}

® Crapeaf I Ts pot menpiceed have not providecd e clara.

SUSTAINSBLE SAND MIEIRES MANSLEMENE LLIELINE,
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APPENDIX: TABLE - 4

AVERAGE PERIOD OF SAND MINING

LEASES IN STATE/UT

hn Hectred

Slhiho | STATE fLT AVERAGE NENESG L ASE PERICHY (Y10 RS
O | Archin & Nicoha Mot Applaalibe
U2 ] Armmaclul Pridbesh Unily iy pormil i @i el
Y| Himaschal Proleh g
b | Mkl i
05 | Karmasika i
B | Mandbya Pradesh 5 s W1
07 | Meghalava Piv lestse an opension coreently
E | Miroram M i ks in g on covaly
F | Pualecheny Ehie veal penin
I | Bajusihan 4
2L wibars oy Btk
| Tl Mk i
12| Uhriar Praesh \ Bl

= At not mentiored v s prosibal the data,

(¥ Scanned with OKEN Scanner



431

FRANIERT OF IR

HINISTRY OF ENVIRDMMENT, FDREST AND CLIMATE GHANGE | GO%

APPENDIX: TABLE - 5

COMMON METHOD AND PRACTICE OF
SAND MINING IN STATE / UT

S1.No. [STATE (U.T COMMON METHOD ANT} PRACTICE OF SAND
MUINING

00 | Ardaman & Nicobar | 1. The Apex Court in its order dated 7.5. 2002 in LA, No. 502 in
WP iC 3y No. 202 of 1995, had directed that extroction of sand
he: phawed out @ mintmum 20% per year on redecing balamce
hasis & bring the saml mining 1o a level of 33% of the prescrt
leveel of mining within a maximum perind of five years.

2. Simee the level of extmetion of sand in the ooy inthe year
I001-02 j.e. the buse year, wus GE0A cubic metes, the quantity
of extraciahle sand is Mixed at 22581 cubic meter.

3. The quantity of s sand so allowed by MoEF is extracted
from the identified ad approved zites having such deposits
oo Uie sea bearhes (identified pocreling aren) with sdequate
envircnmental saleguards so as o preven! any damage to the
gensitive coastal eco-system including corals, tartlel bird
pesting sites and the protecied ancas

4 The allotment of sca sond i maode 10 the individuals by the
Sapd Allstment Comminge constiuated by the Liestenant
Crovernoe under the Chatrmanzhip of Chicf Secretary whi ilso
heacds the A&N CZMA, The quantum of sca sand allotted is
fized by the Committee og the hasis of availability of sea sand
and the number of appticants (Joal happlied for their bonafide
use.

02 |Anmachal Pradesh | 1. Mining of sand restricted 1o foothills only thay oo for a very

short period. Grand of mining lease is kept in abeyance, short

term mining permits are ssoed 1o varous Central and State

ngencies for camrying oul developmental wuorks under the sinct
supervision of the departnntal officers.

# SratesfUITs nol menieoned have not provided che daea,

q‘ S FAMATLE BARD MIEIFES MAMATERNENT SUIDELINES - 218 g fuk T ] § A
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MIMETEY OF EAAIRRIVEST FOREST ANDCUMATE CHAGE - GOWERSKENT OF MDA

SLNo. [STATE / ULT COMMON METHOD AND PRACTICE OF SAND
MINING

03 |Himachal Pradesh | Manual. The mining l#ase arcas are sanctioned on the river bed if
the area is approved in survey document, The mining activities
e lluwed strcily in accordance with the approved working cum
Envirnnment Manzgement Plan and afier the enviconment

clearance,
04 | Tharkhand Manial
05 | Kamataka it ETTTTRY
06 | Madhya Pradesh Manual
47 IMephalaya Hill quarrying in private areas
08 |Mizorm Exteaction of sand limited wainly for domestic purpose in the

stale, The produce extracted illegally is seized as per the Mizoram
Feres: Act, 1955 Mining is only limited 1o river banks and
riverbeds with improvised equipments like spade. shovel, small

[=H T [ [ = (8
| Puduchery Ml
1 |Ragsthan I Bajasthar sancd i pvailable i seasonal sireams and pivers except

Chambal which is perennial but mining is banned becanse of
Chambal Crocodils Sanctaary, Minmg is done up to 3 meters and
iz open cast. [t s filled in trucks either manually or senvi
mechanized method. In Bikaner no river exists and mining for
sand is being done from palaeo-channel. Tn this palaen-channel
the sand deposit occurs af tie depth of 5 meter 1o 20 mater below
groaed level with an over burden of 5 1o 20 meters, The mining
hiere 1 done open cast benching recthod, where oveclying blown
saiel, pravel, pebble e, §s remaved, the saad is further =ieved,
grades and '.'l-'i'l.:'il"ll.'li]_ll]'.!li.l 12 40 18 mesh size.

.'fl i1 | Tamil Madu Manual mining s carmied ouf in certain quarnes. In most of the
' sl guasrecs twa poclains ase wied by e PWD.

12 | Ui Frodesh Mlimual ond Senp-mechimised

* Seates/UTs i mentinned hivve ned provided the dato
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APPENDIX: TABLE - 6

SUGGESTIONS / RECOMMENDATIONS FROM STATES / UTs
| FOR ENVIRONMENTALLY SUSTAINABLE SAND MINING |

SLNo | STATE /UT SUGGESTIONS / RECOMMENDATIONS FOR
ENVIRONMENTALLY SUSTAINABLE SAND MINING

ol | Andaman & Nicobar | The quantum of extractable sand fixed at 22355 1 cubic meter should

te enhanesd. This lHmit has been fixed by the arders of Hon'ble

Supreme Court subject to study by Nationul Institute of

Oeeanperuphy

02 | Arenochal Pradesh | 1. For environmentally sustainable sand mining a sirict and
comprehensive sand mining policy need to be feamed.

2 River sand is hecoming o scarce commodity and hence
exploring alternative to it has bocome immincnt. Monofactureed
sand is a good alernative bath for fine as well as coarse sand
used inconcrehe,

2, Band mining shoukl be resiricied bo surface colleclion only
without the wse of heavy machinery.

4. Due to turbulent and inaccessible mature of rivers Aowing in
the hilly 1rrains of the state, deposition of the sand inthe river
bed s very negligible and except for few quarries in the foathills
and plains. most of the noified quarries are boulders and
mining of sand i very negligible.

&, Inview of envicenment refoted issues te grant of mining lease
for niver bed minor mineral viz.sand, gravel, shingle, aporeene,
boulder are kept in abeyance and exiraction of these minerals
is regulnted only by grant of mining penmils, that oo not
exceeding 3000 cubic meter in one permit.

fi. For sciemtific sueme of sand and other miner minerals
Guidelingss has been prepored and aconrdingly-Geo-Technical
Comeuitee has been constited onder the chairmanship of
ADCSDEY o the distdct [evel 1o determine the quantity of
gieriable mingral thal can be safely removed and also o give
technical clearance for notilicabion of |.|.4.|..1||i|‘:.=\. al simaller 332,
preferably within one heclare.

03 | Chhattisgarh 1. While attempting tn prapare a model Cusdelnes ! policy Tor

the country. the differences that exist in different stotes may

ke taken into nconont, [t may be tned 1o take 2l stakeholders

aloa.

* Slates/UTs not mentioned hivve not provided the data,

[E T
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MHETRY OF A SOARIENT FOREST AND CLIKATE CHANGE - GOWERNAENT OF MO

SLNo. | STATE/U.T SUGGESTIONS { RECOMMENDATIONS FOR

ENVIRONMENTALLY SUSTAINABLE SAND MINING

2. Th ease the process of EC granting, SELAA may have E_u:m:h-:s
across the State with each bench having a SEAC under it, Time
bourd clearance with ease of access and grant.

3. Sand mining with use of machinery should be allowed.

4. Road censtruction material like myurram should be exempied

from EC considering their local £ pocket oecurences and

impossibility of obtaining EC,

Considering the traffs jssue at whan arcas and to reduce

intermediarics like stocage point dealers, nighl mining with

adequate lighting should be allowed.

6. To make the ovailability of sand From local divalet £ streams
the river bank to in-stream mine area distance should be reduced
froen 10 mieter o 3 meters.

08 |NCT of Delhi I. Lecaticn of sand mining shesld be identified by a committee
compeising of revenus deptt., Imgation Depu., COWE. SPCB.
Foreat Depariment and mining depeartment, Minisg area should
distinctly be marked at site, before allowing mining.

2. Depih of mining should be resericeed w 3 mirs or water level,
whichever is less and that to fron aggradation aress, The side
slope of excavation should be less than 301,

Lo

3, Requirement of sand and gravel should be redoced by
wilization of constrection and demalition waste, 1 reguinas
ot only legislative support but alsp awareness compargn
armeng the sociery.

4. Cuidelines should be distinetly clear and easy 10 understand
covring do's and don't diring miting sparsion,

3. Sufficient safe distance ghaald be lef between mining site dnd
adjoining engineering structures like embankment, spars, bed
bars, bridges, reservoir and negulator ¢le,

fi. Securily mmount should be sufficient enough to compel the
agency to camy out rehahilitaticn, comective measures and to
gnswe strict comphiance of conditions of lease, 5.10. should be
released aller inspection of commities ond reconding of
certificate thal ageeey complied with the lease conditions,

7. Mining may be camied out by state agency instead of privite
ATACTHEIES. T iy

¥ Sates/UTs pot mentioned have ool provided the das

a6

7
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CCVE I EHE OF 1NN

LBASTRY OF ERVIRONHENT FOREST ARD CLINATE CHARGE

SLNo. | STATE /ULT SUGGESTIONS | RECOMMENDATIONS FOR

ENVIRONMENTALLY SUSTAINABLE SAND MINING

05 |Himachal Pradesh | 1. Working cum Envirenment Management Plan has been made
rmandaznry. The mining activities are allowed after submission
of esvironmenl clearance.

2 la complinnee of vsder of Hon'hle Supreme Court dated
27.02.2012 in Deepak Kumar caze, the Himachal Pradesh has
repealed its rules called the Himachal Pradesh Minow Minzral
Congession) and Mineral {Prevention of illegal mining.
transpoctwtion and Storage) Rade, 2015 in acenrdance &0 the
recommmendatios of the Ministry of Environmeet & Forest and
rules circulated by the Ministry of Mines Hence the State of
Hirmachal Pradesh has complied with the above directions of
the Hon'ble Apex Court.

1, Therelore the condition of applicability of Eovironment
Clearanee an the area less than § hectare shall be exemnpted.

4. Further kecping in view, the peculiar topogrmphy. seography
and socio-ceonomic fabric of the Staje, the condition for the
minim size of the leose should be exempied as the nvers
are: in youth stage forming differcet land forms, land holdings
are Jess, population is thin and scattered and the demand of
minor mineral is limited, which could be met out lacally by
exploiting local resources on the small seale.

06 | fammn & Kashmir | 1. Uniform Guidelines be framed for sand miming and mver bed

mining &5 they cannol be segregated.

Identification af sand belts be mode in consulation with CGWB

and while framing Guideliness COWE mzy be taken on boasd,

3. Sand mining leases less than 5 hectare be exempted from EC
anil comprehensive policy may be made for killy states for
pasing the process of geant of lense,

07 | Jharkhand |. Machine sheuld not be wsed in sand mining. Only manual
mining should be done.

2. ‘The depth of mining skall be restricied 1o 3 meter { water level
whichever is less,

3. No mining should be carrisd out in proximity of any bridge /
embankment

4. In-stresm mining should not be allowed.

5. Minng shewld be done In accosdance with ap approved mining

plan

1_I

# Stew/UTs not mentioned have not provided the date

SLUSTAINABLE SARD MG MAMAGENMENT GRIDELIMES - i

o : 2
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WINISTAY (0F EXUIRCNLENT, FOSEST AMD CLIUATE CHANGE - GUVERNNENT OF PICA

SLNa.|STATE /U.T SUGGESTIONS / RECOMMENDATIONS FOR
ENVIRONMENTALLY SUSTAINABLE SAND MINING

6. EC should be valid for settlement period subject to ceding of

five years.
08 | Kamataka 1. Undertaking sand mining achivily theaugh a Govemnment
agancy to be governed by District Level Sand Monitoring
Committes headed by Deputy Commissianer.

2 The area should be properly surveyed and mapped with the
help of GP5 W wssign geo coordinaies and acoordingly enect
boumdary pallars so as o avoeid illegal and unscicntific mining.

L Depth of sand available may be ndicased in o contour map
using suitable dnlled holes foensure samd mining do not exceed
one meter depth.

4. Omee thickness is estoblished sand mining mayv be permided
io one meler depth whers the thickness of sand 15 more (han
threz meler deep. [F the thickness of sand 15 les than theee
meter, sand mining shall not be permitted.

ad

o

. Sufficient spacing shall be ensyred From one block 1o another
Block and sullicient time gap <hall be provided for
replznishment betore nndertaking miniwg activity inthe same
Hock.

0, Mining achivity shall be restincted o coly non-moesosn season

amd in the aren that is exposed,

T Mo inestream mining shall be permitad.

8. Nosmeam should be divertad for dewe pumese of sand mining.
Maa naturitl water coarse and! or water resources ane oheineeied
due o mining opendions,

8. Site specific plan with eco-restoration should be in place.

10.5awl miming shall be undertzken only by momeal method
without use of carth swoving eguipment such as JCB e, Use
of mechunized bouts for sicking smad from in-stream arex shall
be strictly prohitited.

1. Approprinte satety zones shail be maintained in proximity 1o
any bridge { and ¢ or embankment and other permanem
structures. No sand mining shall be undertaken in such safety
{ haffer zones. Guideliness issued by the Ministry of Mines in

| this rezand shall also be adhered to.

12 The quarrying activity shall not inlersect sublensneas Wter

-4

lewel and oroumd water 1ahie, Pl RS

et - W
- : 1~ e T 5
* States/UTs not mestioned have nes provided the data. ."(Jﬂu_l o -
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VIRSTRY OF ERVIEONMENT FOREET AND CLIMATE CHANGE - GOVERMMENT OF [NDIA,

SLNo.|STATE /LT SUGGESTIONS / RECOMMENDATIONS FOR
ENVIRONMENTALLY SUSTAINABLE SAND MINING

|3.The top soil in case of surface lond mining shall be stored
iermporartly in an earmarked site and concusrently used for
land reclamation,

14.Ust of alemate material suck os M-sand in place of natural
river sand shall be encouraged in order to reduce stress on
natural eeo-sysem.

09 [Madhya Pradesh 1. Gesgraphical location of the state should be aken care of.

2. Hesp provision for extraction of sand from forest aress.

1. Expedite the EC process,

4. Tn inter-state boundary leases sand mining EC be giver by the
sEIAA.

5. Clear Guidelines [or B-1, B2 be sesyed.

6. Samplify cluster cases,

7. Excmpt mining leases of less than 5 hectare from BEC.

) | Meghalzva I. Nosand mining within 3 kilometer from Protected area and
Reserved Forest aren

2. Advance rovalty cic for entire quantity of mineral be realized
i fell

1. Only lnose bowlder and sand are ollowed to be removed from
the mid river stream leaving 15 meter on either side untouched.

i, Mo collection of sand 1= alloved on 15 meter of edther cde of
straciures hke llridge, culvert eie

5. No blasting allowed.

6. Moexiraction of stone ! boulder / sand inlandslide prones areas.
T. Mo stacking allowed on road side along national highways,
g, Mo felling of tes near quanny is allowed,

g, Mo iransporation of ferest produce {sand from forest area) is
alloowed after ganzet,

10, Export Fee realizedd if sand i sent ouizide the s1ate.

L1 Stone crusher cannat be installed withiout permission of DEO,
12, Tree should be planted at quarry after completion of LRI

I3 Violution of above conditions will reswlt in cancellation of
permit and forfeitare of advance royalty already paid.

I |Mizoram 1. Extraction of sand from the forest may be penmitted strictly as
prermining plan appeoved by the Competent Authority and afier
zeting necessary clearance onder variouws ncts related to the
forest and environment,

-t .
* States/LTs not mentioned have not provided the data. Ty f‘_l:: fom™
i e ey - " e -
BUSTAINABLE SAMND MIMIGS MAMAGEMENT GLINDELINES - 2010 f’ T B e \‘-, (P}l
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WiMIETAY OF SKISOMUENT FOPCETAND CLIMTE CHANGE - GOWERNMENT.OF IKNA

SLNo. | STATEFUT SUGGESTIONS /| RECOMMENDATIONS FOR
ENVIRONMENTALLY SUSTAINABLE SAND MINING
12 |Ddisha 1. EC may be exempted for leases less than 3 hectare.
2. EC should not be requared for earth mining
3. Minor minerals even close o inter-state borders should be

alfowed o be cleared by the SELAA.

£ In case a river is forming boundary of states and mechanized
mining of sand 14 causing tension in states it should be resolved
at the national level,

13 |Puducherry l. Environment Clearance is issued by SE[IAA, Puducherry
strictly under the provisions of the ELA Natification, 2006 and
subsequent amendments.

14 P.:j::lh.i n 1. The h;]j:u'i mimed ot Trom river hed 1 filled hack h}' the reer
itsell during the next rainy s=ason, So, nature Bsell reclanms
the mined out area every vear. The formation of bajari is a
natural process in the river and it is also essential to remove
bajurt from the rver bed 1o avoid silting. If the sand deposited
in the river beel is not removed, it may cause change of river
course and may also resulis in food plaing will be developed,

1, Price comrgd svstem adopted in Bajasthan., Sand §s o essentiad
cammodiy,

3, The depith of mining shoutd be restricted to 3 meters or above
witker fable,

4. Machinery having boom height more than 3 meter shall net
be plleawed in extraction of bajan.

L. Bizeof minisg leazes be ollowed below £ hectare,

. o strenms with low deposit of sand and 1T use 15 mosaly Jocal
o michanized mining should be allowed and EC should pol
b reguined.

1. In EI.TE‘-:F-EEPMI[! tiere shold be semi-mechanised mi g with
ELC,

% The sand (rver ond siream] in different catezones. with their
pvailability. wee and size of the deposit,

Category At Small deposits in river and stream where thickness

of sund bad i very less and sasd 15 wsed Tocally o vill y

towns only ond no mechanical mining is done. in

resiriction of obtoining Enviroament Clearance ©

for el mining

# BpatesUTs not mentioned tave not provicde the data.
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MTRETRY OF B S0 e T FOAEST ANDCLINATE CHARGE + GIVERNMENT O IREa

SLNo | STATE/U.T SUGGESTIONS / RECOMMENDATIONS FOR
ENVIRONMENTALLY SUSTAINABLE SAND MINING

5. Make EC conditions practical.

6. Requiresient of mining plan in river bed mining be done away
with

T, There sbowld e be regquirgment of EC Tor shorl lerm permil

B. The quantity of sand should not be fixed m EC as it leads to
lo4% in revenues and illegal mining,

9. Semi-mechanised form of sand mining be allowed.

10 Sanad |1.1|'|'|.i11E Ly be |.=:-;|:r|1|_1t|.'|.| From BT ag it takes 6-8 months
wid environmenl |[.e1[|:|r||114=11l, thy mesl hawe mql_'i:-:jl'e work force
o enliorce B conditions, A Chocdelines for En\'i:n:rult'IEﬂlul]}'
swstainahle sand mining be framed and it can be complied hy
pnpasing it i the lesse condition.

I8 | Lisiarakhamd 1. Arean less thon 5 hectare be exempled from EC.

2. Use of machine be allowed for scientific mining and reducing
the cost of production,

3. BBM deposition i the l=ise should nol be fxed for U eittire
lzase period. RBM in lease anen be assesoad after rains every
YEAL

4, TEH of leoses in stale not operating Tor want of EC and thess
vauant bots are souree of Ulegol mining,

* StatesMUTs nod mentioned have not provided the dala,

=
o
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WINIETITY OF BRIRCHPAENT FOREST AND CLIMATE CHANGE - GOVERNAREHT CIF INDHA

APPENDIX: TABLE -7

’ BEST PRACTICE OF SAND MINING ADOPTED IN
DISTRICT / STATE /UT

SLMNo. | ETATE f LT DESCHIFTION OF BEST PRACTICES

1 | Andaman & Nicobar | Instute of Ocean Management has been entrusted the task of
idemification of saad acereting 2ites,
02 | Arunachal Pradesh | Mining of sand is resincled to foothills only that tod for 2 very
short periad.
03 | Matiomal Capital In Dethi sand mining lease is granted by Revenee department
Tegritory ol Delli NOC from [8FC Deptt, Were issucd with comdition of limitztion
of depth, area of mining, operation tmiag limimtion wnd Hinled
period of NOC. Compliance of laid down conditions and
menitoring is ensured by collecior,

04 |Himachal Pradesh | L. The mindng scuivities en river becks are allowed stricily as per
the provesions of river ! stream bed mrining policy as under

1. Mo river / stréam bed mining shall be allewed withoat the
recommendation of the Sub Divisional Level Commities
constinsted under the Chairmanship of Sub Divisional
Magistrate having XEM PWI, Trvig:mtion anil Public Health.
SPCH, DFO and Minimg Officer as its member,

1. Morriver ! stream bed mining shall be allowed within 75 meter

from the periphery of soil conscrvation works, nuggery
plantations, check dams o within the distance az recomme nided
by the Sub-Divisional Committce whichever i5 more.,

A, Mo rver S stream bod miming shal | be allowed within 17108k of
ity span or 5 meters from the bunks o as specilied by the Sub-
Divizional Level Commitice, whichever is more.

& Mor pver / stream bed minisg shall be allowed within 20K
meters upstream and downstream of water supply scheme or
a5 specified by the Committze whichever bs more

& Mor pver / stream bed mining shall be allowed within 200
meskers upstrearm and 200 o 300 metess downstream of bridges

depending upon the site specific m"dhi',':.'ﬁ'-'-"""‘--.._
R
* Siates/UTs not mentioned have not provided the data. R

BLISTARABLE SANL AN s ARG IAEIMES !
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RINISTAY OE ENVCONLENT FORSST-AND CLINGTE CHANGE  GOVERNMENT OF INOIA

SLNo. | STATE S UT DESCRIPTION OF BEST PRACTICES

7. Mo approach rasd from PWDD road shall be allowed o lease
arca unless lessce { contractor ohiding written permission from
XEN, PWD for making road leading to all intake places from
the PWD road.

B, Noboulders! cobbles! huad broken rosd ballast shall be allowed
1o bee tramsported outside the Siate Trom river/stream beds.

B, Modizging lor more than 3 feet shall be allovwed in iver/ stream
beds.

10 Ma blasting shall be atlowed in oiverfsinzun beds,

05 [ Madhya Pradesh 1. Insome districts the Cooperative Societies of Labour are doing

the sand collecing, nading and unlosding work,

06 | Tamil Madu Penmission bas been granted in (avour of PWD for quarving sand
in the river Potumboke Bnds in 16 districts in the stare of Tamil
Madu. Sund mining 15 being carried out by the PWER i the enlie
Smie.

a7 | Unas Pradezh LI Minoe Mineral Concession BEules, 1U63

* States/UTs pot mentioned have not provided the da,
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VINISTRY OF ENVIRCHMENT, FOREST ANG CLIMTE CHANGE - GOVERNMSNT OF A

APPENDIX: TABLE - 8
| STATUS OF PROMULGATION OF RULE ON SAND MINING
IN THE STATE / UT |
SlNo. |STATE ) ULT NAME OF RULE WITH YEAR OF PROMULGATION
01 | Andaman & Nicohar | Indian Forest Act, 1927 as sand hos been included as lorest
produce,

02 |Arnnachal Pradesh | APMMCE 2002 and made effective from 1.01.2003

03 |Himochal Pradesh | 1. River/Stream bed Mining Policy-2004.

2. Himachal Prodesh Minor Migeral Policy-2013.

3. Himachal Pradesh Minor Mineral (Concession) and Mincral
{Prevention of illegal mining, transportation and storage)

Rule, 215

04 | Iherkhand Rarle 12 of Jharkhond Minor Mineral Coscsssion (Amendment)
Rule 2014

05 | Karnataka Kamataka Sand Policy was brought out in the year 2011 and as

sich amendment o the Kamataka Minor Mineral Concession Rule
1904 were made in the vear 20011 and 3 separate chapier IV B for
sond minieg was inroduced under Ruole 31-R

Funlier; as per the Hoo'ble Supreme Count orders sabed 27,02.2012
in SLP Mo, 1962819629 between Deepak Kumar and State of
Huryana and ethers and os per the model Guideliness issued by
the Governmen! of India for Environmental Management of
Mining of Minor Minerals, amendment o the Kamataka Minor
Miperel Concesaons Fubs 1994 were beought oul on 16122013
incorporating a new chapier 1A applicalde to all minor minerabs
o0 Systematic, Scientific Mining and Protection of Exvironment,
wherein Quarrving Flan, Environmental Munagement Flan and
Environment Clearance was made mandatorny.

Amendments to Rule 31- R were also made wherein the
Government, PWD Deponrnent was enloasted with sand mming,

siorage and l:al.lhpl.'lr!ﬂ.!ir.lrl. under the Districl Sancd E-'Il:lnil:nring
Commitee ond Talek Sand Mopirelng Commines,

06 |Madhya Pradesh Rules have been framed as per the arders of Honle Supreme
Court for sand mining under MLE Minor Mincral Rules 1996 amd
Somd Mining Policy 20135 is also formalated in the State.

i , ; . s ol N,
StatesUTs net mentioned have ot provided the data, //./"-\-J'_'I‘ﬂ I,I'?:L“‘}
o 2 P .
% T -4 ._a,L._..III_
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SLNo.

STATE/UT

NANE OF RULE WITH YEAR OF PROMULGATION

oy

Mo ghalava

Mo rules notified by the state on sand mining

08

Mizoram

Mizocam Forest Act, 1955, wihich cume into foree on LOL1956,

Puduchérry

Puducherry Minor Minerals {Concessien) Rules, 1577,

i

Rajasthan

RMMCE, 1986 Notification dated 2 L1201

1. First provisa of Rule 823 and first proviso of 17 (1) - Renewal
of Bajari Mining Lewes is not allowed.

2. Ruile L6(3) - Mining Lesses of Bajari to be granted for 3 years

3. Rule 18113] - Part sumrcrder of lease arca of Bajan nat allowed

Netification dated 3.4.20M3 - {First proviso Rule 7 (1)- Mining

leases of Bajar to be granted only by way of tender or auction.

Motificution dated 12,07.2013 « {First proviso Rule [ (2)) -

Maximum area limat of 10 . km. aot applicable for Bajori Mining

Leases,

Bikarer Disrict: Chapter 11 of EMMOR, 1986 {Inst amended

P 20130,

1

Sikkim

Sikkim Forest {Allotment of Aresas for Quarrying of Sand and
Stonch, 2066

Tamil Madu

. Asper GO Ms Mo 95 Industries (MMCT Depariment dated
1022003, a new Rule 38 A has baen imroafuced in the Tamil
Maodu Mines Minecal Concession Bules, [939. Accondingly
quarrying and sale of sand is being carmed out by PW L in the
einte of Tamil Made since ODetober 2003,

1. Asper GO.Ms No. |58 Industries (MMIC) Department dated
2508 2004, o new Rube 35 B hos been infpochsecd i the Tamil
Nadu Minor Mineral Concession Rules, 1939, Accondingly
wransporatiom of sond ouizde (e siale nod o be mode,

To regulate stornge and trnsportation of sand o new Rule 38
C B has been inteduced o the Tamil Made BMinge Mineral
Concession Rides, 1959 vige GO0 New 32 Dncustries (8MMIC)

Dhepartrnent dated §1O22011

# Spae Ty not mentioned have nol provided the dis
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HIRIETRY OF ENVACHMENT. FOREST AND CLIMATE CHANGE - GOVERMUENT CF INDiLA

192

APPENDIX: TABLE -9

NORMAL DATES OF ONSET AND WITHDRAWAL OF

SOUTH-WEST MONSOON

The India Meteorological Department, Magpus, vide letter No, NAGPUR RMC /CE-212,
dated 18th January, 2016 has provided the period of Rainy Season vie. Normal dotes of Onset and
Withdrawal of Southwest Monsoan over India as state-wise and union termitory- wise which are as

bedowr-
States Mormal dute of Omser of Normal date of Withdrawal
SWATensoon of 5% -Monsoon
Andhra Fradesh Ist Tune I15th October
Arunachal Pradesh Sth June [5th Oectober
Asaum Sth June [5th Ocrober
Bihar 10k Juiisz 5k Oclober
Chhatiisgarh 10th Juns 15th Ctober
Gioa Stk June [51h Oetober
Cindjarat 15tk Juna 15th Seplember
Haryanma Lst July I ath September
Himachal Prigdesh st July 15th September
Jammu & Kashmir 1zt July 15th September
Jkarkhand 10tk Juns 1 5th October
Earnarika At June 15th Crkctober
kerala Is June I5th October
Madbva Pradesh | 5th Bune Lst Ohctober
Muharwshica 10tk Fiepie | &t Chetorbey
hlanipur 1=t Juise 15t Oxtober
Meghalova L5t June 15th October
Mizoram Est June 1518 Oeteher
Magaland 5th June 15th Ooleher
Culizha (Onssa Sth June L51h Cheledbe
Punjab L5t July 15th September
REujasthan Il Juby L5t Beptedmber
SikKim Sth June 151h erober
Tamil Madu 5t Junc 150l Oxcanbier
Telangana Ath June 15tk Octiber
Tripara 15l June 15th October
SLSTAIRNAELE SARD RUMERGS FAAMAGERENT GLIGELE 't

b
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AINIETHY OF ENVIFRDHMENT FOREST AND SLIMATE CHAMGE - COVETRMENT OF MDA
States Normul dute of Onset of | Normal date of Withdrawal
SW.Monsoon of SW-Monzoon
Uttar Pradesh 15th June 151 October
Uttarakhand 15th June 15t October
West Hengal 10th Jone 15th Deioher
Unipn territory Mormal date of Onscl of mNormeal date of Withdrawal
SW-Monspon of SW-Alonsoon
Andamean and 2ih May I 5th Oetober
Micahar Tslands
Dadra and Magar Haweli 1h Jane 15t October
Dhimzn and Diw 1ilih June 15t Oictober
Lakshadweep L5t Jumne 15th Oxctober
Dizlki Ist July [5ih Beplember
Puducherry L5t June I3h Otober

MNote: The District Enviromment Impact Aszessment Authorty (DEIAA) in consultation with
Disirict Expert Appraizal Commitiee (DEAC) can make necessary changes as per focal
meteorolozical vanations in this period of miny @ason with sspect to prohibition of River Sand

blimang in the District.

fah}
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ensuring sustaimnasie SAND MINING
For susTamasLe DEVELOPMENT

A Major Initiative of Ministry of Enviranment, Forest and Climate Change for ensuring
Environmentally Sustainable Sand Mining and Pravention of illegal Sand Mining.
{Motification Mo: 30 No. 141 (E) dated 15012016 and S.0. No. 190 (E) dated 20.01.2016 available 21 W enviornc.ing

+ Usa of Satellite imagery to docide the site suitable for mining and quantity of sand which can be mined.
# Transll permit wilh tamper proof security feaiures and tracking of mined out mineral,

# Maonitoring of mined out mineral fo prevend mining in excess of envimnmental clearance capacity.

* Delegalion of power to grent emdrcnmental
clearance for sand mining I an autharity
headed by Dls.iri::l Maglstrale.

= WE R

L] Jnl!u'rgrmlm of power wilh Disiric
Aulthorities fo grant envircemental
Gleprance and presvess] Illugal rnining

"’ e 5w
Bl = 8K .

Nate [ Any infarmation of mirmg withot nr‘n.rll'nﬂl'ﬂl'*r‘ll':'l r1nuran-—'n o ﬂj‘lTn.“l the I'I-
nofifications ba reporfadate: il qarp:lmlnirlg mﬂFTC'Eﬂ
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s mae, a3 Reh
MINISTER OF RURAL DEVELOPMENT,
PANCHAYATI RAJ AND MINES
GOVEAMMENT OF INDLA
KRISHI EHAWAMN, NEW DELHI

FOREWDRD

Transparency, sustainabllity, equity and growth have been the
cornerstones of the policies and procedures governing the industrial and
other development sctivities of this Government. The Ministry of Mines have
taken several palicy initiatives to make available patural resources in
transparent manner and their exploitation sustainable & economical using
technological interventions. A paradigm shift occurred by way of a major
step taken by the Ministry of Mines in bringing in the MMDR Amendment
Act 2015 which brought in the Auction process for allocation of minerals.
While clearly laying down the framework for Major minerals and some
provisions for the minor minerals, the devolution of authority 1o the States
for minor minerals is of substantial nature. Sand is a minor mineral.

Sand is an essential component for housing, infrastructure &
construction activities. There have been various issues acrass the country in
the mining activities related to sand ie. environmental degradation, non-
availability of sand, high sand prices, illegalitics in sand mining, etc. To
address these issues, a Committee chaired by the Union Secretary, Ministry
of Mines comprising of officials of State Governments has been constituted to
study the existing system of sand mining in various states and to submit a

report,

Intensive consultations have been carried out with the State
Government officials and other stakeholders. A sand mining framework has
been prepared. This will help the States to frame their policies taking into
consideration their objectives, endowments and state deployment of
resources. A commendable work; 1 hope this report shall provide the
framework to address the challenges which States face in addressing this
important economic activity in their jurisdiction,

i oy

T R ol
(l'.-.‘"\-d-. .-."'._._1.-\': '.I ':I‘x -L il _,_.—-—'_.-'_._. §
7 wpEl
Ir & :._..I' ’ I__;._‘ r {Hﬂ,ml‘ld.‘l'; Eing Toma

J | -
YA f
Ofice : *G* Wing' Gioued Floor; Krishi Bhawan, New Delhi - 110001
Tel. : 01123782378, 23782327 Fax : 011-23385870
Resi.: 3 Kfshna Menor Marg, Mew Delki-110001
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HARIBHAI PARATHIBHATI CHAUDHARY

Govarnment of India
New Delhi-110011

Foreword

sand is an essential mineral and is used along with cement primarily in construction
and its demand is continuously Increasing with increasing infrastructure development of the'
country. As per estimate, the demand of sand is increasing at the rate of 6-7%. Production
and supply of sand is not uniform and its availability depends upon rain and replenishment
rate of sand I rivers. Due to uncertainties in supply, the price of the material varies
significantly with shortages tempting its legal mining. Its supply from other sources is very
scanty in India.

The {ssue of unregulated sxtraction has been a matter of concern for environmental
sustainability. There have been various judicial intervantions by the Hon'hle Supreme Court
{sC) and Mational Green Tribunal [MGT) in regard to environmant protection. To address
these issues, a committee was formed under the chairmanship of Secretary (Mines],
including officials from various State Governments ta study the existing system of sand
mining in various states and prepare a uniform set of framework that can be followed by
states as per their suitability and applicability.

Based on this extensive exercise and deliberations of the committes, a Framewark
Docurmnent has been developed for assisting the States to arrive at @n appropriate policy and
administrative system for addressing the needs of this sector, The framework charts out
supgestions for various elements of the process chains starting from objectives of the states,
demand-supply situation, cperations, monitoring, transpartation, sales of sand etc.

we would look forward to expeditious and synchronised implementation of the-
suggested initiatives by various 5tate Governments as per their local needs. This should
ereatly help in resolving the pertinent Issues and to help in the growth of the infrastructure

and construction sectar.

¥) .b']"'“‘r ¢ L““JL*’?

5

(Haribhai.P.Chaudhary)

= Hﬂg.i-‘ =1
Fooam Mo, 38, Llﬂ';'ﬂg Bhewan, Maulzna Azad Road, New Delhi- 1Gﬂ_‘i1
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Government of dia
Secretary Ministry of Mines

Shastri Bhavan
Dr. Rajendra Prasad Rosd
Mew Delki-110 00

20th March, 2018

sand is classified as 2 “miner mineral”, as defined under MMDR Act, 1957, The
legal and administrative Control owver minor minerals i devoived to the State
Governments. The natural endowment of sand across many states & unable to meet the
demand, coupled with the ease of extraction issues of environmental degradation, pricing
and illegalities in sand mining have arisen. in consultation with the States, a Cormmittee
was farmed under the chairmanship of Secretary, Ministry of Mines, Government of India
on 18052017, for Sand mining.

2 Given the varying objectives of the States, their endowments, administrative
structures, market dynamics, our approach was to provide a framework to 8ssist states in
arriving at the best possible options before tham, States neéed Io ma3n3ge Sand supplies
kieping the enviranmental imperatives in mind. The framework in the report addresses
the issues of State objectives, Demand- Supply assessment, measures to sand avaijabiity,
allacation models, transportation and monitoring mechanistn, suggestions for faster
clearances fapprovals and using 1T interventions in the complete process chain of sand
mining. This framewark alse lays emphasis on the alterratives of sand ie; Manufactured
sand, sand from mined overburden, and import of sand, fer reducing our dependency on
river cand. Best practices across States have been doctumented as a pointer for adoption,
or further study which the States may need. | hope the States find this report useful.

3 | would also ke to express my gratitude to the Committee members, our teams
of officers and various stakeholders who gave their waluable time and support, which has

made this report possible.

L {ARUN KUMAR)
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Abbreviations

Acronym

Full Farm

AP

ADMG

CAGR

CCTV

C&F Agent

CFE

CFO

CcG

CGST

CGM

CTO

DEAC

DEIAA

DFQ

DLSC
DMG
DSR
EC

El&

Anchra Pradesh

Assistant Director, Mines and Geology
Compounded Annual Growth Rate

Clese Circuit Telavision

Carry and Farwarding Ageant

Consent for Esfablishrmsnd

Consent for Dperation

Chhatlisgark

Central Goods and Services Tax
Cammissioner of Geology & Minas
Cansaent o Operats

Cistrict Environment Appraisal Cormmitles
Oizlrict Envirorement Impact Assessment Autharity
District Forest Officar

Department of Gaology & Mining

District Leve! Sand Commities
Departmeant of Mines and Geclogy
District Survay Repor

Environmant Clearance

Environmant Impact Assassmien]

G!' Scanned with OKEN Scanner



456

EMD

EMP

FY

e

GR

GST
GWA
GWSDA
Ha.

HC

HR

&G

IBA

IBM

150

JIR

KTK

MCR

MH

ML

Eamast Money Deposit
Environment Management Plan
Finaneial Year

Gujarat

Government Orders

Glabal Positioning System
Gectogical Resan

Goods and Services Tax

Grogs Valua Adoed

Grourd Waler Survey and Developmant Agency

Hactare

High Court

Haryana

Indusirias and Commerce
Indian Banks' Association
Indian Bureau of Mines
International Organizalion for Standardization
Infermation Technalogy
Joint Inspection Report
Kamsataka

Mineral Concession Rules
Maharashira

Mining Leasa

4

]3]

i
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MMDA Minms and Maneral [Develapment and Regulation) Act, 1957
MMT Mllion Melric Tonnes
MMTEA Million Matric Tannes Par Annim
MoEFCC Mimistry of Emvirenment, Forest and Climate Change
MoM Ministry of Mines
MP Mining Plan
MP taadhya Pradesh
MPEMC Kashya Pragesh Stae Mining Corporation
M-sand Marufactured Sand
M55 Mining Sursgillance Systam
NA Information Mot Available
HAC Hatinnal deademy of Conatruelion
HCCEM Hatinnal Couned for Camant & Bulldng Materialz
HGT Hational Grean Tribunal
HIT Hatize Imiting Tender
oE Crrerbirden
FE Funab
PCE Poflution Contral Board
P D Putfic Warks Departman
oL Cluerryting Leass
QP Cusrryng Permil
REl Hesers Bank of lndia
RJ Fafasthan P £
& |
= LA —
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RLO Reach Leval Officer

RGP Recopmszad Ouakhed Parson

RTG Real Time Govemance

aC Hon'ble Supreme Court

SEAC State Environmant Assessment Commiitee

SEIAA State Enviranmant Impact Assassment Authority

SGET State Goods and Services Tax

SHG Seif Help Group

SMC State Mining Corporation

TP Transport Permitl Tempaorary Parmit

TSMOC Talangana State Mining Development Comaratian

TSP Technical Statl Parsan

T™ Tamil Madu

USGS United States Geological Survey

UK Littarakhand

up Uttar Pradesh

VAT Value Added Tax

WALTA Andhra Pradesh’s Waler Land and Tres Act, 2002

WCL YWestern Coalflelds Limied
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1. Executive Summary

1.1 Background & Approach

1.1.1 Sand is classified as a ‘minor mineral®, minor mineral means building stones, gravel,
ordinary clay, ordinary sand other than sand used for prescribed purposes, and any other mineral
which the Central Government may, by nolification in the Official Gazette, declars fo be a minor
mineral: as defined under Section 3(e) of The Mines and Minerals (Development and Regulations)
Act, 1957 (MMDR Act). Under the MMDR Act, the legal and administrative control over minor
minerals vesis with the State Governmenls, who have the powers to make rules lo govern minor
minerals. Accordingly, ditferent State Govemments have made different rules for awarding,
regulating and administering the sand concessions granted under those rules.

1,1.2 At a macro level, there is shortage of sand and this is the situation in many devaloped/
developing countries. As par a rough estimate, the demand of sand in the country is around 700
million tonnes in FY17 and it is increasing at the rate of 6-7% annually. The guantity of natural
generation of sand is static. Moreover, production of sand is nol uniform across seasons with a
shortage faced in many jurisdictions. Due to uncertainties and inadequateness in supply, the
selling rate of the material varies significantly leading to black marketing and illegal mining of the
mineral. llegal and uncontrolled extraction of sand has adverse environmental Impact.
Consequently, there have been various judicial interventions by the Hon'ble Supreme Court (SC)
and Mational Green Tribunal (NGT). The Ministry of Environment, Forest and Climate Change
(MoEFCC) has released "Sustainable Sand Mining Management Guidelines 2016° lo promote
scientific mining of sand and encourage environmental friendly management practices.

1.1.3 Issues of lllegal mining, environmental damage, high sand prices and quality of sand that
are Interlinked with each other are pravalent across many States. A committee chaired by the
Union Secretary, Ministry of Mines comprising of officials of State Governmenis was constituted
vide order dated 18™ May 2017 to ook into the various issues relating 1o sand mining and o
prepare framework that can be adopted by States while undertaking sand mining. A group with
Indian Bureau of Minas (IBM) officials along with the consultants was constituted who were asked
to visit various States to understand the ground situalion, inleract with States/district authorities,
lessees and consumers. Feadhack from public at large was also solicited by publication of a draft
repart,

1.1.4 States face differant geological endowments, demand & supply scenario and have different
objectives of their sand policies. The group visited 14 States and experience was gathered by the
visits of the group to the field to document existing’ best practices, as well as to analyze and
evaluate the field situation. States which were visited by the gro Andhra Pradesh,
Chhattisgarh, Haryana, Gujarat, Karnataka, Madhya Prades ab, Rajasthan,

Y
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Tamil Madu, Telangana, Uttar Pradesh and Uttarakhand. Relevant data and documents were
sought from ali States/UTs, Based on this exercise and deliberations of the committee, a
framework has been developed to assist the States to study this report and arrive at an
appropriate policy and administrative system to best address their State specific needs.

1.2  Framework across the process chain

The policies and the processes governing sand mining in States have been siudied across
different elements in the process chain, Once the State's objectives are set, the process needs

to be designed as per the paradigm below. However, a reverse flow of information, analysis and
feedback is also essential for selting/ modifying State objectives.

Figure 1- 1 Key elements in the process chain of sand mining

Demand- Alternatives in

Supply . the deficit
eslimation g . statos

Rules& | Sand blocks Clearances & Sand blocks

Regulations | identification | Approvals = Allgeation

Eonsumer
satisafction

1.24 State objectives

1.2.1.1 The policies of the State, rules and regulations thereof, shall be dependent upon the
oblectlves, demand-supply assessment and alternatives available for natural sand. Objectives of
the State drive the policy formulation for sand mining. States define their own objectives for the
sand policy depending upon factors such as demand supply situaticn in the State, resources
avallable In terms of manpower and related Infrastructure and revenue targets of the State. Based
on analysis of the policies of the States, it can ba interpreted that while some States aim to
maximize revenues from sand resources e.g. Haryana, Gujaral, Kamataka, Punjat, Uttar
Pradesh, Uttarakhand, Assam, Maharashira and Rajasthan, others aim to keep the sand prices
conirolled for the public and they are ready to forego potential révenue from sand e.g. Andhra

G
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Pradesh, Madhya Pradesh, Chhattisgarh and Tamil Nadu. There are few States that are eaming

reasonable amount of revenues from sand and at the same time keeping the pricing controlled
for the public 2.g. Telangana.

1.2.2 Demand — Supply estimation

1.2.21 Demand Assessment

Different States follow different methodologies for sand demand estimation. From the 14 States
analyzed for this study, only few States such as Haryana, Gujarat, Karnataka, Punjab, Rajasthan,
Tamil Nadu, Telangana and Uttar Pradesh have carried oul demand assessment. However, even
where States estimate demand, the methodology adapted does not appear to be robust and
eslimates vary except in case of four States. Alse there ars huge varations in estimations
undertaken by majority of these States, as compared to estimation using scientific methods.

1222 Demand estimation methodelogies

Scientific demand-supply assessment and the resuliant gap can help the State Govemment lo
frame policy for allocation of sand reaches and to adopt business models along with framing

policy for alternatives of sand. Further, the following two methods are suggested for estimation of
sand demand:

1.2.2.3 REl Index based methodology

The State-wise demand of sand in India for FY17 has been estimatad based on the following
factors:

» India’s construction GVA [RBI's Handbook of Statistics on Indian Economy)
+ India’s State-wise construction GVA [RBI's Handbook of Statistics on Indian Economy]
» Conversion factor- Normative cement fo sand mixture ratic of 1:2.5

In this method, based on the data released by RBI (Handbook of Stafistics on Indian Economy),
ratic of construction GVA of State with construction GVA of India is calculated. Further, that
number 15 multiplied by the cament sales in India. Once cement consumption of the State is
known, the same is muliipked by the factor of 2.5 to derve the sand consumption. Furthar,
normalization has been done based on the population of the States.

Basad on the above methodology, demand of each State has been calculated which may be sean
in the table below:
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Figurs 1- 2 Estimation of State-wise sand consumption in FY17
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Further fo refine the estimate, another methodalogy can be adopted which has been described

below, for which data needs 1o be collectad by the States. This method can be used for calculating
district wise demand as well.

1224 Cement consumption based methodology

In this method, the demand of sand in a State or district is based on cement consumption in that
Siate/ district multiplied by a conversion factor in terms of assuming & normative cemeant to sand
cansumption ratio. Following inpuls are required for estimation.

Inputs:

1. Cement consumption in the State/ disfrict
2. Conversion factor - cement to sand consumption ratio

Cament consumption in the State can be obtained from cement sales considering any of the
following sources:

1. Sales data from sales tax officials/ GST officials (State Revenue depariment! Tax
Department)

2. Cement companies for the sales data of the districts and the State

3. Sales data fram cement dealers present in the State

Conversion facter has been considered, as 2.5, as explainad in detail in the previous methodology

using RBI data. Based on this, a district-wise demand of sand can be dE:rl'l.rE:d This is anolher
suitable, and indirect method for demand estimation of sand.

z (&
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E.g.: Cement consumed in a State is 10 million tonnes, which is based on cement sales by the
companies, and hence the sand consumption shall be 25 million tonnes muliiplying cement by

the conversion facior of 2.5.

1.2.25 Supply Assessment

Data related o supply of sand is being maintained by all the Siates surveyed as part of this study.
Some of the States consolidate the data caplured by the district officers based on retumns filed by
the lezsees, while some States use IT lools to capture the supply data, Then, there are other
States that calculate based on the royalty collected. Also few Stales estimate the resources
available in the district/ State based on their already prepared District Survey Reports (DSRs).

1.2.26 Supply estimation methodology

Estimation of accurate supply in the State is nacessary for batter planning by the State. States
need o develop process flaw for data collection from different scurces of sand supply using [T
tools e.g. every sand lessee in the State shall upload online retum every month in the portal which
needs 1o be developed by the State Governmeant. This will enable Statas to analyse the production
trand in the State, lease-wise, month-wise, district-wise, ate. Further, for estimation of resources
available in the State and production potential for each year, DSR data of districls need to be
consolidated.

1.2.3 Alternate options for natural sand

After estimation of gap derived from dernand supply assessment, States need to analyse the
alternate options for sand, available with them. Considaring the large deficits in demand and
supply of sand. alternaie options need to be promoted, as;

v Alternate options can cater to the needs of monsoon season/ peak season
v Alternate supply option will reduce dependance & demand on river sand
¥  Supply of alternatives may reduce prices of river sand
v Supply of alternatives may lead to consarvation of natural resources.

The following three alternatives are proposad:

# M-sand
# Sand segregation from overburden of coal mines
# Import of sand

4
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Figure 1- 3 Alternate options for river sand

Can be beneficial for Stales having sand stone,
basalt, granile waste, quartz elc.
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1.2.31 M-Sand

1.2.3.2 Characteristics

Manufactured Sand (M-sand) is the most common alternate of river sand, which has already
gained prominence in some of the southem States, It is produced by crushing of rocks, quarry
stones o a stipulate size of 150 microns. To arrive at the required grain size, existing coarser
hard rock deposits are crushad In a series of crushers and the crushed material is segregated in
different fractions as suited to various construction activities. The sand obtained through this
pracass is further refined by removing fine particles and impurities through sieving and washing.
As per I5-383, the chemical characlefistics and strength are simitar to the river sand, and same
type of applications can be served using M-sand. The bulk density and specific gravity of both are
comparable as well as the chemical characterislics and strength of M-sand are similar to that of
river sand as per 15-383. M-sand has a silt content of around 0.2% and water absorption of 1.6%,
as compared to 0.45% and 1.15% respeclively, in river sand. M-sand concrete has a marginally
higher bond strength, and mortar made of M-sand shows higher compressive strength and
modulus fer masonry, over those of river sand.

1.2.33  Feashbility Analysis

To prove technical aspects of M-sand, tests were carried out on M-sand by competen agencies
far its durability, water permeability, and shrinkage. All the lest results concluded with sUperior
positioning of M-sand over river sand, The Rapid Chloride Permeability Test (RCPT) conducted
10 test the durability of M-sand mixes indicate the RCPT values for concrele withv-g3nd are less
than 1000 coulombs, which indicate a very low chloride permeability and good quality dense
concrele. Similarly, water permeability and drying shrinkage tests were/conducted for M25 and
M40 grades of M-sand. The former test indi e

q indicated very good dense structure of concrete; and the

A
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latter indicated that shrinkage are within values estimated from Drying Shrinkage estimation
curve. M-sand is economically feasible, cheaperand is superior as compared to river sand

in many of the urban centers in India e.g. Bangalore.

1.2.3.4 Current Status of M-sand in India

Due to the deficit of natural sand supply, Kamataka has intensified the efforts for production of
M-sand. The State has 164 M-sand manufacturing units and produces 20 millien tonnes of M-
sand per annum. Kamataka has separale seclion tor M-sand in the State Minor Mineral
Concession Rules and has widely promoted it resulling in wide-spread adoption of M-sand in the
State. Apart from Karmnataka, the other States working in the direction to promote M-sand are
Andhra Pradesh, Gujarat, Tamil Nadu and Telangana. Andhra Pradesh and Telangana also have
separate policy for M-sand. Andhra Pradesh and Telangana offer mulliple incentives through their
G.0.5 for seting up M-sand production units. The total M-sand production in Karnataka,
Telangana, Tamil Madu, Andhra Pradesh and Gujarat is 20 MMT, 7.2 MMT, 3.24 MMT, <1 MMT
and <1 MMT respectively.

It s suggested thal there is a need to promote M-sand units on pan-India basis and lo create
awareness for M-zand usage given the overall environmental and ilegal mining concems
associated with river sand mining. Further, reductions in cost of M-sand will make it a more
attractive alternative. M-sand can be promoted by States by having separate policies for M-sand
units similar to policies and incentives given by Telangana, Andhra Pradesh and Kamalaka.

1.2.4 Sand from Overburden of ¢oal mines

1.2.4.1 Characteristics

The overburden spread over in situ coal seam needs to be removed for extraction of coal to an
external dumg till sufficient space is created for internal back filling by acquisition of land nearby
coal bearing area. Further, this overburden dump needs to be re-handied at the time of closure
of mine for land reclamation. As per mine closure plan, 80% of the extracled overburden is used
far backfiling the excavated area and remaining 20% overburden can be used for producing sand.

1.2.4.2 Feasihility

Studies conducted by the Central Institute of Mine and Fuel Research show that processing of
overburden yield 60 to 65% sand, 30 te 35% clay and 5% pebblas. The theoretical tradectf
between sand recovery and its quality should be guantified through laboratory tests. Western
Coalfields Limited (WCL) has already taken the initiative to segregate sand from the overburden_
WCL has prapesed to set up a sand segregation plant of 200 cubic matre per day capacity near
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which has entered a memorandum of understanding to supply sand for the lew cost housing
projects under Pradhan Mantri Awas Yojna (PMAY),

This option is implementable in all coal bearing States, namely, Jharkhand, Bihar, Madhya
Pradesh, Chhattisgarh, Andhra Pradesh, Maharashira, Gujarat, ste. Further the option is scalable

as well with proposal of WCL to set up a sand segregation plant of 200 cubic metre per day
capacily near Nagpur.

Based on our assessment, the current annual demand of sand in Maharashira and Gujarat is 100
million tonnes, and WCL alone can provide 45.36 million tonnes of sand per annum {specific
gravity of 1.88) which is 45% of the total annual sand demand. Considering the fact that

Maharashtra is a sand deficit State and consequently the price of sand in the Stale is exlremely
high, the oplion can be beneficial for the State.

Further, if all the saven subsidiades of Coal India Limited are instructed by the Government to
process and segregale sand from the overburden left out, araund 150 million cubic metres (283
million tonnes) of sand can be processed, which is around 35% of the totsl gand consumed in the

country at presenl. Besides mesating the requirement of sand, this would also ensure that a
productive use of otherwise waste material is done.

1.2.5 Import of sand for coastal cities

Anather way to meet the demand could be lo import sand. Some of the south-sast Asian countries
e.g. Malaysia/ Indonesia have ample sand available in their country, which if not removed could
lead to fleods. The sand could be seurced from these countries and imported to Indian ports to

meel the deficit. However, it needs to be considerad that while importing sand from other
countries, sand should qualify for IS 383 quality standard as well as ba free from any phylo-

sanitary issues. To ensure this, the imported sand should have quality checks at the following two
paints.

a. In the country from where sand is sourced.
b. Al the port where the sand comes.

Karnataka has already formed rules to allow sale of imported sand in the State and have already
started the imports. Tamil Nadu is preparing to import sand. Kerala alse has permitted imports of
sand from Malaysia and the imported sand is sold In loose at the porl at a price of Rs. 2300 per
tonne. imported sand, however, tends to be costly and is therefore suitable only for high deficit

areas,
7

2

(¥ Scanned with OKEN Scanner



. 225
473

126 Gap Assessment

Based on analysis of demand supply situation in the State, a gap assessment should be done
and accordingly policy and rules/regulations need to be framed. Based on the gap assessment,
a State can be classified as follows:

a. Sand surplus State
b. Sand sufiicient State
¢. Sand deficit State

Sand sufficient States shall soon turn into deficit states as the natural availability of sand shall not
increase. These States need to plan activities for future years to enable sufficient supply either
through natural sand or alternatives.

127 Rules & Regulations

Rules and reguiations and policies related o sand form a very important part of the process chain
of sand mining. In some States, thers are separate policies and rules specifically for sand or M-
sand a.g. Andhra Pradesh, Chhattisgarh, Karnataka, Madhya Pradesh, Maharashtra, Telangana,
Ultarakhand. Further, Andhra Pradesh, Telangana and Karmataka has separate M-sand policy or
rules,

1.2.7.1 Administrative control of sand mining

Handling of sand related activities in most of the States surveyed is taken care of by the mining
depariment except in Assam and Maharashtra. The advantage of having the control with the
mining department is that the staff in the technical depariment are well versed with mining and
consequently there is no operational gap belween the regulating body and those taking care of

operalions.

12.7.2 Separate Policy

Despite being & minor mineral, the processes involved in sand mining are very different from
those in other minor minerals, Also sand Is different from other minor minerals in its direct usage
by the general public. A separale policy for sand mining s extremely crucial considering the
volume of sand consumed every year and its socio-economic significance. States that have
separate Sand Mining Policy and Rules are better able to manage this sector. It is suggested 1o
the State to have separate Sand Mining Policy. It is further suggested that only the State Mining
Department should be entrusted for regulating sand mining in the State.

12.7.3 Area and timelines

Stalas nead to define the area limits for the grant of concession in their mlEErﬂﬂd pﬂliclﬂs Mining
metheds shall be as per the approved environment clearance/ Mining | Pran EI’!d as PE!F-TmlrfIEaIIDns

“1
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of the MoEFCC. Also, the minimum area can be fixed at 5 Ha for belter supply and betier conlrol
from State Govemment's peint of view. Sand deficit States offering large areas may rasull in
IﬂElE}I"S in the process of nb‘taining clearances and appr{;uah and hence may offer amaller areas
as per limits of DEIAA and SELAA.

Table 1 Suggested threshold area for sand mining in a State*

5. No. | Parameter Minimum area Time period of allotment
1 For Individual 5 Ha. 5-10 Years
2 For Co-operative society 5 Ha. 5-10 Years

‘in case a Stale Govarnment nesds to allal smaller ar larger areas, the Stele is free o do so as per thelr minor
mineral concession rniss.

1.2.8 Identification of Resources

1.2.84 Clazzification of the rivers

Befora idantification, States need to classify the rivers based on the stream orders i.e. stream
orders 1, 1, Ill, W and above. Stream order is a measura of the ralative size of streams. The
smallest ributaries are referred lo as firsl-order streams. When two first order streams come
together, they form a second order stream and with each successive downsiream junction, stream
order increases, Telangana and Andhra Pradesh do the classification of the rivers based on the
streams viz. |, I, 1ll, IV etc. order streams. Other Slales are also suggested fo follow the below

process for classification of different streams and sand extraction:

1.2.8.2 I, il and Il order sireams

If the order of the stream is |, Il and lli, sand may be allowed fo be extracled by manual means
for local use in villages or towns bordering the streams for bonafide purposes other than
commercial operations/public trading/slocking elc. States need to frame the operational rules or
guidelines for stream | to lll. The State Government may notify over exploiled areas in lerms of
ground water micro basins from where no sand can be extractad even for local use. The extracted
=and can be transported only through a bullock cart or a traclor within the jurisdiction, and the
block/ district shall be treated as a unit for movement of sand within the jurisdiction. For [V and V
order rivers, mechanized means of extraction is appropriate, though one is awars that there is

nertain lack of clarity on mechanized mining.

1.2.8.3 ldentification of river sand sites/ blocks - 1

For order IV and above streams, identification deals with the preparatory work before a sand block
is allocated or bid out for mining. The depariment should estimate the gap'in demand-supply of

o
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districts and hence come out with the requirement of further alictment. Based on the requirement,
the process of identification of sand reaches may be taken up by the relevant department

responsible for sand mining in the State.

Figure 1- 4 Process to be followed for identification of sand bearing areas

Ragource

estimation

1.2.8.4  Gap assessment based on demand estimation and supply (from District Survay
Report)

The District Survey Report (DSR) shall be prepared by the State Government as per the
MoEFCC's Suslainable Sand Mining Management Guidelines 2016. As per the guidelines,
States need lo undertake the replenishment study, which shall provide the following outputs:

- Annual deposition rates of sand from a river

« Deposition stretch of the rivers

» Tolal Resources availabla in the State for sand
Tha above outputs shall help in estimating the annual quantity of sand available in a particular
district, for which the States need to complete the replenishment stucy.
While the need for undartaking the replenishment study is well understood, such assessments
are presently not being undertaken in a comprehensive manner at the State level, It is envisaged
that there is a need to inter-alia build capacly at the State level that trains the relevant staff in
undertaking replenishment studies, As a short lerm measure, States need to identify colleges/
instilutions with expertise related to Geclogy/ Envirenment! Hydrology, and these colleges/
institutions could be handed over the responsibilily of capacily building for replenishment study
as well as conducting the first few rounds of replenishment studies.

1.2.8.5 Joint Inapection Report
A Jaoinl Inspection Report (JIR) should be prepared by the following departmentsiconcerned
officials: ;
« District Collector (Chairparson)
+ Revenusa department

75
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= Public Works department

« Walter Resources department

« Mines and Geology department

» Geologist

* Environment & Forest department

* any other relevant department, as per State’s requirement

The purpose of JIR is to provide a comprehensive assessment of the sand available in each
identified block and overall provide a go-no go decision. The JIR team responsible for
identification should fill the format containing the vardous pareameters of sand mining as prescribed
in the Slate's rules and MoEFCC guidelines. During the identification stage itself, the details
should be noled down and based on those details and other considerations that the States may
be facing. It should be decided whether the block should ba allocated for mining or not. Further,
once the decision is taken, the entire format along with considerations based on which the
decision has been taken should be uploaded on the departmental website which shall be available
for public view. The responsible officers should submit the joint inspection report with clear
recommendations to the concemed autherily in charge of sand mining in the State.

1.28.6 Technical Report/ Geological Report

A detailed technical report/ geclogical report containing details of the area, DGPS sURVeY,
infrasiructure and envirenment, gaology of the area, drainage and gaomorphology, exploration
status (if any), geological mapping, laboratory studies of the samples efc, of each sand block
should be prepared by the Assistant Geologist/ Geologist, before putting it for auctions/ zllotment,
The polential areas of the quarry lease should be identified and demarcated using DGPS,
tepographic and geclogical maps prepared using Total Station. The area thus identified should
be physically demarcated preferably by erecting boundary pillars.

1.2.8 Allocation or Business Model followad for allocation

1.2.9.1 Current business models followed by States

The business model followed by a Stale depends primarily on the abjective of the State
Government and the prevalent conditions in sand mining

in the State. Essentially there are twe
types of business models being followed by the States:

1. Notified or controlled pricing model
2. Markat model

The most common method of allocation followed across the country
private contractors are allocated sand mines through compefitive hi

adel where
1
W States follow
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netified or controlled pricing model where sand mines are allocated to State agencies on
nomination basis.

1.2.9.2 Motified or controlled pricing model

In this model, the State Governments allocate their sand blocks to State mining corporations or
SHGs or Panchayats on nomination basis. Clearances and approvals are procured by the
State/PSUs only and mining operations are handled either directly by the Government agency or
by the raising contractors that are hired by the Govt /Govt. agancy. Further, the sale of sand is
undertaken by the State Government or the Stale Government agency and revenus is accrued
accordingly. Sale prices are notified by the Government under this model. State has 10 deploy
resources o manage the systems and constant efforts are required to manage the aperatinns.
The States following this model has been shown in Figure 1-5.

1.2.9.3 Market model
In market model, allocation is undertaken using one of tha following methods:

a) Tender

b) Auction

¢} Tender cum auction mode

i. In tender, the price or premium against the bidding parameter Is quoted by the bidders
and the highest bidder gets the mineral concession. In this model, the State earns a fixed
amount quoted by the bidder.

ii.  In auction, the bidder is aware of the ongoing or highest price or premium guoted by the
ather bidders and can confinuously revisa its bid till conclusion of the auction process.
The bidder quoting the highest bid wins the sand block. The realization to the Stale in
this model is high, as the State retains the royalty as well as the auction premium.
However, the model also leads lo increase in prices for the end consumers, as the State
Government doesn't have any control on the prices at which the successful bidder sells
the sand.

iii. The tender cum auction is a two stage process similar o the one followed in the case of
major minerals auctions, where in the first stage, along with the technical bid an initial
price offar is also submitted. Subsequently, only a selected number of bidders (50% of
the technically qualified bidders or as par the notification inviting tender) go to the auction
stage. The method has similar benefits and downsides as in the case of simple auctions
discussed above. This allocation method is followed in the States of Gujarat, Kamataka,
Rajasthan, Uttar Pradesh and Uttarakhand. This system has been stipulated for major
mineral block auction and have been adopted by the States for auctioning of sand blocks
as well

'
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Figure 1- 5 Types of Business Models followed by the States
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1.2.9.4 Suggested business models

It is suggested that the allocation model to be considered by a State should depend on the
objectives of the State. If the State's objective is revenue maximization then it can follow the
market model (simple forward auction), however if the Stale desires to keep the prices and
operations under control, then it can fallow the notified/ controlled price model.

Figure 1- & Suggested allocation model for sand mining
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1.2.9.5 Market Model adoption

States may adopt simple forward auction model, subject to technical and financial eligibility of the
bidders. Bidding parameter can be any of the two a) revenue share or b) production linked
payments. There should be a strict monitaring mechanism to compute the exact quantity of sand
extracied and dispatched from the sand blocks.

1.2.9.6 Notified or contrelled pricing model adoption

Sand blocks should be notified by the State only after getting the mining plan approved and
obtaining the environment clearance. The blocks can be allocated to any relevant State
corporalion or co-operative societies of the village for the purpose of excavation and leading work
with the main control being with the mining depariment’ State Corporation only. Prices and selling
under this model remains with the State/ State nominated agencies. For this model also to be
successful, strict monitoring of sand mining operations is requirad. Further, the State Govemnment
should alsc specify the rates of transportaticn, and keep the sand supplies sufficient so thal the
prices are not increased artificially by the transporers.

In this model if sand blocks are sllotted to P5Us, there should be a robust disclosure mechanism
devisad by the departiment’ State Government for better monitoring and control over supply.

1.2.10 Clearances & approvals, Suggestions for MoEFCC

Clearances and approvals are procured by the State mining department/Siate Govt. Agency in
Andhra Pradesh, Maharashtra and Telangana while in most of the other States it is left to the
project proponents.

It is suggested that the responsibility seeking the clearances and approvals should be given to
tha lassee/contractors only and depariment should play the role of facilitalor! regulater only. A
lixed time line should be aitached for all the clearances required, and the responsible person
should get it done within the specified timeline. Further, the applications for getting the clearances/
approvals should be online. |n somea States specifically where there are State departments/PSUs
carrying out mining, obtaining clearances may continue as per the existing process.

1.2.10.1 Suggestions for faster clearances- Delegation of powers to DEIAA, SEIAA

As an administrative mechanism, projects for environment clearance are divided into sub-
categories (B1, B2, A etc.) by McEFCC based on the area of the lease. For minor minerals
including sand and gravel, mining leasa {in case of individual) for B2 categories (0-5 Ha.) the
grant of EC will be done by the DEIAA headed by the District Magistrate or Distrct Collector and
for B2 (5-25 Ha.) and B1 (25-50 Ha.} (in case of individuals) categories the grant of EC will be
done by SEIAA. Further the projects of A categary (>=50Ha.) tﬁéj_EC}iﬁl 'g:!‘h,ﬂ?d by MOEFCC. It
is suggested to the MoEFCC that area limits for taking [irufebl'{'—'!:{if commiltes eq.

NG

(¥ Scanned with OKEN Scanner



g 480

DEIAA/SEIAA/MOEFCC should be Increased to double from the current i.e. 0-10Ha for DEIAA,
10-100 Ha for SEIAA and >=100 for MoEFCC. This will enable faster clearances for the mining
projects. Further, considering the large number of projects related to all minerals, a singla SEIAA
is not sufficient to cater the current needs and MoEFCC may consider forming muitiple regional
branches of SEIAA in each State for faster clearances without impacting the protection of
environment, as the guidelines are now available to guide the bodies/ authorities enfrusted for
grant of clearances. Criteria is suggested helow:

« Urban centers: Urban centers having population of more than 10 Lakhs as per 2071 Census
of India should be having one SEIAA regional branch to cater the neads of urban population
and hence enabling faster clearances. E.g. Ullar Pradesh have large urban centers and only
one SEIAA at State level may not be sufficlent. Considering the same 5-6 SEIAA regl::-['-al
branches may be constituted in Uttar Pradesh based on the population of Urban Centers, which
are major consumption cenlers and would have institutions and experlise to discharge the
responsibilities of a branch of SEIAA. |

« Distance: Few States whera population concentration is low and distance between ’Eh& capital
where SEIAA headquarter is present are far away from the districts due to large djstance: A
regional branch of SEIAA may be proposed for easy access for these States. E.g. Slales like
Arunachal Pradesh/ Rajasthan having large size and access to the capital city fnr many of the
districts lake multiple days to reach due lo connectivity and economic Is:suas. It is suggested
that wherever the distanze hetween the urban center and current SEIAA is more than 1[:1!} W.'E
for plain areas and mare than 250 kms for hilly States, a regional branch may be constifuted in

an appropriate place.

1211  Operations

The contrel of operation in sand reaches depends on the model a;lﬂptﬁld far EIIIDE:EI'H:H ﬂ: :2::1
raaches. In compelitive bidding model the control over operations IS with lhﬁ:rhﬁﬁf—'ﬂimlﬂéf gl
who is the successful bidder. While in nomination model for all-:c:a_tmn. 18 con rr]'::r b
operations depends on whether the nominated body excavates sand by itself or through a raising

contractor. ol over
It is suggested that irrespective of the allocation model and whoever has the cantrol O

tions, sand mining should take place only in accordance with the terms and mnditiunzfzf
the animl;mantal clearance, conditions of the lsase deed or license, and mathn:-js aﬂP;T hler:
. - i be allowed in stream IV order and nig
mingl quarrying plan. Mechanized mining rmay s ol
e ey ?E :3 or the approved environment clearance/ Mining Plan and as prfr_nuhfmatlﬂﬁﬁ of
DMELMSFGG ; MoEFGC guidelines should be reconsidered. Till then mining should bEI
thE|:| r!:ken E-E per the guidelines laid down In the Sustainable Sand Mining Managemen
unos [

Guidelins 2076 by the MOEFCC, and circular issued therec.

opera
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1.2.12 Sales & Transportations

12121 Sales

We propose two mechanisms for online sale of sand depending on whether there is a free market
for sand in the State or the prices are regulated by the Gavernment,

1.2.12.2 Under markat model

In case of markat model, all the lessees! cerified dealers in the State should regisler themselvas
an the online portal! mobile app. For registering, lesseel certified dealer will have to enter the
detailz of its concession/ stockyard, location, quantity of sand expecied on a weekly basis, as per
the approved mining plan. Once registered, the enline parlall app will display the name of the
reach/ stockyard and sand could be booked by the consumer from those leases! stockyards and
prices up o the delivery level. Further, the lesseel certified dealer needs to regularly updata the
sand available in the reach! stockyard, and they can decida the price at which they want to sell
their sand. Anyone who wishes to purchase sand in the State will have the following options for
buying:

1. MNobile apo

2. Online portal

3. Cusiomer care/ telephone call

4. Licensed traders

The consumer needs lo register on the portal and login using histher credentials {Aadhar card
based only). After logging In, the portal will display the entire list of reaches/ stockyards along with
the guantity of sand available in those reaches/ stockyards and the quality and price of sand. The
consumer can filter/ sort the reaches/ stockyards based on such parameters as lecation, quality
and price, and book from the lease/ stockyard helshe wishes to. The corsumer should also have
the option to purchase the sand by ordering at customer care. Also, stockyards should be made
around all the major consumptian hubs in the State bassd on thelr estimated demand.

1.2.12.3  Controlled market prices

in case the prices are regulated by the State Governmant, the only difference from the previous
maodel is that the price of sand &t the river reach/ stockyard shall be uniform across the State/
district based on the quality and transportation lead. A consumer after logging in, may choose the
reach/ slockyard from which he/she wishes o purchase the sand. The payment far hooking the
sand in both the cases should be made on the portal! app so that proper accounting of the sale
of sand can be maintained by the Govemment. Also, stockyards should be made around all the
major consumplion hubs in the State based on their estimaled demand. :

o
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1.212.4 Online Sale

Provision for online sale of sand should be made in case of municipality limits/cities/towns etc, as
per definition of Urban Ministry/ Census. The States should try to adopt online ordering of sand

in the next one year which may be extended further depending upon the State's infrastructure
capabilities.

121425 Cffline Sale provisions

The exceplions for online sale need to be given to the censumption centers in villages/ smaller
towns or low demand centers, for which States are free to decide based on either census
(population density) or connectivity. These low demand cenlers should have the provision to be

supplied by local licensediregistered traders/dealers through offline means who may in turn order
sand online.

12126  Transportation & Stockyards

Transportation is the last step in the process chain of sand mining, and it needs to be regulatad
to ensure supply of sand to consumers at reasonable prices. It is more important in States that
are sand deficit and need to transport sand over long distances to reach the consumgption hubs.

The supply of sand to consumers should be through stackyards that should be maintained by all
individual leaseholders! raising contracior’ State corporations etc. as the case may be. The
stockyard should be established in the vicinity of the reach within a distance of 500 meters from
the motor-able road/pucca road. In case of small size leases or cluster of leases, a single
stockyard for & group of sand reaches may be established. The size of the stockyard should be
such that it has the capacity to store the stock of 3 months of extraction from the reach, this would
also help in maintaining supply during monsoon, The leasehclder! raising contractor should be
responsible for transportation of sand from excavation sitel reach to tha stockyard through a
limited number of GPS/ RFID enabled vehicles and those vehicles should be used only for
transportation of sand from the reach to the stockyard.

The limited number of vehicles enlering the reach is extremely important from the paint of view of
sustainabilily and environment az the riparian habitat is greatly affectad by foo many vehicles
eniering the sand reaches. The use of GPS/ RFID enabled dedicated vehicles for the purpose,
will also help in evaluating the exact quantity of sand exiracted from the reach, Further mandating
the maintenance of stockyards by all individual leaseholders! raising contractor will ensure
continuous supply of sand fo consumers even during monsoons and prevent price escalation
during non-mining perod,

For transportation of sand from stockyards to end consumer:

The stockyards should be delineated by fixing the geo-coordinates or by geo-fencing, to trigger
an alarm in case of entry of any unauthorized vehicle in its premisas. There should be provision

P
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of weigh bridges at the stockyard and all the vehicles transporting sand to the consumers should
pass through it to keep a frack of exact quanbty of sand in the vehicle as per the loading capacity
of the vehicle prescribed by the transport department.

All sand carrying vehicles should have a valid transporl permit, The transport permil for
transportation of sand should be generated at the stockyard after verification of the payment. The
transporl permit should have a scan code to ensure that the single transpori pass is not
pholocopled and used more than once. Furthar, the transport monitoring team should have a
scanning device/mobile based app to scan the transport permils, and once scanned the entire

detail, such as volume, origin point (reach/ stockyard), destination, previous scan detail, etc.,
should be availabla.

The responsibility of transportation of sand fram the stockyard te end consumer should be
handled to the stockyard owner. The States may fix up a lime frame for delivery from the ordering
period and the State departments need to establish grievance’s portal and mechanism also for
resolving complaints related te ordering and transportation of sand.

1213 Monitoring

Monitoring is extremely crucial to ensure that sand mining operations are legal and
environmentally compliant. Accordingly, the State / State agencies need lo creale and establish
a robusl system 1o monitor and measure the mined out minaral at each lease location and s
transportation in the State. In that regard, a 360 degree monitoring mechanism should be put in
ptace, as follows.

Figure 1- 7 Four-level monitoring mechanism
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1.2.13.1 Level 1- Reach! Stockyard level monitoring
For moniloring of the active reaches:

a. Quantity of sand o be extracted from the reach should be based on the quantity of sand
assessed in the reach by the Joint Inspection Team.

b. The lease boundary should be demarcated with geo-coordinates or geo-fenced to ensure thal
sand extraction is going on only within the permitied area.

¢. De-casting from river beds should be monitored on a regular basis to keep a track of excavatad
quantity.

d. After every two year, a mandatory audit of the quantity axtractad and guantity permitted along
with the replenishment rate.

&. Mandatory e-pass/ e-permit should be made available at reach level for transportation of any
sand by any GPS enabled vehicle with provision of entering the vehicle number of the sand
carrying vehicle and expected delivery address and cusiomer name/ mobile number, Also
provision should be made available for stockyards! stockiest of sand. In case of nomination
basad (controlled pricing) businass model, the margin of private stockist should be capped
aver a fixed percentage of notified prices.

I. Al the stockyard, the stock supervisor should verify the authenticity of online payment receipt
before issuing the transit pass. The loading of sand should be monitored elactronically and all

transporting vehicles should pass through an electronically monitared weigh bridge.
g. Real time data capture for transportation

1.2.13.2 Level 2 - Transportation monitoring

To make transportation monitaring effective and useful, all the sand carrying vehicles (ractors/
trucks] should be registered with the department and GPS equipmeant should ba instalied in all
the sand carying vehicles. Online welghbridges with CCTV should ba installed at all the
stockyards, active reaches to ascertain the exact quantity of sand being transporied in the vehicle,
Check posts with CCTV cameras should be established near all major consumption centers to
check if all the transporting vehicles are carmying a valid ransport permit, The transporl permit
generated should contaln any of the security feature mentioned under section 5.11 &0 that one
permit cannot be re-used by generating photocopies of the permit.

1.213.3 Level 3 - End consumer monitering! bulk consumer

For end consumer monitoring, a customer grievance redressal canter should be establishad to
enquire about the grievances faced by the sand consumers, The telephone number of the call
center should be advertised so that it reaches the general public through which anyone in the
Slate can register hissher complain related to the sand, be it in tern]s"-:;:-f price or any other
grievanca, Additionally, profiles of customers should be analyzed EUEI-{L%% qléli‘u.rew.cl[ sand at'{he
7y L
| “uf
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same address, usage pattern and its comparison with the estimated usage, as mentioned In
purpose, ete. Further, surprise checking should ba conducted by the district level committee staff
as per instructions of the monitering agency.

1.2.134 Level 4 - Indirect monitoring

Indirect monitoring can be done by determining sand consumption through quantum of cement
sales in the Stata, as sale of cement is quite organized and data is easlly available at the State
lavel and district levels for the same. Fram district-wise cement consumption, further trend of sand
consumplion can be derived. Any anomalies in the sand consumption/demand can be analyzed
further.

Note: The above monitoring mechanism is just a sugoestion and the States may visit Andhra
Pradesh and Telangana to study the monitoring mechanism in greater datail.

1.3 Best practices across the process chain

1.3.1 Best practices in the notified or controlled pricing model

1.3.1.4 Demand Supply assessment

Of the 14 States survayed for this study, Andhra Pradesh, Chhattisgarh, Madhya Pradesh, Tamil
MNadu and Telangana follow controlled pricing model. Further, only Telangana and Tamil Nadu
have undertaken demand esiimation. The estimation by Telangana is within the range of
estimation done using RBI data based method.

1.3.1.2 Allernates to natural sand

Out of the five States following notified pricing model, Andhra Pradesh and Telangana have
separate M-sand policy. Tamil Nadu is in the process of drafting the M-sand policy.

1.3.1.3 Rules & Regulations

Andhra Pradesh and Telangana have well defined rules and regulations for sand mining and
gllemative materials such as M-sand. These Siales havea separate policies for sand, distinct from
other minor minerals. Further, the mining depariments! State agencies in these Slates handle the
requlations and averall administration of sand mining operations. Lastly, these States have been
regularly updating their policies for sand and other minor minerals taking into account the
developments in the sector.

1314 Identification

In States like Andhra Pradesh and Telangana identification process is datalledﬁrfd _ﬁl[ﬂt inspactlun
repart is prepared and followed for entification of the concessions.

7
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1.31.5 Clearances and approvals

Prior clearances and approvals before auctioning or allocating the blocks helps minimize risks for
the bidders and reduces the lead time for development. In States such as Andhra Pradesh and
Telangana, the mining department/ Corporation procures the environment clearance and mining
plan approvals. Only well administered Stales may follow the model of obtaining
clearances/approvals themselves,

1.3.1.6 Business madel

If the abjective is to keep prices affordable and accordingly regulated, then notified or controlied
pricing madel can be adoptad as is the case with Telangana and Andhra Pradesh. States however
miss out on revenue generation even where consumers have the capacity to pay.

1.3.1.7 Operations & Monitoring

Telangana is doing better in terms of control over sand mining operations, as TSMDC appaints
ralsing contractors through competitive bidding to extract sand on its behall, and it can mandate
stricter compliance with emvironmeantal norms as part of its contracting.

The monitoring mechanism should not only be limited to physical checking by identified personnel
but should include the use of technology in checking the transport permit, keaping the record of
sand consumers for verification and monitoring the excavation siles. In view of this, Andhra
Pradesh follows a 360° monitoring starting from the reach level to delivery of sand to the end
CONSUIMmeanrs.

1.3.1.8 Transportation

In Andhra Pradesh, all sand carrying vehicles are registered with the State mining department
and are GPS enabled. Further, all the vehicles carrying sand have a valid transport permit
generated online along with a scan code or a hologram mark to ensure that the single transport
pass is not photocopied and used more than once. Further, the transport monitoring team has a
scanning device 1o scan the transport permits. and once scanned the enlire detail, such as
volume, origin point (reach/ stockyard), destination, previous scan detail, etc., are displayed on
the scanning device. The transit pass generated at the reach/stockyard also contains the route of
delivery from the origin to the destination, and the same can be cross checked with the GPS
device at the check points if there Is any deviation in the route designated and the actual route
followed. Further, through the GPS device, any unauthorized entry of a transportation vehicle

near the reach/ stockyard can also be checked.

13.1.9 Sale of sand

Andhra Pradesh has constituted a five member districl committe
the Superintendent af Palice, District Transport Commission

i

Eﬁ.;;%%:*a

ifieey of Imigation

48

(¥ Scanned with OKEN Scanner



. . 239
487

department and ADMG under the chairmanship of District Collector, The committee notifies the
price of sand for the district including transportalion, loading/unioading and ramp maintenance
fee. There is a 24 hours operational call centre, which gives a call to all the consumers to enguire
whather the amount that is charged for sand is within the Governmentl's notified limit.
Consequently, the landed price of sand in the entire State has baan under control.

Apart from Andhra Pradesh, Telangana is also relatively well placed in terms of sale of sand in
the State, where only TSMDC can sell the sand. Further, the sale can only be through the online
portal developed by the mining corporation. Anyone who wishes to purchase sand in the Stale
has to register an the enline portal and subsequently login to place its order. After logging in, the
portal displays the entire list of reaches/ stockyards along with the sand available in those

reaches! stockyards and the corresponding quality and price of sand. The consumer can filter/
sort the reaches/ stockyards based on location, quality and price and book based on the mosl

suitable lease/ stockyard.

1.3.1.10  Consumer satisfaction and quality

Getting quality sand at reasonable prices is a major concem for consumers, Out of the Stales
following nemination model, the consumer satisfaction is measured only in Andhra Pradesh by
calling cansumers through the call center for the delivery of sand at nofified prices, Howewver,
regarding the guality aspect the consumers are not aware and infrastructure for testing facilities

are not adequate.

1.3.2 Best practices in the market model

1.3.21 Demand Supply assessment

States following market model are Assam, Gujaral, Haryana, Karnataka, Maharashira, Punjab,
Rajasthan, Uttar Pradesh and Uttarakhand. Out of these States Gujarat, Haryana, Karnataka,
Punjab, Rajasthan and Uttar Pradesh have done demand estimation. The estimation of the
Gujarat and Punjab is within range of estimation done using the RBI data based method.

1.3.2.1 Alternates to natural sand

Out of the nine States following market model Gujarat and Karnataka have M-sand units
established. Kamataka has separate M-sand policy chapter in thelr minor mineral concession

rules.

1.3.2.2 Rules & Regulations

Karnataka has well defined rules and regulations for sand mining and alternative malerials such
as M-sand. The State has separate policy for sand distinct fra '
the mining department in the State handles the regulations

h
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mining operalions. Lastly, the State has been regularly updating iis policy for sand and cther
minar minerals taking into account the developments in the seclor.

1.3.23 Identification

Gujarat prepares a detailed geological report through a technically qualified person for each
identified sand block and puts the sand blocks for auctions based an the guantity of resource
established by the report. Apart from establishing the resource quantity, the report contains details
of the area, DGPS Survey, infrastructure and environment, geology of the area, drainage and
geomerphology, exploration status, geclogical mapping, laboratory studies of the samples atc.

1.3.2.4 Clearances and approvals

The clearances and approvals need to be processed at a faster pace and in erder to achieve that
objective the applications for getling the clearances/ epprovals should be made online.

1.3.2.5 Business model

If the objective of the State Govermnment is revenus maximization, then simple forward tender cum
auclion model as is being followed in Gujaral can be adeopted where the sand bearing areas are
notified for auction after preparation of detailed geological repart containing the estimaled quantity
of sand reserves in the block. Haryana received maximum revenues amaongst the States following
market model.

1328 Dperations & Manitoring

Operations in the markel model is in the control of lesseef contractors and the State Government
has minimum control over it. Further the Slales following the market model are in the process of
developing monitaring mechanism which is IT based. Few States have started issuing e-pass for
transportation of sand and others are siill under developing this system. Gujarat has developed
applications for checking and has grievance cell for consumers from monitoring aspect.

1.3.2.7 Transportation

Transporiation of sand in the market model is conirolled by contractors and department/State
Government has na control over it. The transport of sand may be integrated with the online sale
meachanism.

1.3.2.8 Sale of zancd

Sale of sand in the Stales following market model is direct by lessee/contractors and by offline
means only, State Government has no control over the sale of sand or the prices of sand. The
Stales should endeavor for the onling sale of sand for doorstep delivery seriica. ~—_

P P
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1.3.2.9 Cansumer satisfacton

Gelling quality sand al reasonable prices is major concem for consumers. In the market model,
market dynamics decide the sale prices of sand. In Haryana and Gujarat, prices are comparatively
lower due to more supply.
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2. Introduction

This chapter briefly describes the background of the study, need and objectives for the sand
mining framewoaork as well as the approach of the siudy.

Sand is a naturally occurring granular material composed of finely divided rock and mineral
particles. It is one of the most widely used commodity for different purposes with majority in
construction activities. Sand and gravel are mined world-wide and account for the largest volume
of solid material extracted globally. It is used primarily in construction of houses, buildings and
other infrastructure projects (e.g. bridges, roads, airports elc.) thereby provides both economic
and social benefits to the country. Based on a rough estimation, the total sand consumption in
India is around 700 million tonnes in 2018-17 which has been derived from the cement
consumption. Sand is mainly found in the oceans, rivers, lakes & reservoirs, sireams, flood plains,
and hills & mountains. In India, the main source of sand is from river plains, in-stream mining,
coastal areas and agricultural fizlds. Among all the sources, river bed is the most common and
prevalent source of sand in the country. Sand is mined [ removed from these areas either
manually or through mechanical extraciors.

2.1 Background

211 Regulatory provisions for sand (minor mineral)

Sand Is classified as a minor mineral and i Is defined in the Mines and Minerals (Development
and Regulation) Act, 1857 (MMDR Act), as follows:

“minor minerals means building stones, gravel, ordinary clay, ordinary sand other than sand used
for prescribed purposes, and any other mineral which the Central Gavernment may, by nolification
in the official gazetfe, declare to be a minor mineral”.

The term “erdinary sand' used in clause (&) of Section 3 of the MMDR Act, 1857 has been further
clarified in rule 70 of the MCR, 1960 as:

fiv) Purposes of stowing in coal mines,

{w} For manufacture of silvicrete cement,

{vi) Manufaciure of sodium silicate and for

{vii) Manufacture of poltery and glass.

Further, Section 15 of the MMDR Act empowers Slate Governmenis 1o make rules for regulating
the grant of mineral concessions in respect of minor minerals. The ';9 Alipf af grant, of mineral
concessions and complete administrative control for minor minegdls s thérefore: Wi

o
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legislative and administrative domain of the State Governments. Hance, under the power granted,
the Slate Governments have framed their own minor minerals concession rides and policies
related to the same. Further, Section 23C of the MMDR Act, 1857 empowers State Governmaents
to frame rules to prevent illegal mining, transporiation and storage of minerals.

It has been observed that the demand of sand has increased over the years due 1o significant
infrastructure development in the country. The legitimate supply of sand is not enough to cater 1o
the demand. There are many instances of llegal mining noticed and reported. Also constitutional
bodies like Hon'ble Supreme Court, High Courts of the States and National Green Tribunal (NGT)
have taken up illegal mining issues 1o prevent the damage to the environment. This has further
constrained the supply of this commadity. Since in majority of the States, sale prices are not
regulated, supply erunch makes the prices of sand to increase and in many cases exorbitantly.

Minisiry of Environment, Forest and Climate Change {(MoEFCC) has issued Sustainable Sand
Mining Management Guidelines, 2016, in March 2018 which, inter-alia, addresses the issues
relating to regulation of sand mining and provides a detailed program for ensuring that mining of
river sand is done in a sustainable manner, The quidelines emphasize on the preparation of
District Survey Report (DSR) which needs to be prepared for each district, The guidelines also
present a sel of rules to be followed for operations and monitoring part. These further emphasize
on making resources available, mapping of these resources at the district level, identification of
appropriate sites for extraction, appraisal of the extraction process, putting In place the required
environmental safeguards, and rigorous monitoring of the volume of extracted material, Special
emphasis is given on monitoring of the mined out materal, which is key to the success of
environment management plan. Usage of IT and IT enabled services for effective monitoring of

the quantity of mined out material and transportation is also part of the guidelines issued by
MoEFCC.

212 Executive Summary of MoEFCC’s Sustainable Sand Mining Management
Guidelines, 2016

Below is the executive summary of the Sustainable Sand Mining Management Guidalines, 2016
issued by McEFCC.

w

Execulive Summary

The sand and gravel are one of the most important construrtion materials, Ensuring their
availabilily is vital for the development of the infrastructure in the country. There are different

sources of sand and gravel, the most important amang them is the river. As the requirement of

these construction materials is on rise, they also are very vital for the heaith physical character
of the nver and the different important functions of the fiver. The g:.;fmgfmn uf sand-and gravel
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from the river bodies has to be regulated and done with adoption of required environmenial
safaguards.

For making available these resources, a mapping of these resources at the disinct fevel,
identification of appropriate sites for extraction, appraisal of the exiraclion process, putting in
place the required environmental safeguards, and rigorous monitoring of the volume of extracted
material is required to ensure sustainability of the enlire process.

The district is the unit of administration which is best placed to do the mapping of these resources,
adopt the best environmental practices for extraction of these materials and monitor ils extraction
and movement. The large number of leases which are awarded, the scatiered geographical
location af the availahility of these materials and decentralized requirernent and usage of the sand
and aggregates aiso places districts in a unique position to play a vital role in adoption of
environmental safeguards needed for suslainable extraction of river sand and gravel.

Recommendations for managemeni of sustainable sand exiraction are the key objeclive of the
Guidelines. Emphasis js given to the setting up of manitoring plans thet will provide data on profile
changes and sediment fransport capacily (o enable the authorities to evaluate the long-lerm effect
of the mining activittes bolh upstream and downstream of sand exiraction sites.

Special emphasis is given on maniforing of the mined out malerial, which is key to the success of
environment management plan. So use of IT and IT enabled services for effective monitoring of
the quantity of mined out material and lransportation along with process reengineering has been
rmade a part of the Guideliness. The Guidelines proposes delegation of responsibility and authority
to the cutting edge level ie. the District Environment Impact Assessment Authority along with
streamiining the process of impact assessmenti, environment management plan and envirenment
claarance in cluster situation.

Promotion of manufactured sand, artificial sand and alternalive technologies in construction
materials and processes are also reguired for reducing the dependence and demand on naturally
occurring sand and gravel Development of siag sand, sand from stone chips and there
certification under BIS is an important step n this directon.”

Following are the faw references to the nolification/circulars issued by MoEFCC which need to
be referred by the States along with other notification/circularsiorders issued by MoEFCC.

a) The Environment (Protection) Act and Ru'es, 1986

b) MoEFCC MNotificalion 27th Jan 18594

(o] MoEFCC Nolification 14th Sep 2006

d} Amendment of MoEFCC Nofification (14Sep2006) dated 15t December 2009
=) MoEFCC OM daied 18.05.2012

fl  MoEFCC Notification daled 24th June, 2013 o T
gl MoEFCC Nofification dated Sth September 2013 O R i S
h}  MoEFCC Notification daled 24th Decomber 2013 [/ .- \

o (€
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1 MoEFCC Nofification dated 7th October 2014

Despite the different measures taken by the Central Government and the State Governments,
Issues with regard to sand mining affecting the ecology of rivers, high sand prices and lack of
availability, remains. There has been many instances of mining ban by the courts viz. Hon'ble

Supreme Court, respective High Courts of the States and NGT. Following are some recent
instances where courts had intervened €.0.:

* Rajasthan: In November 2017, the Suprame Court put & blanket ban on mining of sand
and bajr in Rajasthan as the mines were operating without the environmental clearance.

* Tamil Nadu: In November 2017, Chennai High Court ordered to shut down the sand

quarries in Tamil Madu within a peried of B months.

Uttar Pradesh: In June 2017, the National Green Tribunal directed the Utiar Fradesh

Government to ensure that no mechanized sand mining Is camed out in the Yamuna

riverbeds in Kanpur district, Furber, in May 2018, the NGT banned illegal extraction of

sand through mechanized mining in Gonda and Faizabad districts of Uttar Pradesh and
ordered a probe into the unautharized aclivities there.

* Uttarakhand: The Uttarakhand high court on 28" March 2017 put a four-month ban on
mining in the State during which no fresh lease or prospective licence for mining can be
izsued,

* Haryana: The new rules in Haryana in 2012 were framed addressing the
observaticn/directions of the Hon'ble Apex Court as contained in orders dated 27.02.2012
passed In the case of Deepak Kumar,

* Maharashtra: NGT order daled 30™ May 2017 regarding legal sand mining in the middle
rivar Bhima, District Sholapur, Maharashtra

The issues related to sand mining are as under:

Figure 2- 1 Issues related to sand mining
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Non-availability of
sand

damages due to

Cartelization
illegal mining

i.  Rampant mining of sand without regard for the resource

Since many years, sand and gravel have been used in the construction of roads and buildings;
and their demand continues fo increase, With the increased demand of

existing resources Is taking place leading to adversely affecting thg/ghuyeh ﬂ

slream. qn

exploitation of
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There have been several attempts by the Central Government, State Gavernments and judiciary
to curb Instances of illegal sand mining, most natably the Supreme Court order in 2012 that
banned all sand mining, including that on land less than five Ha, without the approval of Ministry
of Environment, Foresl and Climate Change (MoEFCC) department. Hon'ble Apex Court in
Deepak Kumar's case (supra) extensively examined the environmental concemns, in the context
af mining of minor minerals, considering its impact on the environment. The Apex Court observed
that extraction of alluvial material from within or near a streambed has a direct impact on the
stream’s physical habitat characteristics. These characteristics include bed elevation, substrate
composition and stability, in-stream roughness elements, depth, velocity, turbidity, sediment
transpori, siream discharge and temperature. Altering these habitat characteristics can have
deleterious impacls on both in-stream biota and the sssociated riparian habitat. NGT in 2013
issued notices against violalors of SC orders, existing mining leaseholders to get environmental
clearance from MoEFCC, giving them a fime of 3 months to do sa,

ii.  Mon-availability of sand in many cities

Conslruction is expectad to grow at 626 during the years 2016-2020, as comparad to 2.95% during
2011-2015". Consequently, the demand for sand is poised to grow further at an expeditious rate.
However despite the magnitude of the demand, supply of sand has been dwindling continuously
over the past few years owing to environmantal restrictions imposad by the Centre and other
governing institutes. One of the major factors for unavailability of sand in some cities is that sand
Is nol availeble near to soma of the major consumption hubs and transportation of sand across
long distances lends to be uneconomical.

*Saurce — Indie Brend Eguity Foundalion
ili. Sky-rocketing prices and quality of sand

Non-availability of sand and sky-rocketing price of sand are two sides of the same coin, Due to
the population growth and the resultant construction activity, there is & huge demand for sand in
the country. In some of the cilles, where there are no nearby sand reaches, it creates a huge
demand-supply mismatch. This mismatch coupled with cartel farmation among the miners &
transporiers and in absence of robust monitoring mechanism or regulation by the Government
has led to sky-rocksting prices of sand in these cilies, such as the prices of sand in Bangalore
and Mumbai are in the range of Rs 70,000 to Rs.1,00.000 for a single truck of 30 tonnes. High
sand prices, has led to mixing of low quality sand with the usable sand that Is delivered o
consumers who are generally not aware about the quality of sand. The low quality sand is not
suitable for construction purpose and poses a risk to human lives using the structures made by
it.

iv. Cartel formation in sand mining

Although State Governments have started allocating the blocks
States, but to manipulate the supply and to control the prices

O
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their margins high. In absence of any robust mechanism, its tough to control cartelization unless
the sale rights are with the State Governmenis.

There is a need for increased regulation and improved monitoring processes in sand mining.
Some of the States have been able to restrict illegal mining or regulate the prices or improva the
availability through different policy interventions. Further, some of the States have utilized IT
systems in the process chain of sand mining for improving the sand mining and sales
management system. However, to cater to the issues discussed above, if is extremely important
o have a more focused policy framework across all the States. This includes adopting the best
practices across the process chain by different States which may help to control illegal mining,
improve sand availability and control prices in the market.

In view of the issues discussed above, a commitiee was constituted to study the exisling system
of sand mining in various States and to prepare a sand mining framework. The details of the
committea are discussed in the following section.

2.2 Formation of a committee for sand mining framework

Due to various issues in sand mining and in pursuance o the deliberations of the State Mining
Minister's Conference held on 4™ May 2017 held at New Delhi, 2 committee chaired by the
secrefary, Ministry of Mines, Government of India along with officials from State Governmants
was canstituled by order dated 18" May 2017, to study the existing system of sand mining in
various Stales and prepare a sand mining framework which addresses the concems of this sector,
The commiltee comprised of officials of the State Govemments, Controller General of IBM and
Directer, Ministry of Mines as member-sacretary. The nofice for committes formation (Annexure-
) and extension of time period of the committee (Annexure 1) s annexed, The terms of reference
to the Committes was to suggest sand mining framework with a view towards a transparent and
sustainable system for extraction of sand for ensuring supply of adequate sand at reasonable
rates in the Stales. Initially commitiee was constituted for a period of 3 months. During the course
of discussion in various meetings, the scape of work of the committee had been extended from

what was envisaged initially, hence the period of the committes was axtended upto 31* March
2018 on 1* March 2018.

The committee met on 2™ June 2017, 22™ August 2017, 13" Feb 2018 and 8" March 2018 in

Mew Delhi and discussed on various matters related to the existing challenges in the sector,
1ssUes at hand, information required for the study, etc.

o
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2.3

Understanding the objectives of the framework

Based on issues conceming the sand mining, review of various related documenis and also
discussion wilh varicus slakeholders, four main chjectives are expecled to be achieved through
the frameawork, as depicted below,

Figure 2- 2 Objectives of the framework

234

Sustalnability

Sustainable sand mining

Sand mining in India has reached to a level thal itis threatening the environment and ecosystem,
Hence, sustainable mining is extremely important to promole environmental protection, limit
negative physiclogical, hydrological and sooial effects underpinning sustainable economic
growth, This should be carried out for the following:

(F}

i)
i)

(iv)

(v

To ensure the conservation of the river equilibrium and its natural environment by
protection and restoration of the ecological system.

To ensure availability of adaquata quantity of aggregate.

To improve the effectivenass of monitoring of mining and transportation of mined out
matenal

To avoid aggradation at the downslream reach especially those with hydraulic
slructures such as jetties, water intakes etc, and o ensure the rwera are protected from

bank and bed erosion beyond its stable profile f.a:*.' T X
To ensure thera is no obstruction to the river flow, water Iran'spﬁrt'and restoring the
riparian habitats [ 7/ \
L
i'_-_'._ X
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- |
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(vi)  Te avoid pollution of river water leading to water quality deterioration

(vil) To prevent depletion of groundwater reserves due to excessive draining out of
groundwater

(viii)  To prevent ground water pollution by prohibiting sand mining on fissures where it works
as filter prior to ground water recharge

(ix}  And to maintain the river equilibium with the application of sediment transport
principles in determining the locations, period and quantity to be extracled.

232  Awvailability of sand

Sand and gravel have long been used as aggregate for construction of roads and building.
Availability of sand to meet the growing pace of urbanization and infrastructure development has
become an issue and a grave point of concem. Thus, the framawork of sand mining should take
inta account the factors responsible for this scarcity and to implement control steps so as:

()  To ensure that sand iz available lo suffice the neads of ciizans & Govarnment for
construction activities throughout the year by sustainable mining practices only

(i)  Topromote alternatives i.e. manufactured sand, arlilicial sand and allemative technologias
in consiruction materials processing for reduced dependence on naturally accurring sand
and graved

(i}  To analyze the feasibility of imported sand from other countries such as Malaysia and
Fhilippines

2.3.3  Affordability

Sand, a key construction material, has been a source of angst for developers. Booming
construction activily and scarcity of sand has resulted in high prices. Hence, it is extremely
important for the framawork:

{i) To ensure availability of sand at reasonable prices throughout the year by increasing
supply

(i)  To control the price from supply side rather than through administrative mechanism

(i}  To provide appropriate pricing models for keeping the prices under check

(iv) To reduce illegal mining, closure of quarries and smuggling of sand to neighboring
States that are major factors influencing quick escalation of sand price

(v)  To establish responsive check on these factors to make sand prices reasonable for use
in construction activitics

(vi) Tocreaie awareness for alternatives of river sand and to promote production and usage
af allernalivas of river sand through incentives.

thn
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2.34  Transparency

Transparency in any process is a measure of control of flaws in the system and also builds trust
among the stakeholders. It is extremely important to have utmost fransparency in the entire
process including allocation, operations and sale of sand so as to tackle the challenges facing the
sector, To enhance transparency, the states should consider increased usage of information

technology systems in the sand mining process limiting human interventions and chances of
discration,

Based on understanding of the objectives, an approach and methodology towards execution of
the study was devised and finalized in consullation with the refevant stakeholders. The same IS
discussed subsequently,

24 Approach and Methodology

The approach has been designed as a three-layered framework keeping in view the goal and
objectives of the study. The approach identifies key guiding factors providing direction to the
assignment and providing the right perspactive for achieving the outputs/ deliverablos. The
following framework descnbes our ovarall approach,

Figure 2- 3 Overall approach

m [ Sustalneble Sand Mining ]

Outputs | Bast pm.l;.ﬁcrs aoross (e process chaln and Sand Mining Framewark J

Guiding

Factors e

241 Detailed approach and methodology

A systematic methodology was formulated lo carry oul the sludy. The below ¢ ionad tasks
were executad in a phased manner right from data collection and stakehold '

final suggestions. The phases of execution are shown in the figure balow! °

(p
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Figure 2- 4 Phases of execution

*Stakehalder

« Detallad «Suggestions

consultation + Blata-wiso comparative sAlternate R
and data policy and analysis optiona
collaction process sDamand

analysls

|
.. -

The approach and methodology was develo

ped to comprehensively cover all requirad aspects of
the study, as discussed below.

2.4.1.1

Phaze |: Stakeholder consultation and data collection

Fhase I: Stakeholder cons ultation and dats collection

Objective: To understand the sand mining policies and procedures across the
different States and to collect relevant data for detailed review and analysis

Key Outputs: 1

1. State Visit Plan

Z. Data and documents collected
Government orders,

chain in

- Lafest mineral
sand mining policies, policies and
sand, sand mining and sales process related data, ate.

concession rules, relevant
data related to alternatives of

this phase are shown in the figure balow: N

The main activities carried out in

Figure 2- 5 Activities in Phase - |

States selection

State viskts

* seiecting the states
and data collection

for stakeholder consultation

o
o
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24.1.1.1 States selection

This phase began with the preparation of a list of States for data collection and stakeholdar

consultations. The list was finalized to cover most of the regions of the country i.e. central, west,
north, south and nerfh-sasl. The fallowing 14 States were selecled:

Table 2 Details of state visits

Reglon MName of the State

South Telangana Andhra Pradesh Tamil Nadu Kamataka
Dates of 15 & 160 20" tg 220d 13th g 14h 11™ & 12t
visit December MNaovermber December December
West Rajasthan Maharashtra Gujarat
Dates of 19 o 21% gt & 99 November 220 g 2qrd
visit Movember Movember
and 29" & 30

January
North Punjab Haryana Uttarakhand
Dates of 13% 1o 160 13 o 157 8™ o 10t
it Mawvember Movember Movember

and 29 & 30"

January

Central Chhattisgarh Uttar Pradesh Madhya Pradesh
Dates of 13" & 14 g & 7" December 271 to 20"
visit MNovember November

and 20* & 30%

January
MNorth- Assam
east
Dates of 13% o] 150
visit December —
A R T

A detailed plan was prepared for each State visit that included E’EIH;E‘h':HUEE to be mit, dﬂt& of
meeting, detailed discussion areas, list of data and documents reqﬂlmd elc. The dE[a'l'Ed st
. ‘r:l.
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plan is atiached as Annexure - lll, Two teams were formed having members from IBM and the
consultant. Seven states were covered by each team as per the plan.

24112 State Visits

Each State was visited by the respective leams as per the detailed State visit plan. The visit
mainly covered stakeholder consultations and the data/ document collection for the detailed
analysis in the subsequent phases. The discussion points covered the fallowing areas:

Applicable rules and regulations far sand mining

Baseline and present condition of sand mining

Issues and challenges facing the sand mining activity

Problems related to sand mining that the policy has helped to resolve and these that still exist

s Process of award of sand reaches, and any gaploophale in the process
* Understanding the roles of various stakeholders invelved In sand mining like Disftrict Level

Sand Committee members, State Level Committea meambers, Self Help Groups (SHG), if
any, ele

o \iews of stakeholders on the axisting policy and how o fill the gaps, if any
« Slatus of royalty and taxes applicable for sand and M-sand, if applicable

= Status of illegal mining and efforts to stop the same

* [Information on the demand-supply assessment underlaken by the Siate and methodology
adopted for the same

= |nformation on business models followed by the State

« Information related (o transparency in the process of sand mining” onling mathods

» Informalion on resource availability, praduction level and other tachnical details

» Infermation on pricing policy followed by States for deciding the sale prices of sand and
revision interval for sand prices

- 8 & &

24.1.2 Phase -[I: State-wise policy and process analysis

FPhase li: State-wise policy and procass analysis

Objective: To understand the sand mining policies and procedures in different states
based on study of the information received in the previous phase

Key Outputs:

Detailed review of sand mining policies and procedures

In this phase, a detailed study of the following aspects was caried out;

o

(¥ Scanned with OKEN Scanner



. . 254
502

Figure 2- 8 Aspects covered in State wise analysis

Legal and Sand mining

Maonitoring

regulatory process Mechanism

framewark mappIng

The data obtained from the different States was analyzed in detail to present the existing sand
mining and sales management systems for each State. The areas covered under each aspact

are:

241.21 Legal and regulatory framework

In this section, the existing legal and regulatory framework of sand mining in the selected States
was reviewed, focusing on two main aspects i.e. the presence of appropriate legal and regulatory
measures and its effectiveness. The following aspects were looked into:

« applicable acts, rules and regulations governing the sector and the processes of sand
mining and sales, amendmants! notifications/ Government arders, responsible authority
for various provisions

+ |atest policy and legal changes brought-up/proposed in the States to carry out sand mining
in a sustainable way

« internal as well as external environment that affects the functioning of sand mining and
sales, directly or indirectly by analyzing the past trends and also from the view of various
stakeholders discussed during phase-|

.

+« steps taken to prevent adverse impact of mining of sand on the environment

+ legal framewerk and steps taken to curb illegal mining and fransportation of sand

2.4.1.2.2 Sand mining process mapping

Slandardization of the processes are extremely important and brings efficiency in the system,
However, the States follow different sand mining processes. Hence, our goal in this section was
lo map the complete process chain of sand mining in each State and use the Informaton for
farmulation of the framework with standardized processes. To do the same, detailed information
on the process chain was gathered during the States visit. In addition, a number of reaches were
aleo visited. The whole section included mapping of the tasks being carried out right from the
identification of the reaches lo the sale of sand to the end user. In addition to this, a responsibility

malrix was also prepared mapping the responsibilities of individuals MthiWacasE. Some of
the details that have been captured are: Py
__." 2 - s ""-_L.'-: __;l_-
* Sand demand In the Stale £ a e A
- .I [ T T
.fflf‘ = Altemnate sources of natural sand in the State {E&" 7 vy g
b {1
e ! o
5 \'f_.'.r L.'I- R - 'I 5
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* Rulas & regulations related to sand in the Staie

* Agencies involved in identification of sand reaches

* Process of allotment of sand reaches

 Pracess of appointment of contractors/excavators for sand mining (if required)
* Responsibility of monitoring & surveillance of sand mining

* Transportation mechanism of sand

* Mode of sale of sand in each State

» Use of technology in the processes such as allocation, monitoring, dispatch elc.

24123 Sand pricing, royalty and taxes
Pricing

In this section, an in-depth study was cenducted fo understand the sand pricing mechanism being
followed in different States. The team interscted with the stakeholders to assess the reasons of
the pricing machanism followed in the State as well as the prevailing prices of sand at the end-
user level. The pros & cons and irregularity in the prices under different pricing machanism was
also assassed, The questionnaire devaloped in the previous phase was used for gefiing the
information and views from different stakeholders.

Royalty

In this section, the data on royalty and laxes related to sand mining operalions were collected
trom sach State, An in-depth study on the royalty structure was conducted. This included study
of trand in royalty and iaxes to understand the impact on the demand, supply and prices of sand.
In addition, the concept and method of royalty calculation in each of the Stales was focused upon
and the pros and cons of every concepl was analyzed from the perspective of the Government
since royalty constitutes a major source of revenue for the States,

Since this is one major source of revenue collection for the States, the issues with the design of
the royally structure and ils imple mentation in each State was also analyzed as this could hinder
the realization of what could otherwise be achieved.

24.1.24 Monitoring Mechanism

In this phase, the team gathered information on the experience of each of the State in llegal
mining. Information such as number of approved sand reaches, operational sand reaches,
location and area of the reaches, etc. were collected for all the States. The reaches were
shortlisted from where illegal mining activities have been reportad and {_:Iqtaaulél:l analﬁis-}n{s done
o understand the impact of illegal mining in the respective reach, Furihigr, special emphasis was

(.')hm |
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given on he sleps taken by the respective authorities to curb illegal mining in the States and its
effects. These outcomes play an important role in formation of the sand mining framawark.

2.4.1.3  Phase - lll: Detalled comparative analysis

FPhase lli: Detalled comparative analysis

Objective: To find best practices in sand mining policies and practices

Key Outputs:

Comparison of the States and best practices

This phase involved comparison of States against different parameters across the sand mining
chain to identify best practices,

Figure 2- 7 Approach of the analysis

Comparnson of each state in terms of the process felllowed

The main areas that are used for comparison between the States’' sand mining policies are:

Figure 2- B Areas covered for comparison

Regulatony and Legal

= Rules, regulations and + Allacation method = Allocation

policies = Operational contrel ..« Ordering
* Royalty « Sale rights “Fai (g Monitoring
= |dentification * Types of cuncea.s.ipris. *_U_E:}?l{:r‘n'
= Clearances and approvals fPPCT o y
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Key tasks carriad out in this phase are:

* The team compared the rules and regulation followed by different Stales and assessed
thair impact on prices, demand and supply situation of the Slale.

The team compared the entire process chain of sand mining from identification of sand
reaches to sale of sand followed in different States. The team analyzed the data collected
through State visits and benchmarked the practices. The information collected was
compiled into standard templates and matrices,

* The team identified the technological requirements for different stages of sand mining
inchuding new generation technologies for transportation and tracking illegal sand mining.
The level of transparency brought in the complete process of sand mining In the States
because of the usage of technology was also evaluated. After finalization of areas where
technical up-gradation is reguired, different business modsls for technical enablament
were analyzed and the pros and cons were also captured io help the Government in
selection of the appropriate business model that can bast fit as per the requirements and
functioning of the States.

= Pricing mechanisms followed by different States including their royalty structures were
analyzed. The team analyzed the different mechanisms followed by States and analyzed
the factors which hinder and encourage the revenues of the Government from sand mining.

2414 Phase - V. Suggestions

Phase IV: Suggestions

Objective: To provide suggestions fer the policies and practices to be followed by the
States along with proposing alternatives of river sand and methods for demand
estimation

Quiputs;

Sand Mining Framework

Specific suggestions to act upen in order to confrol illegal mining, carry out mining in a sustainable
and environment friendly way, ensure availability of sand, and make best utilization of available
lechnologies have been made. Along with the above, the alternate options of river sand are
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Figure 2-9 Overview of Approach and Methodology

Practices in state A

Fractices in State B Practice
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3. State-wise policy and process analysis

This chaplar provides an overview of the policies, procedures and prachices being followed by the
States visited. It discusses the lypes of concessions granted for sand, allocation methods, pricing
& royally rates, clearances and approvals, and overall gperalions and monitoring mechanism
being followed in different states.

3.1 Andhra Pradesh

Fegulatory provisions

The miner mineral rules applicable In the State are the Andhra Pradesh Minor Mineral Concession
Rules, 1966 and its amendments issued by the Government Orders from time to time. The
responsibility of the minar mineral “sand” is with the Department of Mines & Geology, For sand,
there Is a separate policy, which was framed in 2015, "New Sand Mining Paiicy”. Later on this

was changed in 2016 to “Free Sand Policy’.

Business Mode/

In the Free Sand Pelicy, the Government notifies the sand reaches from where sand can be
axcavated free of cost (i.e. withoul paying any royalty or other taxes but only payment of extraction
eost. which has been fixed by the Governmant for each district). There are also various Self Help
Groups {SHGs) working to load sand on the transpoerting vehicles at the notified reaches. The
department has issued instructions 1o notify small reaches to facilitate public to get the sand. The
time period for notified reaches is one year or Wl exhaustion of lease, whichever is earlier, Also
the department has fixed maximum landed rales in each district inchuding transportation cost for

consumers.
1
Types of | Minimum | Maximum Limit for holding Time period
sand maximum area
concessions in the State
Motified Mo M Mo restriction Till exhaustion of sand or one
Sand restriction  rasiriction year period, whichever is earlier

reaches

Business | Sub-modal Process Separate Production | Revenue
Model | | followed accounting FY17 FY17

& i
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| forroyalty | (MMT)
(Yes! Noj
Notified or  Nofified sand  Motification for Mot Applicable A Mot
controlled reaches for extraction lo Applicable
pricing extraction by SHG= or public
madel public or by on thelr awn
SHGs

The Assistant Director, Mines and Geology, has the responsibility to prepare the Mine Flan for
feasible sand bearing areas duly dividing the sand reaches having an extent of above 5 Ha into
small reaches. Further the department has the responsibility to get the environmental clearance
from the appropriate body based on the size of the notified area.

Monitaring

For monitoring, the deparimeant has deployed technical assistants [TAs) on all the active reaches
who provide real time data from all the reaches with photographs of all the sand carrying vehicles.
The technical assistant notes down the details of the driver of the sand carrying vehicle and the
sand consumer. Further, these details get uploaded to the system on real lime basis and software
tracks the movement of GPS based vehicle, The software issues alerts In case of discrepancies
between the consumer address and destination,

adles

The State has already developed a mobile application for sand, which 5 expected to be
operational very soon, and once it gets fully functional, all the bookings for sand in the Siate will
be done through the app. All the sand camying vehicles in the Slale are registered with the
department and the State has also released a G.0O. to mandate the Installation of GPS in all sand
carrying vehicles by February 2018.

The Government has constituted a five member district commitiee in each district which includes
the Superintendant of Police, Districl Transport Commissionar, Executive Engineer of Irigation
department and ADMG, under the chairmanship of District Collector. The commitiee notifies the
price for sand in the district including the transportation, loading/unioading and ramp mainienance
fee, There is & 24 hours operational call center, which enquires all the consumers whether the
amount charged for sand is within the Government's notified limit. Consequently, the landad price
of sand in the Sfate is under control.

D3R Sfatus

L
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District Survey Report is not being prepared in Andhra Pradesh. State prepare their own reports
which are similar to DSR reports as per the department.

Demand-Supply Assessment

Mo proper demand-supply assessment has been camied cut by Andhra Pradesh. However, since
the Stale is sand deficit, it ensures through proper monitoring mechanism that no sand from
Andhra Pradesh is transported across the border to ather States. However, there is no restriction
on impart of sand from other States. Further, to take care of sand deficit, Andhra Pradesh has

given industry status to M-sand producing units in the State and has granted certain incentives
for praduction of M-sand to encourage the manufacturers of M-sand.

Online FPortal

Andhra Pradesh maintains an online portal, namely
pushkrishna sps.ap.gov.in/sandappfdashboard/aspx. The portal I8 an important part the
monitoring mechanism of the State. The portal helps in real time governance of the active sand
reaches,

A summary of other key aspecis of sand policy of the Slale is labulated below:

Table 3 Summary of sand mining policy in Andhra Pradesh

Activity Responsibility | Sub-Activity Timelines [ IT Usage
Identification District Level s Joint inspection to fix the 1 month Offline
of sand Commitiee boundares
reaches » Assess fhe sand in terms of

quantity

o Study the environmental

aspecls
Clegrances District Level * Preparation of feasibility 2-3 months Dffline
& Approvals Committea report
(Mining Plan, = Obtain  clearance  from
Environment Ground Water Department
clearance, as per WALT Act & Rules
Consent to * Clearance from River
operate) Conservator in case of

underwater extraction

* Preparation of mining plan,
mine closure plan,
anvironment plan (EIAEMP)

Y
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Motification
of sand
reaches

Operations
and

Monitoring

Transportati
on

Sales

Department of
Mines &
Geology,
Anchra Pradesh
(Operationz)
SHGs/
Consumers

{Monitoring)
Monitoring
Committee
Transporters

Depariment of
Mines &
Geology,
Andhra Pradesh

Department of
Mines &

74

Submission of approved
mining and environmental
study (EIATEMP) to authority
for issue of environmental
clearance

The depariment notifies the
sand reaches for public after
geiting all the required
clearances

After DGM notifies the area,
anyona can excavate and
lopad sand from the notified
reaches

Al some of the reaches, Sell
Help Groups are working to
lnad sand on vehicles in liau
of the loading charges o be
porne by the consumer
Owverall monitoring
responsibility  lies  with
Monitoring Committes

Delivering sand (o the
consumer  after  paying
Inading charges

Collecting  money  from

consumer after delivery of
sand

Getting all the transportation
vehicles registerad

Issuance of “Weighment
3lip" by the department.
Mandatory installaton of

GPS in all sand carrying
vehicles

Ordering is offline only and

platform for booking of sand” . .,

oo,

i being developed

G/

)
L - L
'|I 5

R
F

1 manth

Conlinuous

Continuous

Continuous

Continuous

Continuous

i

Cnline

Offline

Offline &
Crnlina

CMline

Chnline

Offfine
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Geology,
Andhra Pradesh

3.2 Assam
Regulatory Provisions

The minor mineral rules applicable in the State are Assam Minor Mineral Concession Rules, 2013
and the responsibility lies with the District Forest Officers (DFOs) under the Department of
Environment and Forest of the State. The types of concessions, which are allofted in the State
are mining lease (ML), mining contracts (MC) and mining permit (MP). Assam is currantly
changing s rules and post amendments of the rules, the Directorate of Geology & Mining shall
be handling the responsibility of the minor minerals as well.

Business Model

The allocation of concaessions is through offline tender route with a reserve price equal to the
royalty rate of tha sand (Rs 140/cum from 2015 onwards). The highest amount discovered in
bidding becomes the premium to be paid by the bidders, From 2018 onwards, the State will be
adopting e-auction model for grant of concessions post amendments of its rules.

Mining lease is granted for a period of 10 to 20 years. Further, there is no restriction on the
maximum area for allatment or halding of maximum area by any individual as par the State Rules.
Mining Cantract is granted for a period of 7 to 10 years and there is no resiriction on the minimum
area or the maximum araa for allalmeant ar neithar thera is any limil on holding maximum area by
any individual. Mining permits are granted for a period of less than two years and for area of less
than 5 Ha (maximum limit), However, there is no minimum limit for the area to be granted

Types of sand | Minimum | Maximum | Limit for helding Time period
concession Area Area maximum area in
the State
Mining Lease, 1 Ha Nao No restriction Mining Lease: 10-20
Mining restriction yaars
Contracts,

Mining contract 7-10

Mining Permits Yaars

Mining Permit: 2 Years

% SR
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Business Sub-model Process Separate Production | Revenue
Model fallowed accounting for FY17 FY17
No)
Market Model Compelitive Offline tender A 5.6 30-35"
Bidding

*Rough estimate, as calculated from data provided for all the leases

The lessee has the responsibility to prepare the mine plan and get the environment clearance
tfrom the relevant body depending on the size of the sand block, and to also procure consent for
operation and consent for approval from Assam Pollution Control Board.

Sales

The sale prica of sand at pit head is Rs 250-300 per cubic metre and the price in Guwahali at a
distance of around T0-80Km from sand reach is around Rs 800 to 900 per cubic metre. However,
during monscon pernod, the sand price in Guwahati shoots up to Rs 1200 to1500 per cubic melre,

There is no significant use of technology in the entire process of sand mining in the Stale and
even the monitoring Is done by offline means.

DSR Status

Assam has still not stanted preparation of Districl Survey Report (DSR). Thera are 33 districls and
sand mining i1s pravalant in all the districts,

Demand Supply assessment

Mo specific details are available with he Stale regarding the State's sand demand, cons umption,
replenishment, etc. Since export of sand is also allowed to other States, it is really difficult to
assess the demand of sand. However, the production of sand in FY17 is estimated to be around
3 million cubic metres

A summary of other key aspects of sand policy of the State is tabulated below:

Table 4 Summary of sand mining policy in Assam

Activity | Responsibility | Sub-Activity Timelines | IT Usage
Identificatic District Forast * |denfification of =and- 3-4 months Offling
n of sand Officers of the bearing area and
reaches . Environment & preparation  of Initial

Forast Reporl

7

[
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Dreparimant, Fixing boundary and
Assam assessment of quantity of
sand
Allotment of Environment & Conduct of tender process 1 month + 1 Offline
sand Forest and sefection of successful month  for
reaches Depariment, bidder issue of final
Assam Issuance of Lol lo the acceptance
successful bidder letter/ Lol
Clearances Lessee Preparation of mining plan,  1-2  month Cffline
& mine  closure  plan, (if area is
Approvals environmment plans less than 5
{Mining {through RGP} Ha.)
Plan, Obtain approval of mine
Environmen plan, mine closure plan B-12
t clearance, from DMG and months
Consent to environment plan  f area s
operate) (ELAVEMP) less than 25
Submission of approved Ha.)
mining and environmental
Swdy (EIAWEMP) o 5.6
authority for issue of .. (I
gnvironmental clearance area iz 25
Ha.)
L essas Application for Consent of 1 month Offline
for Establishment (CFE)
and Consent for Operation
(CFO) to District Poliution
Control Board
Chher relevan! clearances
and approvals
Operation Lessee Mining and loading Continuous Offlirme
and operations are conducted
Monitoring by the lessee
Environmeant & Overall monitoring is being  Continuous Offline

[

Forest
Department,
Assam

done by the Environment
& Forest department of the
State

il
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Transportati Lessee * Selection of transporters Continuous Ciffline
i *» Sefting of transportation
charges based on travel
distance
Lessee * Issuance of “Permit” by the Continuous Offline
contractor permit holder
Sales Lesses * Getling orders through Conlinuous Offline
different sources [Agents/
direct consumers etc.)
* Delivery of sand

3.3  Chhattisgarh
Requlatory Provisions

?hhﬂtﬁﬂ-garh amended the Minor Mineral rules in the year 2015 and the current rules applicable
in the State are Chhattisgarh Minar Mineral Rules 2015. The responsibility of the minor mineral
“sand” is with the "Directorate of Geology & Mining, Chhatlisgarh”, and as per articla 3 (i} of the

CMMR 2015, sand mining in the State is governed by the Chhatliisgarh Minor Mineral Sand
Excavation and Trade Reguiation Order 2008,

For sand mines, areas are notified by the State, however the time period is not defined, Exiraction
is permitted as long as the environment clearance permits. There is also no restriction on the size
of the area that can be granted for sand concessions in the State

Business Maodea!

The allocation of sand reaches in Chhattisgarh is on namination basis to the Gram Panchayats
on submission of application by the Panchayat to the District Collector, The rovalty applicable in

the State is Rs. 50 per m” and the royaity collected in the State is retained by the panchayat
department for development expenses.

Types of Minimum = Maximum | Limit for holding
sand Area Area maximum area in
concession the State

Time pariod

Notified Mo Mo MNA

T3 rhaleng as EC pemits
Areas restrichon restriction s AN
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Business Sub- Process Separate | Production = Revenue
Model model followed accounting for FY17 FY17
royalty (Yes/ No) (MMT) (Rs
Crores)
Notifled or Nomination Allocation Yas 10.0 10.6
controlied to
pricing model Panchayat

The Departmenl of Mines and Geology gets the environment clearance and prepares the mine
plan on behalf of the panchayat, which reduces the time for obtaining the clearances. The
aperabons control and sales right, for sand is with the gram panchayat in the State.

Sales

There are no charges applicable on sand in the State apart from royalty, and anyone can go to
reach with a vehicle and load sand at his own axpense sfter paying the royalty amount 1o the
panchayat. The State has sufficient sand available and the price which the consumers have to
pay for sand varies from Rs 250 o 700 per cubic metre {i.e. around Rs 132 fionne to Rs 370/ onne
for a bulk density of 1.89 glem?) depending on the distance of the consumplion point from the
reach. There is limited use of technalogy in any of the sand mining processes in the State but
geo-tagging of the sand reaches is dona which makss physical meonitering of the sand reaches
2asiar

Dernand Supply assessment

Mo demand-supply assessment of sand is being done, however, the State has sufficient sand to
meet the demand. Further, there is na restriction on transport of sand outside the State. Howeaver,
a recent issue on transportation of sand fo other State through railway wagon caught media
attention, post which the State had issued a nofification to discourage transport of sand to other
slates.

DSR Slalus
District Survey Report is prepared in all the 27 districts of Chhattisgarh,

A summary of other key aspects of sand policy of the State i= tabulated below;

Table 5 Summary of sand mining policy of Chhattisgarh

Activity |HE$pﬂn5'rbil Sub-Activity Timelines  |IT Usage
| ity
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Idantificatin
n of sand
reaches

Allotment of
sand

reaches

Clearances
& Approvals
(Mining
Plan,
Environment
clearance)

Operation
and

Monitoring

Transportati
on

Directorate
of Geology &
Mining,
Chhaltisgarh

Directorate
of Gealogy &
Mining,
Chhatfisgarh

Directorate
of Gaology &
Mining,
Chhattisgarh

Gram
Panchayat

District
Collector
Customer/
End user

73

ldentification of sand-bearing
areas and preparation of Site
Appraisal Reporis

Fixing boundary and
assessment of quantity of
sand

Assessing feasibility of sand
mining in tha identifiad araas

On nomination basis to Gram
Panchayats

Preparation of mining plan,
mine closure plan,
environment study (ELA/EMP)
Obtain approvals of mine
plans, mine closure plan and
environment plan (EIAEMP)
Submission of approved
mining and environmental
plans to authority for issue of
environmental clearance.
Mining and inading
operations are conducted by
the Panchayat orthe end user
directly

Overall monitoring lies with
the District Collectar

Hiring of transporting vehicle
Hiring of labourers for
Ivading/unloading or payment

to villagers working at the
reach for the same

Usually
takes 1
manth

Mot defined,
but after
application,
the collector
immediately
notifies the
area
Depending
upon the
area of the
concesslon

Continuous

Continuous

Continuous

Offline

Offline

Offline

Offline

Dffline

Offline

r]
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Sales Gram e |ssuance of transport permil  Conlinuous Offline
Panchayat upon payment of royalty
3.4 Gujarat

Reguiatory Provisions

Tha minor mineral rules applicable in Gujarat are Gujarat Minor Mineral Concession Rules, 2017
and the respansibility of the minor mineral "sand" is with the Commissioner of Geclogy & Mining
(CGM) under the Industries and Mines Department, Sand is part of Part A of the Schedule Il of
the Rules.

Business Model

From 2017 onwards, the allocation of sand reaches in the State is based on competitive bidding/
open auctions. The business model used is "Tender cum forward auchion model with a base
premium, which is 5-6% of value of the mineral dispatched. The bidders quote the premium to be

pald in terms of % over and above the base premium with an increment of 0.5%. The value af
mineral of sand published by the Slate Government is Rs 240/ tonne for the Slale. The period of

the concession granted for sand is five years.

The mining operation and sale of sand in the Stale is undertaken by the lesses. The concession
granted for sand is quarry lease for which the minimum area that can be granted is 1 Ha and
maximum area to be granted is 50 Ha.

Types of sand Minimum Maximum Area Limit for helding Time period
concessions Area maximum area by one |

individual in the State |

Quarry Lease, 1 Ha B0 HaforQL 50 Ha 5 Years

Quarry Permit 0.2 Ha for
and Quarry QParwana
Parwana

Business Sub-model | Process followed Separate Production | Revenue
Model accounting ‘ FY17 FY17

for royalty

. (MMT) (Rs.
(Yes! Maj

Crores)

{ .' ' ., * 1
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Market Competitive  Online tender cum Yes 49,64 160.34
Model Bidding forward auction

The Lessee has the responsibilily of preparing the mine plan and taking the environment
clearance from the relevant boedy depending on the size of the black and Consent to Operate from
the pollution control board,

Most of the sand is transported through tractor and trucks and the State is in the process of
making GPS installation in all sand carrying vehicles mandatary.

Sales

Sale rights are with the lezsee with orders directly placed by consumers or agents. There is no
provision of online purchase of sand for the consumers. There is restriction for the expart of sand
to other States and from others States to Gujarat. The sand prices vary in the State from Rs. 80/
tonne to Rs 800/ tonne depending upon the districts and infrastructura projects nearby.

DER Status
Gujarat is in the process of preparation and finalization of DERs for all the sand related districts
(32 out of total 33 districts) for which data are being collected by the district level officer. DSR for

Earoda district has already been approved and for rest of the districts, it is either under preparation
or under approval.

Demand Supply assessment

MNe specific data is available with the State regarding the Slate's sand demand, consumption,
replenishment, elc. However, Lherg is no shorlage of sand in Lhe State and it Is able to meet the
demand of sand through natural sand excavated in the State.

A summary of other key aspects of sand policy of the State is tabulated below:

Table 6 Summary of sand mining policy of Gujarat

Activity Responsibil | Sub-Activity Timelines : IT Usage
ity
Identification of CGM, * ldentfication of sand- 34 Cifline
sand reaches/ Industries bearing area and months
Mines/concessi  and Mines preparation of Geological
ons Department, report (GH)
Gujarat * Fixing boundary and
assessmeant of quantity of
sand

&
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Allotment of CGM, » Selection of IT Platiorm/ TO + 103 Online
sand reaches Industrias vendor for conduct of days
and Minas auction from
Department, e« |ssue of NIT/ Bid issue of
Gujarat Documents final
« Conduct of auction and 8cCepian
selection of successful Ce letter
bidder Lol
s |ssuance of provisional
acceplance letter and final
acceptance letler fo the
successful bidder
Clearances & Lessee s Preparation of mining plan, & months Offline
Approvals mine closure plan, or 1 year
(Mining Plan, environment Study  dependin
Environment (EIATEMF) g on the
clearance, « Obtain approval of mine sze of
Consent to plan, mine closure plan the sand
operate) and environmen! plan reach
(ELAVEMP)
» Submission of approved
mining and environmental
plan (EIAEMP} to
authorty for issue aof
environmental clegrance.
Lessee » Application for Consent for 1 manth Offline
Establishmeni (CFE) and
Consent for  Qperation
(CFO) to District Pollution
Control Board.
s Other relevant clearances
and approvals
Operations and  Lessee s Mining and loading Continuc Offline
Monitoring operations are conducted us

o

by the lessee

5
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CGM, = Overall monitoring lies with  Continuo Offline &
Industries the District Monitoring us Online
and Mines Committes
Department,
Gaujarat
Transportation Lesses e Splecion of ransporters  Continuo Offling

e Selting of transporfation US
charges based on travel

distance.
Lessee = |ssuance of “royally pass Centinug Online
and permit” us
Sales Lesses e Getting orders through Continuo Offling

different sources (Agents/ Us
direct consumers etc.)

= Deflivery of sand

3.9 Haryana
Reguiatary Frovision

The minor mineral rules applicable in Haryana are Haryana Minor Mineral Concession, Siocking,
Transportation of Minerals and Prevention of llegal Mining Rules, 2012 and the responsibility of
tha minor mineral "sand” is with the Mines and Geology Department, Haryana.

Business Mode!

The allocation of sand reaches in the State is through forward e-auction, with a reserve price
which is a lump sum amoun! based on the area of the block and basad on the previous auctioned
value of the same blockfarea, The rate of royalty in the State is Rs 40/ MT but there is no provision
of royalty collection on per tonne of sand extracted in case of mining contract, as the highest bid
offered in the auction becomes lhe annual contract money and the contracter is liable to pay
monthly installment of that annual highest bid. The contract money expires after every three years
period, and is enhanced by 25% of the previous contract money after the expiry, The time period
of the contract granted in the State is 7 1o 10 years.

There is no pre-defined annual limit of extraction of sand from sand blocks in the contracts which
ara auctionad. The limil for extraction of sand is defined in the mining plan/ envirenment

clearance and the responsibility of preparing the mine plan and taking the.relevant clearances
and approvals lies with the contractor to whom sand mines are allocatediaictiohed. :

gn (-
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Types of sand i Minimum Maximum Limit for holding Time
concession Area Area maximum area in period

the State

Mining Lease, Mining 1Ha Mot defined 1000 Ha Tl
Contracts, Quarrying
Mineral disposal permit

Business | Sub-model Process | Separate F'ra::ductiunl Revenue
Madel followad accounting for FY17 FY17

royalty (Yes/ No) (MMT) (Rs. Crores)

Market Competitive Online Mo 0.8 265.9"
Model Bidding Forward
auction

‘Production data is for the calendar yesr 2017-2018.

The operation and sale of sand in the State is done by the contractor with no regulation from the
State Governmeant. There is no restriction on the maximum size of the black that can be allocated

through e-auction.

Other than the limited use of CCTVs and auction of the blocks, IT infrastructure has no major role
in operations or manitoring of sand mining in Haryana The State is in the process of developing
an IT system for monitoring of its mines and implementing g-Ravana system on the lines of the
nolification of MoEFCC. Further, te check cases of illegal mining, the State has given its consent
ta the Government of India to implement M35 for minor minerals also for which the State has
already provided the details of sach mine as well as e cadastral maps/ khasra maps duly
damarcated to the Bhaskaracharya Institute of Space Application and Geo Informatics (BISAG)
at Gandninagar.

Sales

There are no nofified rates for the transportation of sand in the Stale and lransporiation is
completely owned by private transporters and managed by the contractors only. Since sale and
delivery rights are with the contractors, they are free o use own lransportars for delivery of sand.

The price of sand in the State is around Rs 500 to 550 per metric tonnea it head and is sold at
Rs B0O per tonne in Karnal district which is at a distance of arbufd 35 fogalhkms from mining
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area, including the lransportation charges. In Panchkula district. the rates of sand ara Rs. 20
2213 (l.e. around 600-650/ tonne) at a distance of around 20-25km from sand mines

LSRR Status

Haryana is in the process of preparation and finalizaton of DSRs for which data ara bem
collected by the district level officer. District Survey Report is getling prepared for the sand baann
districts L.e. 15 out of total 23 districts. DSR raport 15 yel 1o ba approved from the authonty. Onc

i R |

=]

all the reports are ready and approved by the authority. total resource assessment af the Slate

can be done.

There is no specfic data available with the State regarding the Siates sand demand,
consumplion. However. the Stata has surplus sand and also caters to sand requiremants of Deihi
to some extent, There is no restriction on the fransport of sand to other States and from others
States to Haryana. Based on production returns of contractors of sand minas |0 ine Siale, the
demand is estimated at 8.5 million tonnes in 2017

A summary of other key aspects of sand palicy of the State 15 tabulated below

Table T Summary of sand mining policy of Haryana

Sub-Activity

Timelines | IT Usage

Activity Responsibil
Ity
Identificatioc Mines and
n of sand Geology
reaches Department,
Haryana
Allotment of Minas and
sand Geology
reaches Dapartmeant,
Haryana

Idenification of sand-bearing
areas and preparation of
inibial feasibilily reaporn

Fixing boundary and
assessment of quantity of
s

Assessing feasibilily of sand
rmining i the dentified areas
Forest area demancation and
approval

Selection of [T Plaffiorm/
vendor for conduct of auction
Issue of NIT/Bid Documents
Conduct of auction  and
selection of successful bidder
Issuance of Letter of Infeni to
the successful bidder

2-3 Jftna

manins

_-\.-

|_|_
a

=
T

mionths

for ssu8

a
1]
i
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Clearances Contractor » Preparation of miningplan (by 2-3 Offline
& RQP), mine closure plan, months
Approvals environment plan (EIAEMP)  for
(Mining e Obtain approval of mine plan,  Mining
Plan, mine closure plan and plan
Environmen environment plans approval
t clearance, = Submission of approved
CFEICFQ) mining and envirenmental

plan (EIAEMP) to authority

for issue of environmental g 42

clearance Months
= Application for Consent for  (If areais

Establishment (CFE) and |ess than

Consent for Operation (CFQ) 25 Ha.)

to District Pollution Control

Board. 1936
o Other relevant clearances |yonths
and approvals (If area is
25 Ha.)
Operations  Contractor * Mining and lnading Continuo Offline
and operations are conductad by us
Monitoring lhe contracior
Mines and = Ovarall menitoring  Continuo Offline
Geology responsibility  lies with the us
Depariment, District Monitoring Commitiee
Haryana
Transportati Contractor = Selection of transporters Continuo Offline
on us
Contractor e |ssuance of “"Mineral Transit Continuo Offline
Pass” us
Sales Contractor = Getling orders  through Confinuo Offline
different sources (Agents/ us
direct consumers elc,)
* Delivery of sand —
2 RO
" BN
2 Yeom I |

&1}
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3.6 Karnataka
Regulaltory Provisions

Karnataka undertook majer amendments to its Kamataka Minor Mineral Concession Rules, 1994
in 2016 and has added a separate chapter IV-B detailing the permission for guarrying of ordinary
sand in river bed, patta land, removal of sand bars in Coastal Regulation Zone areas of coastal

districts and special provisions for production of M-sand as well as for iransportation of sand and
M-sand,

The concessions granted in Kamataka are called quarry lease. There is restriction on the
maximum area that can be granted for sand concessions in the State i.e. 50 acres (20 Ha.) for
mineral based industry and 10 acres (4 Ha ) for alhers but the minimum area that can be granted
Is 5 acres (2 Ha.), The time period for sand concessions is less than 5 years.

Business Model

The responsibility of the minor mineral "sand” is assigned tn the Department of Mines & Geology.
The model used in Karnataka after amended rules is tender cum forward auction method. The
base price is fixed at 20% of the royally applicabée (current rate of royally in the State is Rs 60/
tonne) and a two stage auction meathod is followed to arrive at the final price. Prior to 2016, sand
mining was camied out by Public Works Department in the State from 2011 onwards.

Further, temparary permit is granted fo local communities to remove sand from the coastal area
on application basis. The permit is renewed on yearly basis and the environmental official at the
district level is responsible to monitor the removal of sand. The State Government studies the
accumulation of sand bars and its removal with the halp of satallite imageries, GPS, etc.

Apart from this, the State Government may permit sand quarrying in specified patta lands with
such terms and conditions as may be specified by the State Government on recommendation of
the District Committee regarding the guality of sand and its sultabllity for construction purposes,
with adequate justification. The District Commitiee has the power to fix the maximum rate at which
the holders of license can sell sand al the loading point and indicate this in the license condition,
and can also allocate up 1o 25% of sand for low income housing or government works,

Types of sand Minimum | Maximum Area | Limit for holding Time
concession Area : maximum area in the period
State
Quarry Lease b acre (2 20 Ha (mineral 20 Ha (mineral based <5
and Temporary Ha.) based industryy  indusiry)y 4 Ha for othars Years
Permit (for local 4 Ha for others

communities)
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Business Sub-model Process Separate | Production | Revenue
Madel followed accounting FY17 FY17
for royalty (MMT) (Rs.
(Yes/ Noj Crores)
Market Model Compelitive Online tender Yes 4.0 25.2
Bidding cum forward
auctian

The successiul bidder has the responsibility to submit the approved quarry plan within fwo months
of issuance of letter of intent by the concemed competent autherity, and o get the Envirenment
Clearance from the grarting authority (DEIAA/SEIAAMOEFCC) before commencement of
quarrying cparations,

The operation and sale of sand in the State is taken care of by the lesses with no ragulation from
the State Government. However, the District Collecior may fix the maximum sale price of sand
for each district in the tender document itself.

Kamataka has district level and taluk level sand monitoring committees that are responsible for
identification and monitoring of sand in the State. The district committee is empowerad to
establish check post wheraver necessary 1o regulate transporiation of sand and make suitable
arrangements for patrolling to monitor illegal transportation including river patrol wherever
necessary. And the taluk commiltee iz empowered to monitor sand excavation in all the
concession areas and to enforce laws and regulate illegal quarrying, sterage and transportation
of sand.

Sales

The lessee has the responsibility of sale of sand with limited regulation by the Slate Government.
Conseaquantly, the price of sand is very high in the State, especially in cities which are far away
from sand excavaticn areas. In Bangalore, consumers have lo shell out Rs. 1 lakh for a 30 tonne
truck of sand (i.e. Rs 3500/ tonne)

The Siate is using technology in allocation of sand reaches as well as in delivery, and all the sand
transporing vehicles are GPS enabled. The minor mineral rule applicable in the State mandates

the lessee to install the office, computer facility, electricity supply, CCTV camera, weigh bridge,

sacurty at dump vard or stock vard of the sand. Mﬁﬁ
o Nl
DSR status o g
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As par MoEFCC notification No.So:141, dated 15™ January 2016, surveys have been carried by
DEIAA of the concerned districts and District Survey Reports for all the 30 districts have been

prepared. The expenses for the preparation of DSRs comes from the District Corpus Fund, after
approval of the Districl or Taluk committee.

Demand Supply assessment

The estimated production of river sand in the State is only 4 million tonnes out of the total demand
of 30 million tonnes (based on DMG data), which has led to deficil of sand in the State and
extremely high price. Majority of the deficit is met by the M-sand production in the State.
Karnataka is the leading State in production of M-sand. The State has 164 M-sand production
units that produce 20 million tonnes of M-sand per annum and 95% of the sand consumed in
Bangalore s M-sand only. Further, to take care of sand scarcity, the State has notified a policy
through amendment in KMMCR in 2017 for import of sand from other countries. The imported
sand is sold only in 50 and 100 kg sealed packets.

A summary of other key aspacts of sand policy of the State is tabulated below:

Teble 8 Summary of sand mining policy of Karnataka

Activity Responsibility | Sub-Activity | Timelines
Identification  Departmentof = |dentification of sand- 1-2 month Offline
of sand Mines & hearing areas and
raaches Geology, preparation of Sita
Karnataka Appraisal Reports

* Fixing boundary and
assessment of qual]lll}' of
sand
* Assessing feasibility of
sand mining in the
identified areas
Allotment of Departmentof  # Selection of IT Platform! 1 month + 1

Onling
sand reaches Mines & vendor for conduct of maonth far
Geology, auction issue of final
Karnataka ¢ |ssue of MIT/Bid acceptance
Documents latter

* Conduct of auction and
seleclion of successful
bidder

* Issuance of provisional
acceptance letter and final

n:
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Clearances &
Approvals
{Mining Plan,
Environment
clearance,
Consent to
operate)

Operation and
Monitoring

Transportation

Sales

Lesses

Lesses

Cepartment of
Mines &

Geology,
Karnataka

Lesaes

Lesses

Lesses

3.7 Madhya Pradesh
Regulatory Provisions

4{9.

acceptance letter to the
successful bidder

Preparation of mining plan
(by RQP), mine closure
plan, environment plan
(EIAJEMP)

Cbtain approvals of mine
plan, mine closure plan
and environment plan
(EIATEMP)

Submission of approved
mining and environmental
Study (EIAEMP) to
guthority for issue of
environmental clearance.

Mining and loading
operations are conducted

by the Lessee

Overall manitaring
responsibility lies with the
District Manitaring
Committee

Selection of transporters

Selting of transportation
charmges based on travel
distance

Issuance of “Weighment
Slip"

Getting orders through
different sources (Agents/
direct consumers etc.)

Delivery of sand

Depending
upon the
area

Continuous

Confinuous

Continuous

Continuous

Continuous

ko b

Offline

Offline

Offline

anline

Offfine

Online

Offline
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The minor mineral rules applicable in the State are Madhyva Pradesh Minor Mineral Rules, 1896
and the responsibllity of the minor mineral “sand” lies with the Directorate of Geology and Mining,
Madhya Pradesh. Earier, sand mining in the State was governed by the Sand Mining Policy 2015,
however the Stale has nofified a new sand policy by the name, "Madhya Pradesh Sand Mining
Policy 2017 in which the sand reaches are allocated 1o the gram panchayals for sand excavation,

Business Modsal

The allocation of sand reaches in the State is on application by the gram panchayat to the District
Collector and the sale price applicable is Rs 125 per m3 at sand reaches, out of which Rs 50 wil
go to panchayat department, Rs 50 to the District Mineral Foundation and Rs 25 to MPSMC as

procassing fee. Further, the royalty coliected in the State is retained by the panchayat department
for development expenses.

There Is no restriction on the upper limit of size of concessions that can be granted. However, the

minimum area that can be granted is 1 Ha. The time period for the blocks aliotted to Gram
Panchayats is five years.

| 1
Types of sand Minimum Area Maximum Area | Limit for holding | Time period

concession [ maximum area
in the State

Quarry Lease, 1 Ha Mo resiriction Mo restriction 5 Years
Trade Quarry

Business . Process Separate Production ‘ Revenue
Maodel followed accounting for | FY17 FY17
royaty (Yos? (MMT) (Rs. Crores)
Nao) :
Controlled MNomination Allocation to Yes 49,14 240
pricing Gram
model Panchayal

The Department of Mines and Geology gets he environment clearance and an ROP prepares
the mine plan on behalf of the panchayal, which reduces the time for gelting the clearances. The
operations control and sales right for sand lies with the gram panchayat in the State. The
clearances and approvals ara taken In the name of gram panchayat

h
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Undar the racently released sand policy, the State has mandated that no monitering of sand will
take place while transportation and consequently no transport permit is required for transportation
of sand in the State.

Sales

The sale price of sand in the State is fixed at Rs 125/m3 at pit head. The sand can be booked
through the online portal maintained by MPSMC. Any consumer registerad on the portal can book
sand though the portal after payment of amount for the sand, excluding fransportation and

loading/untoading charges. After payment, the consumer receives an entry pass through SMS on
his registerad mobile number through which he can visil and ofitake the boaked guantlity.

Transportation is provided by private transposters and the Stale has no role in it. However, the
State provides an online platform where all the sand fransporting vehicles need 1o be registered.
The State has also mandatad that all sand transporling vehicles should be GPS anabled within &
period of 6 months post which no vehicle without GPS will be allowed to enter the sand reach.
Around 80% of the illegal mining cases closed in the previous year in the State was related to

illegal fransportation of sand.

DSR Stalus

District Survey Report is prepared in all the 51 districts of Madhya Pradesn, DSR is prepared &s
per the notification of the MoEFCC, but the Sustainable Sand Mining Managemeant Framework
2016 released by MoEFCC which prescribes the method, is not followed.

Demand Supply assessment

Madhya Pradesh has not carried aul any demand-supply assessmeant for sand in the Slate, As
per a Government estimate, the demand for sand In the year 2016-2017 was 26 million m?
However, the production figure reported on the g-khanij portal was short of the demand mentioned
above by a huge margin. The State coes not have any resiriction an inter-border ransport of sand

o and from other States.
Cnline Portal

Madhya Pradesh maintains an onfine portal by tha name E-khanij for online monitoring of sand
production  and  sale  data The online ordering of sand is done at

hitps://ekhanii.mp.gov.in/AppPrevious/sandmp.aspx,
A summary of ofher key aspects of sand paficy af the State is tabulated below:

Table 8 Summary of sand mining policy of Madhya Pradesh
Activity | Responsibility | Sub-Activity
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sand reaches

Clearances &
Approvals
{Mining Plan,
Environment
clearance,
Ceonsent to
operate)
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District
Colleciar

Directorate of
Geology and
Mining, Madhya
Pradesh

District
Collector

L]

Joint Inspection of the

area with
reprasentative of
Revenue, Water
Conservation, Public
Works, Envircnment,
Forest and Mining,
Departments

DGPS survey of the
area

Assessing feasibility of
sand mining in the
identified areas

O normination basis
Motification of the sand
reach in the name of
the Gram Panchayal

Preparation of Mins
Plan by a RQP

Approval of the Mine
Plan on
recommendation  of
Mining Officer! Mining

Inspector
Environmental
Clearance (EC) from
State Environment
Impact  Assessmant
Authority

Consant for

Establishment
{CFE)Consent for
Operation (CFO) from

1-2 months

Mot
defined, but
after
application,
the
collector
immediataly
notifies the
area

Z manths

Offlinef
onling

Offline

Cffine
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Operations
and
Menitoring

Transportation

Sales

Gram
Panchayat

Sizle level and
Dhistrict Level,
task force team

Transporiers

Directorate of
Geclogy and
Mining, Madhya
Pradeszh
Directorate of
Geology and

the Stale Peliution

Coantrol Board

Mining and loading
operations Bre
conducted by the
Panchayatl or the end
user directly

Overall monitoring lies
with the task force
team formed under the

chairmanship of
Diztrict Collactor.
Some of the initiatives
taken by the team arne;
- |Installalion of check
post  and  weigh
bridges at chack post
an PPP madel.
= Mobile app for
reporting of ilegal
mining/! transportation
by making a video of
the same.
Setling af
transportation charges
based on  travel
distance
Delivering the sand to
cuslomers
Registration af
transporting vehicles

Getling ardars through
the online portal

Continuous Offline

Continuous  Offline &
online

Cantinucus Offline

Conlinuous Cnline

Conlinuous COnline

. e R
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Mining, Madhya e Sendingthe entry pass

Pradesh on the registerad
mobile number of
customers

3.8 Maharashtra
Regulatory Provisions

The Minor Mineral rules applicable in Maharashtra are Maharashtra Minor Mineral Extraction
(Development and Regulations) Rules, 2013, The respansibility of all the minor minerals in the
State is handled by the Revenue and Forest Depariment, Maharashtra. The State has separale
set of rules for sand excavation called, Amended Sand Excavation Policy.

The concessions of sand mines are called quarry lease. The time period for quarry lease is one
year. The size of concession in Maharashtra is not pre-defined, and every year after monsaon, in
tha month of October, assessment of the quantity of sand is done and based on the assessmenl
the size of concessions is decided. Furher, there is no minimum of maximum restriction on the
area that can ba granted for sand concassions in the State, neither any restriction on the area

held by an individual.
Business Model

Under tha policy, the allocation of sand reaches in the State is through e-tender ie. forward
premium method to be quoted by the bidder. For fixation of off-get price, the auction of that
particular sand block was done in previous year, then the highest bid offered in previous year is
accepted. The highast bid divided by guantity available in previous year, multiplied by the quanlity
available this year is used as off-set price. If the auction was not done for the said block in the
previous year, then details of Ihe group auctioned in the previous year on the same river bed is
accepted. And if the auction was nol carmried out in the previous year even in the same river bed,

then the Collector shall propose the off-set price by giving justification.

Apart from river sand mining, creek mining is also done in the State where use of dredgers and
suction pump is permitted. The blocks for creek mining is allocated through applications by issuing
licanses 1o the person or society of such persons doing such business traditionally by hatpati or
dubi means, and the sand extracted by creek mining is auctioned by the collectar of the district.

Types of Minimum Maximum |  Limit for holding Time period
sand Araa Area maximum area inthe

concession State
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Quarry Lease MA MA MA 1 year, ending on
30" September

Business | Sub-model Process Separate Proeduction Revenue
Model followed accounting FY17 FY17
for royalty (MMT) (Rs. Crores)
{Yes/ No) |
Market Competitive  Onlina forward Mo WA A
Model Bidding tender

Currently, royalty rate in the State is Rs 400 per brass but following the allocation method after
2016 rules, the royalty collected is inclusive of the auction premium.

Befora conducting the auction of river basin; approval of tha Gramsabha in which the river basin
lies is required with at lsast 50% voting in faveur of the allocation of the block. Dpinion of Ground
Water Survey and Development agency is also taken to ascertain the sand stock avaiiable in the
concernad sand group and whether the excavation of sand under waler is necessary to avoid
creation of flood condition, and in case of creek area, the opinion from Maharashtra Maritime
Board has to be obtained through survey regarding the approximate sand stock available in the
eancernad sand group, how much deep the excavalion has io be done and wheather the use of
technical equipment for excavation shall be permitted or not. After the auction process, the
successiul bidder has the responsibility to get the environmental clearance from the concarmed
body. Mining plan is not followed in the State, as a rasult, NGT has banned sand mining in Gondia

district.

The District Collectors in the State are empowered to make decisions to curb illegal mining and
aome of them use drones and CCTV cameras to monitor the reaches However, the owverall
monitaring in the State is done by a leam of Tehsildars, Sub-divisional lavel officers, RTOs and

Revenue department officers by way of physical inspections.

EBales

The use of machinery has been struck down by tha NGT in the Stale. The control of operations
as well as sales is with the lessees and the price of sand is market delermined. Because of the
lack of control of the Government over the sale of sand coupled with the farward auction method

g
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DER Status

District Survey Report is being prepared in all the 36 disfricts and DSR for all 36 districts is already
released. However, the replenishment study has not been taken up in the DSR. Further, the same
reach Is granted year after year for sand extraction without giving significant time to the reaches
for replenishment which may create ecological issues.

Demand Supply Assessment

Maharashtra has not conducted any demand-supply assessment for sand, but overall the State
is sand deficit which has led to vaery high prices for sand in the State, and is therefore considering
import of sand from other countries such as Malaysia and Philippines.

A summary of other key aspects of sand policy of the State is tabulated below:

Takle 10 Summary of sand mining policy of Maharashtra

Activity Responsibll

Sub-Activity

Timelines | IT Usage

ity
Identification of District
sand reaches/ Collector
Mines/concessi
ons

Allatment of District
gand reaches Collector

Identification of sand-
bearing areas, fixing the
baundary andg
azsessment of sand in
reaches.

Selaction of IT Plalform/
vendor for conduct of
auchion

Issue of NIT/ Bid
Documents

Conduct af tender and
salection of succassiul
bidder

Issuance of provisional
acceplance leflsr and
final acceptance leller to
the successful bidder

1 mantih Ciline

1 Manth + 1 Onding
mznth for

issua of

final

acceplance

letterf Lol
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Clearances & Department Other relevant clearances 15 days for Offiine
Approvals of Revenue and approvals such as  approval of
(Mining Plan, & Forest recommendation of gram
Environment Gramsabha, opinion of sabha,
clearance, Ground Water Survey 40 days for
Consant to and Development agency  ground
operate) water
survey and
developmen
t agency
Departrment Approval of environment Depending Offiine
of Revenue plan (EIA'/EMP) upon the
& Forest Submission of approved area of the
environmental plan concession
{EIA/EMP) to authority for
issue of environmental
clearance
Operation and  Lessee Mining and loading Continuous Offline
Monitoring operations are conducted
by the lessees
District Overall monitoring lies Continuous Offline &
Collector with the District Collector Online
Transportation Lesses Solection of transporters  Continuous Offlina
District Issuance of necessary Continuous Offline
Collector permitpass-book  having
bar-cading to the auction
holder fo the axtenl of
sand stock available for
excavalion
Sales Lessaa Getting orders through  Conlinuocus Offline
different sources (Agents!
direct consumers elc.)
Delivery of sand
- _.'_'__-_..-_-:_?H
3.9 Punjab . ‘ A
Reguiatory Provisions ,'f
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The minor mineral rules applicable in Purjab are Punjab Minor Mineral Rules, 2013 and the
responsibility of the minor mineral “sand” is handied by the Mining Department wihich is under the
Department of Industries and Commerce.

Business Mode!

The allocation of sand concessions in the State is through forward e-auction method from 2017
onwards and the reserve price applicable is Rs. B6 per tonne which includes royaily figure of Rs.
60 per ton, 10% as Enmvironment Management Fund (Rs. & per tonne) and 1/3 of royalty as Districl
Mineral Foundation Fund (Rs. 20 per tonne). The bidders quote lump sum amount 1o be paid
annually by them to the Government (inclusive of the royalty) and it increases by 10% every year.
Further, the successful bidder also has to pay quarterly compensation 1o the land owners which
s pre-defined in the tender document. The period of a mining contract is minimum of 2 years and
maximum 5 years, and thera are no restriciions on the area for grant of contracls as well as the
maximum area which a parson can hold

Apart from mining contracts, the State also offars short term permit for sand which is granted to
excavale a fixed guanlity of sand and the permit is granted for a pericd of less than one year.
Short term permit is offered on application by the Director of the mining depariment and in case
more than one applicant praposes to extract the sand quantity, 8l parties submit their bid through
sealed cover tender and the permit shall be given io the highest bidder. The maximum area for
which short term permit is granted is 4 Ha.

Types of sand Minimum Area = Maximum Area | Limit for holding Time period
concession maximum area

in the State

Mining Lease, Mo restriction For short term 5 Sqgkm 2-5 Yaars
Grant of contracts — 4 Ha

Contracts, Short

term Permit

Business | Sub-model | Process Separate | Production | Revenue
Model followed accounting FY1T FY17
for Teyaity (MMT) (Rs. Crores)
(Yes/ Noj
Market Competitive  Online fansard Mo PA 438
Model Bidding e-auction

Y
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The Slate offers reservation to the local communily and for the Government works and in case
sand is extracted by the land holder in case of private land.

Till last year, the department held the responsibility of preparation of mine plan and getting the
environment clearance, but now the responsibility has been given to the project proponent.
Further, the lesses has the responsibility of only getting the Consent for Establishment and
Consent for Operation from the State Pollution Control Board.

Mining operations are managed by the lessee and there are no notified rates for transportation of
sand in the Stale. Since delivery and sale rights are with the lessee, they are free to use own
transporters for delivery of sand. Consaquently, the prica of sand are quite volatile in Punjab.

Sales
Monitoring mechanism for illegal mining is not vary stringent in the State, and no CCTV cameras

or check posts are available for the monitaring of illegal sand extraction. The department takes
assistance of PESCO (Punjab Ex Servicemen Cooperative organization) for physical checking.

The price of sand in Bathinda district is around Rs 1100/m3 (Rs 500-600 ftonne) for washed
{coarse) sand sourced from a distance of arcund 200+ Km (from Pathankot) and Rs 800/m3 (400-
S00/tonne) for fine sand (sourced from Zira/ Ferozpur) from distance of 100+ KM. However, the
prices escalale during the monsoon period by 20-25%.

DSR Status

Punjab is in the procass of preparation and finalization of DSRs for all the sand related districts
for which data are being collected by the district level officer. DSR has already been approved for
Pathankot District and for rest of the dislricls, it is sither under preparation or under approval.

Demand Supply Assessmeant

A rough estimate given by the department shows demand of 16 MTPA in the State with supply of
around 11.5 MTPA., The net deficit is around 4.5 MTPA,

& summary of other key aspects of sand policy of the State is tabulated below:

Table 11 Summary of sand mining policy of Punjab

Activity Responsibility = Sub-Activity | Timelines | IT Usage
Identification Mining = |denfification of sand- 1-2 months Offline
of sand Departmant, ‘bearing areas and
reaches Capartmant Of praparation of Sila

f.j"“ Industries and Appralsal Reports
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Allotment of
sand

reaches

Clearances
& Approvals
{Mining Plan,
Environment
clearance,
Consent to
operate)

Commerce,
Funjab

Mining
Deparment,
Departmeant Of
Industries and
Commerce,
Punjab

Lesses

Fixing boundary and
assassment of quantity
of sand

Assessing feasibility of
sand mining in the
identified areas

Selection of IT Platform/
vendor for conduct of
auction

lssue of NIT/ Bid
Documeants

Conduct of auction and
selection of successful
bidder

Issuance of provisional
acceplance letter and
final acceptance letter to
the successful bidder
Responsibility of
preparation of mining
plan  (by  Qualified
Parson), mine closune
plan, environmant plan
(EIAEMP)

Transfer of Environment
Clearance ({f any with
the previous aliotiee)
Application for Consent
for Establishment (CFE)
and  Consent  for
Operation (CFO) 1o
District Paollution Control

Board

Cther relevant
clearances and ;
approvals

a1

1 Month + Online
1 month

for issue of

firal

accaplanc
e letier

1=2 maonth Crffline

1-2 month
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22|

Operations
and
Monitoring

Transportati
on

Mining
Department,
Department Of
industries and
Commerce,
Funjab

Lessaa

Mining
Depariment,
Departiment Of
Industries and
Commerce,
Punjab

Laszea

Lessesa
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* Appraval of mine plan, 2-3 Months
mine closure plan and for mining
environment plan  plan Offline
(EIATEMP) preparation
Submission of approved and
mining and approval
environmental plan
(EIAEMP) 1o authorily  §-12
for issue of  Months (If
environmental area Is less
clearanca, than 25
Ha.)
12-36
Months (i
aregd I5
greater
than 25
Ha.)
]
Mining and Ioading Confinuous Offline
operations are
conducted by  the
Lessee
Overall monitoring lies  Continuous Offline
with the District Level
Commitiee
Selection of transporters  Continuous Offline
Setfing of transportation
charges based on travel
distance
Issuance of “Weighment Confinuous Online
Slip™ in Form T TR0 T
Pl R i,
1y ¥ e, |
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Sales Lessee * Getting orders through Cenlinuous Crffline
differant SOUrces
{Agents/ direct

consumers atc.)
* Dalivery of sand

3.10 Rajasthan

Regulatory Provisions

The Minor Mineral rules applicable in Rajasthan are Rajasthan Minor Mineral Concession Rules,
2077 and the responsibility of the minor mineral “sand” iz with the Department of Mines &
Gaology, Rajasthan.

Business Model

the Sand is allocated in the State though online tender cum auction and the concession applicable
in tha State is mineral lease which is granted for five years. Reserve Price for the auction is 20%

of the rayally payable on river sand, and currently the royally for sand n the State is in the range
of Rs 30 per tonne! Rs 35 per tonne.

There is no maximum limit of the area to be held by a particular individual/companyffirm.

Types of sand | Minimum Maximum Limit for holding Time period
concession | Area Area maximum area in the

State

Minoral Lease, 5 Ha Mo restrction Mo restriction 5 Years
Quarry License,
Short Term Permit

Business Sub-model | Process followed Separate | Production | Revenue
Model accounting FY17 FY17

for royalty

(Yes/ No)

{MMT) (Rs. Crores)

Market Competitive Online Tender cum
Model Bidding forward auction

U

I[J-: Scanned with OKEN Scanner



@ 292
541

Mining is responsibility of the lessee and the depariment has no control over the operations of the
mines. The Government does not regulate transportation or sale of sand. There is limited use of
IT in operations or monitoring. Monitoring is done using check posts and physical checking of
matarial under transportation for valid permils.

sales

Overall, sand prices are quite volatle in the State due to supply constraints, which tends 10
increase the prices of sand. Sand is available at around Rs 300 to Rs 400 per tonne in cities like
Udaipur which are around 40 to 50 km away from sand leases. After ban by the Hon'ble Supreme
Courtin Nov 2017, the prices have shot upto Rs. 1000-1200/tonne.

DSR Status

The District Survey Report is ready for 23 districts out of 28 sand bearing districts. As per the
DSRs, production potential has been calculated which is around 40 MTPA from 23 districts.

Demand Supply Assessment

As per the assessment carried out by the State, a total of 56 MTPA of sand is required in the
Slale. However, demand methodology is not known.

A summary of other key aspacts of sand policy of the State is tabulated below:

Table 12 Summary of sand mining policy of Rajasthan

Activity Responsibility | Sub-Activity | Timelines | IT Usage
Identification  Depariment of e |dentification of sand- 1-2 months Offline
of sand Mines & bearing areas and
reaches Geology. preparation of Mauka
Rajasthan Reporls
® Fixing boundary and co-
ordinates, area

identification, ete.

s Assessing feashbility of
sand mining in  the
identified areas.

Allotment of Department of =« Seiection of T Platform/ 1 month + Online
sand reaches Mines & vendor for conduct of 1 maonth
Geology, auction for issue of
Rajasthan ® |ssuo of NI~ Ep‘gz»\l::tteruf
< Dt \
{-}A Documents ':-._} _:,f'*u. "'_'.I-“ '.-iln t
ot Eh.q ﬂ?htun."-:'.!; | =
L
i g Fa B
L -,
‘L v N
Sl AT 4 |
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Clearances & Lessee!

Approvals Lessee

{Mining Plan,

Environment

clearance,

Consent to

operate)

Operations Lesses

and

Monitoring
Departmenl of
Mines &
Geology,
Rajasthan

Transportation Lessee

Conduct of online tender
cum auction and selection
of successful bidder

lssuance of Letter of
Intent to the successful
bidder

Preparation of mining
plan (by RQP), mine
closure plan environment
plan (EIAEMP)

Obtain approval of mine
plan, mine closure plan
and environment plan
(EIAYEMP)

Submission of approved
mining and environmental
olan (EINVEMPY 1o
authorty for issue of
environmental clearance.
Other relevant clearances
and approvals

Mining and Ioading
operations are conducted
by the lessea

Overall monitoring  lies
with the Department

Selection of transporters
Setting of transportation

1 month Offline

3 months

B-12
MMontihs
(If area is

less than
245 Ha.)

12-38
Maonths
(if area is

more than
25 Ha.)

Continuous Offline

Continuous Offlime

Continuous QOffline

charges based on travel

Vg _-.r.*_sistanca

&R
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Departtment of  Issuance of “Transit Continuous Online
Mines & Pass”™ by the department
Gaology,
Rajasthan
Sales Lessee * Getling orders through  Continuous Cffline

different sources (Agents/
direct consumers etc.)

s [Dalivering the sane 10
respactive customers

3.11  Tamil Nadu
Regulatory Provisions

The Minor Mineral rules applicable in Tamil Madu are Tami Nadu Minor Mineral Concession
Rules, 1958 and the State has introduced rule 38-A in the concession rules vide G.0.Ms. No. 95
dated 1% October 2003. The responsibility of the minor mineral "sand” is handled by the Fublic
Waorks Department, Tamil Nadu,

Business Mode!

PWD is responsible for identification of sand bearing areas in the river stretches and they send a
proposal to the District Collector for sseking quarrying permission. The collector conducts a joint
inspection of the proposed area and on recommendation of the Joint Inspection Team instructs

the PWD to prepare the mine plan,

PWD has the responsibility to prepare the ming plan and the get the environmant clearance from
the relevant body depending upon the size of the area. After the approval of mine plan and
anvironmental clearance, the district collector grants permission to PWD for sand quarrying on
namination basis. There is no restriction on the size of the concessions and the time period for
extraction is up to 3 years.

PWD calls for tenders for selection of contracts from private parties for extraction and loading of
sand. All the existing guarries have an area less than 25 Ha and currently only 12 quarries are
functioning after the high court ban. In stream sand mining s not allowed in the State. Private
persons are allowed to establish stockyards to stere sand purchased from PWD.

Types of sand Minimum Area Maximum Area | Limit for holding | Time pariod
concession maximum area

in the State

Sand Quarry MA, NA L A e
* [ LA R ks .'..
z;"i ( : | l.l.g_‘._lfl' t;
LI o wsd, L i i,
D- -"\. i '_..-_.:.'._ﬁl : =
o3 ..5'.'_.:.‘ L gl .II."
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Business | Sub-model Process Separate | Production | Revenue
Maodel followad accounting FY1T
for royalty (MMT) (Rs.
(Yes/ No)
Notified or Nomination Allocation o Yes 15.12 86.33
controlled PN D

pricing model

Sand quarrying operations are under the control of the State and the supply of sand to the public
5 done directly by the Governmant at the quarry. The PWD is supplying sand to the comman
public at a notified price of Rs. 540 per unit at pit head, where one unit equals three cubic metres,
I.e. Rs 180 per cubic metre but landed rates including transportation cost is much higher than the
notified rates.

Salas

The Stale has constituted District Level and Taluk Level task Force undar the chairmanship of
District Collector/ Taluk Tahsildar to curail ilegal quarrying and transpornation of sand. Further,
three regional flying squads have also been formaed by the DMG for mnitoring. The onlineg Mining
Tenement System has already been implementad for the existing sand quarries and the State
has released an order to mandate the registration of all sand carrying vehicles in the State with

the PWD. The State has also implemented a QR code systerm to examine the validity of the online
transport parmit.

After the ban of high court on sand mining in the State, the sale price for sand in Chennai including
the transportation fare has increased to more than Rs. 40,000 for a truck of sand of around 20
tonnes i.e. Rs 1300-1400/tonne. Before the ban, sand was available for Rs 20,000 for a truck of
sand. The State is in the process to develop a policy for promotion of M-sand in the state.

DER Status

The District Survey Report has been prepared in co-ordination with the Geological Survey of India
for 18 districts. The preparation of report for the remaining 12 districts is in progress.

Demand Supply Assessment

As per the PWD estimate, the demand of sand in the State is estimated at 53.71 MTPA. The total
supply of sand in 2016-2017 was 18.36 MT with 15,12 MT from river sand and 3.24 MT from M-

sand. And the deficit in the State is estimated at 35.56 MT. Further, reeeifly due to court arder
32 sand quarries have stopped and the deficit is expected to further Increase. The Gavernmen!

.t_,lﬁ
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is planning to meet this deficit through promotion of M-sand and a proposal has already been s& nt
to the Government for framing M-sand pelicy in the State.

Oniine Porial
Tamil Nadu has developed an online portal for ordering and delivery of sand l.e.
A summary of ather key aspects of sand policy of the State is tabulated below:

www. insand.in

Table 13 Summary of sand mining pelicy of Tamil Nadu

Activity Responsibility | Sub-Activity | Timelines | IT Usage
|dentificatio  Public Works » Identification of sand- 1-2 month Offline
n of sand Department bearing areas
reaches
Joint Inspection  * Fixing boundary and 1 month Offline
Team (under assessment of quantity of
District sand
Caollector} Recommendation to the
District Collector on grant
Allotment of District Motification of the sand Mol defined Online
sand Collector reachinthe nameof PWD  but
reaches immediately
after getting
the
ENVIronmen
t clearance
Clearances  Public Works Preparaion of mining Depends on Offline
& Approvals Department plan (by RQP), mine the size of
(Mining closure plan, and getting the
Plan, them approved by the concession
Enviranment Deputy/ Assistant
clearance) Director of the concernad
district,
Submission of approved
mining and environmental
plan (EIAJEMP) to
authority for issue af L
q-"‘ environmental clearance, E
_.f’ ;
S
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Other relevant clearances
and approvals

Operation  Coniractor » Mining and loading Conlinuous Offline
and operations are conductad
Monitoring by the contractor raised
by PWD through
compelitive bidding
Departmentof  « Constituion of District Continuous Offline/
Geology & Level and Taluk Level Online
Mining, TM/ Task Force lo curiail
District llegal quarrying and
Collector transportation of sand.
» Constitution of regional
fiving squads for arresting
for  illegal  guarrying/
transportation
Transportati Transporter e Setting of transportation Conlinuous Offline
on charges based on travel
distance
Public Works » |ssuance of online Continuous Online
Department transport permit with QR
scan cods.
Public Works » Registering all the sand Continuous
Department carrying vehicles in the
(PWD) State
Sales Public Works » Gelting orders through Continuous Online
Department the sand portal
{PWD) » Delivery of sand
3.12 Telangana
Regulatory Provisions

Telangana after bifurcation from Andhra Pradesh in 2014, adopted the Andhra Pradesh Mineral
Concession Rules, 1966 for minor minerals. The responsibility of the mj
the Depariment of Mines & Geclogy, Telangana. For sand, there is

Mining Poficy 2014.
¢

o2
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Sand extraction and sales in the State other than in respect of | and || order streams and patla
lands, is done through Telangana State Mineral Development Caorparation Limited (TSMDC).
TSMDC Ltd. extracts and supplies sand from Il order and above order streams (Sand reaches
near the river), and by de-silting of reserveirs and tanks.

Business Model

The allocation of sand blocks is done on nomination basis to TSMDC and further TSMDC selecis
contractor to carry operations through competitive bidding process. There is no restriction on the
size of the concessions and the time periad for extraction is one year. However, the periad of
sand exiraction from the allotled area is as per the local conditions, reflected in the Approved
Mining Plan and CFO,

Types of sand Minimum | Limit for holding Time period

cCoOncession Area maximum area in the
State

Mining Lease MA NA NA, 1 Year

Business Model | Sub-model Process : Separate | Production | Revenue
followed | accounting FY1T FY17
for rcrrya!rb_.r (MMT) (Rs.
i (Yes/No) Crores)
|
Motified or Momination Allecation to Yes 13.23 434
controlled TSMDC

Pricing Model

The Chairman, District Leve! Sand Committee allots the specified sand bearing area to Telangana
State Mineral Development Corporation Limited for extraction of sand on submission of approved
mining plan by the Deputy Director of Mines & Geology of the Region concerned, Environmental
Clearance from State Environment Impact Assessment Authaority, and Consant for Establishment
(CFE)'Consent for Operation (CFQ) from Telangana State Pollution Control Board.

In case of the sand cast in pattalands, the pattadar is allowed to de-cast sand to make the land
fit for agriculture on application to the Assistant Director of Mines %,Gfl:ljng-ﬁm\;;erned. Mo one
other than the pattadar is allowed to be invalved in de-casting proce ;Eéfj:n'llfﬁ N, of permission
to extract sand in patta land the Assistant Director of Mines GEEF’@E.}" [,?.HES 'u;‘?* jv:?(lt inspection
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of the pattaland with the Tahsiidar, to identify the pattaland possessor! ocoupier, Mandal
Agriculture Officer, to certify that without de-casting the paitaland is not fit for agnculture, Ground
Water Department, to record the geo-coordinates of the pattaland as per boundaries fixed by the
Tahsildar, assess lhe thickness, quantify the sand to be de-casted and give specific
recommendation on the mode of de-casting i.e. manual or mechanized, Executive Engineer,
Imigation Department, to report on the location of patta land with reference to river course/bed,
and the Asst. Director of Mines & Geology certifies the suitability of sand for canstruction.

In case of | and |l order streams, sand extraction is permitied for local use in villages or towns
bordering the streams for bonafide purposes other than commercial operations/public
trading/stocking ete. The sand extraction from | and |l order stream is as per the WALTA Rules
2004, provided that sand extraction is not be parmitied in notified over-exploited areas, sand
extraction is free of cost, sand extraction for local use in Govermnment projects is on payment of

seigniorage fee, and transportation is only by means of bullock cartsitractors within the
jurisdiction.

The departmant takes care of monitoring with the help of the administrative mechanism put in
place lfor enforcement of extraction and transporiation of sand. The sand exiraction is under
electronic surveillance. The transit pass generated online aftar making payment has the security
seal of Telangana State Mineral Development Corporation stamp with date, time and indicales
the destination/route for tracking by way of GPS facility which will be developed.

The Government is gelting revenue in the form of royalty | tax, DMF, road damage fee, etc. for

the extracted sand on actual basis and Telangana is a leading Siate in t2rms of revenue collection
from sand.

Sales

The booking of sand is done through an oniine portal www.sand telanaana.gov in , which ensures
transparency in the sale of sand. The Govemment has notified the stockyard price of sand in all
the districts which varies from Rs 550 to Rs 600 per cubic metre of sand, and the notified price is

inclusive of Rs 40 per cubic metre of royvalty applicable in State,

TSMDC has the responsibility to obtain Mineral Dealer License for the stockyard under Mineral
Dealer Rules, 2000 from the competent authority and establish a stockyard nearto the kfting point
having good road facilities and also additional stockyards near urban habitations, especially the

municipal corporations. The validity of Mineral Dealer License is coterminous with the period of
agreameant.

Transportation is with private transporters. TSMDC provides an online platform whare all the sand
transporiing vehicles are registered and any consumer can book sand on the online portal
pravided payment for the sand is made, excluding transportation and lpading/unloading charges.

DSR Stalus
G

104
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30

Telangana has evolved a system for identificalion and assessment of sand rescurces as per the
existing WALT Act 2002 and WALT Rules, 2004 in place of the OSR. Mo Separate DSR is
prepared in the Stale.

Demand Supply Assessment

On an average, sand consumption in the State is 12.5 million cubic metres (~ 22.5 MMT) per
annum, while the supply of sand by TSMDC is 7 million cubic metres (~13.23 MMT) only, 3“_"—"
there is daficit of 5.5 million cubic metres (=10.5 MMT). The deficit of river sand in ths Etatv??- IS
being met by use of M-sand (4 million cubic metres, ~7.56 MMT) and import from neighboring
States (1.5 million cubic metres, ~2.83 MMT ).

A summary of other key aspects of sand policy of the State is tabulated Delow:

Table 14 Summary of sand mining policy of Telangana

Activity

Identification
of sand
reaches

Allatment of
sand reaches

Responsibility
District Level .
Sand Committee
(Under

chairmanship of
District Collector)

Departmant of .
Minas &

Geology,
Telangana

TSMDC .

Sub-Activity

Ideniification of sand-
bearing area as per
the WALTA Act &
Rules and
demarcaling the area

with  definite co-
ordinates and depth
to be permitied

Examination of the
JIR prepared by the
Jaint Inspection
Team

Assessing  feasibility
of sand mining in the
idaniified areas
Allotment of the sand
bearng area on
submission of
stalutory clearances
on nomination basis
Execution of |ease
deed in Form-31 with
Assistant Director of

105

Timelines IT Usage

1-2 months Offlina
Offline
1 manth Offline
AT
fe L
f‘ll. |.l || =
/ &t
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Clearances & TSMDC

Approvals

(Mining Plan,
Environment

clearance,
Consent to
operate)

Operations
and
Monitoring

Contractor

Department of
Mines &

Geology,
Telangana

Mines and Geology
concerned

Selection of mining
contraciors 1o carry

out operalions

through competitive

bidding

Obtain approval of 3-8 Offline
the mining plan from months
the Deputy Director of

Minas & Geology of

the Region
concerned

Obtain Environmental
Clearance (EC} from

State  Environment

Impact Assessment
Authaority

Obtain Consent for
Establishment (CFE)

Consent for
Operation {CFO) from
Telangana State
Pollution Cantrol
Board

Mining and loading Continuous Offline
operations are
conducted by the
mining  contractors
appointed by TSMDC
District Leval Task Continuous Offfine
Force under the
chairmanship of
District Collector
perodically  review

quarrying Bnd -,
transportation of / — 18N
sand. Fi =

105 AP j
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Transportation Transporiers

TSMDC

Siate
Government

Sales TSMDC

3.13 Uttar Pradesh
Regulatory Provisions

District Collector
nominate officers o
form check squads to
conduct quarry
inspaction,  surprise
route checks and
imposition of penalty.
Setlting of
transportation
charges based on
travel distance
Delivering the sand to
custormears
Renqistration af
fransporting vehicles
|ssuance of
“Weighment Slip” by
the departmant
Recently introduced
Sand taxi concept: an
online mechanism for
booking sand with
delivery to customer
door slep

Getling orders
through onling sand
portal of TSMDC

Conlinuous Offline

Confinuous Online
Onlinz
Continuous Onling

The minor mineral rules applicable in the State are Ulitar Pradesh Minor Mineral (Concession)
fules 1963 and the responsibility of the minor mineral “sand” is with the Directorate of Geology
& Mining, Uttar Pradesh. The said rules were amended from time to tima and many ElI'I'IIEFI-dI'I'IE nts
have been jssued till date, On 14" Juna 2017 a new “Mineral Policy 20417 was notified which

mandates auction of all minerals in the State.

Business Mode!

4
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The allocation of mineral concession for gand in the State is through tender cum auction modal
[fDr'-'IElr'dI]. The base price for the tender is annual royalty applicable for the sand. The lump-sum
amount in e-auction is on yearly basis irmespective of the quantity to be extracted and for avery
consecutive years amount to be paid is enhanced by 10 percent from previous year. Other than
premium, the successful bidder has to pay 10% of royalty as DMF, 2% TDS and applicable GST.
Dead Rent and Surface rent are subsumed within the premium to be paid by the bidder. The
period of a quarry lease concession is five years. Apart from quarry lease, shorl term permits are
also issued in the State for specific purposes, which are valid for a period of six months. Further
temporary permits are granted for specific purposes for a pericd of 80 days only. The royalty
applicable for sand in the Stale is Rs €5 per cubic metre,

Types of sand | Minimum Area | Maximum Area | Limit for holding | Time period

concession maximum area
in the State
Mining Lease, 5 Ha NR 400 Ha 5 Years
Temporary
Permit

Business Sub-model ' Process | Separate | Production | Revenue
Model followed accounting FY17 FY17
for royalty (MTPA) | (Rs.
(YasiNa) | Crores)
Market Model Competitive Online tender Mo 5.9 A7.7
Bidding cum forward
auction

he team of officers of DGM and the State remote sensing department
as per the direction of Minlstry of Mines, Government of India 1o implement mi.ninq surveillance
system in the State. Five short term mining permits ul.sand af Slnnbha-::'ra district have been
digitized and uploaded in the MSS System during the training Sessions.

Training has been given to L

Sales
2ale and transportation of sand in the State is with the lessees and private lr'.:lr‘nspu’: ::ggf there
ortafion of sand in the State. Further, therg-s ﬂ?‘:@%ll’_tl.lﬁlf”

are no notified rates for ransp 1
export of sand (0 other States or import of sand from other States ;

DSR Status é;‘“ II i

108
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As per the MoEFCC notification, DSR is being prepared by the concemed districts, Oul of 68
sand bearing districts of the State, DSRs for 35 districts have been prepared and approved. For
the rest of the districts, the report Is being prepared and expected to be released shortly.

As estimated by the department, the price of sand is around Rs 40,000-50,000 per 10 tyre truck

{30 tons) around Lucknow and during the monsoon seasen, since there is a blanket ban on sand
mining, it reaches Lo around Rs. 1300-1600 per tonne for good quality of sand.

Demand Supply Assessment

A rough estimate given by the department shows demand of 45-50 MTPA in the State against the
supply of around 18-20 MTPA from existing leases. However, the supply is expected lo increase
after production starts from the new leases that were recenfly auctioned.

A summary of other key aspects of sand palicy of the Stale is tabulated below:

Table 15 Summary of sand mining policy of Uttar Pradesh

Activity Responsibility | Sub-Activity Timelines | IT Usage
Identification Direclorate of  * Identificaton of sand- 1 month Offline
of sand Geology & bearing areas and
reaches Mining, Uttar praparation of Valuation

Pradesh Reports

» Fixing boundary  and
assessment of quantity of

sand
Allotment of Direciorate of s Selection of IT Platfermd 1 month + Online
sand reaches  Geology & vendor for conduct of 1 month
Mining, Uittar auction for issue of
Pradesh s |ssue of NIT/ Bid Documents  final

» Conduct of two stage dcceplance
forward  auction and lEtter/ Lol
salection of successful
bidder

* |ssuance of provisional
acceptance letter and final
acceptance |letter to the
successful bidder

Clearances & Successful Preparation of mining plan, 1 month for Offline
Approvals Bidder mine closure plan, ""-'],","“’"Q_'" ;
{,li‘ environment plan (EIAEMP) : Flan
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iMining Plan,
Environment
clearance,
Consent to
operate)

Operations
and
Monitoring

Transportation

Sales

Lesseas

Directorate of
Geology &
Mining, Uttar
Fradesh
Lessas

Directorate of
Geology &
Mining, Uttar
Pradssh
Lesses

3.14 Uttarakhand

Regulatory Provisions

7

Appraval of mine plan, ming
closure plan and
enviranment plan (EIAEMP)
Submission of approved
mining and environmental
plans to autharity for issue of
environmental clearance

Mining and loading
operations are conducted by
the lessees
Owerall monitaring lies with
the Criatrict Monitoring
Commilles.

Selection of transporters
Setting of transportation
charges based on travel
distance.

Issuznce of “royalty Pass/E-
rawana by the departmant

Gelting orders through
diffarent sources (Agents/
direct consumers alc.)

Delivery of sand

3-6
Months (I
area is less
than 25
Ha.)

12-36
Maonths (If
area is
greater
than 25
Ha.)

Continuous CHfline

Offline
G
Cnlime

Continuous

Conlinuous Ofline

Continuous Cnlina

Continuous Offline
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The Minar Mineral rules applicable in the State of Ultarakhand are Uttarakhand Minor Minerals
(Concession) Rules, 2001 and sand is govemed by the Uttarakhand Minor Mineral (sand, bajri,
boulkder, brisk etc.) Policy, 2015. The responsibility of the minor mineral "sand” is with the Geology
and Mining unit under the Directorate of Industries, Uttarakhand.

There are two types of sand concesslons In the Slate:

Mining Lease - A mining lease is granted for revenue land for a period of five years and for private
land for a period of ene year. Size of the concessions vary from § Ha to 50 Ha, however, the
maximum limit of area of mining lease which a person can hold in the State is five mining leasas
or 400 acre,

Mineral picking works - The short terms coniracts are allotted far temporary period fram 1= Oct o
15" June. These are allotted through lottery process. Size of concessions allotted for mineral
plcking works can be more than 5 Ha.

Business Mode/

Allocation of the mining leases for sand reaches in the State is planned through online tender
cum forward auction model, Reserve price s based on the quantity of sand available in the area
multiplied by tha rayalty applicable, which is lump sum in “Refannum” which is calculated based
on the extractable quantity of sand from the pariicular area. The auction and tender documents
are still not available and are expecied to be released shartly,

Types of sand | Minimum Area Maximum Area | Limit for holding | Time period

concession maximum area
in the State
Mining Lease, 5 Ha S50 Ha 400 acres ar 5§ 5 Years
Short term MLs
picking
contracts

Business Sub-model Process Separate | Production | Revenue
Model followed accounting FY17 FYAT
for royalty (MTPA) (Rs.
(Yes/ Na) Grores)
e
Market Model ~ Compeliive  Onling Forward o0 T4 A 335.3°
Bidding auction )-;.f:' T
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‘Revenue figures are for lotal RBM (River Bed Malerial),

aales

Operations and sale of sand is with the lessees. There are no notified rates for fransportation of
sand in the State. There is no resiriction for export of sand to other States and from ather States
o Uttarakhand,

DSR Status

The State is in the process of preparation and finalization of DERs for all the sand related districts
lor which data are being collected by the district lavel officer. DSR has been prepared approved
lor ane district i.e. Tehn Garwal District and for rest of the districts it is either under preparation or
under approval

Demand Supply Assessment

There are no specific details/data available with the State regarding the State’s sand demand,
consumptlion, replenishment ete. Since there is surplus sand available in the State, the prices are
nol very high with the sale price being around Rs. 260 per tonne at the sand ghat and Rs. 1000
o Rs. 1200 in Dehradun. However, during the monsoons when the sand availability is scarce, the
prica shoats up to Rs. 1500 to 1700 per tanne,

A summary of other key aspecis of sand policy of the State is tabulated below:

Table 16 Summary of sand mining peolicy of Uttarakhand

Activity

Responsibility | Sub-Activity

| Timelines | IT Usage

Identification  Geology and * |denlification of =and- 1-2 months Offline i
of sand Minng unit bearing  areas  and '
reaches under preparation of  Joint i

Directorate of Inspection Reports ’

Industries, Fixing boundary and

Uttarakhand assessment of guantity of

sand

Allotment of Geology and Selection of IT Platform/ 1 month + 1 Oinline ,
sand reaches  Mining unit vendor for conduct of month for ?

under auction szUE of

Diractorate of lssue of NIT/BId final

Industries, Documents = .E-‘E:'-é'{:ﬁ& tance I

Uttarakhand ‘x_r':;:e'; ~letter

=] "'1.\. "5

(o
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Jod

Clearances & Leszee

Approvals

(Mining Plan,
Environment

clearance,
Consent to
operate)

Operations
and
Monitoring

Lessee

Lesses

Geology and
Mining unit
under

Diractorate of

Industries,
Uttarakhand

Conduct of auction and
selection of successful
bidder

lszuance of provisional
acceplance lelter and final
accepiance letter to the
successful bidder

Preparation of mining plan
(by ROP), mine closure
plan, envirenment plan
(EIAJEMP)

Getting approved mine
plan, mine closure plan and
environment plan
(ELA/EMP)

Submission of approved
mining and environmental
plans to authority for Issue
of envirgnmenlal clearance

Environmert clearance

Application for Consent for
Establishment (CFE) and
Consent  dor Operalion
(CFO) to District Pollution

Control Board
Oiher relevant clearances
and approvals
Mining and loading

operalions arg conducted
by the lessea

Owvarall maonitoring
responsibility  lies  with
District Muonitoring
Commilles

B-12
Manths (If
area is less
[han 25
Ha.)

12-36
Months (If
area i%
greater
than 25
Ha.)

1 manth
Continuous
Continuous

Offline

Offtine

Offlrye

Offline
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Transportation Lessee

Sales

Conlractor

Lesses

Selection of transporters
Setting of transportation
charges based on travel
distance.

Issuance of "e-rawana” by
the contractor

Getting  orders  through
different sources (Agents/
direct consumers efe.)
Delivery of sand

Continuous Cfline
Continuous Online
Continuous Offlline
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4. Detailed Comparative Analysis

This chapter presents a comparison of the sand mining policies and practices followed by diffarent
Stales across a range of related parameters such as regulatory framewark, lypes of concessions,
pricing mechanism and royally structure, operations and monitoring, sales and transportation and
usage of [T in the process.

Based on information presented in the preceding chapter, a detailed comparison of mining polices
of differant stafes has been carfied oul, and best practices identified accordingly. The diffarent
parameters selecied for comparison are listed below.

Figure 4- 1 Parameters for comparison

£ T

Ragulatory and Legal - Eljmez?:mn:lerl"

Rules, regulations and Alacation method =Allacation
policies -Operational contral *Crdering
*Royalty «Sale rights “Monitoring

*[dentification of sand blocks *Type of concassions s Diedivery

Claarances and approvals

4.1 Regulatory and Legal

4.1.1 Rules, regulations and policies

In exerclse of powers conferred by section 15 of the Mines and Minerals (Development and
Regulation) Act, 1957 (MMDR Act), the State Governments have made rules for regulating minor
minerals in their respective States. The rules defined and fellowed by States altong with the
antities/ departments responsible for sand mining activities in the States are mentioned in the
table below. In addition, the table also presents whether there is a separate sand policy available
in the State.

Table 17 Rules followed by the States

Latest rule Department contrelling | Separate Sand

applicable sand mining activities | Mining Policy

Andhra Pradesh Minar Department¥ol Mires -& “Free  Sand Policy,
Mineral Concession Geologl( e 4, Andirg= 2016

Pradegh. / -
4... raE‘é:.:‘_

Andhra Pradesh

i

i
1
L
&, -

f .

1

A i SR
._\x;‘h-- ‘
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Rules, 1966 and its
amendments.
Assam Assam Minor Mineral Department of No
Concession Rules, Environment and Forest,
2013 Assam : _
Chhattisgarh Chhattisgarh  Minor Directorate of geclogy & Chhattisgarh Minor
Mineral Rules, 2015 Mining, , Chhattisgarh Mineral Sand
excavation and
Trade Regulation
Order 2006
Gujarat Gujarat Minor Mineral Industries and Mines No
Concession  Rules, Department, Gujarat/
2017 Commissioner of
Geology & Mining (
(CGM)
Haryana Haryana Minor Mineral Mines  and Geology Mo
Concessian, Stocking, Departmeant, Haryans
Transportation of
Minerals and
Prevention of |llegal
Mining Rules, 2012
Karnataka Karnataka Minor Department of Mines & Separate chapter in
Mineral Concession Geology, Karnataka KMMCR for sand
(Amendment) Rules,

Madhya Pradesh

Maharashtra

Punjab

Rajasthan

1994 and amendments
in August' 2016, and
2017

Madhya Pradesh
Minor Mineral Rules,
1996 and its
amendments. Latest
amendment issued in
2013,

Maharashtra Minor
Mineral Extraction
(Development and
Regulations) Rules,
2013

Punjab Minor Mineral
Rules, 2013

The Rajasthan Minor
Mineral  Concession
Rules, 2017

C}h

Diractorate of Geology

and  Mining, Madhya
Pradesh

Revenue and Forest
Department Government
of Maharashira

Department of Industries
and Commerca, Mining
Department, Punjab
Department of Mines &
Geology, Rajasthan

Q

Sand Mining Policy

2017
Amended Sand
Excavation Policy
2017

Mo

Mo
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Tamil Nadu Tamil Nadu Minor Department of Geology & Mo
Mineral Concession Mmning ¢ Public Works
Rules, 1959 and its Department, Tamil Nadu
amendments. Latest
amendment; Rule 38-
A  introduced vide
GOMs 85 in 2003

Telangana Andhra Pradesh Minor Department of Mines & New Sand Mining
Mineral Concession Geology, Telangana’ Policy 2014
Rules, 1966 and its TSMDC
amendments. The
latest amendment
issued on 26.07.2016

Uttar Pradesh Uttar Pradesh Minor Directorate of Geology & Mo
Mineral (Concession) Mining, Uttar Pradesh
Rules 1963 and its
amendments. The

latest {42rd)
amendment issued in
2017.

Uttarakhand Littarakhand Minor Geology and Mining unit Uttarakhand Minor
Minerals (Concession) under Directorate of Mineral (sand, bajr,
Rules, 2001 Industries, Uttarakhand  boulder, etc.) Policy

-2015
Minar Mineral Concession Rules

It is observed that most of the States have amended the rules from lime 1o time. Many of the

States surveyed have changed their concession rules in the last three to four years including after
amendments in the MMDR Act in 2015.

Department controling sand mining activities

Except for a faw states, sand is governed by the Department of Mines and Geology in most of the
States. In Assam, Environment and Forest Department requlates sand mining activities, However,
Assam is in the process of amendment of its minor mineral rules and onece notified, the control
wil be with its Department of Mines and Geclogy. In Maharashtra, Revenue and Forest
Department has control over sand mining. In Gujarat, Tamil Madu, Uttarakhand and Punjab,
matters related to sand mining are handled by the Industries Department. The disadvantage of
not having the control with the mining department is that the staffin other department are not wel|
versed with technical aspects of mining and related environmental concermns, and consequently
there is a gap between the reguiating bady and those taking care of cperations.

Specific Sand Mining Policy =0T

Soma of the States have a separate poli
minaral,

Yo

cy applicable fﬂrl.éand mining. ﬁe'spifa being a minor
the processes nvolved in sand mining are very different from those in other mina:
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minerals considering high demand-supply deficit. Also sand is different from ather minor minerals
in its usage by the general public. Keeping these in mind, many States have formed a separate
policy of sand such as Andhra Pradesh, Chhattisgarh, Madhya Pradesh, Maharashira,
Telangana, Ultarakhand and Kamataka. Andhra Pradesh has framed a separate sand palicy in
the: year 2015 and since March 20186, free sand policy is applicable in the State. Sand mining in
Chhattisgarh Is governed by the Chhattisgarh Minor Mineral Sand Excavation and Trade
Regulation Order 2006, Madhya Pradesh brought a separate policy for sand in 2015 and has
again notified a new policy to regulate sand mining in the State. Maharashira has Amended Sand
Excavation Policy. Telangana has separate Sand Policy 2014 and related GO. Uttarakhand has
saparate policy for the river bed material. Kamataka has introduced a separate chapter (IV-B) in
its minor mineral concession rules for sand mining.

Separate M-sand palicy

A few States have separate palicies to promote M-zand such as Andhra Pradesh, Telangana and
Karnataka. Andhra Pradesh and Telangana have granted indusiry status to M-sand producing
units in their State, Karnataka has reserved few bocks for M-sand plants only as end user
category. Tamil Nadu's M-sand policy is under formulation. Recently, Gujarat has also reduced
reyalty for M-sand units to promote production of M-zand.

4.1.2 Royalty Collection and units applicable

Royalty forms a vilal part of the fiscal regime for mining and is an important means of revenue
reslization for the Government. However, it also increases the price of zand for consumers. The
royalty being collected by different States is shown in the table below.

Table 18 Royalty applicable in different States

Royalty applicable | Unit applicable in Royalty in Rs. per
the State tonne'
Andhra Mo royally Per cubic metre 0
Pradesh
Assam Rs. 140 per m* Per cubic metre T4
Chhattisgarh Rs. 50 per m* Per cubic meftre 26.45

' The unit has been changed to per tonne using bulk density of 1.89 gram per cubic metrs, Source:
MoEFCC's Sustainable Sand Mining and Management Guidelines 2016

g
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Gujarat
Haryana
Karnataka

Madhya
Pradesh

Maharashtra

Funjab
Rajasthan

Tamil Madu

Telangana
Uttar Pradesh

Uttarakhand

Rs. 40 per tonna
Rs. 40 per tonne
Rs. B0 per tonne

Rs. 100 per m?

Rs. 400 per brass {100
fi)

Rs, 60 per tonne
Rs. 30 per tonna

Rs. 8.5 per 10 fitd

Rs. 40 per m?

Rs. 60 per m?

Rs. 154/176/187 per m*

Fer tonne 40
Per tonne 40
Per tonne G0
Per cubic metre 52.9
Fer brass 74
Par tonne G0
Per tonne 30
Per Unit {1Unit=100 187
feat?)
Per cubic meire 21.2
Per m? 31.7
Per m? B1.5/93.1/98.9

Figure 4- 2 Royalty comparison across States (Rs per tonne)

State wise royalty on sand {in Rs. | tonne) Ba
74 74
B) &0
53
40 4D
g A
sy 8
15
ul.lll I
fan] ks
& z JE a i & a & < E & 3 E =
F g
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The royalty for sand varies from Rs 0 to Rs 83 in different States. Thare is a significant differance
in the royalty structure from one State (o other and the bulk density used for conversion of units
of royalty is also different in different States. Some States use 1.5 tonnes per cubic metre while
others use 1,89 tonnes per cubie metre, as mentioned in thae MoEFCC’s Sustainable Sand Mining

and Management Guidelines 2016. Andhra Pradesh is the only State that does not charge any
royalty for sand.

it is suggested that the unit used for royalty calculation should be uniform across the country as
it wiil help in comparison of the royaity collected from sand mining and also in estimating the
production and demand of sand in the State, Further, the unit used should be Rs. per tonne as
weighing of sand is easier than measuring the volume of sand. By installation of weigh brdges,
the quantity of sand in each vehicle can be measured whereas in measuring volume, the capacity
of the vehica fs used without considering the over loading factor.

4.1.3 ldentification

The process of identification of sand reaches in most of the States is taken up by the relevant
department responsible for sand mining in the State. The report prepared during identification of
sand reaches also varies from State to State, where most of the Sfates go for joint inspection
report or site appraisal report. Gujarat is the only State, which prepares a geological report for
blocks. Geo-tagging of the block is also a common practice in many States,

The methodology followed by most of the States for identification of sand mining areas is
described as follows:

= Based on information available with the depariment, the relevant person authorized for the
job obtains the map of the area from the revenue officer or the tehsildar and conducts a
spolt inspection regarding availability of area to check whathar the area is reserved for
some other purpose or not. If he finds sufficient availabllity of sand in the area, the area is
demarcated and put up for either auction or afiotment on nomination basis. as deemed fit
by the State.

= Many Slates have laken up geo-tagging of the demarcated area, which can be useful while

conducting physical inspection, as the boundary of the demarcated area can be checked
using the coordinates recorded in GPS device, and the monitoring team can be sure of

any ilegal mining activity outside the permitted area.

« In Uttar Pradesh, the district mining officer prepares the valuation report to assess the
guaniity of sand available in the block during the identification of sand blocks. Howesyar,
actual guantity to be mined is as per environment clearance.

« In Karnataka, Taluk Level Sand Commitiee is formed which is responsible for site
inspection and identifying sand blocks for the purpose of tender cum  auction. or for
reservation. The commitlee estimates approximate thrac’rahle_.%an'-i.-aua'rlahte in each

f
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identified block by restricting quarrying fo three meters depth or water level whichever is
less, with the assistance of the Officers of the Revenue, Public Works, ports and Inland
Water Transport Department, Water Resources, Mines and Geology and Forest, and the
identified blocks are incorporated using the co-ordinates in the cerlified sketch. The
committee also submits joint Inspection report and documents with a clear
recommendation report to the district committee for the purpose of notification of zand
blocks and thelr extent, which may be either individual blocks or cluster of blocks, for
tender- cum- auction or for reservation for Government works or for exiraction of sand DY
Cantral Government or State Government or body corporation cwned or controlled by the
Central Government or State Governmant.

» |n Gujarat, a geological report of each sand reach is prepared by the respective disticl's
Assistant Geologist before putting it for auction. The potential areas of the quarry lease are
identified and demarcated using DEPS and topographic and geological maps are prepared
using total stafion. With reference to the rules, evidence of mineral resources are
established using genlogical report. The geclogical report confains estimated resources in
the blocks along wilth other information e.g.: details of the area, DGPS survey, details of
infrastructure and environment, geclogy of the area, drainage and geomorphology,
exploration status, geological mapping, laboratory studies of the samples ate.

The responsible party for identification of the reaches along with the reports being generaled by
the responsible authorities are mentionad in the table below:

Table 19 Identification details for each State

|dentification Reports prapared | Geo- Standard

responsibility Tagging Template
or co- Available as per
ordinates Rules/
mapping | Regulations/ GOs

Andhra District Level Site Appraisal Yas Mo
Pradesh Committee Repaort
Assam District Forest Initial valuation Yes Mo
Officer repor
Chhattisgarh  Mining Inspectar & Joint Inspection Yas Mo
Revenue Cfficer Report
Gujarat Assistant Geologist  Geoclogical Report Yes Mo
Haryana Department of Initial Survey Yes Mo
Mines & Geology Feport, Joint
g_,]b'- Inspection report
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Karnataka Taluk Sand Joint Inspaction Yes No
Monitoring Report
committee
Madhya District Office A Yes Mo
Pradesh
Maharashtra NA, MNA Yes Mo
Punjab District Leval Site Appraisal Yes Ma
Committes Repart
Rajasthan District Committee Joint inspection Yes Mo
Report/ Mauka
Report (for private
land)
Tamil Nadu Department of A Yas No
Mines & Gealogy!
PWD
Telangana District Laval Sand Joint Inspection Yes Mo
Committee Report
Uttar District Mining Valuation Repaort Yes N
Pradesh Officer & Surveyor
Uttarakhand  District Commilles Site Appraisal Yes No
Report

However, there are multiple issues with the existing models of identification. One of the major
issue with the existing model is that in none of the States, the officer responsible for spot
inspaction has standard template available in compliance with the Rules and MoEFTG
Guidelines, so as to check across all parameters,

Freparafion of gealngical repart in Gujarat for each block and putting the bilacks for auction based
on that geclogical report is by far the best practice followed in identification process. Geological
Repor Is preparad by the District Assistant Geologist of the concermed distncl. And the quantity
of mineral resotrces are established using geclogical assessment. The report confains details of
the area, DGPS Survey, infrastructure and envirenmeni, geology of the area, drainage and
geomaorphology, exploration status, geclogical mapping, laboratory studies of the samples elc.

41.4 Clearances and approvals

Ciearances and approvals required in most of the States are more or less similar with little
variaions from one State to another. First of all, ng-objection certificate is reguired from the
Revenue Dapariment that the land is not reserved for olher purpose or does nol come under

below:
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Table 20 Environment clearance approving authority for mining lease

Size of the block Category Approving authority
0-5 Ha B2 DEIAAT DEAC
»5 and <25 Ha B2 DEIAA DEAC (In case of
cluster)! SEIAA/ SEAC
(Individual)
>=25 and <50 Ha B1 SEWAAS SEAC
>= 50 Ha A, MoEFCC

Other clearances required in many States are Consent to operate (CTO) and consent for approval
(CFA), from the State Poliution Contral Board and it is the responsibility of the Lessee to get the
clearance for the same. Apart from these, Maharashira seeks approval from the Gram Sabha and
the opinion of the Ground Water Survey and Development Agency, and in case of Creek Mining,
approval from the Maharashira Maritime Board. The details of the types of clearances raquired
and the responsibility of taking the clearances are mentioned in the table balow;

Table 21 Clearances and responsibility

State Types of Clearances | Responsibility

Andhra Pradesh M, EC Department of Mines and
Geology

Assam MF, EC, CFE, CTO Lessee

Chhattisgarh MP, EC, appraoval of Gram Sabha Department does it an behalf
of Gram Panchayat

Gujarat ME, EC, CTO Lessee

Haryana MP, EC Lessesa

Karnataka MP, EC Lessee

Madhya Pradesh  MP, EC - Department does it on behalf

of Gram Panchayat

A S
- T by
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Maharashtra EC, Approvals from Maharashtra Department of Revenue &
Maritime Board, Opinion of Ground Forest

Water Table and Development Agency

Punjab MP, EC, CTQ Lessea
Rajasthan MF, EC, CTO Lessae
Tamil Nadu MP, EC FWD

Telangana MP, EC, CFE/CFO TSMDC
Uttar Pradesh MP, EC Lessee
Uttarakhand MP, EC. CTO Lesses

The responsibility of preparation of mina plan and obtaining environment clearance is with the
lessee in most of the States, However in Andhra Pradesh and Ch hattisgarh, it is the responsibility
of the mining department. In Punjab, till 2017, the department had the responsibility of obtaining
the clearances and in Madhya Pradesh, sfter nofification of the new Sand Mining Policy, the
department has the responsibility of getting the clearances.

The Department of Mines and Geology in Andhra Pradesh and Chhattisgarh have the
respansibility of preparation of mine plan

However, there are issues with handing over the responsibili

ty of clearances to the mining
department:

* The department will have the responsibility of preparation as well ag approval of
plan which may not be ideal in case of auction madal.

» The mining department which may already have a limited technical workforce will be
overioaded with work, which might delay the process.

the mina

Therefore, it may augur well for the project proponent to procure the clearances and approvals.

4.2 Business Madel

421  Allocation model and realization to State Government .. . i 2

The mode of allocation of concession for sand varies from State
adopted depends on the objective of the St

e f.E‘;ta"re The allocatién model
‘e Government. States thatwant to maximize revenue
qn \ L-""i“..x 1..'
124 {;{3 -'U_ -~

— A
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go for market model (allocation through competitive bidding) i.e. forward auction with no
intervention from the State in sale of sand, while others that want to keep prices under control go

far a controlled or notified pricing model while keeping the sale right with themselves.

Figure 4- 3 Different models for allocation

SHGs/ Panchayat (AP, - Flxed Rales
£G) of sand at sand

Notified! Gontrofled
hes Fl“'t_i .J.. A R |..

sand

Business Models

~BIers

Tender Based
(Assam™"|

Foneard (Assam™ )

O Market madel - Sl B |
= Auchan Hagsed (HE) PE,
MH)

Forward (HR, PB, MH) I

= Bidders i
e Forward (GJ, KTHE, Bd,

Tender cum Auchon UF, LK)
(G, KTK, B LR LK) :

WP faliowed the markel mode! aarfiar i which alocation wes on nominalon basis to MESMGC, which appaintsd
freo to decide the sale prices, Howaver, 85 per the new

ralsing contractors (through compeditive bidding) who wers
Sand Mining Palicy 2017, the sale prices in MP are now cantrofied at the sand reaches and are fived st As. 125/m3.

s4etam i5 undergoing changes in is Rulss

Table 22 Summary of Pros and Cons of business models followed in different States

Notified Pricing/ Controlled Market Model

Pricing

Model

. Uniform and notifisd Sale = Higher revenues for the

Key merits Beak
i Minimum  Governmenial
- Profit with State Gout. F”ﬂ'u o
+ Relatively better i
« Transparent method of
operations and :
allocation

manitoring control
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; lilegail
Key demerits « Lesser revenue for Govt. Frane LA
i case of lower ssle mining/over exploitation
prices +  Environmental Concems
« Sigrificant govt - Higher sale prices for

CONSUMers
Chances of cartelization

during bidding

« Chances of cartelization
by bidders for supply and
prices confrol

resources required

« Sale prices may still be
higher in case of deficits
in supply

A summary of the models followed by diffarent States and their productions & revenues s
tabulated below:

Table 23 Summary of business models followed in different States

Business  Sub- Process Separate Producti | Revenue
Model model followed accounting | on FY17 FY1T
for royalty (MTPA) ' (Rs
{iesiiNo) Cro ;e 5)
Andhra Mofified MNone Motification  Not Applicable MNA Mot
Pradesh® or of identified Applicabl
confrolled reaches for a
pricing sand
model extraction is
published in
Gazette
Assam*™ Market Competi Offline No 5.6 30-35
model  tive tender
Eidding
Chhattisgar  Notified  Nominat  Allocation ta Yes 10.0
h or ion Panchayats . 100
controlled
pricing

model

e
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Gujarat Market
maodel

Haryana™" Market
model

Karnataka Markeat
model

Madhya Motified
Pradesh*™* or
controlled
pricing
model

Maharashira Markeat

model
Punjab Market
model
Rajasthan Market
maodel

Tamil Nadu Motified
ar
controlied
pricing
madel

Telangana MNotified
i
controlled

g

Competi Tender cum
tive forward
Bidding auction

Competi Forward e-
tive auction
Bidding

Competi Tender cum
tive forward
Bidding auction

Mominat Allocation to
ian Gram
Panchayats

Competi  Forward e-

fivie auction
Bidding
Competi Forward e-
tive auction
Bidding

Compelti  Tender cum
tive forward
Bidding auction

Mominat  Allocation o
ian PWD

Nominat Allocation to

ion TSMDC -~

Yes

Yes

Yes

Yes

Mo

Mo

Mo

ez

Yes

49.64

9.3

49.14

MA

MA

56.8

16.12

13.23

160.34

2659

252

240

43.1

235.9

8633

434
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pricing
model
Uttar Market Competi Tender cum Mo 47.7
Pradesh modal tive forward 59
Bidding auction
Uttarakhand  Market Competi Tender cum No MA 3353
el madel tive forward

Bidding auction

“In Andhva Pradesh, the State nofifies sand reaches from where sand can be extracted by the consumers withou!
paying any royalty or tax for the extracted sand. There iz accordingly no realizafion to the State Gevernmendt from
sae of sand’

“For Assam, as per current business modal. Assam is undergaing & change in aliocation syslem for sand Hocks.
Az pey the new system, samd diocks wil be slocaled through e-auchion method.

*“*Haryana produchion data is for the Calendsr year 201 7-2018. _

** 1P followed the marke! model eardier in which alacabion was on nomination basis fo MPSMC, which appainted
raising contractors (through competive bidalagl who were free to decide the sale prives. However, 85 per the new
Sand Mining Polfcy 2017, the sale prices in MP are now controlled at the sand reaches and are fixed af Rs. 125m?
setetinoiusive of revenue fram RAM [River Ded Materal) fogether.

in Andhra Pradesh, the Siate notifies sand reaches from where sand can be exiracied by the
consumers without paying any royalty or tax for the extracted sand. The realization fo the Stale
Gowvernment from sand in this model is zero, Howewver, the modal iz considerad good in ferms of
keeping the price of sand wnder check in the State. Further, the model adopied by Telangana
where nofified prices of sand and delivery of sand is also available for the consumers, Is suitabile
for both keeping the prices under confrol as well as revenue for the department which may be

used for the development of the resources and erea related fo resources.

4.22 Operations control

The control of operations in sand reachas depends on the model adopted for allocation of sand
reaches. In competitive bidding, the control ovar oparations is with the lessee/contractor who won
the reach in the bid. While in nomination model for allocation, the control of the operations
depands on whether the nominated body excavates sand by itsalf or by a raising contractor.

In Chhattisgarh, the allocation is on nomination basis to the Gram Panchayat and the Panchayats
are to employ local villagers for excavation and loading of sand, in lieu of daily wages. While in
Tamil Madu and Telangana, the allocation of sand reaches is with the State mining
corporations/PWD, wha in turn hire contractors to do the job on their behalf,

T Py,

The advantage of giving the contral of operations to Government agepﬁ?'f !h?ﬁ[,duas not have
much incentive in wer-erplmtalm:-n of rasources, and the State can h'é mlaﬁ'-'ei-_.r asgurai:f that the
requlations laid down by Ihe Govemment are completely fl:llluwa-qi,' !_.n_'g.l'her&as ¥ the ather'model

G 4G
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where the contral of operafions is with the lessee, the main motlve for the business is to make as
much money as possible. So despite the fact that regulations are laid down by the State
Governments, in absence of proper and robust manitoring mechanism, the lessea can ascape
from complying with the regulations and this has been the primary reason for various bans
imposed by the NGT, and courts in different places. |t has been cbsarved that in the past, the ban
on sand mining has been mainly due to viclation of regulations impesed by the Government of

the MoEFCC.

Table 24 Operational control of sand mining

Andhra Pradesh
Assam
Chhattisgarh
Gujarat

Haryana
Karnataka
Madhya Pradesh
Maharashtra
Punjab
Rajasthan

Tamil Nadu
Telangana

Uttar Pradesh

Uttarakhand

State Operations confrol

3HG/ Consumer
With Lessee
With Gram Panchayal
With Lesses
With Mining Coniractors
With Lesses
With Gram Panchayat
With Lessee
With Lesses
With Lesses
PWD
TEMDC
With Lessea

Win Lessee

Far operations conlrol, the best practice is the one followed in Telanganawhere the aperations

control is given to TSMDC by the DMG, and TSMDC in turn rais

8 u:dn!rac[-:}r by competitive

bidding te extract sand on its behalf. The advantage of this pract & is tFat a Gnvﬁn’i}rwt agency

@
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has control over cperations which relstively ensures that the regulations laid are properly folfowed
under monitoring by TSMDC

42,3 Sales rights

Tha next step in the process chain of sand mining is sale of sand. This is one of the most important
steps in the process chain of sand mining as the price of sand in & State, is one of the crucial
factors. There are various models followed by the States and the model followed determines the
contral of sales right. In States such as Andhra Pradesh, Chhattisgarh, Madhya Pradesh, Tamil
Madu and Telangana, where sand reaches are allocated on nomination basis to the State mining
corporations, the State Governmant has complete control over the sale of sand. Also, to an extent,
ransporters do not have monopoly, thus the price of sand for consumers is under chack, Similarly
in Chhaitisgarh, sand reaches are allocated on nomination basls to Gram Panchayals, (he sale

right is with the relevant Panchayat. And consequently, the price of sand cannat be increased
artificially through cartel formation.

In States that follow competitive bidding for allocation of sand reaches, the sales right is with the
successful bidder with no or limited controlf regulation of the State Government over the sale of
sand. In such a situation, the paricipaling bidders may try to guote more and more to win the
sand blocks, with the intention to increase the market price of sand arfificially so as to recover the
maney that they pay to the State for the allocation of blocks, Besides increase in sale price of

sand, this also leads to over exploitation of sand reaches to extract more quantity over the notified
quantity.

otate-wise details of sales rights, regulation on prices, landed sand price and status of supply
(deficit or surplus) are mentioned in the table below

Table 25 State-wise details of sales rights

Sales Right Sand Business Landed Landed

Prices Model price of price of
(Market followed | sand sand

determined (Converted | (Converted
{ to Per tonne | to Per tonne

| Regulated) Basis) in Basis)
normal | during
season mMonsoon

Andhra With Free of cost  MNotified or Governme
Pradesh Dapartment (anly controfled  nofified 2

pricing  in all dj

U
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extraction Varies from
cost) Rs 200 to
350
Assam With Marlket Market RsS800tc RsB635toRs Yes
Lesses determined mode| GO0 per 795 per
fonne in fonne in
Guwahati Guwahati
Chhattisga Panchayat Regulated Nofifiedor Rs 13210 Rs 175 to Yes
rh controlled 370 per 550 per
pricing lonne, tonne,
depending depending on
an the the district
district
Gujarat With Market Market Rs 80 to 800 A Yes
Lessee determined model per fonne,
depending
on the
disfrict
Haryana With Market Market Rs 500 to A, Yes
Lessee determined model 600 per
tanne
Karnataka With Marlkeat Market R 2400- Rs 2500 per  Yes
Lessae determined model 2500 per fonne in
tanne in Bangaluru
Bengaluru
Madhya with Raising Regulated Notified or 600 -700 per Rs 1500+ Mo
Pradesh Contractar controlled tonne in afier bam on
pricing Bhopal sand mining
an Marmada
mvers
Maharashir With Market ":_"'j_'hﬁ-'l. _ 2000-2200 Rs 2400 per  Yes
a Lesses determined .-~model  pertonne in tonne in
J o, fidd: ; .

131
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Punjab With Market Market Rs 600-700  Rs B850 per Yes
Lessas determined el per fonne lonne
(Mansa) {Mansa/
Bhatinda)
Rajasthan With Market Market Rs 400 to Rs 1000 to No
Lessee  determined  model 500 per 1200 per
tonne tonne after
{Udaipur) the SC ban
Tamil Nadu With PWD  Regulated HMotified or  Rs 1500+  Rs 2000+ per  Yes
controlled  pertonne tonna
pricing {Chennai} {Chennai)
Telangana TSMDC Regulated Nofified or Rs 400-500 MNA Mo
controlied  per tonne
pricing
Uttar With Market harket Rs 1300- A Yes
Pradesh Lessea determined model 1500 per
tonne
Uttarakhan With Market Market Rs 1000- Rs 1500+ per Mo
d Leszee determined model 1100 per fonne
lonne
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*Zand deficit analysis has boon considemd as por demand eatEnation using RBI methadology and produstion datn awailakia with the
Siate Dupartmenisiconcerned Dapariment,

Figure 4- 4 Average Sale price comparison across States in Rs/ tonne®
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“hasad on the congumers feadback

** The prices were collected from consumers during Oct - Nov 2017 during feld visits. The price of sand vanas
durig cilfferant parads of the vear and af difereni places in the same Slafe

It can be seen from the chart that the sale price of sand is maximum in the State where competitive
bidding for allocation of sand reaches is followed with limited intervention by the State
Govamment in operations or sale of sand. for instance in Karnataka and Maharashtra. Further, it
should be noted that the prices cannol be compared directly across the sales, bul the fact thal
whather the State is sand deficit or not has 1o be taken into account. For instance, in Haryana or
Uttarakhand which are not sand deficit States, the price of sand is more than that in Andhra
Pradesh and Telangana, where both the States are sand deficit.

It can interpreted that the model in which the sales right is with the Government or the price is
regulated by the Government is better in terms of keeping the price of sand under check as the
prices cannot be raised arfificially through cartelization by the conlractors. However, to keep the
prices under check, price regulation is not sufficient. A robust monitoring mechanism is also

required along with sufficient sand supply.

The best practice in sale of sand is the one followed Dy Andhra Pradesh where the commilfes
notifies the price for sand in the disiricts of the State including the fransporiation,
loading/unioading and ramp maintenance fee, There is 24 hours operational call center which
gives a call to the consumer o enquire whelher the amount that is charged for sand /s within the
Government's nofified limit,

U
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424 Types of Sand Concessions

The types of concessions offerad for sand is each in different States and so are the resfrictions
on area and the fime period, While in some of the States, there is no restriction on the size of the
block that can be allotted, in cthers there are restrictions on the minimum as well the maximum
area that can be given. The sama is true for the time period of the concession in different States,

The details of the types of concession, restriction on area and time period of concession for all

the States are mentioned in the table below:
Table 26 State-wise details of the types of concessions

Types of Minimum Maximum
sand Area Area
concession

Limit for Time period
holding

maximum
area in the
State

Andhra Motified Mo restriction M
Pradesh Sand Raach restriction

Assam Mining 1 Ha Mo

Lease, resiriction
Mining

Confracts

and Mining

Permits

Chhattisgarh Motified Mo restriction Mo
Sand Reach restriction

Gujarat Quarry 1Ha NO
Lease, restriction
Cluarry
Permit and
Chuarmy
Parwana

i

Mo restriction  Till exhaustion
of sand or one
year penod,
whichever is
carlier

Mo restriction  Mining Lease:
10-20 years
Mining contract
7-10 Years
Mining Permit; 2
Years

No restriction  As long as EC
permits

50 Ha 5 Years
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Haryana Mining 1 Ha Na 1000 Ha 7-10 Years
Lease, restriction
Mining
Contracts,
Quarrying
Mineral
disposal
permit
Kamataka  Cuamy Sacre (2Ha.) 50 Acra (20 20 Ha 5 Years
Lease and Hal 10 Acre (Minaral
Tempaorary (4 Ha) Based
Permit (for Industries)’ 4
local Ha for others
communities)
Madhya QuaeTy 1Ha Mo Mo restriction 5 Years
Pradesh Lease. Trade resfriction
Quarry
Maharashtra CQuarry MA NA MA 1 year, ending
Lease on 30M
Septambear
Punjab Mining Mo restriction  For short 5 5g km 2-5 Years
Lease, Grant lerm
of Confracts, contracts —
Short term 4 Ha
Pamit
Rajasthan Mining 5 Ha Mo Mo restriction 5 Years
Lease, restriction .
Quany /% = NS
Licenss, &4 s
Short Term '
Permit
Tamil Nadu  Sand Quarry MNA NA MNA -
Telangana Mining Lease MA MA, MA ] Year. -

L
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Uttar Mining E Ha Ay 400 Ha 5 Years
Pradesh Lease,

Temporary

Permit

Uttarakhand Mining 5 Ha 50 Ha 400 acres or 5 Years
Lease, Shor 5 Mos. ML
term picking
confracis

Area of concession:

It is observed thal providing concessions of very large size is not suilable as the related
clearances may take a lot of ime {more than a year). It alac can create a concentrated markel in
the hands of a few suppliers. Similarly, providing concessions of very small size is also not suilable
as it affects the sfficiency and impacts the economiss of scale, The other drawback of alletting
very small sizes of sand blocks is thal there may be chances that bidders in the disiricl get the
blocks on the edges, which have access to pathways, and create impediment for auction of other
blacks. Such a situalion may result in the excavation of zand in the non-notified area by the
leaseholders of the outer blocks, including those blocks which could not be auctioned.,

The size of blocks should preferably be more than 5 Ha so that clearances can be received at a
faster pace. Nolwithstanding, States are free to decide minimum and maximum area limits as per
thair local condiions in the districts. The maximum area limil for allocation should allow for
sufficient number of blocks in a district fo enable sufficient competition e.9.; minimum three
contractors in a district,

Duration of concession:

It has been observed that smaller time periods of concessions is not suitable as getling clearances
takes significant amount of time and also no sand can be extracted during the monsoon season
i.e. approximately for 3-4 months. So, overall the lzaseholder loses a period of around 6-7 months
from the period of concession. So in the manths left, the lessee may do rampant sand mining with
no regard for the norms leading to a situation of environmental damage.

Therefore, if is suggested that the duration of concession should be five to ten years wherein the
lessee gels sufficient time for sand extraction and at the same time, there should be a gap of

a period of around one year for specific needs of the Gove

departmenticontractors or for any other infrastructure project a ﬁE tate ‘may deBm'fil The
I] _::I ; | - . 1 -
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duration of concession mentioned is recommendatory only and the States are free lo decide the
time period of concession based on their local conditions.

4.3 T System Analysis

Technology always plays an important role in process improvement, process monitaring and
control and in any course of action that aims to increase transparency. In the process chain of
sand mining, technology can he leveraged in sach of the steps to make the system more
transparent and to eradicate corruption. Hence, the objective of this saction is to study the
technical aspects in the existing sand mining process in different States to find out the best
possihle use of IT in different processes and find out areas for improvement for the States.
Detailed study of the existing IT systems was camied out for major areas as mentioned below:

» Allocation of sand reaches

* Ordering of sand (by customers)

= Moniforing of sand extraction (monitoring agency), and
= Dealivary process (customersimonitoring agency).

Different types of technology instruments are being used in different States to make the process
more efficlent and to moniter the whole operation, Starting from the allocation of sand bearing
areas, monitoring of the extraction process, ordering of sand, generation of orline transport
parmits, tracking of arder, transporfation of sand al the designated address, monlioring of sand
stockyards, monitoring of transportation to tracking the delivery and capturing the customer
feedback; each step in the process chain incorporates information technology. Use of technaology
s a very common practice in allecation of sand reaches in the country after introduction of auction
system of allotment. However, the use of [T in ordering, monitoring and delivery is limited only in
a few States. The southern States are doing relatively well in use of technology in sand mining.
Utilization of IT systems in different processes are mentioned subsequently.

4.31 Use of IT in Allocation

Most of the States allot reaches through the procass of e-auction through competilive bidding
through online portal. Out of the fourteen States, Andhra Fradesh s the only State which does
niot allot its sand reaches to any department or contractor but simply notifies the sand reaches for
sand extraction by the common public/SHGs without charging any royalty. Four States namely,
Chhattisgarh, Madhya Pradesh, Tamil Nadu and Telangana, allot their sand bearing areas to the
Panchayats, the State Mining Corporations or Public Works Department on nomination basis.
The State Mining Corporation in Telangana and the PWD in Tamil Nadu, in furn raise the
confractor for sand extraction through competitive bidding by offlne mgans. However, the State
Mining Corporation in Madhya Pradesh raise the contractor for extraction and sale of sand
through online tender. i

g | | |

(¥ Scanned with OKEN Scanner



. .
) 582

Mine states viz. Assam, Gujarat, Haryana, Karnataka, Maharashira, Punjab, Rajasthan, Uttar
Pradesh and Uttarakhand allot sand bearing areas through competitive bidding/ auctions. Out of
these, only Assam allots the sand bearing areas through offline tender route while the remaining
eight States allot through online mode. Howewvar, Assam is in the process of shifting to an online
system for allocation of sand reaches once amendments of its rules are notified. Five Stales
namely Gujaral, Karnataka, Rajasthan, Uttar Pradesh and Uttarakhand allot sand bearing areas
through two stage forward online auction methed while the remaining three namely Haryana,
Maharashtra and Punjab follow single stage forward auction/ tender route for allotment.

An online tenderfauction offers complete transparancy and ensures participation from the widest
possible range of prospective bidders reducing the scope for unfair practices such as bid rigging
and other unfair means, It also ensures fair market price for the natural resource. The table below
shows the use of technology in allotment of sand bearing areas in different States.

Table 27 Use of technology in allocation of sand concession across the States

Business Model Lise of Information

Technology

AP Moftification of idenfified reaches for sand Mot applicable
extraction
Assam” Offline tender Limited use of IT
CG Allocation to Panchayals Mot applicable
GJ Tender cum forward auction Good use of [T
HR Forward e-auclion Good use of IT
KTK Tender cum forward auction Good use of IT
1) | Allocation to Gram Panchayals (eadier to Good use of IT
MPSMC)
MH Forward e-auction Good use of IT
PB Forward e-auction Good use of IT
=1 Tender cum forward auction Good use of IT
™ Allocation to PWD Limited use of [T

O
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Telangana Allacation to TSMDC Limited use of IT
P Tender cum forward auction Good use of IT
LUK Tender cum forward auction Good use of IT

"As per the curment process

432 Use of IT in Ordering

Use of technology in ordering is gaining acceptance in recent times. Few of the States namely
Andhra Pradesh, Tamil Madu, Madhya Pradesh and Telangana have developed an online porial
for booking sand. Andhra Pradesh has taken a leap ahead and besides developing an online
porial as well as app for sand booking, the Slate also captures the feedback of all consumers in
the State through the People First Grievance Redrassal cenire.

Before going into the benefits of use of technology in crdering, let us lock at the system of ordering
using Infarmation Technology. For ordenng, a wehsite is created for booking of sand. Anvone
who needs lo purchase sand, needs to register on the website. After registration, a user has to
login using his/her credentials and select the district from the dropdown menu from which he/she
is willing to ordar. Once the district window opens, the list of active reaches with sand s displayed
along with the sand prices at those reaches. After selecting the reach, the user has to enter the
cusiomer information, vehide information along with the delivery address. Subsequently, the
system redirects the user to payment gateway for online payment of amount. Afier successful
tranzaction an online receipt is generaled. Further, an cnline waybill is generated at the stockyard
after submitting the racaipt.

The benefit of the system is that it ensures transparency in the process of sand beoking without
any artificial inflaton in sand prices for the consumers. The system alsc ensures that the
Government gets the actual royalty and taxes for the sand consumed in the State. The amount
of sand available at the beginning and end of each day al each reach can be viewed on the
system, which will help in analyzing the sand consumplion paltarn in the Stale and at the same
time keeping a nota of the demand of sand in the State.

Table 28 Use of technology in sand ordering across the States

! Ordering mechanism

Andhra Online (WebfApp) (Few www.apsand.com
Pradesh districts only)

Assam Offline A

4

i cn

(¥ Scanned with OKEN Scanner



584
Chhattisgarh Cifline NA
Guijarat Offline MA
Haryana Offline MA
Karnataka Offline NA
Madhya COnline https:Vekhanij.mp.gov.in/AppPrevious/Sandmp.aspx
Pradesh
Maharashira Offline MA
Punjab Offline NA,
Rajasthan Offfine MNA,
Tamil Nadu Online (Web/APP) wiww. Insand.in
Telangana Online (Web/APP) www.sand.telangana.govin
Uttar Oftline MA
Pradesh
Uttarakhand Offline MA

4.3.3 Use of IT in Monitoring

Monitoring is a critical part of the sand mining process and use of technology is utmost mportant

here. However, unfortunately use of technelogy is limited for manitaring in most of the States.

Most of the States are using technology in generation of anline transit passes on payment, which
can be checkaed by the monitoring team in the State. However, this alone cannot serve the
purpose because it is not possible to check all the sand carrying vehicies physically. Hence, same
of the States have taken a step further and have installad CCTV cameras at both the sand reaches

as well on the chack posts. The installation of CCTV cameras ensures that all the active reaches
are monitored. This installation in the way is useful

reach which has not been notified.

Andhra Pradesh, Kamnataka, Gujarat
manitoring by the use of technology.

gn

in tracking the vehicles carrying sand from a

and Telanagana are doing relatively better in the process of
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In Andhra Pradesh, the State Govemment has a strict vigilance on sand reaches and

transportation:

" Task force i constituted by the colectors with line departmenis for periodic inspection o
comply with EC and mine plan.

" Border check posts established with multi-disciplinary departmental Task Farce, to pr
transportation of sand to other States.

= The superintendent of Police/Commissioner of Police ensures that no fransportation takes

place to other State.
Apart from this, the Slate has;

>  appointed Reach Level Officers in order to monitor sand quarrying and transportation;
District Collectors have nominated VROs/Panchayat Secretaries as reach level officers for
each sand reach. Wide publicity has been given about names and mabile num bexrs of reach
level officers through newspaper adverfisement.

# deployed technical assistants to support the reach level officers and monitor sand activities
an real time basis. A total of 139 technical assistants are present in the reaches as on a5k

Sep 2017.
# developed sand mobile app with the help of Real Time Governance Group (RTG) for

monitoring of the sand activities on real fime basis, The State does real ime monitoring of
sand ackivilies with the help of teshnical assistants. The technical assistants are provided
with tabs 1o upload details of the sand excavation, loading and transportation vehicle details
on real-time basls from the reaches in the sand app developed by RTG.

>  Apart from this, a 24 hour call centre {Paople First Grievance Redressal Center) working in
3 shifts with over 2000 employees, makas call to all the sand purchasers in the State to
know about the price for which they purchased the sand andlor any problem faced by them
during the purchase of sand. Al present, the satisfaction level of sand consumers in the
Siate |s over 80%. And the few cases Ihat arise are alsa not related to prices or availability

hut related to delay in delivery or other minor issues.

gvent

Table 28 Use of technology in monitoring across the States

In Monitoring

Electronic Electronic GPS Registering
Monitoring of weighing tracking in | reach/stockyard

Extraction/ imeasurement of transit level sand

CCTV extracted sand availability data
on portal
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Andhra Pradesh Yes Mo In some of Yes
the districts
Assam Mer Mo Mo [ [a]
Chhattisgarh Mo Mo NG No
Gujarat Mo Yes Mo Mo
Haryana In some of the Mo Mo Ne
districts
Karnataka Mo Yes Yes i []
Madhya Pradesh Mo No Mo Mo
Maharashtra In some of the Mo In some of No
districts the districls
Punjab No Mo No No
Rajasthan No Mo Mo Mo
Tamil Nadu Mo MNo Mo Yes
Telangana Yes Yes Mo Yes
Uttar Pradesh Na Mo Mo Mo
Uttarakhand No Mo Mo Mo

4.3.4 Use of IT in delivering

Monitoring of delivary is crucial in sand mining in terms of ensuring that illegal transportation of
sand in the State does not take place and the sand reaches the customer within the preseribed
time frame and at affordable rates. The best use of lechnology to monitor the delivery process is
to ensure that anly transit passas for transport of sand should be used in the State and the delivery

of sand is allowed only through GPS enabled vehicles. In the combined s

se of e-permit

as well as GPS enabled vehicle, as per the address mentioned in the e-permit™foite map and

estimated time for delivery gets loaded In the system for tracking purpose. Logic felat

&
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are embedded in the system for monitoring purpose. In case of any deviation (mentioned below),

the alarm gets activated and information is passed to the local policefdistrict committee for quick
actian,

Only six of the fourteen States namely, Gujarat, Kamataka, Madhya Pradesh, Punjab, Tamil Nadu
and Telangana have the provision of online transpert permits in their States, and Andhra Pradesh
does not issue parmil for transportation for sand. The remaining seven States still follow the
manual passes for transportation of sand in their States. However, even in most of the Stales
where sand is transporied using onfine permit, the online transil pass alone is not sufficient for
full proof monitoring as the transporters gef pholocopies of the pass and transport sand multiple
time on a single pass. The State should ensure that anline permits issued for transportation of
sand are printed on a secure paper and the permit should have QR cade/ bar code along with a
hologram.

Karnataka has mandated to install GPS and online permits in all sand camying vehicles in the
State through the amendment of the KMMCR amended in August 2016. Andhra Pradesh s In the
process of installing GPS in all sand carrying vehicles and as per the G.0. issuad, by February
all the vehicles will be GPS enabled. Telangana is planning to install GP3 in all the sand carrying
vehicles in the State. In these four States, all the sand carnying vehicles are registerad with the
departiment. Further, the Telangana Government recently introduced 'Sand Taxi Service’ - an
online machanism for booking sand with delivery at the consumer doorstep. Initially, as pilot
project, the District Administration started the sand taxi service in Peddapalll, Mahabubnagar,
Gadwal districts and the same is being extended to all the (30) districts in the State with due
linkage to the sand sources. The concept will be further extended at the Stale level to have
consumer feedback as parl of further improving the systam.

Table 30 Use of technology in sand delivery across the States

In Delivery

Permit type Vehicles registered | GP3S installed vehicles
with department

Andhra Pradesh Mot Applicable Yes Currently installed in some
districts (G.O. released for

installation in all districts)

Assam Offline Mo - H.t‘;':. Ma

Chhattisgarh Offline No

gi,n.
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Gujarat e-parmit Mo Mo
Haryana Offline Mo Mo
Karnataka e-permit Yes Yes
Madhya Pradesh e-parmit Yes Mo
Maharashtra Offline Mo Mo
Punjab Cnling Mo Mo
Rajasthan Cffline Mo Mo
Tamil Nadu a-permit Yes MNo
Telangana e-permit Yes No
Uttar Pradesh Offline Mo Ne
Uttarakhand Offline MNo Mo

Apart from the processes discussed above, there are sfill some areas in terms of identification of
reaches, resource estimation and operations where technological intervantions can make the

process more robust. Below is the table where the usa of technology has been mapped in the
entire process chain of sand mining in different States.

Table 31 Use of technology across the process chain of sand mining

Mapping the use of technology In sand mining

Allocation | Ordering | Monitoring

Delivery

Andhra Mot applicable Online High Medium
Pradesh (Web/App)
(Few districts
anly)
Assam Limited use of IT Offling ‘Low “ Low
Chhattisgarh Not applicable Offline Low Low

G
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Gujarat Good use of IT Offline Medium Medium

Haryana Good use of IT Offline Low Low

Karnataka Good use of IT Offline Medium Medium

Madhya Good use of IT Onling Low Low

Pradesh

Maharashira Good uss of IT Offline Low Low

Punjab Good use of IT Offline (Web) Law Medium

Rajasthan Good use of IT Offline Lo Low

Tamil Nadu Limited use of IT Online Medium Medium
(Web/APP)

Telangana Limited use of IT OCnline High Medium
(Web/APP)

Uttar Pradesh Good use of IT Offline Low Low

Uttarakhand Good use of IT Offline Low Low

It can be seen from the above chart that the process in which the use of lechnology is most
common is allocation of sand reaches. Furthar, Andhra Pradesh, Telangana and Tamil Madu are
making good use of IT in ordenng, monitoring and transportation of sand in their States. Andhra
Pradesh, Tamil Nadu and Telangana have developed web portals for ordering of sand in their
States. All the sand carrying vehicles are regisierad with the State mining department. Howevar,
overall, Andhra Pradesh and Telangana have used IT relatively more intensely as compared to
other Stales.

4.4  District Survey Report

Maost of the Stales are lacking in terms of preparation of the District Survey Report which has
been mandated by the MoEFCC through its 2016 nofification. District Survey Report is a
document that needs to provide the estimales of total sand available in a district baszed on the

annual deposition rate. 'i."*"l 0 T
If DSR is properly prepared, it could give the total sand resou eﬂ‘aaﬁﬂﬁb‘lé‘ﬁﬁ
with the help of a scientific replenishment study the data on méc amountof sand
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he extracted in the district without harming the balance of sand depasition in fivers can be derived.
Further, if the DSRs of all the districts clubbed together can give us total resource estimation of
=and in a State. And based on the resource and the esfim ated demand of sand, the Stale
Governments can take a call on the number of sand bearing areas to be allotted for sand mining
to meet the demand in the Stale.

Assam, Andhra Pradesh and Telangana have not prepared DSRs at all, howaver Andhra Pradesh
and Telangana have evalved a system for identification and assessment of sand resources as
per the existing WALT Act 2002 and WALT Rules, 2004, Chhattisgarh, Maharashtra and Tamil
Nadu prepare the DSR but do not conduct resource assessment in the DSR. However, some of
the States such Gujarat, Karnataka, Madhya Pradesh, Rajasthan and Untiarakhand prepare the
OSR and conduct resource estimation as well. But nona of the States has anything related to
replenishment study in their DSRs. Below is the table, depicting the DSR status in the States.

Table 32 Status of District Survey Reports

Total Mo.|No of Sand | DSR Resource Replenishmentl
of Districts | Related Status Estimation in [ Study in DSK
Districts DSR

Andhra 13 12 013 Mo DSR W

Pradesh

Assam 33 33 /33 Mo DSR Mot Applicable

Chhattisgarh 27 27 27127 NO Mo

Gujarat 33 32 32/33 Yes Mo

Haryana 23 16 16723 MA NA

Karnataka 30 10 30/30 Yes No

Madhya 51 a1 51151 Yes Mo

Pradesh

Maharashtra 36 34 36/36 NC Mo

Punjab 22 16 2222 Yes Mo

Rajasthan 33 28 23133 Yes Mo
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Tamil Nadu 3z a0 a0/32 MO hLA
Telangana ' 27 0 No DSR MA
Uttar Pradesh 75 68 68/75 MA MA
Uttarakhand** 13 13 13/13 Yes Mo

*No D'5R means DSR is nal prepared by the State

= n h
“‘Ufiarakband’s Farest Developmeni corporation (UAFDE) has done replenishiment study for some mines throug
Fargs! Raesearch (nstifide [FRI), Dehradun,

Replenishment study should done across the States in all disiricts as per the m_alhnd prescribed
in the Sustainable Sand Mining Guidslines 2016 of MoEFCC. Some of the points that should

be taken care of while conducting replenishment study are:

« The cross-section survey should cover & minimum distance of 7.0 km upsiream and 1.0
km downstream of the polenfial reach far extraction.

« The sediment sampling should include the bed malerial and bed materal load before,
during and after extraction penod.

» Development of sediment rating curve at the upstreamn end of the potential reach using the
survayed cross- section.

o Using the historical or gauged flow rating curve, determination of suitable period of high
Row that can replenish the extracted volume.

«  Calculation of the extraction volume based on the sediment rating curve and high flow
perlod after determining the aliowable mining depih.

The Apex Court has mandated the replenishment study to be conducted by all the States,
however the Stales which are sand deficit should pul more thrust on it as chances of

environmental damage are more in those States.

One of the reasons for absence of replenishment study from the District Survey Reports in all the
States is the lack of manpower to conduct the study.

4.5  lllegal Mining

India’s sand mining issues tend to ravolve around efforts to curb illegal mining. A number of steps
have been taken by different State Governments to control illegal mining in sand,

lllegal mining in sand is basically of two types: " .

* lllegal extraction from the un-notified areas

U
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# lllegal extracton over the permissible limits

Majority of the registered cases of dlegal mining are related to illagal transportation whare the
transportation of sand is without a valid transport permil. Another way of illegal mining is through

llegal transportation of sand from one State to other in cases where the inter-state transportation
of sand is banned.

Table 33 Status of inter-state transport by State Governments

Inter-State transpor ' Inter-State transpoit
permissibility (from State to parmissibility (from Qutside to
outside) . Slate)
Andhra Pradesh Mo Yes
Assam Yas Yes
Chhattisgarh Yes Yes
Gujarat Mo Mo
Haryana ¥es Yag
Karnataka Mo Yes
Madhya Pradesh Yes Yes
Maharashtra Yas Yes
Funjab Yas Yes
Rajasthan Yes Yeas
Tamil Nadu Mo Yias
Telangana Mo Yes
Uttar Pradesh Yes Yes
Uttarakhand Mo* e Yas

TR | £ B
. : Y 'l_ i I_i-"_ ‘I-"
*Uarakhand allows fransporfalion after processing of REM matara) .-"r i
Ll I

w2 :
The key reason for not allowing transport of sand from Urf State to-ather s to q_a-?id ghorlages o

supply in the home Stale and thereby avoid spiralin f:-r_icleﬁ- of 5_;15]_5'51: .H.;'_;;i,- ver. the State
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Governments may view the situation of sand scarcity in totality across the country and G
inter-state movement of sand.
taken care of

The cancern of Stales regarding sand demand of host State not being met can be |
online

by mandating the sale of sand through online portal only. Once the sale of sand is through
portal only, anyane who has lo purchase sand will pay the exact same amount to the lessee o7
the portal. either the consumer being a resident of host State or neigh boring State. Also he States
should ensure that lessee does not have any incentive to supply sand to CONSUMErS in athef
States over consumaers in host State

46  Production and Revenue comparison

The production and revenue data as provided by the States has been shown in the following
chart.

Table 34 Production and Revenue from Sale of Sand

Production from river sand (in Ravenue (Rs Crore)
MMT*)
I 2014-15 | 2015-16 | 2016-17

Andhra Pradesh A MNA M NA MNA NA
Assam MNA A 5.6 NA MA 32.5
Chhattisgarh 11.7 8.3 10.0 12.34 5.8 10.6
Gujarat™ MA 89.71 49.64 My 98.4 160.3
Haryana™" A 4.8 19.2 MNA 104.5 266
Kamataka 55 6.6 4 25 39.4 252
Madhya Pradesh  26.36 2373 4914 238.6 211.5 240
Maharashtra NA A, MA, A, A, A,
Punjab MA Pl 46.5 43.0
Rajasthan 62.8 45.4 2317 236
Tamil Nadu 8.5 6.14 91.03 86.33

G
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Telangana NA NA 13.23 10 375 434
Uttar Pradesh 40 22.8 59 165.7 115.2 477
Uttarakhand**** A MNA, MNA 173.5 272.5 Jd9.d

‘For conversion of froduction from voliime to weight, bulk density of 1.89 has been usad
“Oniy royalty data capiured for Gufaral. Also prackection data is for catandar year
"*Praduelion and revenwe of sand and BG5S

** Revenue and producfion data lncludes river bed malerial (REM)

¥hA: Dats hal svalshle,

States need to follow practices similar to major minerals for data capturing refated lo revenue and
prpducﬂun af each reach level for better planning and demand-supply analysis of the Slale. This
will also enable better moniforing by the States in case of ifegal mining and transporafion.

4.7 Reservations offered in States

Reservations in sand mining are a way to help some of the communities to earn their livelihoods.
Most of the States offer some form of reservation In their States, While some of States such as
Chhattisgarh notity sand blocks to be operated anly by the Panchayat, others such as Kamataka,
Gujarat and Rajasthan offer reservation in allocation of sand blocks in scheduled areas to SCIST/
Specific communities. Some States such as Assam, Chhattisgarh, Haryana and Punjab offer
reservalions in lerms of waiving the royally on sand extraction to hereditary artisans
manufacturing artefacis In traditional way, and some States such as Telangana waive off the
royalty on sand extracted from Il or below order streams if consumed within the district. Below is

a table, depicting the reservation offerad in sand mining in different States.

Table 35 Reservations in Sand Mining in different States

Reservations Details
available
Andhra Yes District Collector can allot a sand reach for any project if it is
Pradesh time-bound and prestigious and for tha State
Assam No Some relaxations in terms of :

Mo royalty applicable for hereditary artisans for manufacturing
of earthen pots/ artifacts in traditional way.

Chhattisgarh Mo Some relaxations in terms of :

50
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Mo royalty applicable for:

» Hereditary Kumhars working in traditional way.

» Farmers, vilage artisans and labours living in the
village whera the sand mine

« Sand used by Gram panchayat, Janpad Panchayat,
Jila Panchayat or Nagariya Mikay

Gujarat Yes Quarry Parwana - Allocated to Khaniyas/Oad community

Quarry Lease - Government may identify sand blocks in
schedule araas to be aliotted to 5T only.

Haryana N Some relaxations in terms of ;
Mo royalty applicable for;

» @xtraction by hareditary polter, for use in
manufacturing of earthen pols/ artefacts on a cotlage
industry basis, and whose lurnover < Rs 1 LPA

= mining, transportation or storage by hereditary
Kumhars for making tiles, pots or bricks by traditional
means

« levelling of any agricultural fields by & landowner within
his own land

Karnataka Yoz District Committee may reserve sand blocks for low income
housing and/ or for Governmenl works or for sand extraction
by Government agencies or Boards or Corporations owned
by the Central Government ar Stale Governmant.

District Commitiee reserves the sand blocks identified for
grant through tender cum auction, by way of lottery ta the
following categories as per percentage mentioned against
each categary:

o SCET-24%
» PH-2%
= Others - 74%

Madhya Mo Mot Applicable
Pradesh

o
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Maharashira Yes Creek mining by hatpali and dubl means to be done only by
societies invalved in the businass traditionally

Punjab Mo Some relaxations in terms of |
No royalty applicable for:

« exiraction by hereditary 'Ghumiars', who prepare
garthen pols on a cottage Industry basis, whose
turnover < Rs 2 lakhs per annum

Rajasthan Yes Land owners are given preference who have their own land
during auction by rights of first refusal in the auction.

In notified scheduled areas, priority is given to the registersd
society of domicile schedule tribe in allocation of sand blocks

Tamil Nadu No Mot Applicakle

Telangana No Some relaxations in terms of |

MNe royalty applicable on sand extracted from |, Il and Il order
streams If consumed within the district,

If 1, Il and [l order streams are not available, the Government

may demarcate 5 or above Ha area from IV and above ordar
streams.

Sand used in the weaker secfion housing programme
exempted from payment of seignicrage fee and sale price for
IV to VI and above orders and sand extracted from de-
siltation by the construction authonties! and cost of loading

and transportation shall be borne by the concerned
construction authorities,

Uttar Pradesh No Mot Applicable

Utterakhand Mo Mot Applicable

In lower order streams where commercial mining is not possible, rovalty en extraction has been
waived off if the exiracted sand is consumed within the districl by local villaga
communities/traditional communities, eic. The process of sand extragtion and-iransportation

should be by tractor or bullock carts. Further, proper manitoring rne"chéhi_s'rn should be put in place
to ensure that sale of sand through carts does not accur. f o \

f
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The States may reserve certain sand blocks for reserved categories, local or traditional
communities and the allocation of sand blocks to these categories may be without auction by
following a simplified process. The States shall be free to dacide the percentage of sand blocks
to be reserved based on the local conditions prevalent in the State.

48  Type of Mining (Manual/ Mechanized) across the States

The praclices followed for type of mining i.e. manual or mechanized is shown below in the table.

Table 36 Types of Mining (Manuall Machanized)

Type of Mining (Manualf Mechanized)

AP As per Mining Plan/ Environment Clearance
Assam As per Mining Plan/ Environment Clearance
CG As per Mining Plan/ Environmenial Clearance
GJ As per Mining Plan/ Emvironmental Clearance
HE A= per Mining Plan Enwironmeanial Clearance
KTK As per Mining Plan/ Environment Clearance
MF As per Mining Plan/ Environmeantal Clearance
MH As per Environmental Clearance

PB As per Mining Plan/ Environmantal Clearance
RdJ As per Mining Plan/ Environmental Clearance
TN As per Mining Plan/ Environmental Clearance
Telan. As per Mining Plan/ Environmental Clearance
up Mechanized mining allowed with the permission of District Magistrate
UK Manual Mining

LRI ;
In most of the States, use of machinery/ mechanical excavators in sand'mining is permitted based
on the approved mining and environmental plans, However, for further _{:Ia}i,1}r on manual vy
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mechanical mining, a clarification seeking the permizsion to semi-mechanised mining has been
sent to MoEFCC.

4.9 Best practices across the process chain

4.9.1 Best practices in the notified or controllad pricing model

4911 Demand Supply assessmant

Of the 14 States surveyed for this study, Andhra Pradesh, Chhaltisgarh, Madhya Pradesh, Tamil
Nadu and Telangana foliow controlied pricing model. Further, only Telangana and Tamil Nadu

have undertaken demand estimation. The estimation by Telangana is within the range of
estimation done using RE| data basad method.

49142 Alternates to natural sand

Out of the five States following notified pricing model, Andhra Pradesh and Telangana have
separate M-sand policy. Tamil Nadu is in the process of drafting the M-sand palicy.

451.3 Rules & Regulations

Andhra Pradesh and Telangana have well defined rules and regulations for sand mining and

alternative materials such as M-sand. These Stales have separate policies for sand, distinct from

other minor minerals. Further, the mining departments! State agencies in these States handle the
regulations and overall administration of sand mining operations. Lastly, these States have been

regularly updating their policies for =and and other miner minerals taking into account the
developments in the sector.

40914 Identification

InStates like Andhra Pradesh and Telangana identificatio

A process is detailed and joint inspection
report is prepared and followed for identification of the o

oncessions,
4915 Clearances and approvals

Prior claarances and approvals before auctioning or allocating the
the bidders and reduces the lead time for development. |In State
Telangana, the mining department/ Corporation procures the B
plan approvals. Only well administered
clearances/approvals themsaives,

Un

Blocks helps minimize risks for
& such as Andhra Pradesh and

mironment clearance and mining
States may follow the model of obtaining
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4.9.1.6 Business model

If the objective is to keep prices affordable and accordingly regulated, then notified or controlled
pricing model can be adopted as is the case with Telangana and Andhra Pradesh. Slales however
miss out on revenue generation even where consumers have the capacity to pay.

4917 Operations & Menitoring

Telangana is doing better in terms of control over sand mining operations, as TSMDC appoints
raising contractors through competitive bidding to extract sand on its behalf, and it can mandate
stricter compliance with environmental norms as part of its contracting.

The monitoring mechanism should not only be limited to physical checking by identified personnel
but should include the use of technology in checking the transport permit, keeping the record of
sand consumers for verification and monitoring the excavation sites. In view of this, Andhra
Pradesh follows & 360° moniloring starting from the reach level to delivery of sand to the end
ConsUmaeans,

4.9.1.8 Transportation

In Andhra Pradesh, all sand carrying vehicles are registered with the State mining department
and are GPS enabled. Further, all the vehicles camying sand have a valid transport permit
generated online along with a scan code or a hologram mark to ensure that the single transport
pass |s not photocopied and used more than once. Further, the transpar monitoring team has a
scanning device to scan the transport permits, and once scanned the entire detail, such as
volume, origin point {reach/ stockyard), desfination, previous scan detail, elc., are displaved on
the scanning device, The transil pass generaled al the reach/stockyard also contains the route of
delivery from the origin to the destination, and the same can be cross checked with the GPS
device at the check peints if there iz any deviation in the route designated and the actual route
followed. Further, through the GPS device, any unauthorized entry of a transportation vehicle
near the reach/ stockyard can also be checked.

4.9.1.9 Sale of sand

Andhra Pradesh has constituted a five member district committee in all the districts which includes
the Superintendent of Police, District Transport Commissioner, Executive Engineer of Irigation
depariment and ADMG under the chairmanship of District Collector. The commitiee notifies the
price of sand for the district including transportation, loading/unloading and ramp maintenance
fee. There is a 24 hours operational call centre, which gives a call to all the consumers to enguire
whether the amount that is charged for sand is within the Govemment's notified limit.
Consequently, the landed price of sand in the entire State has been under control.

Apart from Andhra Pradesh, Telangana Is also relatively
the State, where only TSMDC can sell the sand, Further

5 of sale of sand in
through the online

3R Lkp fa
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portal developed by the mining corporation. Anyone who wishes to purchase sand in the State
has to register on the online portal and subsequently login to place its order. After logging in, the
portal displays the entire list of reaches/ stockyards along with the sand available in those
reaches/ slockyards and the corresponding quality and price of sand. The consumer can filter/
sort the reaches/ stockyards based on location, quality and price and book based on the most
suitable lease/ stockyard.

4.9.1.10 Consumer satisfaction and quality

Getting quality sand at reasonable prices is a major eoncern for consumers. Out of the States
following nomination model, the consumer satisfaction is measured only in Andhra Pradesh by
calling consumers through the call center for the delivery of sand at notifiad prices. However,

regarding the quality aspect the consumers are not aware and infrastructure for testing facilities
are not adequate.

4.9.2 Best practices in the market model

4.9.21 Demand Supply assessment

States following market model are Assam, Gujarat, Haryana, Kamataka, Maharashtra, Punjab,
Rajasthan, Utlar Pradesh and Uttarakhand. Out of these States Gujaral, Haryana, Karnataka,
FPunjab, Rajasthan and Uttar Pradesh have done demand estimation. The estimation of the
Gujarat and Punjab is within range of estimation done using the RBI data based method.

4822 Alternates to natural sand

Out of the nine States following market model Gujarat and Kamataka have M-sand units
gstablished. Kamataka has separate M-sand policy chapter in their minor mineral concession
rules,

4.9.2.3 Rules & Regulations

Karnataka has well defined rules and regulations for sand mining and alternative materials such
as M-sand, The State has separate policy for sand distinct from other minor minarals, Further,
the mining departrent in the State handies the regulations and overall administration of sand
mining operations. Lastly, the State has been regularly updating its policy for sand and other
minor minarals taking into account the developmants in the sector.

4.9.2.4 Identification

Gujaral prepares a detailed geological report through a technically qualified person for each
identified sand block and puts the sand blocks for auctions based on the quantity of resource
established by the report. Apart from establishing the resource quantity, the report contains details

Lo
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of the area, DGPS Survey, infrastructure and environment, geology of the area, drainage and
geomorphology, exploration status, geclogical mapping, laboratory studies of the samples elc.

4825 Clearances and approvals

The elearances and approvals need to be processed at a faster pace and in order to achieve that
objective the applications for getting the clearances! approvals should be made online.

4926 Business model

If the chjective of the State Government is revenue maximization, then simple forward tender Sum
auction model a5 is being followad in Gujarst can be adopied where the sand bearing areas are
notified for suction after preparation of detailed geolegical report containing the estimated quantity
of sand reserves in the block. Haryana received maximum revenues amongst the States following
market madel.

4927 Operations & Menitoring

Operations in the market model is in the conirol of lessee/ contractors and the State Government
has minimum conirol over it. Further the States following the market modef are in the process of
develaping monitoring mechanism which is IT based. Few States have started issuing e-pass for
iransportation of sand and others are still under developing this system. Gujarat has developed

applications for checking and has grievance cell for consumers from monitoring aspect,

4.9.2.8 Transpartation

Transporiation of sand in the market model is controlled by contractors and department/State
Govemment has no contral over it. The transport of sand may be integrated with the online sale

mechanism.

49289 Sale of sand

Sale of sand in the States following market model is direct by lessee/contractors and by offline
means only. State Government has no cantrol over the sale of sand or the prices of sand. The
States should endeavor for the online sale of sand for doorstep delivery service.

4.9.2.10 Conszumer satisfaction

Gefting quality sand at reasonable prices is major concern for consumears, In the market model,
market dynamics decida the sale prices of sand. In Haryana and Gujaral, prices are comparatively
lower due fo more supply.

ql'\ I:.f (s II.I
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5. Framework

This chapfer presents the suggeshons for the States on the analysis and best practices idantiffed
in the preceding chaplers.

The suggestions are divided into four maljor heads:

Defining the objectives of the State

Demand supply estimation and assessment of gap
Formulation of Alternative options in sand deficil Stales
Process chain wise suggestions

e I o

The suggestions are structured as follows:

Figura 5- 1 Key elements in the precess chain of sand mining

Demand- i) Alternatives in
SUpply

estimation

Sand blocks i Ir:ara : -& _%lfl.ﬂ:h_lﬂc_ks
identification . Approvals : - Allocation

EONSLITET
eatizafciion

-

5.1 State objective

The policies of the State, rules and regulations thereaf, shall be dependent upon the objectives.
demand-supply assessmant and alternatives available for natural sand. Objectives of the States
drive the policy formulation for sand méining. States should define their own objectives for the
policy related to sand mining depending upon the various factors such as demand supply situation
in the State, resources available with the State in lerms of manpower and related infrastructure,
ravenue targets of the State, etc.

While some of the States aim to maximize revenues from sand fe _
Kamataka, Punfab, Ultar Pradesh, Uttarakhand, Assam, MAHierdshtra, Rajasthay; others aim to

4
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keep the sand prices controlled for the public and they are ready to forego the potential revenues
from sand e.g.: Andhra Pradesh, Madhya Pradesh, Chhatlisgarh and Tamil Nadu. There are a

few Stales that are eaming reasonable amount of revenues from sand and at the same time
keeping the pricing controlled for the public e. f.: Telangana

511 Demand — Supply estimation

1141 Demand Assessment

Different States follow different methodologles for sand demand estimation. From the 14 States
surveyed for this study only few States such as Haryana, Gujaral, Karnataka, Punjab, Rajasthan,
Tamil Nadu, Telangana and Uttar Pradesh have carried out demand assessment. However, aven
where Stales estimale demand, the methodology adopted does not appear to be robust and
estimales vary except in case of four States. Also there are huge variations in estimations
undertaken by majority of these States, as compared to estimation using scientific methods.

51.1.2 Demand estimation methodologies

Scientific demand-supply assessment and the resultant gap ¢an help the State Government to
frame palicy for allocation of sand reaches and 1o adopt business maodels along with framing

policy for alternatives of =sand. Further. the following two methods are suggested for estimation of
sand demand:

51.1.3 RBI Index based methodology

The State-wise demand of sand in India for FY17 has been

estimated based on the followang
factors:

» India’s construction GVA [RBI's Handbook of Statistics on Indian Economy]
* India’s State-wise construction GVA [RBI's Handbook of Statistics on Indian Economy]
* Conversion factor- Normative cement to sand mixture ratloof 1:2.5

In this method, based on the data released by RBI (Handbook of Statistics on Indian Economy)

ratio of construction GVA of State with consiruction GVA of India is calculated, Further, that

number is multiplied by the cement sales in India. Onee cement consumption of the State is

xnawn, the same Is multiplied by the factor of 2.5 to derive the sand consumption, Further
normalization has been done based on the population of the States, ‘

Accordingly, the following process can be ysed for estimating the demand of sand in the State:

India’s consiruction GVA from RBI's Handbaok of Statistics on Indian Economy.
States construction GVA from REI's Handbook of Statistics on Indian
Calculate ratio of 1 and 2 above

Actual consumption of cement in India
Cement consumption of the State con

v

oo

Is 292 million tonnes in FYAgs-~" <. T

sidering the ratio arrived in’_s'Iéﬁ#'a above |
L i
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6. Using the normative cement to sand mixture ratio of 1:2.5, the total sand consumption in
the State can be computed.
7. MNormalization factor has been considered based on population of the State,

Conversion factor

A rough estimate shows that sand consumption factor is around 2.5 for each unit of cement
consumed, ie. if cement consumption in the district is 1 Milion Tennes, then the sand
consumption shall be around 2.5 millicn tonnes.

To arrive al the conversion factor for sand consumption from cement data, we need to have the
following two data:

I The list of sectors in which cement is used and the proportien of cemant used in those
seclors

il.  The ratio in which cement is mixed with sand in different sectors

Housing sector is a major consumer of sand In India followed by infrastructure and commercial
sector. Majority of the consumers of sand are retail consumers and medium enterprises. The
sectoral mix for cement censumption in Indian is shown in the following graph:

Figure 5- 2 Sectoral Mix of cement consumption in India

Cement Consumption Pattern in India

» Housing Secior
® nfrastnicilre

s Commarcal & Indusides

il
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In heusing sector, the proportion of cement usad out of the mtgt ceament cnps_umeu:;a acriai;;e
country is 65%, and in infrastructure and commercial & industries, sectors, it is 20% an -
respactively,

The following assumplions have been considerad for cement to sand ratio In each sector:

Sector Ratio of Cement: Sand being used

Housing Sector 1:2
Infrastructure Sector 1:4
Commercial and Industries 1:8
Weighted Average 1. 2.5

The rafio of sand and cement is different in different sectors depending on strength of concrete
required to meel the standards. In housing sector, the average ratio in which cement and sand
are mixed iz 1:2, In infrastructure sactar it i5 1:4 and it is 1:8 in commercial & industries seclor,

Using the two data points provided above and taking the weighted average of the two, the overall
cement 1o sand mixture can be arrived at and it comes out to be 1:2.5.

MNormalization Factor

Mormalization factor has been eonsidered as per population of the Stale ie, per capita Cemeant
consumption has been calculated based on the percentage of

compared to the total population of the country. Sand cansumplicn
on per capita cement consumption multiplied by 2.5. The s

apportioned a weightage of 50% and the remaining 50% weightage has been apportioned to sand
consumption derived using GVA based methodology. Eg: State & has Fopulation proportion of
4% and per capita cement consumption of the State is 4%X292 million tonnes = 12.2 million
tennes. Hence sand consumption of State A is 30 million tonnes (12.2 X 2.5). Also, sand

consumption using GVA methodoloay as explained above is 33 million tonnes. Hence net sand
consumplion calculated using weightage of 50% for hoth shall be 30x50%+33% 50% = 31.5 million
tannes,

population of the State as
has been calculated based
and consumption derived, has been

Based on the RB| methodology explained abave. sand demand of each St
calculated. ~

tn

ale has been
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Figure 5- 3 Estimation of State-wise sand consumption in FY17

Sand consumgtion n different states (million tonnes)
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Source: RBI, Analysis

Rest of the States viz. J&K, Himachal Pradesh, Arunachal Pradesh, Goa, Manipur, Meghalaya,
Mizoram, Nagaland, Sikkim, Andaman & Nicobar, Chandigarh have demand of less than 8 millicn
tonnes. Data for West Bangal and Tripura is not available. Further to refine the estimate, another
methodalogy can be adopted, as described below, which can be used for calculating district wise
demand as well.

51.1.4 Cement consumption based methodalogy
Iri this method, the demand of sand in a State or district is based on cement consumption in that

State/ district multiplied by a conversion factor in terms of assuming a normative cement to sand
consumption ratio, Following Inputs are required for eslimation.

Inputs:

1. Cement consumption in the State/ districi

2. Conversion faclor - cement to sand consumption ratio
Cement consumption in the Staie can be oblained from cement sales considering any of the
following sources:

1. Sales data from sales tax officials/ GST officials (Stale Revenue depariment! Tax
Department)

2. Cement companies for the sales data of the districls and the S

3. Sales data from cement dealers present in the State i

4
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Conversion factor has been considered, as 2.5, as explained in detail in the previous methodaology
using RBI data. Based on this, a districl-wise demand of sand can be derived.

E.g.: Cement consurmed in a State is 10 million tonnes, which is based on cement sales by the

companies, and hence the sand consumption shall be 25 million tonnes multiplying cement by
the conversion factor of 2.5.

5115 Supply Assessment

Data related to supply of sand s being maintained by all the States surveyed as part of this study.
Some of the States consolidate the data caplured by the district officers based on returns filed by
the lessees, while some States use IT tools to capture the supply data. Other States calculate
the supply data based on the royalty collected. Also few States estimate the resourcas available
In the district/ State based on District Survey Reports (DSRs) prepared.

51.1.6 Supply estimation methodology

Eslimation of accurate supply in the State is necessary for better planning by the State, States
need to develop process flow for data collection from different sources of sand supply using IT
tools e.q. every sand lessee in the State shall upload online return every month in the portal which
needs to be developed by the State Government. This will enable States to analyse the production
trend in the State, lease wise, month wise, district wise, alc. Further, for estimation of resources

available in the State and production potential for each year, DSR data of districts need to be
cansolidated.

5.2 Gap Assessment

Based on analysis of demand supply situation in the State, a gap assessment should be done
and accordingly policy and rulesiregulations need to be framed. Based on the gap asseszment,
a State can be classified as follows:

a. Sand surplus State
b. Sand sufficient Stale
¢. Sand deficit Stata

Itis crucial for the State to conduct 9ap assessment since sand sufficient States shall soon tumn

into deficit states as the natural availability of sand shall not Increase. Therefore, these States

need to plan activities for future years to enable sufficient supply either through natural sand or
alternatives and should frame policies accordingly.

4
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2.3 Alternate Options

After estimation of gap derived from
alternate options for sand, avallable
supply of sand, alternate opfions nee
have moved towards alternatives of river 8
In China, crushed stone and offshore maring san

for fine aggregate.

ssment, States need to analyse the
the large deficils In demand and
ally, major consumers of sand
construction activities.
pst viable substilutes

demand supply asse
with them. Censidering
d to be promotad. Even glob
and to meet the requirement In
d deposils present the m

Environment impacts of river sand

Some of the environmental effects of excessive sand mining without regard for the natural

resourceE are:

« Change of morphology of the river destroys th
helps in controlling erosion, providing nutrient inpu
of pollutants in the stream through runoff.

« Bed degradation dug to sand mining is also responsible for channel shifting, causing loss
of properties and degradation of landscape.

« Undermining of bridge supports, pipe lines or other structures.

« The in-stream habitat is highly affected by the increase in river gradient, suspended load,

sediment transport and sediment deposition

Excessive sediment deposifion Increases turbidity which lowers light required for

photosynthesis and reduces food availability of aguatic fauna.

Change in morphology of the river bed which is an important part of aguatic habitat.

« Excessive mining can deplete the gravelly bed material thereby causing harm to the
aguatic habitat.

« Ground Water table could be lowered.

« Depletion of ground water for the purpose of Irrigation and drinking.

« Increase in channel bank seouring and erosion,

« Bank collapse and erosion dus to rapid bed degradatien.

« Pollution of ground water by reducing the thickness of the filter matenal.

Increased concentration of suspanded sediment in the river which in tum causes siltation

of water resources projects.
« Increase in health hazards such as degradation of air qualily and dust fog.
« The biodiversity and pest risks also increases due lo excessive mining.
« Excessive in-stream sand mining results in destruction of aguatic and riparian habitat
through changes in channel morphology. E

gn

@ riparian vegelative cover. Riparian habitat
s info the stream and prevents intrusion

—

A
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Consequently, to conserve the natural eco-system, use of alternales of river sand such as M-
sand and sand produced from coal overburden should be encouraged, Further, there are multiple
benefits of promotion of alternates of river sand such as:

* Uninterrupted supply of sand can be ensured throughout the year without any seasonal
effect

* Employment can be generated through the processing plant

* Revenue can be generated from an otherwise waste product (over burden)
* Owver exploitation of river sand can be minimized

" Price of river sand/ ordinary sand can be kept under check

After estimation of gap derived from demand-supply assessment, States need lo analyse the
alternatives options of natural sand available with them. Considering large demand-supply deficit,
alternale options nead to be promoted for below reasons:

¥ Alternate supply option will reduce pressure on river sand

¥ Supply of alternatives may reduce prices of river sand

¥ Alternale oplions can cater to the neads of monsoon season/ peak season
Each of the alternatives of river sand are discussed subsequently.

# M-sand
¥ Sand from Overburden of coal mines
# Import of sand

Figure 5- 4 Alternate options for river sand
CGan be beneficial for states

naving sand slone, basall, granile
wasie, quariz etc,

Can be beneficlal for coal bearing

Sand from OB of Coal ili
=and frorm GE of Coa areas and nearby cilies,

Alternate Options*

Can be beneficial and cost
efiective for coastal citiss Hke
Chennai, Mumbai, Vizag, Kochin,
Importad Send Goa, Mangalpre,
Thirwvananthapuram ete,

o
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* Another oplion can be consfruction & demolished (C&D) waste.

5.3.1 M-Sand

M-sand is the most common altemate of river sand which has already gained prominance in some
of the southern States, It is produced by crushing of rocks, quanry stones to a stipulated size of
150 microns. To amive at the required grain size, existing coarser hard rock deposits are crushed
in & series of crushers and the crushed material is segregated in different fractions as suited lo
various construction aclivities. The sand obtained through this process is further refined by
removing fine particles and impurities through sieving and washing. In the final stage, the sand is
testad for various quality aspects, which is considered better for construction. As per 1S-383, the
chemical characteristics are similar to the river sand with similar strength and same type of
applications. M-sand concrete has a marginally higher bond sirength, and mortar made of
M-sand shows higher compressive strength and modulus for masonry, over those of river
sand. M-sand is economically feasible, cheaper and is superior as compared to river sand
in many of the urban centers in India e.g. Bangalore,

Figure 5- 5 Process flow for an M-sand manufacturing unit

Manfachired

¥ sand

MCCB conducted Rapsd Chioride permeability test to test the durability of M-sand mixes, Water
permeability test to test the dense structure of concrete, and Drying Shrinkage test to check the
shrinkage in M-sand, and all the tests indicate that the parameters of concrate mix with M-sand
are satisfactory, and it can be accepted as a better ingredient as fine aggregate in place of natural
sand.

Further, technical analysis conducted by the Deparment of Civil Engineering, Indian Institute of
Science, Bangalore, shows that the properties of M-zsand are suitable for application in mixtures
such as mortar and concrete, and pedorms better than nverbed sand.

It has been observed that the use of M-sand has increased significantly especially in the cities.
Since it can be crushed from hard granite rocks, It can be readily available at the nearby place,
reducing the cost of transportation fram far-off river sand bed, Another significant advantage that
M-sand provides is that it can be dust free as the sizes/grades of M-sand can be controlled easily
as per the requirement of the type of construction.

25!

« River sand is easily available in those States; and

o
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« M-sand has not gained the acceptance amang the citizens. |
& of M-sand in the future. The details of M-sand

. there is a significant potential of usag _ ;
b : : uring unils and the production of M-sand in the

palicy in the Stale, number of M-sand manufact
Slate is mentioned in the lable below.

Table 37 State-wise details for M-5and

aduction of M-sand
(MMT)

No. of M-sand Pr
manufacturing units

M-Sand Policy
avallable in State

Andhra Yas 6 <1
FPradesh

Assam MNo = -
Chhattisgarh Mo == -
Gujarat M 2 <1
Haryana Mo can =
Karnataka Yes 164 20
Madhya Mo & =
Pradesh

Maharashtra Mo = 3
Punjab Mo s =
Rajasthan Mo -n -
Tamil Nadu Under development -- 3.24
Telangana Yes 44 7.2
Uttar Pradesh Na - 2=
Uttarakhand Mo -

The detailed analysis of M-sand as an alternative to river sand along with the

benefits exiendad
to M-sand manufacturers in different States are an

nexed in Annexure V| onwards.

Itis observed that Karnataka, Telangana and Tamil Nadu are the only States which are producing

Funsiderahia amaount of M-sand in India. The main reason for acceptance of M-sand in Kamataks
15 due to extrernely high price of river sand in Bangalora, The lors

Efm'"d A LU0 %0 Rs 1,00,000 for a 30 tonne lorry. It was therefora impartant 6 promote M-
sand by giving incentives to M-sand manufacturing units and also craa't:afaw;arch'eas ameng the

7

price of river sand in Bangalore is

166

1

|
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consumers about the benefit of M-sand, Kamataka has also done relatively well in creating
awareness among the consumers regarding the benefits of M-sand. The State has prepared
jingles for the same and has advertised the benafits of M-sand to the citizens of the State through
print and digital media. The guidelines and incentives for M-sand production in the State of
Karnataka as mentioned in the Kamataka Minor Mineral Concession Rules, has been annexed
in Annexure X,

Some ather States are also trying to promote M-sand manufacturing like Andhra Pradesh, Tamil
Nadu and Gujarat. Andhra Pradesh has released a GO highlighting the incentives that will be
offered for establishment of M-Sand Units in the State, subject to the sale within the State and
the incentives shall be apportioned in the ratio of M-sand praduced to the lotal unit production. All
M-sand units will be accorded industry status. The list of incentives offered in the State are
enclosed as Annexure X,

Telangana has taken up the promation of M-sand and is working towards the same. The State
has accorded industry status to M-sand manufacturing units as long as the unit manufactures
100% sand. The incentives for promotion of M-sand in the State are enclosed as Annexure Xl

and Annexura XII,

There is a nead to promote M-sand units on pan-India basis and creale awareness for M-sand
usage given the overall environmental and illegal mining concerns associated with river sand
mining. Any further reduction in cost and prices of M-sand will make it a more attractive alternative.
Accordingly, there is a need to ensure that M-sand units are |ess capital intensive to further reduce
the production cost, create awarenass towards usages of M-sand and to attract investmeants in
the sector. The grant of “Industry” status to M-sand units has the following banafits:

. M-gzand units can avail faciliies and benefits at par with other industries

. M-=and units can avail commaercial sources of finance for longer tarms

- M-sand/alternates unils can be recognized as priority seclor, especially by REl, banks and

other financial institutions
M-sand can be cheaper for end consumers assuming lower rates of interest by the lenders/

bankers

. Industry status will open the sactor for FDOI, which can expand production and can also
enable latest technology adoption

. Industry status can enable faster and sasier approvals process

. Industry status will overall reinforce the awareness of M-sand as an alternate option

- Government projects/ CPWDY State PWDs should be mandated to use M-sand with
specific percentage e.g.: 25% In starting years and gradually increasing to 50% of total

consumption.
. Soft loans should be granted to M-sand production units, where M-sand producers need

to pay orly a certain portion of the interest on loan avallad the remalnmg will b2 borne by
the State Government. g i A Y
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. Royaity should not be eharged for the stone but for the sand (it would be benaficial in
States where royalty for sand is very low)

. Power subsidy should be pravided to M-sand producing units.

. Fublic awareness campaigns with the assistance of industry bodies like CMA (as they
have greater reach up to ground level user) should be designed fo inform citizens about
the benefits of M-sand to increase its penetration and acceplability.

At present in Udyog Aadhar Memorandum, which is a simple and entrepreneur-friendly anline
system introduced by MSME Ministry, an entrepreneur can file for MSME status of "M-sa nd Units” :
under the NIC 5 digit activity code 08108. Which is defined as operation of sand or gravel pits, '
basalt porphyry, clay (ordinary), crushing and breaking of stone for use as a flux or raw material
in lime or cement, manufacture or as building material, road metal or ballast and other material

for construction.

5.3.2 Sand from Overburden of coal mines

The overburden spread over in situ coal seam needs (o be removed for extraction of coal to an
external dump till sufficient space is created for internal back filling by acquisition of land nearby
coal bearing area. Further, this overburden dump needs to be re-handled at the time of closure
of mine for land reclamation. As per mine closure plan 80% of the extracted overburden will be
used for backfilling the excavated area up to ground level and remaining 20% overburden can be
used for producing sand.

Studies conducted by Central Institute of Mine and Fuel Research show that processing of
averburden vield 60 o 65% sand, 30 to 35% clay and 5% pebbles. The thecretical tradeoff
between sand recovery and its guality should be guaniified through laboratory tests. Western
Coalfields Limited has already taken the Initiative 1o segregate sand from the overburden. WCL
has committed to supply sand at one fourth of the market price to NIT Magpur, which has entered
a memorandum of understanding to supply sand for the low cost housing projects under Pradhan
Mantri Awas Yojna (PMAY). Further, WCL has proposed to set up a sand segregation plant of

200 cubic metre per day capacity near Nagpur.

WCL removes 200 million cubic metres of overburden every year. Qut of which, 20% (40 million
cubic metres) can be made available for segregation of sand, and based on the recovery factor
of 60%, 24 millien cubic metres of sand can be praduced by WCL alone in a year. If the entire
averburden removed in the country is used for sand segregation, a substantial portion of sand
demand can be met through an otherwise waste material.

The following estimations have been carried out to understand the possibility of sand production
by segregation of overburden of coal mines.

Yo
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Approx. OB removal every year 200 MmM?
Approximate OB available for processing every year #0% of total quantity
= 40 M=
Likely quantity of Sand production every year 80% of available

quantity = 24 MM?

fngvenua generation every year by sale of sand @ Rs. 410.63 / Rs 085.6 Crores

The quantity of sand that can be produced by processing the overburden left from Weslarn
Coalfields Limited alone is 24 milion cubic metres. If all the seven subsidiaries of Coal India
Limited are instructed by the Government to precess and segregate sand from the averburden
left out, around 150 million cubic metres (283 million lonnes) of sand can be processed, which is
around 35% of the total sand consumed in the country at present. And besides maeting the
requirement of sand, this would also ensure thata oroductive use of otherwise waste material is
done.

Initiatives therefore nead fo be faken to commercialize the same in sync with the Siale’s policy

related to sand. A separate policy is required for formulation of zand from OB. Along with this, an
awareness campaign is required for consumer to shift some demand to this alternative.

5.3.3 Import of sand for coastal cities

Another way to meet the demand of sand in the country could be to impert sand from other
countries, This method can especdally be beneficial in States which do not have deposit rocks
fram which M-sand can be manufactured or the coal deposits, from the overburden of which sand
could be processed. But this will be only economical for the States near coasial regions.

Some of the south-sast Asian countries such as Malaysia and Indonesia have ample sand
avallable in their country, which if not removed could lead to floods. The sand could be sourced

from those countries and imported to Indian ports 1o meel the deficit.

It need to be considered while imparting sand from other countries that the sand should qualify
for the 1S 383 quality standard as well be free from any phyto-sanitary issues. To ensure this, the
imported sand should have quality checks at two points.

a. In the country from where the sand is sourced. The supplier should provide this certificate
tor the 1SO standard and phyto sanitary certificate. The supplier should also provide a
cerlificate that the imported sand is free of any metal.

b. At the port where the sand comes, before packing the
hired by the Stale should conduct this test lo ensu

7
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Karnataka has already formed rules to allow for sale of imperted sand in the State through which
anyone in the State can import sand from other countries. Right now, Mysore Sales International
Limited is importing sand from Malaysia under a tripartite agreement with a supplier in Malaysia
and Carry & forwarding agent in Karnataka, Under the agreemant, the C&F agent has to pay the
entire amaount In advance for the quantity of sand required by him to MSIL, which in lumn releases
the money to the supplier in Malaysia after deducling a commission of Rs 150 per tonne. The
sand comes ai the Krishnapatnam port from where itis tran sporied in railway wagons after s2aling
it in bags of 50 and 100 kgs to Bangalore. From the railway siding, the sealed sand is transported
in trucks o the stockyards which is near Bangalore city. The C&F agent is issued permit for the
quantity of sand imported by it and it in lurn selis it at the stockyard and issues the transport permit
along with the G3T bill to whoever purchases sand from the stockyard. In Bangalore, cement
dealers have been hired as booking agents who are paid Rs 100 per tonne for the booked sand.
Relevant department in Maharashtra is also interested to import sand from Philippines which
gives incentives to remove sand from their country. However, the sand available in Philippines is

valcanic sand and is greyish is color, so acceptance by the citizens could be a big challengs in
case of import from Philippines.

Tamil Nadu is preparing to import sand. Kerala also has permitted imports of sand from Malaysia
and the imported sand is sold in loose at the port at a price of Rs, 2300 per tonne. Imperted sand,
however, lends (o be costly and is therefore suitable only for high deficit areas.

5.4  Rules & Regulations

Rules and regulations and policies related to sand form a very important part of the process chain
of sand mining. In some of the States there are separate palicies and rules specifically for sand
or M-sand e.g. Andhra Pradesh, Chhallisgarh, Karnataka, Madhya Pradesh, Maharashtra,
Telangana, Uttarakhand have separaie sand policy or special rules related 1o sand mining.
Further, Andhra Pradesh, Telangana and Kamataka have separate M-sand palicy or rules.

54.1 Administrative control of sand mining

The mining department in mast of the states except in a few stales regulates the sand mining.
The advantage of having the control with the mining department is that the staff in the technical
department are well versed with mining and consequently there is no operational gap between
the regulating body and those taking care of operations. A department has technical capabilities
io do its primary job in the best possible way and the primary job of Forest, Revenue ar Public
Works Departments that have been handling sand mining in some states is not mining. Thus, it
= suggested that the only the mining departments can be entrustad far regulaling sand mining in

the State,
(r
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5.4.2 Separate Policy

Despite being & minor mineral, the processes invalved in sand mining are very different from
those in other minor minerals. Also sand is different from other minor minerals in its direcl usage
by the general public. A separate poliey for sand mining is extremely crucial considering the
volume of sand consumed every year and its socio-economic significance. States that have
separate Sand Mining Palicy and Rules are better able to manage this sector. Itis suggested to
the State to have separate Sand Mining Policy. It is further suggested that anly the State Mining
Department should be entrusted for regulating sand mining in the State.

543 Area and timelines

States shauld define the area limits in their rules and policies. Mining methads shall be as per the
approved environment clearance/ Mining Plan and as per nofifications of the MoEFCC. Also, the
minimum area can be fixed at 5 Ha for better supply and better contral from State Government's
point of view. States should take care of the factor that minimum three lease holders/ contraciors
to be there in each districts for a healthy compatition. Notwithstanding, States are free to set their
own limits for the minimum and maximum area depending upon the local conditions. Sand defict
States offering large areas may rasult in delay the process of clearances and approvals and hence
may offer smaller areas as per limits of DEIAA and SEIAA.

Table 38 Suggested threshold area for sand mining in a State”

5. No. | Parameter Minimum area Time period of allotment
1 For Individual 5 Ha. 5-10 Years
2 For Co-operafive saciety 5 Ha. 5-10 Years

“In case State Government need fo allot smaller or larger areas depending upon the river, States
are free to do so as per thelr minor mineral concession rules.

5.5 Identification of Resources

551 Classification of the rivers

Before identification, States need 1o classily the rivers based on the Stream Orders i.e. Stream
Orders 1. I, lll, IV and above. Stream order is a measure of the relative size of streams, The
smallest tributaries are referred to as firsl-order streams. When. twa first order slreams come
together, they form a second order stream and with each SUCCESSIVE _ﬂ-::.wﬁét_ream junction, stream

order increases. Telangana and Andhra Pradesh do thei.daé_siﬁcaliun of the rivers based on the
Y 4
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streams i.e. |, Il I, IV etc. order streams. Other States are also suggested to follow the below
process for classification for different siream and sand extraction:

55141 I, Il and I order streams

If the order of the stream is |, 1l and Ill, sand may be allowed fo extract by manual means for local
use in villages or towns bordering the Streams for bonafide purposes other than eommercial
operations/public trading/stocking elc. States need to frame the operational rules or guidelines for
stream | o IIl. The State Government may notify over exploited areas from where no sand can
be extracted even for local use. The exiracted sand can be transported anly through a bullock
cart or a tractor within the jurisdiction, and the block/ district shall be treated as a unit for free

maovement of sand within the jurisdiction. The sand extraction for local use may adopt the following
payment struciure:

a. Free of cost (without royalty)
i.  Forweaker section housing schemes on a cerlificale issued by the District Collector
or any authorized officer
i. For own use basing on the actusl requirement to be cerfified by Panchayal
Secretary concarned

lil. Mol to be used for commercial purpose, for selling, trading etc.
b. By payment of rovalty/feas
L In Government warks only.

The District Collector may put in place proper administrative mechanism for enforcament of
exiraction and transportation of sand in |, Il and Il order Streams comprising of:

l.  Rewvenue Divisional Officer concerned

. Tahsildar concerned

Hi. Representative of Depuly Director, Ground water Department

.  Exacutive Engineer (concernad), RWS/Imigation Department

v.  Sub-Divisional Police Officer

vi.  Motor Vehicle Inspector (concemed) from Transpori Dept.

For IV and V arder rivers, mechanized means of extraction Is appropriate, though one is aware
that there is certain lack of clarity of mechanized mining.

552 Identification of river sand sites/ blocks

Identification is one of the important activities in sand mining. The depariment should estimate
the demand of the particular district and State and hence come out with the requirement of further
allotment. Based on the requirement, the process of idenfification of sand reaches should be
taken up by the relevant department responsible for sand mining in }h’é;ﬁlﬁthhe relevant
department/ person needs to oblain the Khasra map of the area and {qndﬂ':‘:_fa spot inapé:;mn

ot
f
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and confirm from other departments regarding availability of area to check if the area is not
reserved for some other purpose and can be allotted for sand mining. Further, if the inspector
finds that the block Is not lying in the restricted zone based on the above parameters and that the
area is available for sand extraction, the area should be geo-referenced and pillars should be
erected at the corners,

Figure 5- 5 Process to be followed during identification of sand bearing areas

ecfimalion

§.5.2.1  District Survey Report

The District Survey Report (DSR) shall be prepared by the State Government as per the MoEFCC
Sustainable Sand Mining Management Guidelines 2016. As per the guicelines, States need to
undertake replenishment study which shall give the foliowing cutputs:

«  Annual Deposition rates of sand from a river
+ Deposition stretch of the nvers

Tatal Resources avallable in the State for sand

The above cutputs shall be the inputs for deciding the annual avallable guantity in a particular
district.

«  The cross-section survey should cover a mnimum distance of 1.0 km upstream and 1.0 km
downstraam of the polential reach for extraction,

«  Tha sediment sampling should include the bed material and bed material load before, during
and after extraction period.
Develop a sediment rating curve al the upsiream end of the potential reach using the
surveyad cross- section.

- Lsing the historical or gauged flow rating curve, determing the suitable pericd of high NMaw that
can replenish the extracted volume,

« Calculate the extraction valume based on the sediment rating curve EHWWE:
determining the allowable mining depth, W
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While the need for undertaking the replenishment study is well understood, such assessments
are presently not being undertaken in @ comprehensive manner at the State level. It is envisaged
that there is a3 nesd to inter-alia build capacity at the State level that trains the relevant staff in
undertaking replenishment studies. As a short term measure, States need to identify colleges/
institutions with expertise related to Geology! Environment/ Hydrology, and these colleges/
mstitutions could be handed over the respansibility of capacity building for raplenishment study
as well as conducling the first few rounds of replenishment studies.

For the long term, a preliminary suggestion in that regard is depicted below:

Design of Team

Capabiities regbired

eplenishment Stody

Design of course

Implementation

Sl ¢
S LYo pImig ol Cip o i
somls De e Ras po

Cordust of Study

Team of following
Gaology specialist
Hydroloegy specialist
Ervircnmeni specialist
Surveyor

Cption 1

+  Training of replenishment
study by HTs/ MITsS colleges
rSpecial training}

Siate Depariments) District
Dept, to conduct study for all
Ihe state rivers In Phasas
and pricrity for at least 2
MBRE0an S8as0ns

Dregres course required in
related fields for conducling
the sudy

Optlon 2

«  Training of replanishment
siudy by skill devalopment
centers through subject
specialist [Special Course)

Sludy to be completad within
18 months from the 2tan
dale and report o be
approved by the Inter-
departmantal commitiea
(DMG, Irrigation,

Ervironment})

5522

A Joint Inspaction Report (JIR) {Annexure IV) should be prepared by the officers based an the
need of the identification by the following departments/concemed officials;

- District Collectar {Chairperson)
- Revenue department

- Public Works department

- Water Resources department

- Mines and Geology depariment

U

Joint Inspection Report
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- Geologist
- Envircnment & Forest department
- any other relevant departments as per Stale's requirement

The purpose of JIR is 1o give comprehensive assassmeant of the sand available in each identified
block and decision for go-no go area by assessment of pre-defined parameters.

The JIR team responsible for identification should fill the format containing the varous parameaters
of sand mining as prescribed in the State rules and MoEFCC guidelings. During the identification
itself, the details should be noted down and based on the details and intemal considerations of
the State, it should be decided whether the block should be allocatad for mining or not. The
respansible officers should submit the joint inspection report with clear recommendations to the
concerned authority in charge of sand mining in the State.

5.523  Technical Report/ Geolagical Report

A detailed technical reporl! geological report containing details of the area, DGPS survay,
infrastructure and environment, geclogy of the area, drainage and geomorphology, exploration
status (if any), geclogical mapping, laboratory studies of the samples elc. of each sand block
should be prepared by the Assistant Geologist! Gealogis!, bafare putting it for auctions! allotment.
The polential areas of the guary lease should be identifled and demarcaled using DGPS,
lopographic and geological maps prepared using Total Station. The area thus identified should
be physically demarcated praferably by erecting boundary pillars.

5.6 Allocation

The allocation madal that should be adopied by the Stales depends on the objective of the
respective State, If State’s objective is revenue maximizalion then the State needs to follow
Market Model! competitive bidding model. However, if the Stale’s objective is to keep the prices
under control then the nofified prices model needs to be followad.

States are free to choose the model as per their demand-supply situation. In case of abundant
supply, the auction model is best suitable. Following are the details of each model:

Y
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Figure 5- 7 Recommended Allocation Model based on the objectives of the State

Markat Modal! Competitive

Bidding

5.6.1.1 Market Modal

5.6.1.11 Farward Auction Model adoption

States may adopt simple forward auction model, subject to technical and financial eligibility of the
bidders. Bidding parameter can be any of the two a) revenue share or b} production linked
payments. There should be a stricl monitoring mechanism to compute the exact quantity of sand
exiracted and dispatched from the sand blocks.

In the forward auction model most of the states generally have a mix of technical and financial
qualificalions as eligibility criteriz. Further the interested bidders have to submit an Earnest Money
Deposit (EMD) and Bid Security money 1o participate in the bidding process, which is refunded or
convarted to parformance security (as the case may ba) on completion on completion of auction
process. The NIT shall alzo contain at least the following:

1. Information Memorandum (IM) having details of the mines

2. Eligibility criteria (technical and financial efigibllity erteria)

3. Reserve price against the bidding parameler above which all eligible bidders have lo quote.
The calculation of reserve price needs to be based on the % of royalty payable by the
bidder

4, Bid Security/ EMD to be submitted along with the tender

&. Diher affidavits/ annexures/supponing documents to be submitted

Allocation of sand reaches can be completed within the month of March and September of each
vear so that the operations can begin from April and October of each year. The practice should
be followed across the year, which will streamline the process of allecation efficiently.

Royalty collection and other funds: The royalty calculation in this model should be on ad-valerem
basis and not to be collected as a lump sum amount on annual basis. Furfh-ar ther& should be a
strict monitoring mechanism to compute the exact guantity of sand axtrar:tﬂd-frﬂm santl blocks.

Yo
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5.61.2 Notified Sand Pricing Model

If the objective of the Governmenl is lo make sand affordable or make available al controlled
rates, the States can adopt this model.

5.6.1.21 Momination Basis

Sand reaches should be nolified by the State afler getting the mine plan approval and
environment clearance, and shauld be given to either State corporations or Co-operative societies
of the village for purpose of excavation and loading work. The main control to be with department/
corporation only. The fixation of selling price and selling rights shall be with the depariment only.
Slate corporation/SHGs/co-operative societies will arly faciliiate the department in operations. In
case of allocation of sand reaches to the State department on nomination basis, the nominated
State department may further award the excavation and loading work to private companies
through transparent reverse auction method. For this model alsa to be suecessful, stricl
monitoring is required. Further, the Government should also specify the rates of transportation
and Increase the supply as per demand so that the prices are not increased artificially by the
transporiers. Further, there should be a robust disclosure mechanism devised by the depariment/
State Government for better monitoring and contral aver supply.

Table 38 Summary of the business models fallowed by the States

| Notified Pricing/ Controlled | Market Model
EPricing

Selection Method Momination Basis Competitive Basis

Sale Pricing Fixed Rates Market Ratos

Methodology of Sand

Operations control SHGs! Panchayats! Stale Lease holder! Private Contractor
Corp./PWD

Selling rights Stale Govtf Department Lease holder! Private Contractor

Profit from sale of sand  State Govt.! Department Lease holder/ Private Contractar

Profit basis Sale Price minus Mining relaled Sale Price minus Premium minus
exp. mining related exp.

Mining expenses fo be Stale Goul,
borne by

{,;h

Lease halder! Private Contractor

r:‘;.l:'}'f
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Revenue sources for From sale of sand From auction premium, royalty
Govt.

Depanding upon the State's objectives, States are free fo adopt any of the above model along
with a robust monitoring mechanism.

5.7  Clearances and approvals and suggestions for MoEFCC

Clearances and approvals are procured by the State mining depariment/State Govt. Agency in
Andhra Pradesh, Maharashtra and Telangana while in most of the other States It is left to the
project proponents. Only well administrated State may follow this model.

It is suggested that the responsibility seeking the dearances and approvals should be given to
the lessee/contractors only and department should play the role of facilitator/ regulator only. A
fixed ime line should be attached for all the clearances required, and the responsible person
should get it done within the specified timeline, Further, the applications for getting the clearances/
approvals should be anline. In some States specifically where there are State departments/PSLs
carrylng out mining, oblaining clearances may continue as per the existing process,

Below is the suggested list of clearances, their appraving authority and their timelines

Table 40 Proposed clearances and their approving authority & timelines

Clearance Preparation by Approving authority Time Mode of

period for | process
| approval

Mining Plan & To be prepared by a  Mining Department 45 days +  online filing
Reclamation technically qualified 1 month and

Plan person and shall have extension
validity of five years.
Howaever the bidder/
lease holder may
revise the mining plan
subject to approval by
approving authority,

approval

Environment As per exisling As  per exsting As per axisting
Clearance (ElA, guidelinas and guidelines ines and
EMP, Mining notification of MoEFCC  notification of MoEFCC
Plan)* MoEFCC

qi\ . f
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CTO/CFE By Lease Holder/ State Pollution 1 month online filing
Permit Holder/ Control Board and
Contractor approval
Reclamation By Lease Holder! Competent Authority As par
Plan Permit Holder! Plan

(Implementation) Conltracior

* Exemptions shall be applicable for the environmeni clearances as per MoEFCC's natification daled 15.01.2018;
MaEFCC's Sustainable Sand Mining Management Guldelings 2018, ofher elreulars/nofification izeuad.

Modification of the mining plan during the operations stage shall also need approval of the
competent authority. In the case of sand concessions for riverbed sand mining, spacific river
stretches should be identified and mining permits/lease should be granted stretch wise so that
the requisite safeguard measures are duly implemented and are effectively monitered by the
respectiva regulatory authoritias.

5.7.1 Suggestions for faster clearances - delegations of power to DEIAA/SEIAA

As an administrative mechanism, projects for environment clearance are divided into sub-
categories (B1, B2, A etc.) by MoEFCC based on the area of the lease. For minor minerals
including sand and gravel, mining lease (in case of individual) for B2 categories (0-5 Ha.) the
grant of EC will be done by the DEIAA headed by the District Magistrate or District Collector and
for B2 (5-25 Ha.) and B1 (25-60 Ha.) (in case of individuals) categones the grant of EC will be
done by SEIAA. Further the projects of A category (>=50Ha.) the EC is granted by MOEFCC. |t
is suggested to the MoEFCC that area limits for taking projects by commitiee e.g.
DEIAA/SEIAM/MOEFCC should be increased to double from the cument i.e. 0-10Ha for DEIAA,
10-100 Ha for SEIAA and >=100 for MoEFCC. This will enable faster clearances for the mining
projects. Further, considering the large number of projects related to all minerals, a single SEIAA
is not sufficient o cater the current needs and MoEFCC may consider forming multiple reglonal
branches of SEIAA in each State for faster clearances withoul impacting the protection of
environment, as the guidelines are now available to guide the bodies/ authorities entrusied for
grant of clearances. Criteria suggested below

« Urban centers; Urban centers having population of more than 10 Lakhs as per 2011 Census
of India should be having one SEIAA regional branch to cater the needs of urban population
and hence enabling faster clearances. E.g. Uttar Pradesh have large urban centers and only
one SEIAA at State level may not be sufficient. Considering the same 5-6 SEIAA regional
branches may be constituled in Uttar Pradesh basad on the populatio an Centers, which
are major consumption centers and would have institutions Eﬁ:h@si‘ [
responsibilities of a branch of SEIAA.

Y
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« Distance: Few Slates where population concentration is low and distance between the capital
wheare SEIAA headquarter is present are far away from the districts due to large distanca. A
regional branch of SEIAA may be proposed for easy access for these Slates, E.g. Stales like
Arunachal Pradash/ Rajasthan/ Uttar Pradesh having large size and access lo the capital city
for many of the districts take multiple days to reach due to connectivity and economic issues,
Itis suggested tha! wherever the distance between the urban center and current SEIAA is more
than 400 kms for plain areas and more than 250 kms for hilly States. a regional branch may be
constitutad in an appropriate place.

5.8  Operations

The control of operation in sand reaches depends on the maodel adopted for allocation of sand
reaches. In competitive bidding model the control over operations is with the lesses/contractor
who is the successful bidder. While in nomination model for allocation, the control of the
operatons depends on whether the nominated body excavales sand by itself or through a raising
confractor.

It is suggested that imespective of the allocation model and whoever has the control over
operations, sand mining should take place only in accordance with the terms and conditions of
the environmental clearance, conditions of the leasa deed or license, and methods approved in
the mining/ quarrying plan. Mechanized mining may be allowed in stream |V order and higher
order rivers as per the approved environment clearance/ Mining Plan and as per notifications of
the MoEFCC. MoEFCC guidelines should be reconsidered. Till then mining should be
undertaken, as per the guidelines laid down in the Sustainable Sand Mining Management
Guidelines 2076 by the MoEFCC, and circular issued thereof.

59 Sale

The Stale mining department should creale a websile and! or app for sand ordering in each of
lhe States, The sale of sand in the State should be anly through that portal and direct booking of
sand through offline means should be discouraged. The exceptions for online sale should be
given o the consumplion centers in villages/ smaller towns or low demand centers, for which
States are free lo decide based on either census (population density) or conneclivity elc. These
low demand centers should have the provision to be supplied by local licensed traders through

offline meaans,

We propose two machanisms for online sale of sand depending on whether there is a frae market
for sand in the State or the prices are regulated by the Government.

o
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Market Mode!

In case of market model, all the less=es/ certified dealers in the State should register themselves
on the online portall mobile app. For registering, lesseel cerified dealer will have 1o entar the
details of its concession/ stockyard, location, guantity of sand expected on a weekly basis, as per
the approved mining plan. Onece registered, the online portal! app will display the name of the
reach! stockyard and sand could be booked by the consumer from those leases/ slockyards and
prices up to the delivery level. Further, the lessee/ carlified dealer needs to regularly update the
sand avallable in the reach/ stockyard, and they can decide the price at which they want to sell
their sand. Anyone who wishes to purchase sand in the State will have the following options for
buying:

1. Mobile app

2. Online portal

3. Customer care/ telephone call
4, Licensed traders

The consumer needs to register on the portal and login using hisher credentials (Aadhar card
based only). After logging in, the portal will display the entire list of reaches/ stockyards along with
the quantity of sand available in those reaches/ stockyards and the quality and price of sand. The
consumer can filter/ sort the reachas/ stockyards based on such parameters as location, guality
and price, and book from the lease/ stockyard he/she wishes to. The consurmer should also have
the option to purchase the sand by ordering &t customer care. Alse, stockyards should be made
around all the major consumption hubs in the State based on their estimated demand.

Conlrofiod Market Pricas

In case the prices are regulated by the State Government, the only difference from the previous
model is that the price of sand at the river reach! stockyard shall ba uniform across the State
based on the quality. A consumer after logging in, may choose the reach! stockyard from which
he/she wizhes to purchase the sand. The payment for booking the sand in both the cases should
be made on the portal/ app so that proper accounting of the sale of sand can be maintained by
the Governmenl. A payment receipt should be generated online after payment an the portal!/ app
and the transit pass should be generated at the reachi stockyard after showing the anline payment
recaipt. Also, stockyards should be made around all the major consumption hubs in the State

based on their estimated demand,
Note: The payment while ordering of sand (including transportation cost) can be made online or

on delivery of sand to his doorsteps, In case the consumer chooses the oplion of payment of cagh
an delivary, the stockyard owner has lo ensure that the sand gets deli g hE chrsumer wha

183
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Below is a pictorial representation of the step by step process that should be followed for online
sand ordering.

Figure 5- 8 Suggested online sand ordering procedure

PR

e

system Displays Cost Estimation

Unigue Transaction ID (UT 1D} is generated

Once vehicle i moaved from aand resehislack paint, sms alert s sant ta customer

SMS from customer fordelivery confirmation for closire of order

Stockyards should be made around all the major consumption hubs in the State based on the
demand estimated based the procedure menticned in the next section. Further, the State can get
the supply potential across those major consumption hubs from the District Survey Repon
prepared by the mining department. And if any gep exists in the demand and supply of sand
across those hubs, leading to increased sand prices, the Slate can ailucale mnre sand reaches
around the hubs or try to promote alternates of river sand.

o
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Pravision for online sale of sand should be made in case of runicipality limits/cities/towns etc. ﬁB
per dafinitisn of Urban Ministry/ Census. The States should adopt online ordering of sand within
next ane year. For 'lrﬂtﬂgﬂ level consumers, -ﬁmiﬂﬂ- sales should ha allowed for 235y access,

The States may put a cap on the pit head sale price {0 keep the price of sand in check, Further
to ensure sufficient competition, there should be al least 2-3 different sand mineral

concessionaires areas in each districl.

Nate: The exceplions for anline sale should be given to the consumption centers in villages/
smaller towns or low demand centers, for which Siates are free to decide based on either Fﬁﬂ-ﬁﬂﬂ
(ropulation densily) or connectivity ele. These low demand centers should have the provision fo
be suppiied by local licensed traders through offine means.

Cluality Aspects of the sand

Gelling qualily sand at reasonable prices is a major concem for consumers. There has been
instances when low guality sand is supplied to the consumers and consumers due to lack of
awareness of sand quality are cheatad. Low gqualilty sand which ks not suitable for construction
poses risk to the buildings/houses and could be dangerous for human life. States need fo pmmd_:lte
the quality aspects of sand by creating awareness and help in developing the required testing
facilities for sampling and testing of sand even at smaller towns af rea sonable prices.

5.10 Transportation & Stockyard

Transportation is the last step in the process chain of sand mining, and it needs to be regulated
to ensure supply of sand to consumers at reasonable prices. |t is more important in Statas that
are sand deficit and need to transport sand over long distances lo reach the consumption hubs.

The supply of sand to consumers should be through stockyards that should be maintained by all
individual leaseholders/ ralsing contractor/ State corporations efc. as the case may be. The
stockyard should be established in the vicinity of the reach within a distance of 500 meters from
the motor-able readipucca road. In case of small size leases or clusler of leases, a single
stockyard for a group of sand reaches may be established. The size of the stockyard should be
such that It has the capacity to store the stock of 3 months of extraction, which would ensure
supply during monsoons as well. The leaseholder! raising contractor should be responsible for
transportation of sand from excavation site/ reach 1o the slockyard through a limited number of
GPS/ RFID enabled vehicles and those vehicles should be used only for transportation of sand
from the reach to the stockyard.

The limited number of vehicles entering the reach is extremely impartant from the point of view of
sustainabiity and environment as the riparian habitaf is greatly cr?‘ﬂ'i_l_}-f
enfering the sand reaches. The use of GPS/ RFID enabled a'cafbﬂ“wf‘mr’e‘&'?f

P

will also help in evaluating the exact quantity of sand extracte @qﬂhg.@ﬁ;ﬁ. Fuft
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the maintenance of stockyards by all individual leaseholders/ raising contractor will ensune
confinuous supply of sand to consumers even during monsoons and prevent price gscalalion
dunng non-mining pariod.

For transportation of sand from stockyards to end consumer:

The stockyards should be delineated by fixing the geo-coordinates or by geo-fencing, 1o lnjgger
an alarm in case of entry of any unauthorized vehicle in its premises. There should be provision
of weigh bridges at the stockyard and all the vehicles transporting sand to the consumers should
pass through it to keep a track of exact quantity of sand in the vehicle as per the loading capacity
of the vehicle prescriped by the transport depariment.

All sand carrying vehicles should have a valid transport permit. The transport permit for
transportation of sand should be generated at the stockyard after verification of the payment. The
transport permit should have a scan code to ensure that the single ransport pass is not
photocopied and used more than once. Further, the franspor monitoring team should have a
scanning device/mobile based app to scan the transport permits, and once scanned the entire
detail, such as volume, origin point {reach/ stockyard), destination, previous scan detail, efc.,
should be available.

The responsibility of ransportation of sand from the stockyard to end consumer should be
handlad to the stockyard owner. The States may fix up a time frame for delivery from the ordering
period and the State depariments need ta establish grievance’s portal and mechanism also for
resolving complaints related to ordering and transportation of sand.

511 Meonitoring

Manitoring is the most crucial in the enlire process chain of sand mining. Any of the business
models to be successful, a robust manitoring plan should be in place. The Environment Clearance
indicates the quantity of material which can be mined in a year. If this quantity is not measured,
and much meore mineral than envizaged in the EC is mined out then the entire process of EC is
rendered futile. Keeping the above objective in mind, it is required of the State / State Agencies
io create and establish a robust system o monitor and measure the mined out mineral at each
lease location and its transportation in Stata. In that regard, a 360 degree monitoring mechanism
should be put in place, as follows.

Four Level moniloring mechanism

A four-level monitoring mechanism related to extraction, transporation, selling and usage of sand
is suggested as follows:

7
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Figure 5-9 Four-level monitoring mechanism

Ld- Imdirect
Momstanng

=3 End
ConsLmer
lisaga

(

Level 1- Reach/ Stockyard level monitoring
For monitoring of the aclive reaches:

a. Quantity of sand to be extracted from the reach should be based on the guanlity assessed by

the Joint Inspaction Report.

b. The lease boundary should be demarcated with geo-coordinates or geo-fenced to ensure that
sand extraction is going on only within the permitted arsa.

¢. De-casting from river beds should be monitared on a regular basis to keep a track of excavated
quantity.

d. After every two year mandatory audit of the quantity extracted and quantity perritted along
with the replenishment rate.

e, Mandatory e-pass/ e-permit should be made al reach level for transportation of any sand by
any GPS enabled vehicle with provision of entering the vehicle number of the sand carrying
vehicle and expected delivery address and customer name/ Mobile number. Also provision
should be made available for stockyards! stockiest of sand in each business model. Howsver
in case of nomination based {controlled pricing) business model, the margin of private stockist
should be capped over a fixed percentage of notified prices.

f. At the stockyard, the stock supervisor should verify the authenticity of online payment receipt
before issuing the transil pass. The loading of sand should be monitored electronically and
all transporting vehicles should pass through an electronically monitored weigh bridge,

g. Real time data capture for transportation

The security feature of online generated transport permit sh llawing options:

7
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« Printed on Indian Banks' Association (IBA) approved Magnstic Ink Character Recognitian
(MICR) Code paper.

» Unique Barcoda.

« Unique Quick Response (QR) code.

« Fugitive Ink Background,

# [nvisible Ink Mark

» Void Pantograph

« Watermark.

Level 2 - Transpartation monitaring

To make transportation monitoring effective and useful, all the sand carrying vehicle (Tractors/
Trucks) should be registered with the departmant and GPS equipment should be installed in all
the sand carrying vehicles. Online weigh Bridges with CCTY should be installed at all the
stockyards, active reaches to ascarlain the exact quantity of sand being transporied in the vehicle.
Check posts with CCTV cameras should be established at all major consumption centers to check
if all the transporting vehicles are camying a valid transport permit. The transport permit generated
should contain any of the securily feature mentioned above so that one permit cannot be re-used
by generating photocopies of the permit. This mandaiory e-pass will help monitoring in the
following ways:

¥ GPS! RFID tagging can track location discrepancies in the delivery address of customer
vy mentioned in the e-pass

# System can generate alarm in case of delivery of sand or particular quantity for same client/
same address as registered on online portal and relevant officers can accordingly physical
check

¥ Mobile App enabled devices can check the e-pass during physical checking at check posts
or surprises checks. After seanning the e-pass, invalce should be generated to show the
starting point and destination of tha vehlcle along with the validity date & time of the e-
pAsSs.

* Trucks carrying sand without any e-pass/ e-permit may be confiscated as per the State
rules and laws.

In case of inter-State transportation of sand, the transit pass shall be printed in two languages: in
the languages which is widely understood/ spoken in both the States.

Level 3 - End consurmer manitorng’ bulk consumer

A call center should be established lo give a call to all the consumer of sand in the State to enquire
about the amount that is charged for sand which will keep the State Government updated about
the price of sand in the State and further it will help to check if there is any discrepancy in the sale
price of sand within the same district. The maobile number of the consumers can be obtained from

qn
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the e-pass/e-permits generated, The number of the call center should be advertised so that it
reaches the general public through which anyone in the State can register hisiher complain
related to the sand, be it in terms of price or any other grievance. Profile of consumers should be
analyzed such as delivery of sand at same address, more than the estimated usage as mentioned
in purpose, ete. Further surprise chacking should be eanducted by District Level Sand Committee

slaff as per instructions of monitoring agency.
Grievance system for checking prices & supply
- Call center for checking landed prices of sand
- Mobile Vans and Surprise checks by DMG/ Monitoring Committes.
Level 4 - Indirect monitoring:
Indirect monitoring can be done by determining sand consumption through quantum of cemant

zales in the State, as sale of cement is quite organized and data is easily available at State and
district levels for the same. From distict-wise cement consumption, further trend of sand

consumption can be derived. Any anomalies in the sand consumption/demand can be easily
analyzed,

MNote: The above monitoring mechanism is recammendatary only. The States may visil Andhra
Pradesh to study lhe mechanism in greater datail.
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6. Annexures

6.1

i

[ P D o B

Tiovergmaint al fndia

Annexure |; Formation of Sand Mining Committee

f

L

1

Bty of Mines
B Dielld, Shagtel Bhnvamae
Daatel, the 187 May 207
OLBER

In purswancs of the deliberations

4" May, 2017 at New Dothi

ol the Siatz Mining Ministers" Conference held on
it ka5 bewn decided to cowstitule o coowmittes chalred by the

Secretary, Ministry of Mines, Government of India alongwiih officinls drawn from State
Governments, to study the axisine syetemn of sand mining in various Stetes arl prepare sand
mining guidelines which addresses concerns In this sectee. The commitice shalf also leak into
M35 & Star Reting of mines. The comminee will

the way farwerd in imglementation of

comprise of the fellowlng officials:-
! | ShriAnm Kumar | Secretary, Union  Miristry  of | Chaiman |
L Mines
1 | BhriR P Singh Additional  Chief  Scoretary Pelssmber
{Grology and Mining], Govi, of
L _ | Uttar Pradesh
3 | 5ari Ravi Kapoor | Principal Secretary,  Codrumerce Member
| @nd Industry, CGavt, of Atsam
4 [ Shei RK Kataria | Secrenary, Commeres & diciies Member
(Mines & MSME), Govi of
e Karnatal
5 | Shri . Subodh | Secretary, Commercs & Industrigs Member
Kurmar Singh and Mining Depariment, Gove, of
Chhattizparky
6 [Shei B RV |DGEM,Govt of Teln 8
Sushesl Kumar " | Wit
7 | Shri Ranjan Sahal | Contraller General, Indian Bureay | Member |
=2 = =, of Mines |
|_E Shri Prithul Kumar | Divecior, Union Minisiry of Mings |~ Membes
Secretary

. The terms of reference of the Commitiee shall be to snggest —

0. The way forward for effective implementation of i
I the Miniag Surveillance
System (MS5) and the Star Rating of Mines for major and minar minerals
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i
b
v

T Hor the fpasss of Tl cdeliferations the Doaiibe: mey invitc swch olERerEiraa:
u# 11 deemis it

4 Tl Committes shall subnail v pepan 1o e L pnkry o Fsmes willibn a periv
al threo months,

":I I"""r"" F *-.. I'ull'l:l' = g U-II-’ =

(P. Vinny Kumar)

Upler Sesreiary 1o the Govt. of india
Telephane M 011-23334070
iy

To
I Chiel Secectusics of Staies concerned with reference o the leses duted 3 z;i'j':ﬂ—' i
2. Al e mearbers of the Commities* —
j@ feceetnrios in-chargs of minieg depatments of all SixesATTs @ R~ b 3 quﬂlgzg*'}._

*With enclosure of the Ministry of Bines’ Jeiter Mo, L2201 6-0.%1 dated 5.5.52017

Copy for information 1o & Furg J&(M_, ]
5 ' i %= dy'{r; w B J S\
Benlo Hon'kble Minister of Mipes/Ss, PPS to Scorcry (MincpPS 1o IS8
JS(MES) TS io Dir (7

5
],E-L"‘.;Unl M
ﬂ__,.b-'*—"‘
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6.2  Annexure II: Extension notice for Sand Mining Committee

F. Moo [7253520] 704, W1
Giovernment of India
hlinistry of Mines
Meeow Dielhi, Shastri Bhawan
Dated, the 1% March, 2018

IFICATION

In Pursuance of the deliberations of the State Mining Mipizster's Conference held on 4"
May, 2017 at Mew Delhi. a commiites chaired by the Secretary. Minisiry of Mines, Govermment
of India along with vfficial druwn from State Uovemmenls. was constiuacd on 1852017 (copy
enclosed) to study the existing system of sand mining i various States and prepare snd mining
guidelines. During the course of discusston in varions meetings, the scope of waork of the
commities has been extended more than what wias envisaged earlier. Initially, the COmmilles #as
constituied for the period of 3 Months. New, it has been decided to extend the period of the
committes up 10 31.3,2018 for submission of 13 final rega to Ministry of Mines.

P

(ALK Mallik)

Under Secretary to the Government of India
Phone-011-23384743
Email-uk reallikigne.n

To

(ih Chief Secretaries of States concerned with reference o the betier dated 18.5.2017.
(i All the members of the commilize.

(iily Secretaries in-charge of Mining Deparments of all States/UTs.

Copy for information to:

0SD o Hon'ble Minisier of Mines/Sc. PPS to Secredary (MincsVPA o J5 (NKSY PA 10
Dhir (FK)

(¥ Scanned with OKEN Scanner



6.3 Annexure-ll: States visit plan

6.3.1 Meeting Schedule

arashir
gh . gt November 2017 Maharashira
| (Team 1)
d
| §— 10" November 2017 Uttarakhan
(Team 2}
_1:1;1’1 — 15" November 2017 Punjab
{Team 2£) |
13t — 15t November 2017 Haryana
(Team 2)
13 - 15" November 2017 Chhatlisgarh
(Team 1)
19" . 215t November 2017 Rajasthan
(Team 2)
20" — 2277 November 2017 Andhra Pradash
(Team 1)
a7t — 20t November 2017 Madhya Pradesh
(Team 1)
13" .15% camber 2017 Assam
{Team 2)
22™ -23th November 2017 Gujarat
(Team 2)
11“1 - 12"" Uﬂcembﬂr EH‘IT ﬁafnalaha
= (Team 1)
g — 7t December 2017 Uttar Pradesh
{Team 2)

Ur
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130 _ 44% Degcomber 2017 Tamil Madu
(Team 1) -,
151 — 16 December 2017 Teiangana
(Team 1)

6.3.2 List of documents required from the States

Mame of the documeant Status

1. Minar Mineral Rules applicable in the State (Latest). Please attach if not
available in public domain.

2, Applicable Sand Mining Policy (if any separate policy) & other related
regulations/Governmant Orders (GOs) in the State. Please altach if not
available in public domain

3. Any M-sand or alternate sand policy In the State available. Please atlach
If not available in pubdic domain.

4. DSR fallowed in the Stale as per MOEFCC 2016 guidelines. Please attach
sample DSR repon if any.

. What are the repnrts initially prepared before allotment of sand e.g.; Joint
Inspsclion report’ etc, Please attach a sample report/format.

6.3.3 List of data required from the States

Data Reguired Status

1. No. of leases granted il Sep’ 2017 in the State (lype wise),
i, Total leases granted by this policy
il. No. of leases operationalized

i, Mo.of leases pendency for operationalization. Keasons for pendency
if any.

Production of sand in last 5§ years in the State; 2012-13, 2013-14, 201
15, 2016-17, 2017-18 {till Sep 2017) (in MT/m3/ft3 etc.) Also me ﬁl'{ad 42
avg. density of the material in the State. ; !

G
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2 Revenue of sand in last 5 years in the State: 2012-13, 2013-14, 2014-15,
2016-17, 2017-18 (till Sep 2017)

4 Royalty collection of sand in last 5 years in the State: 2012-13, 2013-14,
2014-15, 2016-17, 2017-18 (1l Sep 2017)

3. Premium collection from sand (if auctioned) in last 5 years in the State:
201213, 2013-14, 2014-15, 2015-16, 2016-17, 2017-18 (lill Sep 2017)

6. Estimated production of M-sand or alternate sand in last 5 years in the
State: 2012-13, 2013-14, 2014-15, 2015-16, 2016-17, 2017-18 [till Sep
2017)

T. DSR preparation Status.
i. Mo. of Disfricts in which sand mining is done

ii, No.of DSRs prepared

iii. Total sand resources in the State as per the DSRs
iv. Estimated demand of Sand

v. Demand deficit

vi. How is the deficit being met with?

vii. Action Plans for meeling the deficit

8. Are there any CCTVs camera available in sand reaches? How many
camera total In States and sand reaches?

9. Are delivery vehicles GPS enabled? How many GPS enables
trucksitractors registered with the concarned department in the State.

6.3.4 List of questions for discussion with the States

Description Respons

1 Method of grant of MU leaseflicense for sand mines’ reaches
(Auction/first come first servad/ Application/ Reservation/ Tender elc.).
Blease attached Model Tender Document for the same, as app[i_ﬂahia.

Y
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31|

2, Types of concession for sand mining and minimum and maximum size of
the concession [area wise) in the State |
3,  Are mines allocated using e-tenders/e-auction elc. or used offline methed.
4, Estimated time for identification up to starting of the mine.
5. Estimateﬁl lime taken for clearances and approvals in the State. |
6. What are the envirenment clearance/clearance/CFE atc. to be taken in
the State for starting of sand mine and from which authority
(DEIA'SEIAMOEFCC-etc.)
7. What is the time period for which Quarry Lease/Quarry license is grantad
in the State
8. What is the % of reservation available in the State for sand mining
concessions to SC/ST/Local community/Patta land holders eic.
9. Are there any separate provisions for patta land! local community for sand
mining? Plaase elaborate.
" 10.  What is the method of mining allowed as per regulations e.g.: Manual/
Semi Mechanized' Mechanized etc.
11.  What is the estimated production cost of sand by Lessee / Departmant /
Ralsing contractor ete. (Rough estimate only as per local rates)
12, What is the Sale Price of sand sold Dy Lessee or by State’s own
department (if any notified rates available)? Also mention units of sand.
13. What is the monitoring method used currenlir by the States.
14, s sand availability andior prices (Sale price or {ransportation etc.) an
issue in the State from consumers perspective?
15. During monsoon period is there any shortage of sand.
16. Is Import of sand allowad from other State/countries? If allowed, is this
beneficial for the Stale
17.  ls inter State transport of sand allowed?
18.  Are there sand depcts in the States?
18.  Any demand-supply assessment done by States for sand. |
 20. Whatis method being used by States for demand-supply asae&smeni
21. s there any online/App basad method of ordering of sand in the State. If ]
na, how narmal publln orders sand {Agents/ Lessee elc. }
22.  Are there separate provisions of sand ordering for Bulk CONSUMErs e.0.; B
_ Buiderset NN
23.  Any other alternatives of river sand e.g. M-sand or any other ] =

7
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24,

Average Cost of production of M-Sand per tonne.
a) Incentives for production of M-Sand
b) Action plan for substitution through M-Sand

25.

What are the different mechanisms used for curbing illegal mining of sand :
c) Usaof IT

d) Task force deputation
e) MSS type application

26.

What are the provisions of sand mining in the Coastal Regulation Zone
(CRZ) area?

27.

Provisions for quality assurance of M-sand and River Sand in the State,

148 .
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6.4 Annexure IV Joint Inspection Format

51, Description Detail [} in Compliance
No Compliance  with MoEFCC
with State Guidelines.
Rules (Yes/No)
Yes/No)
. Sand Concession File Mo.
' 2 Area of the concession for Inspection (in Ha/

:. 3 Tﬁ.é_ﬁf';féé- -[-F:':l-':fé'r"héﬂ." '.ﬂ.érit.u-itur'al land/
othars/ Patta Land! Dam desiltation area)

4 District, Tehsil, Vilags

5 Geo-Co-ordinates of the concession (closed
polygon) o)
& Type of Land (Revenue! Forest) & Area
under each
7 Type of minor minerals (Sandf Others)
A Distanca from River Bank (in Meters) as per
. GPS B
g Distance from Mational Highway & Mumber
ia Distance from State Highwei;& Number o =
44  Distance from Ay other major road
12 Distance from nearesi rallway line ]
13 Mearest Road distance, name and Type of i
road s
14 Distance from nearest Bridge,
"5 Distance from nearest drinking water bodies, T
wells, hydraulic structure, reservoir
16 Distance from nearest canal or other public
works B
17 Distance from nearest public structures
18 Extractable sand available (rough estimata i
as per DSR
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6.5  Annexure V Monitoring Mechanism of Andhra Pradesh

Vehicle Registration, GPS installation and data

upload on web platform
T
]_J Vehicle ' : Unlaading at Customer
E ati rtation
xcavation 5 Loading \ Transpo o atieria
Reach Level Qperations
!
s Rl =
L ! Data List for ADMG
| GPS Tracking®
Real Time Datz | et :»g_ = # ahicle No.
i ¢ Transpoter namsa
Cppring b FSF and mabile Mo,
: = Cuanlity
g * Purchasa Price
& Verification by «  Cusitmer Narma and
E Data List for J_ Call Centref Phone No.
g RLOMTEP Upleading on |4 ADMG from
= * Reach Locatian RTG Platform ADWG canducts
% + ‘ahicle e, enguiry and sulbbrmits
o : Efdnfnim:rﬂr:m reporl on  deviation
andib . 3 P falong with notified
R s Varification Dewiations { .
= Price price, location and
»  Destination of wploaded _  reportsirom __) i to Distict
s Cusbomer Mama clustomar RTG to gﬂllec'.illr
L] Ezﬂﬂl’“&r Phome dﬂ‘!ﬂ h!r‘ HTE MHG
;
i
| RTG | | Mines Dept. TSP System Based
=P,

* _ Currently implemanted in Nellore.

RTG - Real Time Governance

RLO - Reach Level Officer

TSP — Technical Staff Personnel

ADMG — Assistant Director Mines & Geology

U
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6.7 Annexure VIl: Note on M-sand

An Alternate Solution to River Sand

Rivers, Forests, Minerals and such other resources constitute Nation's natural wealth. These
resources are not to be frittered away and exhausted by any cne generation. Every generation
owes a duty to succeeding generations Io develop and conserve the natural resources of the
Mation in the best possible way in the larger public interest. The Principle of Intergenerational
Equity is recognized world over, as one generation of human kind has an obligation (o conserve
and pass on the natural resources to the succeeding generation.

River systems In the State shall not be treated as the sole source of Sand, as conservation of
Water-bodies is paramount obligation of the State which is an essential resource for survival of
the mankind. There is no alternate for Water but there is alternate for River Sand in tha form of
Manufactured Sand {M-sand) which Is fine aggregate produced by crushing hard Rock to a
required size of 150 microns by using crushing, shaping, screening and classifying methods.
Manufactured sand is producad by crushing rocks, quarry stones or larger aggregales pieces info
sand sized particles. Rocks or quarry stones are blasted and subjected to a series of crushing
cycles to reduce the particles o the size of naturally occurring sand. The produced sand is then
siaved and washed to remove fine particles and impurities, and tested for various quality aspects
befare it is deemed fit as a construction aggregate. Manufactured Sand is produced from crushing
of the rock to required size and gradation suitable for construction industry. Such Manufactured
Sand obtained must confar to IS Code- 383:2016, and should be suitabie for construction actvity.
Fine particles of less than 150 Microns size shall not be present in excess quantity than the
percentage specified in the 1S code 383;2016. Stone dust obtained in conventional crushing units
shall not be treated as Manufactured Sand as il is detrimental for use in construction and is not

aligible for claiming incenlives.

The use of Manufactured Sand is steadily growing due to the scarcity for natural sand and the
environmental issues related therewith. Injudicious sand mining and continuous depletion of
natural aggregate sources have led to the implementation of new environmentaldand use
legislations which has made the procurement of natural sand difficult and expensive. In addition,
prasence of silt and clay in natural sand is another reason for increased use of Manufactured
sand. Matural sand is inherently high in silt and clay. It can be damaging for screed and coencrele,
if the sand Is not sufficiently processed to bring down clay and other impurity content to acceptable
lavals. Manufaciured sand also reduces the wastage of low-value by-products in the quarries.
The low value aggregates formed as a by-product of rock crushing can be utilized aefficiently to
create a high value product.

M-Sand also offers higher flexural strength, better abrasion resistance, higher unit weight and
lower permeability. Due to these advantages, manufactured sand is being used on a large scale

U
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by the Southern States of India mainly in construction sector. However, its acceptability and use
in the Northern part of country is yet te rise.

General Terminology

As per the IS Code 383:2016, for the “Course and fine aggregates for concrate” the definition of
Fines and Coarse aggregates as defined under item 3 of the code (Terminology), is furnished
below,
» Fine Aggregate — Aggregates most of which passes 4,75mm |S Sieve and contains s0
much coarser malerial 25 permitted in 6.3
« Natural Sand — Fine aggregates resulting from the natural disintegration of rock and
which has been deposited by sireams or glacial agencies. This may also be called as
Uncrushed Sand.
» Crushed Sand
v Crushed Stone Sand: Fine aggregales produced by crushing hard stones.
¥ Crushed Gravel Sand: Fine aggregates produced by crushing natural gravel,
« Mixed Sand-Fine aggregates produced by blending natural sand and crushed stone
sand or crushed gravel sand in suitable proportions.
= Manufactured Fine Aggregate (Manufactured Sand): Fine aggregate manufactured
from other than natural sources, by processing materials, using thermal or other
precesses such as separation, washing, crushing and scrubbing. Manufactured fine
aggregate may also be Recyced Concrele Aggregales. Examples of manufactured
sand are; lron slag aggregate, steel slag aggregate, copper slag aggregate,
Construction and Demolition (C&D) wasle etc. Fine aggregales produced by blending
natural sand and crushed stone sand or crushed gravel sand in suitable proportions is
called Mixed sand.

» Coarse Aggregate — Aggregate most of which is retained on 4.75mm 1S sieve and
containing anly on much finer material as is permitted for the various types described in

this standard. Coarse aggregale may be,

. Unecrushed gravel or stone which results from natural disintegration of rack,

- Crushed gravel or stone when it results from crushing of gravel or hard stone: and
. Partially crushed gravel or stone when it Is a product of the blending of (a) and (b),
. Manufactured from other than natural sources, by processing materials, using

thermal or other processes such as separation, washing, crushing and scrubbing,
Manufaclured coarse aggregate may be Recycled Concrete Aggregate (RAC) or
Recycled Aggregate (RA).

For the purpose of this paper the Crushed Stone Sand (as defined in the IS code) is refersed as
M-5and, as it is the most popular and commercially accepted name in the markel,

General Reguirements of M-Sand . , A ;

h

2
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All the sand particles should have higher crushing strength.

The surface fexture of the particles should be smooth.

The edges of the particles should be grounded.

The ratio of fines below 600 microns in coarse sand (Zone |) should be between 13% and
34% as per 15:383.

There should not be any organic impurities

6. Siltin sand should not be more than 2%, for crushed sand.

7. In manufactured sand the parmissible limit of fines below 75 microns shall not exceed 15%.

echn ecifications for

Sand is mainly used for the preparation of mortar and concrete. It is also required to manufacture
the building blocks. The standard terminology used for sand is fine aggregate. We all know that
Sand is a naturally cceurring granular material composed of finely divided rock and mineral
particles. The composition of sand is highly variable, depending on the local rock sources and
conditions, but the most common constituent of sand is silica (silicon dioxide, or Si0z), usually in
the form of quartz. Fine Aggregate (Sand and/or crushed stone) are those which are less than
475 mm in size.

B oW k=

o

Quality of aggregates: Aggregates shall consist of naturally eccurring (crushed or uncrushed)
stones, gravel and sand or combination thereof. Thay shall be hard, strong, dense, durable, clear
and free from veins and adherent coating; and free from injurious amounts of disintegrated pieces,
alkali, vegetable matter and other deleterious substances. As far as possible, flaky, scoriaceous
and elongated pieces should be avoided.

Deleterious Materials -Aggregates shall not contain any harmful material such as pyrites, coal,
lignite, mica, shale or similar laminated material, clay, alkali, soft fragments, sea shells and
organic impurities in such quantity as lo affect the strength or durability of the concrete.

Aggregates to be used for reinforced concrete shall not contain any material liable to attack the
steel reinforcement. Aggregates which are chemically reactive with alkalies of cement are harmful
as cracking of concreta may take place.

Table 1 and 2 as furnished below depicts the different gradation zones based on the fineness of
the aggregate and the significance of grading.

TABLE 1 : TECHNICAL SPECIFICATION FOR FINE AGGREGATES
1S:383-1970 (Reaffirmed 2016 Clause 6.3)

IS SIEVE | PERCENTAGE PASSING FOR! () -
DESIGNATION | i < T
g [,
210
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Grading Grading Grading Grading
Zone 1 Zone |l Zone I Zone IV
10 mm 100 100 100 100
4.75mm 90-100 90-100 90-100 95-100
2.36 mm 60-95 75-100 85-100 95-100
1.18mm 30-70 55-80 _ 79100 50-100
G600 micron 15-34 35-59 G60-T9 B0-100
300 miErnn 5-20 . 8-30 12-40 15-50
150 micren 0-10 0-10 0-10 0-15
Significance of grading
Table 2 of IS 383:2016
5 Sleve Percentagpe passing by weight
Desipnation Grading
Fame-| Faowe-T1 Zaome-111 Lone-1YV
iU oarse Sanil i Mt i Fine Suand )
Suritnlile/Thesirahle
1ihmm 100 104 1) 106
4.75mm - 1 100 Gib- 1M i 0 CERT
2 Mamm 6ll-95 TR H3- 100 5. 10D
1. 18mm 0.7 SR TE- 1 0Hh CH1- | 0
Bilipm 1534 35.54 7 S0 110
Ziham 5.20 8-30 1240 15-50
150y fi-1m =10 L[ ] .15
Fineness Modulus 10-2.71 137200 1.75-1.71 2.25-1.33

« Zone-l: Ccarse Sand,

(Suitable for concrating)

« Zone-ll; Il and Zone-1V : Fine Sand. (Suitable for plastering)

Fineness Modulus (FM): The result of aggregate sieve analysis is Eilrlressed Erlu' a number callpdh
Fineness Modulus. It is obtained by adding the sum of the cumulative Perﬂﬂfﬂﬂﬁﬂﬁ by rﬂﬂas t::fa
sampie aggregate refained on each of a specified series of sieves and I:|L'.|'H:|Il"lg: 'Ehe sum Ty 1m

i

FA N
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The specified sieves are: 150 pm (No. 100), 300 pm {No. 50), 600 pm (No. 30), 1.18 mm (Neo.
16), 2.36 mm (No. 8], 4.75 mm (No. 4), 9.5 mm , 19.0 mm , 37.5 mm , 75 m , and 150 mm,

The latest Indian Standard 1S; 383- 2016 "Coarse and Fine Aggregates for Concrete-
Specification (Third Revision)" covers the requirements for aggregates, crushed or uncrushed,
derived from natural sources, such as river terraces and riverbeds, glacial deposits, rocks,
boulders and gravels, and manufactured aggregates produced from other than natural sources,
for use in the production of concrete for normal struciural purposes including mass concrate
works.

M- Sand Quality

Aggregates strongly influence concrete's freshly mixed and hardened properties, mixiure
proportions, and economy, Consequently, selection of aggregates is an important process.
Although seme variation in aggregate properties is expected, characteristics that are considered
include:

e Grading

sDurability

sParticle shape and surface texiure

sAbrasion and skid resislance

sUnit weights and voids

e Absorption and surface moisture

Crushed Sand should adhere to the highest standards and must undergo the following quality
tests:

« Test for silt and clay

» Sieve analysis

s Optical Microscopic Study to check the particle shape
o Workability (slump test by slump cone method)

e Cube tast for compressive Strength

Tests for Silt and clay

Aggregates shall consist of naturally occurming (crushed or uncrushed) stones, gravel an_d sand
or combination thersof. They shall be hard, strong, dense, durable, clear and frea from veins and
adherent coating: and free from injurious amounts of disintegrated pieces, alkali, vegetable matter
and other deleterious substances. As far as possible, flaky, scoria s and elongated pieces

should be avoided. 4 F_ﬁ.. C.'.,_‘Tf*
Size and Grading of Aggregates ﬁ‘,"" i

1 K e
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Grading refers to the determination of the particle-size distnbution for aggregata. Grading limits
and maximum aggregate size are specified because these properties affect the amount of
aqgregate used as well as cement and water requirements, workability, pumpability, and durability
of concrete. In general, if the water-cemenl ralio is chosen correclly, a wide range in grading can
e used without a major effect on strength. For a good

Concrete mix, aggregates need to be clean, hard, strong particles free of absorbed chemicals or
coalings of clay and other fine materials that could cause the deterioration of concrete. Where the
grading falls outside the limits of any particular grading zone of sieves other than 600-micran IS
Sieve by a total amount not exceeding 5 percent for a particular sieve size (subject to a cumulative
amaunt of 10 percent), it shall be regarded as falling within that grading zone. This tolerance shall

not be applied to percentage passing the 600-micron IS Sieve or to percentage passing any other
sigve siza on the coarse limit of Grading Zone.

Deleterious Materials

Aggregates shall not contain any harmful material such as pyrites, coal, lignite, mica, shale or
similar laminated material, clay, alkali, soft fragments, sea shells and organic impurities in such
quantity as to affect the strength or durability of the concrete. Aggregates to be used for reinforcad
concrete shall not contain any material liable to attack the steal reinforcement, Aggregales which
are chemically reactive with alkalies of cement are harmful as cracking of concrete may take
place.

Limits of Deleterious Materials

The maximum quantity of deleterious materials shall not exceed the limits specified In Table 2 of

15 383:2016. However, the engineer-in charge at his discretion may result of some further tests
and evidence of satisfactary performance of the aggregates.

Aggregate Crushing Value

The aggregale crushing value, when determined in accordance with |S: 2386 (Part IV)-1963 shall
not exceed 30 parcent for concrete for wearing surfaces, such as runways, roads and pavements,
30 percent for aggregate used for concrete other than for wearing surfaces. Other parameters to
be checked for quality are:

= Aggregates Impact Value,
+ Aggregate Abrasion Value and
+ Soundness of Aggregate,

Benefits of M-Sand
Sustainable Supply

There is growing shortage of natural sand in many cities. The severity v 5 I_Emrp
market, and in some cases this may not appear to be a pricrity topic. Eyéntually; Pressdie
environmenta’isis and sand conservationists worldwide will continue to : i

D}ﬁ?ge-hmh_l 5 GElyrs
7 N\

]

213
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and construction enginesrs to ook for viable alternatives to natural sand. Cubical sand
manufactured from crushed rock is the most desirable fine material for concrete production. It is
generally accepted that particle shape depends on the rock type, breakage energy and the type
of crusher used.

The rocks are crushed using crushers to manufacture coarse aggregates and the fines which are
produced are usually flaky and has been used in filling, asphalt etc. Man ufactured sand is defined
as purpose made crushed fine aggregate produced from a suitable source material.

in many places within the country, the problem of non-availability of natural sand is increasing

with each passing day. It is further aggravated by the seasonality, inconsistency and volatility that
are associated with axtraction and supply of natural sand, In the market, the need for good quakily

manufactured sand is evident and the merket has started to move towards the same. Tha
Government has banned sand dredging in many parts of the country.

Qptimum Shape
The optimum shape of manufactured sand is spherical, next best being cubical. Similarly, an even
gradation of the total coarse aggregate fraction |s desirable so that the smaller particles can fit

between the larger particles, thereby minimizing the voids. Well-shaped aggregates also minimize
the incidence and degree of segragation. It has been proven thal more than 20kg of cement can
be saved for every cubic meter of conerete that is made by replacing a poorly shaped aggregate
with a cubical aggregate. In addition, both compressive strength and flexural strength are
improved by using cubical aggregates, which also increases workability and reduces bleeding
and shrinkage. The impact of the physical charactenstics of the sand used in concrete mix is even
grealer than that of the coarse aggregale fractions, both in the concrete's plastic and hardened

States.

Minimum void concent

The principles of total intemal friction and void content apply equally to the fine fraction, but
because of the vastly smaller particle size and therefore the greally increased surface-area-to-
volume ratio, any detrimental or und esirable shape or texture properties will be greatly amplified.
Similarly, manufactured sand presents an opporiunity to control the mineral content in the
particles. Natural sand often contains undesirable minerals and clays, and the effect of these
materials on both the fresh and the hardened States of concrete can be extremely harmful, For
example, the effect of clay particles in fresh concrete is not obvious, as the particles absoro
disproporionate volumas of water and hence swell to many times their original size. This swelling
occuples a volume in the cement paste in its fresh State. When it hardens, however, the clay
particles contract and leave minute voids, which in turn increase the shrinkage and permeability
and hence reduces the concrete’s chemical resistance and compressive strength, Other
undesirable materials, ranging from basic chlorides to harmful chemicals, can exist in this fine
material fraction. The use of manufactured sand, however, reduces the risk of impurities.

Comparison between Matural Sand and M-Sand
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It is underslandable that sand from river, due to natural process of attrition, tends to possess
smoother surface texture and belter shape, It also carries moisture that is trapped in between the
particles. These characters make concreie's workability better.

However, silt and dlay carried by river sand can be harmful to the concrete, Another issue
associated with river sand is that of obtaining required grading with a Fineness Modulus of 2.4 1o
3.1. It has been verified and found, at various locafions across South India, that it has become
increasingly difficult to get river sand of consistent quality in terms of grading requirements and
limited silt /clay content. It is because we do not have any control over the natural process.

In case of Manufactured Sand, the process of attrition through VS| and washing makes the
Crushed- Stone- Sand particles good enough 1o be compared with shape and surfaca texture of
natural sand.

Well-designed screening system the required grading (Zone II) and Fineness Modulus (2.4 to 3.1)
can also be achieved consistently in the case of Manufacturad Sand.

When there is a need to contral micre fines as in the case of the not-so-hard rocks, Manufactured
Sand faciliies can be eguipped with Filler System andfor Washing System that can remove L

micro fines.

It must be noted that proparly processed Manufactured Sand can improve both comprassive
strength and flexural strength through better band when compared to river sand.

Usage of good quality river sand with consistency to ma nufacture concrete has become
increasingly difficult in India, Depletion of resources has not enly made good gquality river sand a
scarce material but also directs Technocrats decisively, (0 ook for beller alternative in order to

prevent ecological damage.

The technology to manufacture sand through V51 crushers has evolved through series of research
and development works abroad, Though fthis technology found acceplance in developed
countries like Eurapean Union, Australia, Mew Zealand and Japan quite a sometime ago, other
Aslan countries like China, India, Singapore, Malaysia and Vietnam have started adopting this

Technology for the past 5 to 6 years.

Hundreds of thousands of cubic metre of concrete from normal grade to high grade is being
produced worldwide, with good consistency with Manufactured Sand as an impaortant ingredient,
It is found out through various studies, including this one that Concrete Manufacturing, with
optimal Cement and Admixture content and consistency in guality, is becoming cost effective
when these processed or Manufactured Coarse and Fine Aggregates are used. The cost paid to
the Technology in comparison with savings obtained is lesser, Most imporiantly savings of cement
by enhancing the properties of aggregales through a manufacturing process is a big contributing
factor to ecology. The Technology of Manufactured Sand and Coarse Aggregates could well be

the solution for the Indian Concrete Industry. Yk
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Crushed stone sand (M-Sand) is produced by crushing hard stone or natural gravel. Itis produced
by rock-on-rock or rock-on-metal impact in the Vertical Shaft Impacior (V3l). Proper particle size
reduction and achisving equi-dimensional shape is critical to get desired properties. If rock is
crushed in compression lot of inherent properties exhibiled by natural river sand ara lost. If proper
technique of manufaciuring is not adopted aggregates are bound to become flaky and elongated,
Improvements to sand by way of washing, grading and blending may have to be done before use
at the consumer end,

In case of Crushed Stone Sand all the processes mentioned above can be done at manufacturing
plant itseff and controle are much better in producing quality fine aggregates. Fine aggregates
(Crushed Sand) proposed to be used shall be produced from a Vertical Shaft Impact (VSI)
crushers and shall conform to the requirements of Zone- Il (in most of the cases) as per IS 383-
2016. Special efforts on the part of Crushed Sand manufacturers (such as washing of sand by
water or dry washing by air) are required to restrict particles finer than 75 um. Crushed Sand can
also be used for making masonry mortar and shall conform to the requirements of 1S 2116-1980
(Reaffimed 1988) - "Specification of sand for Masonry mortars”.

The various provesses involved in manufacturing of M-Sand, is given below,

+ QUARRYING

Like in any other Mining industry, Quarry serves as (he raw material source (o boulders — which
are fed to the plant for further processing. Guarrying activity is superset to the following activities:

1. Drilling & Blasting- The foremast activity in guarrying is the Drilling. It consists of Drill machine
with drill a bit powered with compressor with range of 6 = 12 bars of pressure. Diameter of the
drill bit is typically varies between 105 mm - 115mm. Holes are drillad perpendicular to the ground
surface in pre-conceived geometric pattern which generally varies from rock to rock and feed size
of tha crusher. And Second activity that follows Drilling is the Blasting. Holes drilled are loaded
with explosives of sufficient energy which can disledage the n-situ rock and produce desired
fragmentalion of the rock.

2. Loading & Transportation; - Post blasting, the blasted rock is loaded with Back
hoe{Excavators) of suitable bucket capacity. Generally 0.9 cum to 1.1 cum of bucket capacity is
used. These Back hoes are crawler mounted and diesel operated machines. Number of
Excavators deployed s dependent on the installed crushing capacity of the Plant and
Transportation: Usually tippers ranging from & tyre to 10 tyre are deployed for rock transportation
frem quarry to crushing plant. Excavators load the tippers with boulders of desired size and are
transported to the crushing plant.

% Crushing

The Blasted rock from quarry transported through tippers are finally unl:;ar_lgd in the crushing unit
and Crushing is primarily divided into three stages:
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Primary Crushar — Jaw Crusher
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Tertiary Crusher — Vertical Shaft Impactor(VSI

Primary Crusher: This is the portal for Quarry and Plant an¢ primary crusher is Jaw Crusher,
Feed size genarally varies from -400mm to -550mm. Boulders from quarry fransported via lippers
are unloaded into jaw crusher hopper (receiving bin for raw material from guarry) and from there
is fed in to the mouth of Jaw crusher.

Secondary Crusher: The output of Jaw crusher iz fed to Secondary erusher |2 a Cone Crusher
via a set of belt conveyors and screens. The feed size -150mm rock is crushed to -40mm size.
Cone crusher consists of two truncated cones with different diamelers. These two truncated cones
are called as Concave and Mantle which is made of Manganese alloy. Rocks are erushed in
between the chamber of Concave and Mantle.

Tertiary Crusher: This is the final stage crushing where the cutput of Cone Crusher is fed to
Vertical Shaft Impactor (VSI) through a series of belt conveyors and screens. M-sand is produced
from the output of V5| as end products. Natural inheritance of River sand formation is replicated
inside the chamber of V531 where rock on rock hitting and attrition takes place thus leading to well
graded particle shape. The VSI crusher by maans of its unique design and action produces well
shaped fine aggregate particles. The process of aliriton also enables the removal of surface
roughness of the fine aggregate particles to a good extent. The cubicle structure of pariicles is
imparted in the sizing chamber of V5! thus making the product most amenable for construction.
Usually the rock of -40mm size is reduced to varied sizes ranging from -20mm 1o -2mm.

When the stones are processed through Verlical Shaft Impact (VSI) Crusher, not only fine
aggregates, but the coarse aggregates, another end product, also acquire improved particle
shape and reduced surface rolghness. /.;-:" T2
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Manufactured Sand plants ensure better grading of fine aggregates for better pariicle size
distribution. Also some of the plants possess Air Filter System andfor washing facility through
whieh the percentage of micro fines (passing 75 micron) is controlled balow 3%: by weight.

The washing facility provides ancther benefit of keeping the Manufactured Sand in wet or partially
wat eondition. This will help to reduce the absorpfion rate of Manufactured Sand during concrate
manufacturing and In tum will contribute to the better workability and workability retention. Test
results in South India has shown that if the Manufactured Sand is produced by processing through
VS| crusher and washing system, it exnibits much raduced water absorption character in
comparison with Crusher Dust (CRF).

Raw M i -Sand

Deposits of Granite, Sand stone, Basall, Quartzites, Pegmaiites, Chamaokite, and Khondalites etc.
are the suitable source rocks for manufacturing of M-Sand. Accordingly each State can identify
and reserve the source rocks exclusively for the production of M-sand, and leases of these
deposits canthen be granted on preferential basis to the M-3and manufacturers.

The growing demand for sand, provides the potential for encouraging the M-Sand plants in
various States,

Economicse of M-Sand

The landed cost of M-sand is comparable with the |landed cost of the river sand under normal
circumstances. For this analysis detafed study of one such M-sand unit located in Chikkballapura
district of Karnataka, was carried out. The plant is located about B0kms from Bengaluru. The plant
has a capacity to produce 360 tonnes per hour. Assuming the plant operates for 20 hours a day
and 300 days a year, the following are the produclion delails:

Total Plant capacity = 380 tph % 20 hrs a day= 7200 tpd
Operalivnal capacity = 2500 tpd x 300 days a year = 10,50,000 or -1 mipa

The M-sand cost would typically have five cost componenis: Basic price, Royalty, DMF,
Transportation eost and GST

Cost comparison of types of sand

5. Component Description
No.

1 Key  assumpfions
{M-sand)

_ _3-} Manufacture 30 tonne of sand
b) Manufacturing cost of 1 ton of M- sand is Rs. 500
c) Royally charged on a ton of M-sand =]

U
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&) Transportation cost per kilometre is Rs 3- 3.5 per km per
ton

f) Bangalore city is B0 kms from the plant location

g} GST is 5% on all the other components i.e. Basic price,
Royalty, DMF, Transportation cost

2 Computation (M- a) Manus’acl.:.ri'ing cost (Including marging): =500 x 30 = Rs.
sand) 15000
b) Rovalty . =60 x 30 = Rs. 1800
¢) DMF ;=18 x 30 = Rs. 540
d) Transportation cost: =80 x 3.3 x 30= Rs. 7920
g GST =5% x (15000+1800+540+7920) = Re. 1263
f) Total fanded cost of 30 tenne of M-sand al Bengaluru =
a+b+c+d+e=Rs 26523
g) Per ton sale price of sand=Rs 883/ton
k) Actual sale price of sand= Rs 800-950/ton

Computation (River
sand at Bengaluru )

a} Actual Sales Price of river sand at Bengaluru (35 ton) =
Fs.70, 000 to 1,00,000 ~ Rs. 2000 — 2850 per ton

3  Result (M-sand) Per ton sale price of M-Sand at Bengaluru = Rs. 300-850/ton

{under ideal conditions)

4  Resull (river sand)  Per ton sale price of river sand at Bengaluru = Rs. 2000-
2850Mon (as per market demand)

The manufacturing cost of Rs 500 per ton, which is around 55-60% of total landed cost (Rs
B83/ton) is high for M-sand. There is a potential 1o reduce the M-sand cost further by looking into
the capital cost towards plant and machinery and the financing expenses related thereaf.

Demand and Supply Scenario of Sand (River and M-sand)

The estimated annual demand and supply of sand on Pan India basis, based on the collection of
data from various State Governments, during the study of sand mining is furnished below.

g
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L

Annual demand (estimated by the States) and supply of Sand in the country

MName of Total demand
the State  (estimated by
the States) of
gand in 2016-
17 (in MMT)

(Bulk density =

Taotal supply of sand in
2016-17

{ in MMT, B.D.= 1.89

tichm)

River sand M-Sand

Sand Sand siluation
deficit'surplus  based on our
based on Stata analysis

data

(=/+)

1.89 t/fchm)
AP MA RA NA NA MA
-."!'-.EE-E.I'I'- - MNA 5.6 0 MA NA
.GG MNA 10.0 0 MNA NA
GJ 70 49 64 = -12 +
HR 8.5 8.4 0 = +
KTk 30 4 20 -4 -
| MP NA 49,14 0 NA NA
_I".-1H MA, A MNA A, -
.F‘EE 16 M, 0 MA, M,
R 56.8 56.8 0 0 +
T 537 15.12 3.:?4 -35.34 |
Telangana 228 13.23 7.55 -2.83 .
UF'_ 45.0 5.9 0 -38.4 .
_LII":* T1.2° MA 0 - MA .

MNA: information nol available

‘Haryana demand and pmciucur-::un data are for the calendar year 2017- E{HS

Availability of M-Sand units and production

A
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M-Sand Policy No. of M-sand Production of M-sand

available in State manufacturing units (MMT)

Andhra Yo 2] <1
Pradesh
Assam No = =
Chhattisgarh No = i
Gujarat Yes 2 <1
Haryana Mo = -
Karnataka Yes 184 20
Madhya No - -
Pradesh
Maharashtra No = -
Punjab Mo - ~
| Rajasthan Mo 5 =
Tamil Nadu Under development - 3 24
Telangana Yes 44 7.56
| Uttar Pradesh Mo - -
| Uttarakhand Mo - =T =

From the above tables it is clear that most of the States have nol assessed the annual demand
of sand as at present there are no direct methods for assessing the demand for sand. The demand
mostly depends upon the development activities going on in the State, which is dynamic in nature.
However, it can be inferred that there is a vide gap in demand and supply of sand, which can be
bridged by increasing the production of M-Sand. Thus there is an urgent need io mull upon the
varipus possibillies for Incentivizing the production of M-Sand.

Basic Objectives for Promoting M-Sand
The main objectives for promating the M-5and, are:

i. To prevent damage 1o eco system by rationalizing the use of river sand in 2 conserved
mannar without causing damage lo environmenl.

i. To promote the use of M-Sand as an alternative to River Sand, given the increasing
demand of sand for domestic consumption as well as the scarcity of river sand.

g }
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lli. To meet aut the deficit in demand and supply scenario of sand in the States.
v, To encourage the MSME sector in sefting up of Manufactured Sand units across all
districts, generate employment and effective utilization of resources.

o s for Promo M-San

For prometing the use of M-sand, the need of the hour is fo provide the Industry Status to all
such M-Sand manufacturing Unils and to provide suitable provisions in the Minor Mineral
Concession Rules of each of the State for faciitating the availability of requisite type of
slone/boulder quarries for M-Sand units as a backward linkage, and for giving preference in
allocation of such quarries to the interested M-Sand manufacturers.

By giving them Industry Status each of such units will be facilitated by the incentives and the
concessions to be given to the Industry, in each of the Stales, as per their Industrial Policy or
Micro Small & Medium Enterprises Policy (MSME Paolicy).

To study the advantages of giving the Industry Status to such M-Sand Units the Industrial Policy
and tha Government orders of the States of Andhra Pradesh, Telangana, Karnataka were
studied in details, as the M-sand production and utilization is most popular in thesa southem
States. Following are the findings in each of such State,

(A) ANDHRA PRADESH

Estimated annual demand for sand in Andhra Pradesh is about 200 Lakh Cbmt and is projected
to go upto 250 Lakh cum. Estimated annual produsction of River Sand is about 100 Lakh Cbhmt.
Hence, guantily required to meet the presenl surplus annual demand is 100-150 Lakh Cbmt.

Government of Andhra Pradesh has its Micro Small and Medium Enterprises (MSME) Policy,
2015-20. for according top priorty to development of Micre, Small and Medium Enterprises for
catalyzing growth, This policy proposes a holistic package of interventions encompassing fiscal
incentives, capital and interest subsidies, incentives on land and power, financial aid for skill
development and quality Improvement and marketing assistance, As per this policy the definition
of Micro, Small and Medium Enterprises in manufacturing sector in terms of investment in Plant
and Machinery is as,

Micro : Investment does not exceed Rs. 25 lakhs

small - Investment is more than Rs.25 lakhs but does not exceed Rs. 5 crore

Medium: Investment is more than Rs. 5 Crore but does not exceed Rs. 10 cr.

Large Industry: means an indusiry in which tha investmeant on plant and machinary is less
than Rs 500 crores except Micro, Small and Medium Enterprises.

b T T

Facilitation dustries
¢ Strengthening of existing Single Window Clearance System by the Telangana State
Industrial Froject Approval and Self Certification System (T5- |F‘P-.EE} B £ oo
< Creation of “Investment Promotion Cell’ A o

i
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*» A Cell would be created in the Commissionerate of Indusiries to facilitate the
investors in effective manner with adequate Infrastruciure and oulsourcing the
support services to facilitate investors by providing pre-investment services and also
to facilitate them to get requisite clearances under the TS-IPASS till the project is
commissionad.

(B) KARMATAKA

The Govemment of Karnataka has anncunced the New Industrial Policy 2014-18, vide
Government Order Ne. Cl 58 SPI 2013 Bengaluru Dated: 1-10-2014.

The objectives of the Karnataka Industrial Policy 2014 -19 are as follows:
(1) To maintain an industrial growth rate of 12 % per annum

(ii) To enhance the contribution of manufaciuring sector to the State GDP from present level of
16.87 1o 20% by the end of the policy period

(i) To attract investment of Rs, 5 lakh crore
{iv) To create employment epportunitias for 15 lakh persons
(v} To craate an enviranment to anhance aase of doing business in the Stata.

Government desires to achieve these objectives through various policy measures and ong of
these is providing attractive package of incenlives and concessions to various categories of
MSMEs, Large, Mega, Ultra Mega and Super Maga enterprisas. Tha above industrial policy and
package of incantives and concessions shall come into effect Trom 01.10.2014 and will have a
span of five years i.e. up to 30.9.2015.

As per the Industrial policy of Kamataka State, the classification of various Manufacluring
Enterprises (defined under item 1.0 of the policy) based on the investment in plant and machinary
and as per the MEMED Act, 2006, is furnished below,
# Micro Enterprises : Investment is up to Rs. 25 lakhs
# Small Enterprises : Investment above Rs.23 lakhs and up to Rs.500 lakhs {3 Crores)
+ Medium Enterprises: Investment above Rs. 200 lakhs (5 Grore) and up to Rs. 1000 lakh
{10 Crores)
» Large Project/Industry/Enterprises :An Industrial Enterprize which is nol classified as
Micro, Small and Medium Enterprise and with Investments uptoRs. 250 Crores is classified
as Large Enlerprisa.

Investment / capital investme

For the purpose of package of incantives and concessions, rnxraatmmﬂllﬁamtal investment shall

mean investrnent made in fixed assels of the Enterprise. )
' 57 iR T,
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In order to create a streng industrial base and for the overall development of the State, the taluks
are grouped as different zones in order to provide different incentives and concessions. The zones
are as follows,

» The Hyderabad Kamataka area is grouped into two zones viz, HK-1, HK-2

« Area other than Hyderabad Kamataka area is grouped info three zones viz, OHKZ-1,
OHKZ-2, OHKZ-3

. The projects under implementation at the time of anneuncement of this policy in the above
specified zones shall be required lo commence commersial production before 31 August,
2

A) Investment Promotion Subsidy

Investment promotion subsidy shall be avallable to Micro, Small Enterprises and Medium
Manufacturing and eligible service sector Enterprises as per Annexura-X as detailed below.
However the study has been confined only to the Ganaral category Enlreprengaurs.

A Micro Enierprises i) Other than Hyderabad Karnataka Area
Zone 1: 25% Value of Fixed Assets (VFA) (max. Rs. 15.00 lakh)
Zone 2; 20% Value of Fixed Assets (VFA) (max. Rs. 12,00 lakh)
Zonae 37 15% Value of Fixed Assets (VFA) (max. Rs. 8.00 lakh)
Zone 4: Nil
ii) Hyderabad Karnataka Area
HK Zone 1: 30% Value of Fixed Assels (VFA) (max, Rs. 18.00 lakh)
HIK Zone 2: 25% Value of Fixed Assels (VFA) (max. Rs. 15.00 lakh)

B Small Enterprises  §) Other than Hyderabad Karnataka Area
Zone 1; 20% Value of Fixed Assels (VFA) (max. Rs. 40.00 lakh)
Zone 2: 15% Value of Fixed Assets (VFA) (max. Rs. 30.00 lakh)
Zone 3: 10% Value of Fixed Assets (VFA) (max. Bs. 20.00 lakh)
Zone 4: Nil

ii) Hyderabad Karnataka Area
HK Fone 1: 25% Value of Fixed Assets (WFA) (max. Rs. 45.00 lakh)

HK Zone 2: 20% Value of Fixed Assets (VFA) (max. Rs. 40.00 lakh)

c Macium
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[manufacturing Zone 1 : Rs. 50.00 lakh
Enterprises (as Zone 2 : Rs. 40.00 lakh

definad in Zona 3 ; Rs. 30.00 lakh
MSMED Zone 4 : Nl

ACTandthose iy byderabad Karnataka Area
wha provide HK Zane 1 : Rs. 55.00 lakh
"dfiﬁrf;ﬂ“-*”‘ 45 UK Zone 2: Rs. 50.00 lakh
employrment)|

B) Exemption from Payment of Stamp Duty & Concessional Registration Charges

Stamp duly to be pald in respeel of {I) loan agreements, credit deeds, mortgage and
hypothecation deeds executed for availing loans from State Government Including VAT loan from
C&I Depariment andlor State Financial Corporation, Mational Level Financial Institutions,
Commercial Banks, RRBs, Co-operalive Banks, KVIBKVIC, Karnataka State SC/ST
Development Corporation, Kamataka State Minorty Developmant Corporation and other
institutions which may be notified by the Government from time to time for the nitial period of five
years only, and

(li} for lease deeds, lease-cum-sale and absolute sale deeds executed by industrial enterprises

in respect of industrial plots, sheds, industrial tenements by KIADB KSS1DC, KEONICS, Industrial
Co-operatives and approved private industrial eStates shall be exempted as below:

. MSME
CATEGORY OF AREA AND ZOMNE RATE OF CONCESSIONAL
ENTREPRENEUR STAMP DUTY REGISTRATION
EXEMPTION CHARGES
Geaneral Other than 100% Re. 1 per Rs. 1000
Hyderabad
Karnataka Area-Zone
1,2
Zone 3
Zone 4

(¥ Scanned with OKEN Scanner



¢ 42|
669

Hyderabad Karmataka 100% Re. 1 per Rs. 1000 _‘
Area-Zone 1,2

. Large, Mega, Ultra Mega, Super Mega Enterprises
AREA AND ZONE RATE OFSTAMP CONCESSIONAL

DUTYEXEMPTION g GISTRATION CHARGES

Other than Hyderabad 100% Re. 1 per Rs. 1000
Karnataka Area-Zone 1 & 2
;ne 3 T5% Re. 1 per Bs. 1000
Zoned Nil Nil
i Hyderabad Karnataka Area- 100% Re. 1 per Rs. 1000

iIﬂ-ne1&E

The exemption of stamp duty and concessional registration charges are also applicable to lands
purchased under Section 109 of the KLR Act 1961, and also for direct purchase of indusirially
converted lands for the projects approved by SHLCC/SLSWCC/DLSWCC, This incantive will also
be applicable for the land transferred by KIADB to land owners as compensation for the land

acquired.
The exemption of stamp duty and concessional regisiration charges are also available for

registration of final sale deed in respect of lands, sheds, piots, industrial lenameants after the expiry
of lease period at the rate as specified in the Industrial Policy which was in vogue at the time of

axacution of lease-cum-sale deed.
C) Reimbursement of Land Conve rsion Fine

The payment of land conversion fee for converting the land from agriculiure use (o ndusiral use
will be reimbursed as detailed below:

. MICRO, SMALL AND MEDIUM ENTERPRISES
CATEGORY OF AREA AND ZONE RATE OF

ENTREPRENEUR REIMBURSEMENT

General Other than Hyderabad 100%

Karnaiaka Area-Zone 1,2

4"" Zone 3 T5% [

dal

S e
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Zone 4

Hyderabad Kamataka
Area-Zone 1,2

ll. LARGE
AREA AND ZONE

Other than Hyderabad

ULTRAMEGA

iKarmataka Area-Fone 1,2

Zane 3
Zone 4

Hyderabad Karnataka
Area-Zone 1,2

D SUPER MEGA E

100%

RPRISES
RATE OF

REIMBURSEMENT

100%

75%
Nil

100%

Reimbursement of Land Conversion fine is available only to Manufacturing MSMEs and Large,
Mega, Ultra Mega and Super Mega and Selected Service Enterprises. The waiver of conversion
fine will be reimbursed to the eligible enterprises after implementation of projects i.e. after
commencement of the commercial production by the enterprises.

D) Exemption from Payment of Entry Tax
I, MICRO, SMALL AND MEDIUM ENTERPRISES

Category of

entrepreneur

Area and zone

During

implementation

During operational
phase

General

Qther than
Hyderabad
Karnataka Area Zone
1,2 & 3 and HK
Zone

142

100% Exempfion from

payment of Entry Tax
on 'Plant &Machinery
and capital goods'for
an inilial period of
three(3) years from the
date = of
commencement ' of
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project ‘'years from the date of |
implementation. For e ent of

this purpose, the term . e rcial

Plant & Machinery and producticn.

Capital Goods also
includes Plant &

Machinery and
Equipments procured

for captive generation

of electricity.

Zone 4 NIL MIL

Il. LARGE, MEGA, LULTRA MEGA AND SUPER MEGA ENTERPRISES

In other than HK Zone 1, 2 & 3 and HK Zone 1 & 2 these units are eligible for 100% exemplion
from payment of Entry Tax on Plant & Machinery and Capital Goods” for an Initial period of

threa years for Large and Mega and five years for Ultra Maga and Super Mega enterprisas from
the date of commencament of project implementation. For this purposes, the Plant and

Machinery and Capital Goods also includes Plant & Machinery and Equipment procured for
captive genaration of eleciricity [ power.

On raw materials, inputs, component parts & consumables (excluding petroleum products)
[wheraver applicable] for a period of five years from the date of commencement of commercial
production. In respect of Mega, Ultra Mega and Super Mega Enterprises, additional One, Two
and Three years will be allowed respectively for operalional period.

E) Interest Subsidy for Micro Enterprise

interest subsidy at 5% to General category entrepreneurs and 8% to SC/ST, Women, Minority,
Backward Class (category 1 & 2A only), Physically challenged & Ex-servicemen entrepreneurs
on term loans shall be provided to micro manufacturing enterprises who avail term loan from
bank/financial instituions subject to prompt repayment of the Ioan installiments. The interest
subsidy i5 payable only an the interest actually paid to financial institutions and not defaulted in

g

&8
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The pericd of interest subsidy is 6 years, 5 years and 4 years in other than HK Zone-1, Zane-
Zand Zone-3 and 7 years and & years in HK Zone 1 and 2, respectively. Interast subsidy shall be
applicable/ eligible from the date of 1st loan released by Bank/Financial institution. However the
enterprises has to claim the benefit only after commencement of commercial production.

F) Exemption from Tax on Electricity Tariff
|. MSME for General Category Entrepreneurs

100% exemption of tax on eleciricity tarifl for the inithal period of six years, five years, four years
in Zone 1, Zone 2 and Zone 3 other than HK area and seven and six years in HK Zone 1 and HK
Zone 2 area respactivaly.

G}

In order to enhance the compeditive strength of the Micro and Small Enterprises, the Government
introduced an incentive scheme for their quality improvement and environment management, The
scheme provides incentive to those micro and small enterprises that have acquired 1S0 9000/1S0
14001/HACCP cerifications/Other Nationally and Intemationally recognised Certifications. The
scheme for reimbursement of ISO senes Certification Charges in operation since 1998 has now
been anlarged so as to include reimbursement of axpenses for acquiring 130 14001 certification
also.

Incentives Small Ente

H) Incentives to Micro and Small Enterprises obtained BIS Product Certification:

Based on Karnataka Industrial Policy 2014-19, KARNATAKA COUNCIL FOR TECHMNOLOGICAL
LUPGRADATION (KCTU) is praviding incentives o MSEs abtained BIS Product Certification. The
monitory benefit will be as undear,

Schemes envisages reimbursement of fees payable to BIS and reimbursement of testing
equipment as per the above table.

The incentive is extended to The New or the existing Micro and Small Manufacturing Enterprisss
which undertakes Expansion/ Modernisation/ Diversification programme (Both own and financad
enterprises) in all the zones In the State.

I} Interest free loan to Large, Mega, Ultra Mega and Super Mega Enterprises onNet VAT and
CST

All Large, Mega, Ultra Mega & Super Mega Enterprises established in Zones 1, 2, 3 and HK Zone
1 & 2 will be eligible for an interest free loan on Net VAT and CST, subject to industries providing
minimum number of direct employmeant as spacified.

Investment range Interest free loan in other than  Interest free loan in

on fixed assets Hyderabad Karnataka area Hyderabad Karnataka area

Fif Rt
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Large Enterprises: 100% of Met VAT + CST will be | 100% of Net VAT + CST will be
. sanctioned as inferest fres loan

; | from the date of commencement
(le. investment on| of commercial production  as from the date of commancemant

sanctioned as interest free loan

:f;ﬂd assets above Rs. | fyllows, of commercial production  as
crore to Hs, 250 fallows
crore) Zon | Max. Investrment ]
B period | limit Zone | Maxk, Investmeant
o penod | limit
Minimum direct | | 1 ¥ 65% of VFA e e
Employment 1 10 75% of VFA
20NMumber for first | |2 B 50% of VFA
Rs.10 crore& 2 g 0% of VFA

" | The loan shall be repald as
Emr:flpyman'f o By The loan shall be repaid as|iioms:
additional invastment foliows. | DWE!

of Rs.50¢crore | ) The loan availed in the first year
proporticnately. the loan '3"3"3':! in the firsl year | ;oo pe repaid in the 11th year
shall be repaid in the 11th vear | .4 the second year in the 12th
and the second year in the 12th year & soon.

year & 5o o, . .
This incentive is limited to either

This incentive is limited to either | 4, period or loan limits whichever

th!’_ p-erin_cF o loen _ "mitS | i< reached earlier and no carry
whichever is reached earlier and | o 4o permittad.

no carry forward is permitted.

Provision in the Central Act and Rules
As per Section 3{g) of the Micro, Small and Medium Enterprises Development Act, 2006,

“enterprise” means an industrial underfaking or a business concern or any other establishment,
by whatever name called, engaged in the manufaciure or prodfuction of gooeds, in any manner,
pertaining te any indusfry specified in the First Schedule fo the Industries (Development and
Regulation) Act, 1957 (55 of 1951) or engaged in providing or rendering of any service or services;

Further, the Section 7 of the Act prescribers the classification of enterprises which is raproduced
bealow,

Classification of enterprises.—{1) Notwithstanding anything contained in section 118 of the
Industries (Development and Regulation) Act, 1951 (65 of 1951), the Central Gavernment may,
far the purposes of this Act, by notification and having regard lo the pmw-ﬁrﬂﬂfhﬁﬂﬂﬂﬁ-s&dmns (4)

and (5), classify any class or classes of enterprises, whether pmpgféﬁ:rﬁ Fimdu bq\n'rwﬂed
G e Y (s
S, |
HE:i: . g
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family, association of persans, co-aperative sociely, partnarship firm, company or undertaking, by
whatever name called —

(a) in the case of the enterprises engaged in the manufacture or production of goods pertaining

to any industry specified in the First Schedule to the Industries (Development and Regulation)
Act, 1951 (65 of 1851), as—

(i} & micro enterprise, where the investment in plant and machinery does not exceed
twenty five (25} lakh rupees:;

(il a small enterprise, where the investment in plant and machinery is more than
twenty-five lakh rupees but does not exceed five crore rupees; or

(i) amedium enterprise, where the investment in plant and machinery is more than five
crore rupees but does not exceed len crore rupees;

(b) in the case of the enterprises engaged in providing or rendering of services, as—
(i) a micro enterprise, where the investment in equipment does not exceed ten lakh rupses;

(ii) & amall enterprise, where the investment in equipment is mora than ten lakh rupess but
does not exceed two crore rupees; or

(i} @ medium enterprise, where the investment in equipment is more than two crore rupees
but does not excesd five crore rupees.

A closure look of the First Schedule reveals that the Sand as manufactured from artificial crushing
and processing of stones/boulders Is not considered as a product or article which in turn doas not
give a recognition of Sand manufacturing unit as an INDUSTRY.

Conclusion

The artificial sand produced by proper machines can be a better substitute to river sand. The sand
must be of proper gradation (it should have particles from 150 microns to 4.75 mm in proper
proportion). When fine particles are in proper proportion, the sand will have fewer volds. The
cement guantity required will be less. Such sand will be more economical. Demand for
manufactured fine aggregates for making concrete is increasing day by day as river sand cannot
meet the rising demand of consiruction seclor. The particle shape of the aggregates is very
important for making concretes. The grains should be of durable material and the size of the
grains must be such that it should give minimum voids. The presence of clay and slit is avoided
since it retards the sefting of the cement and making mortar. It is not possible in river sand that
all particles should be of higher strength,

This can be achieved only by making sand with the help of machines. In machine-made sand. we

can use the raw matenal of higher strength. The manufaclured sa

machines can be better subslitute to river sand. M-Sand is ready- ge-4an -1 y

since it do not have organic impurities. The superior shape and graghi ﬂé&}—ﬁ_and“&};s’u s high

strength concrete with significant savings in cement. Looking in @;“F ahole qualitied of M-
o i i

A1 S, e oY

r
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Sand It Is the high time to promole ts use. This in tumn will presenve our -:u-atw k:m;!ias and
acological system for survival of the mankind and for ensuring the intergenarational equily.

230
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6.8 Annexure VIll Assessment of M-Sand as an alternate to river Sand

Parameter Assassment

Technically = As per 1S-383, the chemical characteristics of M-sand are similar to that
Acceptable of river sand having similar strength.

« The product is moistura free, as it is made of crushad Granite stone (or

other raw materials)

s The silt content in river sand is around 0.45% whereas in M-sand it is

about 0.2%,

sThare i no shrinkage or reduction in the quantity due lo the absence

of moisture.

» Grading curve of river sand as well as M-sand falls within the 1S 383

zone |l limits.

«Bulk density and specific gravity of M-sand are comparable to those of

river sand

«Bond strength of M-sand concrete is marginally higher than that of river

sand concrete,

s The mortar made of M-sand shows higher compressive strength and
modulus for masonry when compared with the values for masonry
using river sand

«\Water absorption in M-sand is higher, 1.6% as compared to 1.15% in

river sand

» About 7.8 % of particles of natural sand pass through 150 micron sieve
whereas 18 % of M-sang pariicles pass through the same, As per |3
383:1970 limit is 0-20% for crushed stone sand

Tests Carried on M-sand

« Rapid Chloride Permeabilty Test (RCPT) conducted to test the
durability of M-sand mixes indicate the RCPT values for concrate with
M-zand are less than 1000 coulombs , which indicate a very low
Chloride permeability and good quality dense concrele.

« Water permeability test with M-zand ara 14 mm and 11 mm depth of
penetration for M25 and M40 grade respectively which indicate very
good dense structure of concrets.

« Drying Shrinkage of M25 and M40 grades concrete samples with M-
sand are 0.043% & 0.048% respectively, which indicate shrinkage are
within values estimated from Drying Shrinkage estimation cirve.
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Economically
Feasible

Implementable
option in States

Scalable Option

It is economically feasible

As of now, only around 180 plants are operational in States like
Karnataka, Andhra Pradesh, Gujaral and Telangana.

Yes, in States such as Andhra Pradesh, Telangana, Maharashtra,
Gujaral, Odisha, Karnataka

235
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6.9  Annexure IX - M-sand policy of Karnataka as mentioned in the
KMMCR

Rule 31-ZC: SPECIAL PROVISIONS FOR M-SAND

1. Notwithstanding anything contained anywhere in these Rules, Manufaclured Sand (hergin
after called as M-sand) units commissioned or operational as on the date of commencemant
of these rules producing M-sand of the quality that meet the standards for being used in
building construction for use in maseonry and concrete shall be granted guarry lease. following
the procedure prescribed hereunder, to enable them to produce M-sand for the next twenty
years at a capacity that may go up to two times their present average annual production in the
last three years or up to two times the capacity shown in the environmental clearance of the
quarry leasa that they may have.

2. M-sand units commissioned or operational as on the date of commencement of these rules
shall, if they are in requirement of quarry blocks apply to the Commissioner or Director,
Department of Mines and Geclogy for their requirement with exact area, skeich and DGPS
readings of the boundary points of quarry blocks identified by these units within a distance of
ten kilometres of the present location of the M-sand unit.

Provided that in case of the M-sand unit is owned by a company or firm then the application
shall be made by the said company or firm that owns the M-sand unit, and in case the M-sand
Unit is owned by an individual then the application shall be made by the concemed individual
wha owns the M-sand unit.

Provided further that an application under Form AQL shall be made within a period of six

months of the commencement of these rules.

3. The Commissioner or Director, Depariment of Mines and Geolegy shall satisfy himself through
getting necessary tests done in laboratories or institutes nofified by Government that the
concerned unit is producing M-sand of guality thal meeats the standards for being used in

building constructions for masonry and concrete.

4 Thae Commissioner or Director, Department of Mines and Geology shall assess the
requirements of guarry blocks size to be allotted to the applicant to enable him to produce M-
sand for the next twenty y=ars at a rate up to two times the annu al average production done
in the past three years or up lo two times the capacity shown in the environmental clearance
in case the applicant undertakes to enhance the production of M-sand within a period of six

months from the date of grant of quarry lease,

1N

216
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3. The Commissioner or Director as the case may be shall then issue a letter of intent for grant

of guarry lease for the M-sand unit clearly specifying the area to be allotted with DGPS
readings of the boundary points.

6. Based on the latter of intent, the applcant of the M-sand unit shall proceed to procure the
necessary No Objection Certificates from the Revenue Department and the Forest
Department, environmental as well as pollution board clearances and any other necessary
statutory clearances that may be needed as under existing applicable law.

7. On submission of the Mo Objection Certificates and other necessary clearances the
Commissianer or Directar of Mines and Geology, as the case may be, shall grant quarry lease
to the applicant for a period of twenty vears, clearly specifying the extent of grant with the

DGPS readings of the boundary points of the lease, the period of the grant and the minimum
annual production of M-sand that the lessee shall produce.

Provided that the M-sand unit granted quarry lease under these rules shall pay in addifion fo
Royalty, and additional sum which shall be equal to fity per cent of the Average Additional
Periedic Payment by the holders of quarry lease or license through auction within the Taluk if
such average is available for the Taluk, or within the District, i such average is not avallable
far the Taluk, or within the neighboring Districts if such average is not available for the District,
and if such average is not avallable, within the neighboring Districts, such Average Addition
Periodic Payment shall be deemed to be fifty per cent of Royalty. This deemed percentage
shall be reset after three years based on average obtained in auction by 31-3-2019, and if no
auctions have taken place by 31-3-2019 for deriving the average from Taluk |, district or
neighboring districts, as lhe case may be, then the deemed rate will become the final rate for
the Average Additional Periodic Payment.

Provided further that when such Royalty and additional Periodic Payment is paid as provided
above, the payment lo District Mineral Foundation by the lessee shall be as payable by holders
of leasa in an auction.

8 In case the grantes fails 1o enhance the production as indicated in the lease within six months

of the signing of quarry lease deed, the grant made under these rules shall be liabla to he
cancaliad.

Provided that in case the grantee is able to show genuine reasons for not being able g

enhance produclion within the above prescribed period of six months the Commissioner shall
have the power to extend the period up 1o ancther six months
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4.

10.

13

In case market conditions are such that demand for M-sand has come down substantially,
then the minimum annual production thal has been indicated in the quarry lease conditions
can be suspendad by the Commissioner for a period that would be indicated in an order issued
by the Commissioner in this regard and during such period the M-sand units shall produce as
per the quantity shown in the said order.

M-sand units shall produce M-sand of the guality that meets the specified standards for being
used in building construction for use in masonry and concrete and failure fo do so will make
the lease liable for cancellation:

Provided that M-sand units shall keep a stock register of M-sand as well as by-products in a
format prescribed by the Commissioner and updale the stock register on a daily basis. Such
stock register shall be kept in the premisas of the concemed M-sand unit.

Provided further that M-sand units shall deciare o the Authorised Officer every month the
quantity of M-sand and by products in opening balance, produced during the month, sold or
disposed-off during the month and in closing balance at the end of the month.

Provided also that the M-sand unit shall keep the M-sand and the by-producis aiways
physically separate in stock,

. Any officer authorized by the Commissianer or Director of Mines and Geology or by the Deputy

Commissioner of the District in this regard, by a general or special order, or a mamber or the
District or Taluk Committee shall be competent to draw samples of M-sand produced by the
lessee and get it tested in laboratories or institutes notified by the Government and if the
eample fails to meet the standards for M-sand to be used in building construction for use in
masonry and concrete, the Competent Authority shall issug a notice to the M-sand unit to stop
production forthwith and suspend supply of M-sand and on recaipt of such natice the M-sand

unit shall comply with the order forthwith,

The Competent Authority shall give a period of sixty days to the M-sand unit ta comply with
the standards for M-sand to be used in building construction for use in masonry and concrele
standards and if the unit fails to comply with these standards, the Quarrying Lease shall be

cancelied.

The stock of M-sand in the M-sand unit that does not meet the standards for M-sand to be
used in building construstion for use in masonry and concrete shall be seized confiscated

construction for use in masonry and concrate.

L

A
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14. Tha quarry lease shall be fiable ta be cancelled if the M-sand unit is found to be producing for
the third consecutive time M-sand of quality that does not meet standards for M-sand to be
used in building construction for use in masonry and concrete.

15.Whoever produces and or supplies, for construction purpose, M-sand that does not meet the

specified standards for M-sand to be used in building construction for use in masonry and
concrate shall be punished and imprisonment of up ta two years or fine that may extend up to

rupees five lakh or both.
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6,10 Annexure X- G.0. of Andhra Pradesh for promotion of M-sand

GOVERNMENT OF ANDHRA PRADESH
ABSTRACT

MINES & QUARRIES — Promation of Manufactured Sand in place of River
Sand in construction activity - Manufactured Sand Policy-2016 — Orders

- Issued.

e e S A s INDUSTRIES AND
COMMERCE (MINES-Il) DEPARTMENT

G.0O.Ms.No.38 Date: 17-03-2016.

Read the following:
1} DM&G Letter No. 3337/P/2014, dt: 27.10.2015.
2) G.O.Ms.Ng. 19. Ind. & Com. (M.II) Dept., dt: 15.01.16.
3) G.O.Ms.Ne. 20, Ind. & Com. (M.II) Dept., dt: 15.01.16.
4) G.O.Ms.Ne.53, Ind. & Com. {Prog-l) Depi., Dt 23-07-2015.
Order:-

“****|n the reference 15! read above, the Director of Mines & Geology, Hyderebad submitted
the proposal for issuance of a Policy lo promote the development of Manufactured Sand
industries since the Manufactured Sand (M-Sand) is an alternative to the River Sand in

construction activity in view of the increase in demand of sand for domestic consumplion as
well as the scarcity of River Sand.

2. Inthe G.0 2™ and 3™ read above, the Govermment committed to encourage

Manufactured Sand as an alternative to River Sand i order to conserve River Sand
in the Slate.

3. Hence, the presenl policy for promoting Manufactured Sand industries in
the State to utilize Manufactured Sand in place of River Sand in construction activity
is izsued,

A) PREAMBLEMANUFACTURED SAND POLICY — 2016a) Rivers, Forests, Minerals
and such other resources constitute a Mation's natural wealth, These resources ars not to

be frittered away and exhausted by any one generation. Every generation owes a duty
to succeeding generations to davelop and conserve the natural resources of the Mation in
the best possible way in the larger public interest. The Principle of inlergenerational Equity
is recognizad world over, as one generation of human kind has an obligation” to-conserve
and pass on the natural resources to the succeeding ganarat:uﬂ

o .~.

g b
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River systems in the State shall not be treated as a source of Sand as conservation of
Water-bodies is paramount obligation of the State which is an essential resource for
survival of the mankind, There is no alternate for Watar but there is altemate for River
Sand in the form of M-sand, which is produced from crushing of the Rock to a required
size of 150 microns. Manufactured sand is praduced by crushing rocks, guarry stones
or larger aggregates pieces Inlo sand- sized particles. Rocks or quarry slones are blastad
and subjected to a senes of crushing cycles to reduce the particles to the size of
naturally occuring sand. The produced sand is then sieved and washed to remove
fine particles and impurities, and tested for various quality aspects before it is deemed
fit as a construction aggregata. Manufactured Sand is produced from crushing of the
rack to required size and gradation suitable for construction industry.

The use of Manufactured Sand is steadily growing due to various reasons. Global
scarcity for natural sand exists. Injudicious sand mining and continuous depletion of
natural aggregate sources have led to the implementation of new environmental/land
use legisiations which has made the procurement of natural sand difficult and
expensive. In addition, presence of silt and clay in natural sand is another reason for
increased uss of Manufactured sand. Matural sand is inherently high in silt and clay. It
can be damaging for screed and concreta, if the sand is not sufficlently processed (o
bring down clay and other impurity content to acceptable levels. Manufactured sand
alsa reduces the wastage of low-value by-products in the guamries. The low
value aggregates formed as a by-product of rock crushing can be utilized efficiently to
create a high value product.

M-Sand also offers higher flexural skength, befter abrasion resistance, higher
unit weight and lower permeability. Due to these advantages. manufactured sand is
being used on a large scale by the construction sector,

a) Environmental concerns regarding River Sand Quarrying:

i) Sand quamying is desirable only up to permissible limits as it prevents
channel shifing, progress of flood plain and erosion effects on opposite
banks of river bed.

ii} However, indiscriminate sand quarrying ultimately results in lowering of fresh
water table and draught conditions.

B) Objectives of M-Sand Policy:
The main objectives are:

i} To prevent damage 1o eco system by rationalizing the use of river sand
in & conserved manner without causing damage lo environmant.

i) To promote the development of the Manufactured Sand industry as
an afternative to River Sand, given the increasing demand —of-sand for
9‘“ domestic consumplion as well as the scarcity of river sand. -
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i} To encourage the MSME sector in sefting up of Manufactured Sand units
across all districts, generate employment and effective utilization of
resources within Andhra Pradesh.

C) Demand and Supply of Sand:

Estimated annual demand for sand in Andhra Pradesh is about

200 Lakh Cbmt and is projected to go upto 250 Lakh cum. Estimated
annual production of River Sand is about 100 Lakh Cbmt Hence, quantity
required to meet the present surplus annual demand is 100-150 Lakh Cbmt.

D) Euture demand for sand:

i) Visakhapatnam, Guntur, Nellore, Tirupathi, Vijayawada& Kurncol are
major centers of urbanization, and consume about 50-

B0% of the sand produced in the State. These cities would continue to be major
drivers for sand consumption in the State.

i) The proposed capital of the State at Vijayawada would also be a major
demand driver for sand consumption and in fact other building materials alse,
due to the construction boom and other major civil warks expected in the city.

iy There are plans for upgrading the domestic airports of Visakhapatnam.,
Rajahmundry, Gannavaram, Kadapa & Tirupathi to international airports — this

will also entail major construction works which will in turn drive demand for
sand.

i) The road connectivity within the State and with adjacent States is expected
to improve along with the widening of roads — this will also drive demand for

sand.
E) Manufactured Sand and Potential for establishment  of
Manufacturing Units;

1) (a) Manufactured Sand (M-8and) is fine aggregate produced by crushing hard
rock by using crushing, shaping, screening and classifying methods. Such
Manufaclured Sand obtained must confer to 1S Code and should be suitable
for construction aclivity. Fine particles of less than 150 Microns size shall not
be present in excess quantity than the percentage specified in the 1S code.
Stone dust oblained In conventional crushing units shall not be treated as
Manufaclured Sand as it is detrimental for use in construction and is not eligible
for claiming Incentives.

{by M-Sand unit for the purpose of availing incentives is defined as & unit which
producas alleast 50% of its total produce as Manufactured Sand.

2) Availability of Raw Material for Manufactured Sand in thg'ﬁtﬁ'! Ah i 5

Y,

/; . \
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(i) Vast deposits of Chamokite suite of rocks and Khondalites, which are
suitable to establish Manufactured sand units in Visakhapatnam, Srkakulam,
and Vizianagaram Districts.

(i) Vast tracts of Quarzites, Pegmatites in addition 1o Granite Rock deposiis
are source rocks to setup Manufactured sand units in Chittoor, Kadapa and
Anantapuramu Districls.

3) Presently there are about six Manufacturing Sand units in the State.

It is estimated that 30 er mere such units of 1000 Cbm per day are needed just
to meet the current unmet demand of 100 Lakh Cbm. The growing demand for
sand provides the potential for further units to be established based on the vast

Raw material source available in the State.
i e Manufa

1) For establishmant of Manufactured Sand Units, the following incentives will be
provided, subject to the sale happens within the State and the incentives shall
be apportioned in the ratio of Manufactured sand produced to the total

unit production.
All manufacturing sand units will be accorded industry status.

In addition 1o the above, the following incentives will be extended to different
category of industries as per MSME Policy 2015-20.

1. Micro and Small Enterprises

i) Stamp Duty:
100% of stamp duty and transfer duty paid by the industry on
purchase or lease of land meant for industrial use shall be
reimbursed.
100% of stamp duty for lease of land/ shed’ builldings, mortgages and
hypothecations shall be reimbursed.

iy WVAT/CST/SGST:

100% of net VAT/CST/SGST shall be reimbursed for a period of 5
years from the date of commencement of commercial production,

i)y Power
Fixed power cost reimbursement is proposed Lo be provided (@ Rs.1/-
per unit for 5 years fram the date of commencement of commercial
production. This will apply to open access units as well,

Reimbursement of power incentive will be provided subject to
condition of installation of separate electric meter for measuring
power consumed by M-Sand manufacturing unit, : arss
aggregate producing machinery.

]
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V)

The units generating power from captive power plant will not be eligible
for the subsidy.

Intarest Subsidy:

Interest subsidy on the term |oan taken for fixed capital investment by
new Micro and Small enterprises in excess of 3% per annum
subject to a maximum of 9% per annum for § years from the date
of commencement of commercial preduction.

All other incentives as per the MSME Paolicy 2015-20.

1. Medium Enterprises

1. Large Enterprises

s

1}

i)

iv)

v]

Dty

100% of stamp duly and transfer duly paid by the indusiry on

purchase or lease of land meant for industrial use shall be
reimbursed.

100% of stamp duty for lease of land/ shed/ buildings, mortgages and
hypothecations shall be reimbursed.
VA I

5% of net VATICST/ SGST shall be reimbursed for a period of 7
years from the dale of commencement of commercial production or
up to realization of 100% fixed capital investment, whichever is
earlier.

Fower:

Fixed power cost reimbursement s proposed to be provided @
Rs.1/- per unil for 5 years from the date of commencemeant of
commercial production. This will apply to open access units as well.

Reimbwsemenl of power incenlive will be provided subject lo
condition of installation of separate eleclic meter for measuring
power consumed by M-Sand manufacturing unit, excluding coarse
aggregate producing machinery .

The units generating power from captive power plant will not be eligible
for the subsidy.
Interest Subsidy:

Interest subsidy on the ferm loan taken for fixed capital investment
by new Medium M-Sand units enterprises [@5% per amnum for
5 years from the date of commencement of commerdial
production,

All other incentives as per the M3ME Polic
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Al the Large Enterprises will be provided incentives as per the
Industrial Development Policy 2015-20.

Special incentives:
a.Interest subsidy for Micra and small sand Manufactured units shall be
applicable as per MSME Palicy-2015 and for medium units, 5% subsidy
on interest shall be provided.
b.10% reduction of VAT on purchase of machinery/ equipment used in

Manufactured Sand units.

¢.50% concession on seigniorage fee on raw malerials used inthe process
of Manufacturing Sand shall be extended both for the new and existing
industries.

2} For all existing M-Sand units, Special teams will be constituted to study
sach unit on scientific lines in terms of the Technology adopted, invesiments
made, the production and sales details and P&L accounts of the units since
inception, etc., and suggest a customized package of measuras both financial
and non-financial, for units competitive, as a one off measure delinked
fram the incentive policy. The said process shall be completed within 60
days from the date of representation made by the existing M-Sand unit halder.

3) All M-Sand units availing incentives from Govemnment shall supply at least 1/3rd
of their production to Govt., works at a rate decided by the District Collactor.

4) All existing M-Sand units are gligible for Seigniorage fee concession,
power cost reimbursement and VAT/CST/SGST reimbursement as mentioned

above based on the category of the industry.

5) Concegsions for Conversion of exisling stone crushers into M-Sand

Units:
1 10 % Concession on VAT for purchase of machinery to convert existing
crushers inte M-Sand units or a Green field M-Sand unit will be claimed

only on the machinery required for Manufacture of M-Sand.

7 5% interes! subsidy for conversion of crusher units into M- Sand units in case
of Medium units and 9% interest subsidy in case of Micro and Small units as
stipulated in MSME policy on the Term ipan taken for flxed capital investment on

M-Sand manufacturing activity.

4 Reimbursement of power incentive will be provided subject lo condition of
installation of separate electic meter for measuring power consumed
by M-Sand manufacturing unit, excluding coarse aggregate producing

machinery. e
. =

24E -
- .||'
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All Government Engineering Departments consuming sand in their civil works shall
insist on the following:

i) Imposition of a condiion in their contracts that at least 50% of the total
quantity of sand required in such works shall be met by Manufactured
sand produced from the Units located within 50 Km radius of the works.

i}  This condition will be extended in phased manner depending on the
increase of establishment of Manufactured sand units.

i} 88 potential mineral areas have been provisionally idenfified for allotment
to Manufactured Sand units. Director of Mines & Geology is directed lo
indantify new mineral bearing areas for manufacturing Sand.

i)  The Director of Mines & Geology is directed to take action for issuance
of RFP for the provisionally identified mineral bearing areas and also for
the new mineral bearing areas for allotment to M-Sand units.

lily  The Director of Mines & Geology is also directed to issue RFP in

30 days with the suitable technical and financial parameters for selection of
entrepreneurs duly obiaining prior approval of the Government.

4, This orders issues with the concurrence of the Finance Department vide this
Department e-file No. 1547 1/M.II[1)72015, dt.11.01.2016.

5. The Director of Mines & Geology, Hyderabad shall take necessary action in
the maller.

{BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

M. GIRIJA SHANKAR,
SECRETARY TO GOVERNMENT (MINES & FP) (FAC)
To

The Director of Mines & Geology, Hyderabad. All District
Collectors in the Stata.

All Joint Directors of Mines & Geology. }
All Deputy Directors of Mines & Geology } through Director of
All Assistant Directors of Mines & Geology } Mines & Geology

All Departments of Secretariat, Hyderabad.
The Commissioner of Panchayat Raj, Hyderabad [ at b \

&5 Y
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The Commissioner and Director of Municipal Administration,

Panchayat Raj & Rural Development (Fts.lll) Department.

The Engineer-in-Chief, Watar Resource Department, The
Engineer-in-Chief, TR&E Departmnet,

The Engineer-in-Chief, Panchayath Raj Dept.,
The Managing Director, A.P.Housing Corparation.
The Managing Director, AP.Folice Housing Corporation.

Copy to:

Hyderabad. The

The Secretary lo Governmant of India, Ministry of Mines, New Delhi. The Law

(H) Department.

The Industries and Commerce (M.IM.III) DepartmenL The F.3. 1o

Hon'ble Chief Minister.
The P.S. to Hon'ble Minisler for Mines and Geology. The P.S.
to C.5.

The P.S.to Secralary to Government, Industries & Commerce Dapartment. SfiSc

HFORWARDED : BY ORDER/

SECTION OFFICER
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6.11  Annexure Xl - Section 9 of G.0. 3 of Telangana dated 08.01.2015
Section 9: Crushed Stone Sand as alternative to natural sand:

Alternate to Rivar sand in the form of Crushed Stens Sand (Manufactured Sand) shall ba
encouraged fram the conservation point of view to River bed/in-Stream sand quarrying

oparations at affordable cost be made available to meet the regquirement of bulk
consumers by following:

I By according industry status as long as the unit manufactures 100% sand for
availment of VAT and power subsidy prospectively.
Il Regular incentives will be extended for new units.
lll.  Preference in quarry lease allotment
V.  Existing Stone Crushers will be accorded ancillary status subject to crushed stone sand
certified by ISQ/NAC/NCCEM

V.  The Govemment Departments shall be mandated to use at least 50% of manufactured
sand in Government constructions.

{J,'l/-

(¥ Scanned with OKEN Scanner



& e
691

6.12 Annexure Xll - M-Sand related bullet points in G.0. 38 of Telangana
dated 12.12.2014

3 {xvi) Rock sand manufactured can be accorded industry slatus as long as the unit manufactures
100% rock sand. Right now only 20% of the capacity s being used for manufaciure of Rock Sand.

VAT and power subsidy can be extended prospectively. Regular incentives can be given for new
uniks,

{xvii} In addition, prefaranca in quarry lease allotment will be given for units manufacturing Rock

Sand. Existing Stone Crushers can be accorded ancillary status provided the crusher rock sand
Is certified by ISOMNAC/INCCMB.

{xvii} Government Depariments shall be mandated to use at least 50% of Rock Sand in
Government constructions,

(¥ Scanned with OKEN Scanner



“I“'I. ""

692

6.13  Annexure Xlll Assessment of Sand obtained by segregation of Coal
Overburden as an alternate to river sand

Parameler

Technical
Acceptable

Feasibility

Implementable
option in States

Scalable Option

o

Assessment

Studies conducted by Central Institute of Mine and Fuel Research show
that processing of overburden yield 60 to 65% sand, 30 to 35% clay and
5% pebbles

WCL has committed to supply sand at one fourth of the market price o
NIT Nagpur, which has entered a memorandum of understanding fo

supply sand for the low cost housing projects under Pradhan Maniri
Awas Yojna (PMAY)

Telangana State is also trying to check feasibility of suppling OB from
The Singareni Collierias Company Limited (SCCL)

All Coal bearing States eg. Jharkhand, Bihar, Madhya Pradesh,
Chhattisgarh, Andhra Pradesh, Maharashtra, Gujarat etc.

WCL has proposed to set up a sand segregation plant of 200 cubic metra
per day capacity near Nagpur, Approx. OB remaoval every year is 200
million m3 and Can supply 20% of total quantity = 40 MM3 for
processing. Further recovery factor is 680% and hence 24 MM3
(B0%X40) can be prepared,
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
Wew Delhi. the 25tk July, 2018

5.0, 3611(Ep—Whereas by notification of the Government of India in the erstwhile Ministry of
Environment and Fovest issued vide sumber 5.0. 1533E), dated the 14 September. 2006 pablished in the
Gazelle of India, Extraordinary, Part 1, Section 3, Sub-scction (i) (heveinafier referred Lo 4 the said
reification) directions have been given regarding the prior snvironmental clearance;

And whereas, the Mimstry of Envitonment, Forest and Climate Change has amended the said
Motification vide 5.0, 141 (E) dased 15° Tamuary, 2016 wherein the procedure for preparation of District
Survey Repon for miner mineral hos been prescribed;

And whereas, the Hon'ble High Court of Tharkhand o Ranchi in its orders daced the |1% April, 2018
and 19" June, 2018 in W.P. {PIL) No. 1806 of 2015, in the matter of Court on its Own Motion Versus the
Stade of Tharkband & Others with W (PEL) Mo, 290 of 2003, in the mater of Hemant Kumar Shilkarwar
Wersus the State of Tharkband & Others, has inrer-afie directed the preparation of Districe Survey Repart for
minor minerals other than Sand and Bajrl or delegution of the powers for preparation of format of Distnct
Survey Report of minor minerals other thon sand omd bajri o the Siae Gevernmend andfor Destrict
Envimnment Tmpact Assessment Authoriy and Disinet Expert Appraisal Commiites;

And wheress, the Central Government hereby in the public Intesest dispense with ibe requirement of
notice unsder clanse [a) of sub-rule (3) of nule 5 of the Envirenment Protection Bules; 1986,

Now, therefore in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section {2)
of section 3 of the Environment (Protection) Act, 1986 (29 of 1984) read with sub-nule (4) of mle 5 of the
Envimopnment (Protection] Bules, 1984, the Centml Govermment hereby makes the following turiber
amendments 1o the notification of the Government of [ndia, in the erstwhile Minisiry of Environmens and
Faorests vide number 500 15335(EY, dated the 14" Sepiember, 2006, namely: -

Ini the said notification, for Appendix X, the following shall be substiuted, namely; -
UAPPENDIX - X
[See paragraph 7 (fii} (a)]
L PROCEPURE FOR PREPARATION OF DISTRICT SURVEY REPORT FOR SAND
MINING OR RIVER BED MINING

The main nhjective of the preparation of District Survey Kepot (as per the Sustinable Sand Mining
Cuidelipe] is to ensure the following: -

[deotifcation of meas of aggradations or deposition whers mining <an be allowed: and identification
of arcas of erosion and proaimity to infrastructural structures and installotions where mining shoald be
peohibited and caleulotion of annual rate of replenzshment and allowing time for replenishment after
mining in that area.

The repart shall have the fellowing structure:
{1 Introduction;
(2 overview of Mining Activity in the District;
{3 the Listof Mining Leases in the District with location, area and persod of validity:
4y detoils of Royalty or Revenus received in last thees years:
(3 detail of Production of Sand or Bajr or minor minarzl in last three years:
{6y process of Deposition of Sediments in the rivers of the Dastrict;
0Ty general Profile of the District;

{8y lamed Utilization Patiern in the diserict: anq,ﬁﬁlc{l_ﬂum_ﬂbr icuhure, Mining etc.:

(% physiography of the District; 7 4 2 e "'P'
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(1) rainfall: monthewise;

(L1)  geclogy and Mincral Wealth

In addbition to the above, the report shall contain the Tllowing:

ia)
(b
(5]

|PART I—35E0, 3|

T eee———

District wise detail of dver or stremm and other sand source:
Dastriet wise availability of sund or gravel or aggrepate resources:

District wise distail of existing mining leases of sand and amerejranes,

A sarvey shall be carried out by the District Environment Impact Assessment Authorty with the assistance of
Geology Department or livigition Department or Forest Department or Public Works Department or Giroursl
Water Boards or Remote Sensing Depariment or Mining Deparument ecc. ln the district.

Drainage system with description of maln rvers

5. Mo.

Mame of the River

Arca dranned
5, Km)

| % Area droined in the Desricl

(1

(2}

Salient Features of Important Rivers and Streams;

] " Total Length in the Digrict | Alumudeat |
5. Mo Narme of the River of Sipean fin K Place ol urigin Origin
(-
()
. Lengh cTame Mtr:ﬁ:rc:qdlh s Mineable minernl
Partion of the River DI_SIE::JEH ?'“ﬁ":‘“ﬂdl recommended | reommended | poieniial (in metric
Recommendzd for Mine Fmin ﬁ'i P obietad for minecal | pope) (604 of total
ieansnamm CONGESEION (I | oo cession fin | CONCEssion (in | mipeca) potential}
kilometer) Ieinis) square meter)
Mineral Potential
[ - ! Total Mineable Mineral
Boulder {MT) Bajari (MT) Sand (MT} Potential (MT}
Annual Depasition
il By

o
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L Fiver Portion ol 1he IJ:II_I:i:.l.I.-I'll.:LI.‘-E:I |"'|'«'L'l'h|:',c widleh Area -ﬁ.l:n.uu'hl-: nunerl
oy o FINET e siresm recommnerel el il sipea recoarented Fm-l!r:u'liul {1
Sreeoan | reesdmimienced fast maneeral recaE ekl for- rilnica] melne lnnel
(o maimeral CONEeRSIOH (im for mimeral iRl din (e of il
cancessiogn kikumeter) conceRsion (in et i) mineral poleniak
meLers)
(1
(2 |
Tulal  for  he -
Disrict |

A Sub-Divisional Committee comprising of (i) Sub-Divisional Magistrate, (i) Officers from {a)
Irrigation depamment, (b1 Seate Pallution Control Beard or Committes, (¢} Focest depanmient, {d} Geology or
mlnmg offteer shall vl exch stle Tor wduch enviroomental clesrance has been q:p]icd fior and make
recorniemmion on suitability of site for mining or prodibition thereaf,

Methodology adopted for coleulation of Mineral Potential:

“The minerul potential is ealeulated based on field investigation and geobogy of the catchment area of
the river or strcams. As per the sibe conditions snd locution, depth of minable minernl is defined, The anea for
remaval of the maneral in o nver ar sieenin ean be decided deponding on geo-moaphelogy und ather Facors, i
can be 50 % te B0 % of the ores of a particular river o sieeam. For Bxample, in some hill Sties mineral
constimients like boaldars, river boen Bagel sl p o 2 degiof one meser are coasidered 26 resource mincral,
Orher constituents like clay and sill are exchuded &8 wasie while calculnting the mineral posential of particular
TIveT ar Siream.

The Districe Survey Report sholl be prepared in the diswice aivd is draft shall be placed in the public

devmain by keeping it copy in Collectomle and posing it on the distriet’s website for twenty-one dayvs, The
comments received shall be considerecd and if found correct, shall be incorparated in the final Report to be

lvalizeid within six monihs by the Distrect Envisonoeent lmpact Assessment Autbority,

The District Surwey Report shall form the basis for application for envircamental clearance,
prepamtion of reports and appraisol of projects. The Report shall be updated once every five years:
[I., FROCEDURE FOR FPREFPARATION OF DISTRICT SURYEY REPFORT OF MINORK MINERALS

OTHER THAN SAND MINIMNG OR RIVER BEDR MINING

The District Survey Repon shall be prepared for each minor mineral in the distric sepasately and it
draft shall be placed in the peblic domain by keeping its copy in Celleciogsie and posung i1 on disriet’s
website for twenry-one days, The comments received sholl be considered and 06 found Tit, shall be
incorporated in the final Report to be [inalised within six menths by the DEIAA,

The Distect Survey Beport for minar mitnesals other thon samd meining or River bed mining shall be as
per simcture mentienzd below: -

FORMAT FOR PREPARATION OF DISTRICT SURVEY REPORT FOR MINOE MINERALS
OTHER THAN SAND MINING OR RIVER BEED MINING

(1} Introdwcstion;

(2} overview of Mining Activity in the District;

i3 general Profile of the District;

(4}  geology of the District;

(5] drainags of Iemzation patiem;

(6)  land Utilisation Patern in the Districr; Forest, Agricuitural, Hofiguh
(] surface Water and Ground Water scenario of the district:

S
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(8] ruinfall of the disirics and elimatic candition;

) details of the mining leases in the Disirict ag per the following format: - _ -
.| Name of ["Name T Addrews & | Mining | Areaol | Periodof e
P, (1% of the | Contact No. | Jease Gram Mining Mmtla:s:_ lease 12 renewal)

Minersl | Lessee | ofLessee | Order No. | lease {Inilinl} LR LIt
& dage (ha)
== From | To Form To
1 1 3 3 s 6 7 8 Y 9
L |
Date of Status Captive/ Obiined | Location of the | Metbiod of Mining
commencement | {WarkingMon- N Environmenta] | Mining lease | (Opencast/Underground)
Of Mining | Working/Temp, |  Now | “ o (Latitude &
Urperstion Warking for | —EPlivE (YesNoh, IF | Longilsde)
dispateh ste § Yes Letter Mo
with date of
grant of BC
11 12 13 4 15 16
{10y

Gemils of Rovalty or Revenue reosived in last three VERIE:
(1} dewils of Produstion of Minar Mineral in

lasi three years;
{12} mineral Map of the District;

(13} listof Letter of Inent (LOT) Holders i the

Distrier along with jts walidity a5 per the following
Forma .-

(14)  totnl Mineral Bescrve availuble in the Cristrict:
al, Mame | Mame Address & | Lesrer of | Agegof Valudity Lo Leseqr;
atiem af gy
[ 1:f1h: of the | Contact Mo, Intond Mining | of L] (Captive/ Mining inm:E
Mineral | Lessee | of Lettar of Grame leasz ip MNon- (Latituds &
Ingznt Holder Oinler Mo be Caplive) Long
] n i
& date allotted X e
I 2 3 4 5 L T 8 g
— 1 | i
——
| N - — i
(13)  quality /Grage of Mineral available in gy District;

(16)  useof Minzral:

U7 demund and SUpply of the Minera| i the lasy thyree years:
{IE} aTE [T - marked on (he fmap of jha districy:
19y

dunihnfuu:mufmﬁemqlmr:maulum in i
location (Tatitude ang longitude); o mining eaes S bt

ql'\l:m} details of Eoo-Sensitive Area, ITany, in the Districr

(¥ Scanned with OKEN Scanner



_j*lﬁ =TT ki)

705

YA Rl HETT AT

I

(213

(22}
(23}

[ 2:hh
(23

[ 26
{27

rish Asmessment & Disaster Monogensent Plas;

sy other Infommation.

impact oa e Enviranvent {Aar, Waler, Noise, Soil, Flom & Foes, Dusd gse. agriculian:, fores
elas bl by prmnkng ae v Iy

remsedial Messares 1o mitizate the impact of mining on the Envieonment:

rechimation of Mincd met area (best practice alrendy implemented in the district, reguirement 2
pet tules and regnlation, proposed reclamation plan;

detiels of the Oecupitional Health issues in the District. [Last Dive-yenr data of number af
paticits of Silicosis & Tubeeeuloss is also needs w be submined;

plamativn and Green Bell development in respedt of lenses already pranied inihe Diarict:

_ The District Envienment Impact Assessment Aotharity (DEIAAY basec on the noture and type of
tinar mineral in the District muy inchule the sdditional pasameters 0 the Districs Survey Repont in
consullation with the Department of Mincs aml Geodogy of the concerned State Governmeat,

Th'-' Fﬁﬂﬁ-"-" Survey Report sholl form the basis for application [er environmendad clearance,
preparation of reports and appeaisal of projects. The Repor shall be updated once every five e

|F.Ne. L-1 101 126201 8-TA-I1 (M)
GYANESH BHART!, Ji. Secy.

Note : The principal notilicotion was published in the Gazetie of India, Extrsordinary, Firt [, Section 3,
Sub-section (i) vide number 8.0. 1533 (B} dsied the 14% Scptember, 2006 and subsequently

amended by ;-
i 5.0, 1949 (B}, dated the 1 3th Movember, 2006;
- 5.0 LT3T{E), daned the | ith Oicenher, 20077
¥ 5.0, 36T (E), dated the st Decembear, 2009:
4, 5.0. 695 (E), dated the 4th Apral, 201 |;
3 5.0 156 {E}, dated the 256h Japwary, 2012;
&, 5.0, 2856 (Bl doted the 13th December, 2002
Te 5.0 674 (Eb. dnted ihe 13th March, 2013;
8. 5.0, 2304 [E 1. dated the- |9l July 201 3;
0, 5002555 {E ), doted the 21st August. 7013:
1. S0 2559 (B, dated the 220d August, 2003
1. 5.0. 2731 (E}, duted the Mh September. 201 3;
12 5.0 562 (E). dared the 26eth February, 2004
£ 5.0. 637 (E), dated the 28th Febroary, 2014;
[4. 5.0, 1599 0E), dated the 23¢h June, 2014;
L5, 5.0 2601 (E), dated the Tih October, 2014;
i 3.0 2600 (E), dased the Fih Octoher, 2014
17. 5.0 3252 (E). dated the 22nd Decembies, 2014:
I8 5.0, 382 (F), dared the 3rd February, 2015
19 5.0. 81| (E), dated! the 23rd March. 2015:
L} 5.0 996 (E), dated the 10tk Aopril, 201 5;
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S.0. 1142 (E ). dated the |7th April, 2015
5.0 1141 {E). dated the 2%h April, 2015;

5.0, 1834 (E). dated the &th July, 2015

5.0. 2571 (E). dated the 3]st August, 2015;
5.0. 2572 (E). dated the 14th September. 2015
5.0.141 {E). dated the 15th January, 2016:
5.0.648 (E. dated the Ird March. 2016

5.0, 2263 {E) dated the 1st July. 2016;

5.0. 2944 (E) dated the 14th September, 2016
5.0, 3518 (E} dated the 23" November 2016;
$.0. 3999 (E) dwed the 9 December, 2016: and
5.0. 4241 (E) dared the 3™ December, 2016.

AR
RAKESH  paverE

Dk FHILOT 3R
SLH";UL R

oo o o P, Ring R Mayagur, New Dl 1104
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REPORTABLE]
IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION
CIVIL APPEAL NOS. 3661-3662 OF 2020

THE STATE OF BIHAR AND OTHERS ...APPELLANT(S)
VERSUS

PAWAN KUMAR AND OTHERS ETC. ...RESPONDENTI(S)
ORDER

1. The present appeals challenge the judgment and order
dated 14" Oclober 2020, passed by the National Green
Tribunal, Principal Bench, New Delhi (hereinafter referred to as
“the Tribunal®) in Q.A. No. 40/2020/EZ with O.A. No.

57/2020/EZ, thereby issuing the following directions:-

_—ﬂ-‘-

r_’e:;r-}
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*Having regard to the findings at (a), (b) and (c]

above, we direct the State to undertake further
exercise for preparation of a fresh DSR for the

Banka district.

As the DEIAA is not functioning as a
consequence of the decision of the Tribunal in
satendra Pandey [supra), the DSR shall be
prepared through a consultant(s) accredited by
the National Accreditation Board of Education
and Training/Quality Control Council of India
in terms of OM. of MoEF & CC dated

16.03.2010.

(iii) The DSR so prepared shall be submitted to the

District Magistrate who shall verify the DSR
only in respect of the relevant facts pertaining
to the physical and geographical leatures of
the district which shall be distinet [rom the

scientific findings based on the parameters

2 ,. '_,I. T H\\
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prescribed in the SSMMG- 2016. After such
verification, the District Magisirate shall
forward the DSR for examination and
evaluation by the State Expert Appraisal
Committee [SEAC) having regarding to the fact
that the SELAA comprises of
technical/scientific experts. The SEAC after
appraisal of the report shall forward it to the
SEIAA for consideration and approval if it

meets all scientific/technical requirements,

While preparing the DSR, the MoEF & CC

Accredited Agency/Consultant shall
scrupulously follow the procedure and the
parameters laid down under the SSMMG-2016

and EMGSM-2020 read in sync with each

other,”

'C!" Scanned with OKEN Scanner
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2. The appellant-State of Bihar has assailed the said
judgment and order dated 14™ October 2020, on various

grounds.

3. Shri Atmaram Nadkarni. learned Senior Counsel
appearing on behalfl of the State of Bihar submitted that the
Tribunal has grossly erred in helding that unless the State

Expert Appraisal Committee (hereinafter referred to as "SEACT]

and the State Environment Impaclt Assessment Authority
(hereinafter referred to as “SEIAA") grants approval to the
District Survey Report (hereinafter referred to as "DSR”) [or the
purpesc of mining of sand, the same cannot be carried out. He
submitted that the Tribunal has further held that the wvery
invitation of the lenders without preparing the DSR in

accordance with the judgment of the Tribunal in the case of
Satendra Pandey v. Ministry of Environment, Forest and
Climate Change and Another' could not have been done. He

submitted that after the tenders are invited in accordance with

the DSR prepared by the District Level Committee, the

1 0.A. No. 186 of 2016 [M.A. No. 350,/2016)

¥ :
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successful bidder will be required to prepare a mining plan and
unless such a mining plan is approved by SEAC and SEIAA, the
Environmental Clearance would not be granted and in turn,
mining activities cannot be carried oul. He submitted that the
finding of the Tribunal is like putting the cart before the horse.
He further submitted that the Tribunal has also grassly erred in
holding that the DSRs prepared by the State were without
following the requisite procedure and without considering the
relevant factors. He submitted that not only the procedure as
prescribed under the relevant rules and regulations was
complied with, but the voluminous material in support of the
same was also placed on record before the Tribunal He
submitted that the Tribunal has not taken into consideration
the said material. He therefore submitted that the judgment
and order passed by the Tribunal dated 14" October 2020,

needs ta be set aside and the State needs to be permitted fo

finalize the tenders received by It

4. Shri Nadkarni further submitted that on account of the

(¥ Scanned with OKEN Scanner
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with the mining activities by paying a meagre amount to the
State Government. He therefore submitted that on account ol
this, a huge loss would be caused to the public exchequer. In
the alternative, he submitted that the State, at least, needs to
be permitted to undertake mining activities through Bihar State
Mining Corporation until the DSRs are finalized in accordance

with the judgment of the Tribunal.

5. Shri P.5. Patwalia, learned Senlor Counscl appearing on
behalf of the original applicant vehemently opposed the
appeals. He submitted that the Tribunal has rightly held that
the DSRs are not prepared in accordance with the relevant
rules as well as policy guidelines. He submitted that it is
apparently clear that the State has taken mto consideration

only flnancial enrichment without considering the

environmental aspects.

6. Though, we have heard the learned counsel for both the

parties at length on merits, we find that it will be appropriate

(}n
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that the appeals are kept pending for further consideration and

till then, certain interim orders are passed,

7. It cannot be in dispute that though the developmental
activities are not stalled, the environmental issues are also
required to be addressed. A balanced appreach of sustainable
development ensuring environmental safeguards, needs to be
resorted to. At the same time, it also cannot be ignored that
when legal mining is banned, it gives rise to mushroom growth
of illegal mining, resulting into clashes between sand mafias,
criminalization and at times, loss of human lives. It also
cannot be disputed that sand is required for construction of
public Infrastructural projects as well as public and private
construction activities, A total ban on legal mining, apart from

giving rise to {llegal mining, also causes huge loss to the public

exchequer.

B. Taking into consideration these aspects of the matter, we

propose Lo issue certain interim directions.

7 * A Yewrya

anoale

40 -1gUER, Lha,
By 4113412000
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9. The Tribunal, in the case of Satendra Pandey (supra),
has found that the notification dated 15" January 2016, which
provided Environmental Clearance to be given by the District
Environment Impact Assessment Authority (hereinalter referred

to as the "DEIAA"] was not in consonance with the judgment of
this Court in the case of Deepak Kumar v. State of Haryana

and Others®. The Tribunal therefore in Satendra Pandey
(supra), had directed Ministry of Environment, Forest and
Climate Change (hereinafter referred to as "MoEF and CC) 1o
take steps to revise the procedure laid down in the notification
dated 15" January 2016. It is to be noted that MoEF and CC,
in accordance with the directions of the Tribunal. had issued
Enforcement and Monitoring Guidelines for Sand Mining
(herelnafter to referred to as “the 2020 guidelines”) in the
month of January 2020. Chapter 4 of the 2020 guidelines
deals with identification of possible sand mining sources and

preparation of DSR. [t will be relevant to refer to Clause 4.1.1

(a}, (o} and (p) of the 2020 guidelines:-

Z [2012) 4 SCC 629
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“4,1 Identification of possible sand mining
sources and preparation of District Survey
Report (DSR)

4.1.1 Preparation of District Survey Report.

a)  District Survey Report for sand mining shall be
prepared before the auction/e-auction/grant of the
mining lease/Letter of Intent (Loil by Mining

department or department dealing the mining
activily in respective stales.

o) Potential site for mining having its impact on the
forest, protected area, habhitation, bridges ete, shall
be avoided. For this, a sub-divisional committee
may be formed which after the site visit shall decide
its suitability for mining. The list of mining lease
after the recommendation of the Committee needs
to be defined in the following fermat given in as
Annexure-Il. The Sub-Divisional Committee after
the site visit shall make a recommendation on the
site for its suitability of mining and also records the
reason for selecting the mining lease in the Patta
land. The details regarding cluster and contiguous
cluster needs to be provided as in Annexure-III.
The details of the transportation need to ~e provided
as in Annexure IV,

p)] Public consultation-The Comments of the
various stakeholders may be sought on the list of
mining lease to be auctioned. The State Government
shall give an advertisement in the local and national
newspaper for secking comments of the general

-._ R - .\"‘

- - y
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public on the list of mining' lease included in the
DSE. The DSR should be placed in the public
domain for at least one month from the date of
publication of the advertisement for obtaining
comments of the general public. The comments so
received shall be placed before the sub-divisional
committee for active consideration. The final list of
sand mining areas [leases to be granted on riverbed
& Patta land/Khatedari land, de-siltation location
(ponds/lakes/dams). M-Sand Plants (alternate
source of sand)| after the public hearing needs to be
defined in the final DSR in the format as per
Annexure-V. The details regarding cluster and
contiguous cluster needs to be provided in
Annexure-VI. The details of the transportation need

Lo be provided in Annexure-ViL."

10. It could thus be seen that in accordance with the 2020
guidelines, the DSR is required to be prepared belore the
auction/e-auction/grant of mining lease by Mining Department
or Department dealing with mining activity in the respective
States. It is further provided that the polential site for mining
having its impact on the forest, protected area, habitation and
bridges should be avoided. For this, a sub-divisional committee
is required to be formed which, after the site visit, {s required to

decide regarding the suitability of the sites for mining. The

w b AT el

i - | ks

e e— !l:".\"\
T
Iy

10 p ik

(¥ Scanned with OKEN Scanner



, e
717 ’

sub-divisional commitiee is further required to record its
reasons for selecting the mining lease in the patta land.
Various details are required to be given in the annexures

appended to the said policy.

11. It is further to be noted that Appendix-X of the notification
dated 15" January 2016, issued by MoEF and CC also provides

for composition of the sub-divisional committee:-

“A Sub-Divisional Cemmittee comprising ol Sub-
Divisional Magistrate, Officers from Irigation
department, State Pollution Contrel Beard or
Commitiee, Forest department, Geology or mining
officer shall visit each site for which environmental
clearance has been applied for and make
recommendation on suitability of site for mining or

prohibition thereof.”

12. It is to be noted that with the advent of modern
technology, various techmological gadgets like Drones and

satellite imaging etc. can be used for ldentification of the

potential sites and preparation of the DSE and also to check

misuse and unauthorized mining.

11
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13. We further find that when the 2020 guidelines as well as

the notification issued by MoEF and CC of 2016 itsell provide

for constitution of sub-divisional committees comprising of the

officers of the State Government from various Departments for

identification of the potential sites for mining, there would be
no necessity of the DSRs being prepared through private
consultants as directed by the Tribunal in the impugned order.
The sub-divisional committee consists of various officers from
Revenue Department, Irrigation Department, State Pollution
Control Board, Forest Department and Geology Mining
Department of the State Government. They are better equipped
to visit the sites and prepare the draft DSR for the concerned
district. Apart from that, preparation of DSR through private
consultants would also unnecessarily burden the public
exchequer, We are therefore of the view that the direction in
that regard issued by the Tribunal requires o be modified. We
are further of the considered view that until the DSRs are
finalized and granted approval by SEAC and SEIAA. it is

{y\appmpriatﬂ that certain necessary arrangements art‘ﬁﬂmﬂg&ed
- Vs
= e N

1 ? Il,"lll:.:'_;':ll_-' £ 3 H\t -I-ll:-

| %}
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so that the State can continue with legal mining activities. This
apart from preventing illegal mining activities, would also
ensure that the public exchequer is not deprived of its share in

legalized mining.

14. We therefore find it appropriate to substitute the
directions issued by the Tribunal vide judgmenti and order

dated 14* October 2020, with the following directions:-

(i The exercise of preparation of DSR for the
purpose of mining in the State of Bihar in all the
districts shall be undertaken afresh. The draft
DSRs shall be prepared by the sub-divisional
commitiees consisting of the Sub-Divisional
Magistrate, Officers from Irrigation Department,
State Pollution Control Beard or Committee,
Forest Department, Geological or mining officer.
The same shall be prepared by undertaking site
visits and also by using modern technology. The

said draft DSRs shall be prepared within a

13
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period of 6 weeks from the date of this order,
After the draft DSRs are prepared, the District
Magistrate of the concerned District shall
forward the same for examination and evaluation
by the SEAC. The same shall be examined by
the SEAC within a period of 6 weeks and its
report shall be forwarded to the SEIAA within
the aforesaid period of 6 weeks from the receipt
of it. The SEIAA will thereafter consider the
grant of approval to such DSRs within a period

of 6 weeks from the receipt thereon;

(iifj Needless to state that while preparing DSRs and
the appraisal thereof by SEAC and SEIAA, it
should be ensured that a strict adherence to the
procedure and parameters laid down in the

policy of January 2020 should be followed,;

[iti) Until further orders, we permit the State

Governmenl f{o carry on mining activities

A K PAsareg

14
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through Bihar State Mining Corporation [or
which it may employ the services ol the
contractors. However, while doing so, the Siate
Government shall ensure that all environmental

concerns are taken care of and no damage is

caused to the environment.

15. List the matter after 20 weeks.

LL ) Fl-l-'l-l-l--ll-lil-dl

[L. NAGESWARA RAOQ]

LR LR SRR R TR NN

LR EE R SR LR NN 18k ann I b Ramnn ..'I

[B.R. GAVAI]
NEW DELHI;

NOVEMBER 10, 2021,
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